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LOK SABHA DEBATES

LOK SABHA

Wednesday, March 12, 1969/ Phalguna 21, 1890
(Saka)

The Lok Sabha met at Eleven of the Clock

[Mr. Speaker in the Chair)
OBITUARY REFERENCE

MR. SPEAKER I have to inform
the House of the sad demise of Shri N. R.
Ghosh, who passed away at New Detlhi this
morning at the age of 76.

Shri Ghnsh was n Member of the
Second and Third Lok S8abha during the
years 1958—1967. He was also a Member of
the Estimates Committee during the years
1958-1959 and Committee on Subordinate
Legislation during years 1958—1962. He
served on vatious other Parliumentary
Comthittecs also. He made & good contri-
bution in the proceedings of the House and
the Committees

We deeply mourn the loss of this friend
and | am sure the House will join me in
conveying our condolences to the bercaved
family, particularly to our colleague, Shri
Perimal Ghosh.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : | join you in expressing my
sorrow at the sad possing away of Shri N
R. Ghosh. Apart from his contributionto this
House, he was involved in many important
social causes. He put up destitute Houses
and literary societies, was a member of social
welfare bodies 4nd was also associated with
many educational institutions. The cause
of the under-privileged was very dear to his
heart and he always ralsed his volce against
the evils of casté and untouchability. He
was a man who was widely travelled, widely
téad, and a man of culture.
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I should like to express my grief and
give my deepest sympathy to the bereaved
family as well as to our colleague, Shri
Parima) Ghosh.

SHRI RANGA (Srikakulam) : I join
you in this condolence. Mr. N. R. Ghosh
was a friend of all of us. He was a col-
league of the late Shri Shyama Prasad
Mukerjee. He was so keen on the develop-
ment and protection of our Indian culture.
We would like to convey our condolences
to his son, Shri Parimal Ghosh, who has
risen to be one of the members of our
Ministry here.

o wzw fagrdt e (wFTAgR)
weae qared, & qodY o ¥ vk Wi
& &Y T ¥ 5 o e iy & gaw
2ETAATT 9T A1 T6E AT E | TH G
free & 3= #7717 IAF 917 §g €17
F@ & Nt gaEe faem g | st W9
ol I g A & =mfer 7 gl
qorifr #Y ¥aT ¥ w9 ¥ wgay fear, far
¥ fag woetfa 7 A NewT oA, 7 ST
TN fer oF fooq & = & o,
s & asfty qEAiren & wreRre §
I wganr @ RAr Aty < fr
F3T, THTT GTHT FATR AT & ag frwz
agann ¥ | fgeg g & s ¥ g
FA-ATTCW T K17 feary A ¥ ay
& 79 & wafaq gu ol gaz & anx
dx dag & N ew ¥ & gfr wgar
wHer qraT ¥13 # Ay fAeaT wnTew
T} | WEA ¥ qTEqAT qIWA A ® w7
Y 3a%1 Maa gdafrs sdwad i
qLT WET TR A1 | A% fww ¥ gErt
& ot fedwer qfewft qmm &
ariafre e W N afy afa § sak
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[t s fazrdy aredaft]
s aan 42 21 H ot ofm wiw
01X 3% of @ & wq geeql ¥ w5fq
A FHITAT TFE FI@T § W IAT
¥ qrdar Fxar § fF N Nw N qer 2
rafa werT w3

=t T v (T0) © werw AR, §
dge grafaez ot £ M ¥ w7 ww
MT ¥ FI9F 19 AT 927 F AT ¥ 409
Y qFo HTTo NG & fAwa § Nt g #7
afy o= &, 998 fro s swe Fwar
T wrad qrdAT FXar § i gaR afc-
FITFY AT NI Y AT FHAIAT WA
1

SHRI S. KANDAPPAN (Mettur) : On
behalf of the DMK Group in Parliament,
1 associate myself with the sentiments
expressed by you, by the Leader of the
House and by the Leaders of the Opposi-
tion. 1 happened to meet him once and
he greatly impressed me as a men with a
mission. We deeply mourn his loss and |
request you to convey our sympathies to
the bereaved family and particularly to Shri
Parimal Ghosh.

SHRISURENDR ANATH DWIVEDY
(Kendrapura): Shri N. R. Ghosh was a distin-
guished Member of ths Second and the Third
Lok Sabha. He was known to me personally,
not only politically but also socially con-
nected io several ways. He was a great
patriot, and it is to his credjt that his son
is representing the same contituency which
he was representing for two terms. Our
sympathies are with Shri Parimal Ghosh
who has lost his father and I hope that you
will please convey our condolences to the
bereaved family.

st gz @Af (FqEwrm) - s A
& AT 9T agT ¥ 9 WrEAT WE A @
ga Ay qrdt & M7 ¥ 99 A F qy
wot wigdr afenfaa &= § Ol s

qfeas Y & orF g afae & wfy
FRATAT A Jo 7 Y  IEE qrg A
I 1 qeAg §A §
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SHRI MOHAMMAD ISMAIL
(Barrackpore) : On behalf of my party, I
also join in the condolences expressed.
1 have full sympathy for the bereaved
family. 1 koow Shri N. R. Gbosh. He
was a Member of this House. He was also
a very promineot man of West Bengal. I
knew him for a very long time. On behalf
of my party, I join you in expressing my
condolences to the members of the bereaved
family,

MR SPEAKER : The House may
now stand in silence for a short while to
express its sorrow.

(The Members then stood in silence for
a short while)

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER ; Questions. Question
Nos. 421 and 437 may be taksn together.

AT arerEnt A gror e gwet
o fagfen
+

«421, s gferc fap :
ot s wrerra fay

*q7 fadsht wae aq qfa 7=h o7
FATY # FOT F fF

(%) Fmr oz = f5 =7 qur W
QT grgardy B ¥ W ¥ A
wdizd & fadr gy wfagw et ) fgfs
Lil S

(w) afz g, aY 9 wfaww oS &
am R A v § ;

() T A gt F w=EA IT I &
fax et 7 & s & QT Wk

(%) w7 e *1 fa=e 3w e
oHdY &Y guet ® T A wT L ?

Xl sarare awn gfiv st (st wo o
) : (%) ¥ (7). Sifaga @5 qqr 9
& gAdT @ & WEATT-ETEA q9T IUN
QIATIE: AT § AT wEA & forg v
wrd wx &1 foe oh ag dwa g By



3 Oral Answers

W 9P ¥ wfaeg g arfafsas
framaardl § & sl oSy &1 Jarey
§ AT I &Y |

Sovict Assistance to Boost Indiap
Exports

*437. SHRI D R. PARMAR : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that USSR is
offering assistanre in finding markets abroad
for our commodities ;

(b) if so, whether it is confined to the
projects financed by the USSR or ina
general way ;

(c) whether
been
and

(d) if so, the details thereof ?

similar offers have also
received from Western countries :

THE MINISTER OF
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) : (a) and (b). The Govern-
ment of U.S.S R. have agreed In principle
to assist in the export of the products of
Soviet-aided projects in India to third
countries.

(c) and (d). Offers of assistance in our
export efforts received from Western coun-
tries are not entirely comparable, but are
generally intended to help us in improving
our exports.

st Wi fag . weger wEew, &
FEIR Y AT Agar g f&
R fam & I gy sl Uue
AT FY HTAT GO A JAN ¥4 529
"oy

ot waT wrw g ¢ fafae gea A

it warer & 3EF Q@ FHara g frar g
THH gg AT AT § ¢

“whether it is a fact that USSR and

other Furopean Communist country

have appointed some commission
agents to purchase goods from India ;
(b) if so, the names and addresses of
these commission agents ;
(c) the quantity of goods purchased
by them for those countries during the
last three years ; and

FOREIGN
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(d) whether Government propose to
abolish this system of commmissicn
agency 7"

o9 SEIA JaT ¥FFA Tr @ fxar
fEQawar g @ el ww & f& =),
% varfa w3 @ § ar A, ag A
qarar |

st ¥o TWo WM : Hq geAIHH
gfe & Samw I )

N =it gw% wT wgug : wwH foEr gan
|

St o Wo WA : USYY AHIET,
AR wgd wraawy qg @ fF Y SR
qaTT qET a7 AARA § qfgn @ gEw
sarw & gAv

st gww W woMTT ¥ WA
qg & warw fear gar ... (swAwm)...

SHRI B. R. BHAGAT ;
out the answer again. Importing organisa-
tions and enterprises in USSR and other
East Buropean countries generally operate
directly for making purchases of goods fiom
India. It is, however, possible that in ths
course of some such normal commercial
operations they may be utilising the services
of commission agents.

I shall read

oY WAt ww qow - fafraa S ag)
oz ?

SHRI B. R. BHAGAT: | do not
know if they have. It is, however, possi-
ble that in the course of some such normal
commercial operation they may be utilising
the services of commission agents.

The position is that these are commer-
cial transactions. Under our laws, they
are not obliged to tell us if they have any-
one. Normally, for making purchases in
India, they have their representatives of
the purchasing organisations in the USSR
here ; there is nothing which comes sgainst
their appointing any other agents. Since
it 18 a commercial transaction, they are not
obliged to give us any names and addresses,
aad, therefore, we do not have any informa.
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tion about that. Therefore, we have
said that they may have in some cases, but
we do not know.

it witwre fag . weaer wEiEw, SN
EicErik ool i

qeqw wAw ;A7 wEy § fR W
gw TG

ot owie fog : s oWT AWK
e & &Y T oot ®1 e w3 o
iR kol

SHRI B. R. BHAGAT : This concerns
their purchases In India and not our
importa from the Soviet Unign. They ase
making purchases in India. So, this should
not be mixed up with the goods that India
purchases from the Soviet Union for which
we utilise the STC, we utilise the STC for
imports from ontgide, But the main ques-
tion relates to their purchases in India.

st oiwmy fag . w1 waET aw
fawrer ir gFar @ f& g wodfa ¥
WA A ¥ Ay a3 g A § TSR @
LK

st o To A : Y Srara ¥ fa
§ 6 73 SO T TTREE 5@ §,
frT Wt F1E T @ Y IR Agw A
g

SHRI P.G. SEN: Isit a fact that
the USSR wants private distributing agents
even for their finished goods that are being
imported here ?

SHRI B. R. BHAGAT : Forimports
from the Soviet Union, they have in some
cases agents for service, after-sales-service
otc.

SHRI S. K. TAPURIAH : This is one
instance where | would Hlke to make a
departure from my usual plea that the
powsr of the STC's should not be expand-
ed. But here is one case where the STC
should come into play more. Whea &
sountry with fice enterprise deals with a
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country where there is \otalitarian emterprise
wherg the sealling and purghasiag egencies
are one, the country which has free enter-
prise tends to lose. For, when they make
purchase here through so many agents and
so many supphiers, the buyer-countries will
get the maximum advantage of prices and
the seelling country loses. Similarly, when
the country with free enterprise buys from
a totalitarian reglme, since the buyers will
be having competition in larger rumbers
they will tead to lose. So, I wouid like to
know whether when dealing with such
countries where there is a siagle solitary
buying or selling agency controlled by the
Goveroment, Qur Government will allow
only the STC to deai and not allow compe-
tition in such cases ?

SHRI B. R. BHAGAT:
the suggestion.

1 welcome
We shall examine it.

SHRI LOBO PRABHU :
action on that ?

Will he take

SHRI CHENGALRAYA NAIDU:
Wheo the Rusians import tobacco from
our country they come¢ and select the
tobacco in our country and when the
tobacco is exported and reaches Russia,
they inform the man who has sent the
tobacco that the quality is fad, and when
this man goes there or they contact this
man, they say that if he would give so
much percentage to the Communist Party
in Indig, they would pass the full amount,
and otherwise they would not give the full
amount ...

SHRI YOGENDRA SHARMA : |
object to this allegation against the Comp-
munist Party.

SHRI CHENGALRAYA NAIOU: If
the people who export tobacco agree to
pay a certain percentage to the Communist
Party, then they agree to pass the whole
amount...

SHRI YOGENDRA SHARMA: I object
to this allegation, against the Communist
Party.

SHRI CHENGALRAYA NAIDU: It
is a fact. It has been made known to the
public by one Katragada Rajagopala Rao,
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ex-editor of Vjsha'andhra, who was formerly
a Communist. He has openly said this.
May I know whether this is a fact and thesc
things are happening under the very nose
of this Government ?

There is

MR. SPEAKER : no reply.

What can I do ?

SHRI CHENGALRAYA NAIDU : |f

he cannot reply, the Minister must resign.
I want a reply.
SHRI B. R. BHAGAT : The hon.

member is not seeking information but giv-
ing it I am benefited by it.

SHRI SURENDRANATH DWIVEDY :
His question is whether the Minister is
aware of it.

ot geW W@ ®QAW g AT Al
ag ¥ f5 Fwgfaee Y & aga a¥r Ay
¥zaR W A ArAE @ FT A1AT 2
T N sufsg AT @O &, ITHT WY

s faear @, 99 e & Frgfre
@ goar geT-a@s FI@ & 6T 99 49
...

SHRI YOGENDRA SHARMA : i
protest agaimst this allegation. The medium
of this question should sot be used for
propaganda against the Communist Party of
India. | have already made the stateraont
that the Communpist Party has nothing to
do with this trade. But again and agsin
this is being brought in

MR. SPEAKER : His protest has gone
on record.  Afier al, when he puts gues-
tiops about the Congress Party having
received money from Birlas and Tatas, that
also goes on record. What can 1 do sittiog
in the Chair ? | cannat permjt onc apd
disallow the other.

SHR! YOGENDRA SHARMA : Wil
you permit me to mgke a counter-allega-
tion ?

MR. SPEAKER :
he might put a question.

o gen W swed & 90 T

No

If he wants,
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& w1 J1gan g aga @ wean §
qar FWT w1 faqaar d, ag g9 §F @¥
frar q1ar ¢, I9% gfaae N |0 I
g 7 w7 QEIT T qat F1 oG wA
o afT & F37 F¥ JquAAd ?

SHR! B. R. BHAGAT : This question
of whether and how funds through commer-
<ial changels or other sources are diverted
to political parties is within the purview of
the Home Ministry who have been looking
nto at,

o} R W WA - ¥ IET A
¢ f& qoFTe w1 sEw raerd § av 7§ 7
guT AG & A ¥ AT T oiw
FEd of 3@ o gaw & AR
Ay ?

SHR! B. R. BHAGAT : | am not
aware of any commissien being given to any
of the parties.

st gEw W wWATT | WTT ¥EET AP
FETY |
SHRI B. R. BHAGAT : | have said

that this is the Home Ministry’s respomsibi=
lity.

st %o aro faard) : A horgw 2eedt
fegena & ury ¥, ¥=hw TR e
9Y f& ag 070 2o o & WY O A,
Afg g rade g oy=flg w
FEF IHAT S1EA) 9 1 wEw) AW fgw
da1 gt af oY, #a7 ag AT e ger
3w Al ol gz tay fem e
wa g

o 7o wo WA : 77 FweT W7 qA4W
8, fomwr oW § v Al g, for
W v qeET A qur §, sefy WAy
2¥m 21 7w WY} f ax¥ w1 STYAE
A & @ 3w ferew g w,
AT 9% @ QWEN EITteA & W
awT faaew e §
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A awt: 7 g o ¢ fw
ATgaady | R AW EF @9 AN
w FIY § a1 2AR W@ ¥ A oA
eiX §, ¥ gg @l § FAgT Ew
¥ qTSq ®T TRAAT F& § AT FAA
Ut g | Q@ § T W @
FREF AY Yo% AfF & w9 F &@-
R wUf x5 faet &g &1 @ s
q@o o o T ATIHT & fivar ary ?

ot o o WA : gWE wifew R
fis wiie 3% sqmETaT THe Ao o W
ATTHA &Y w17 )

off vtz oaf : Y qu AT R AT
FATIATEY AW g Y ARET I &
ar 7 ?

sft wo o ww : TA® fAu wEAT

goeq qT g W ;AT TG ar
AT HT& ARIN 3 qhaT 1

ot QYtex owf : Faw qg @ R i
qHTOATEY Ry oA WY AR ;O §
av gt ?

SHRI 8. K. TAPURIAH 1
question relevant ?

How is this

MR. SPEAKER : The Minister will

have to answer it.

SHRI S. K. TAPURIAH : He may
voice his master's voice, but not in this
way.

stwo o wr: M wg7r ¥ fw
w0 §, awer wig ) IEd fag wer
¥ gnw & 1, (vawww)....

SHRI P. VENKATASUBBAIAH : With
regard to the appointment of commission
agents for some of the commuaist and West
Buropean countries, certain allegations had
been made by some hon. Members about
the transaction of tobacco product and they
referred to the association of weilern
powers 10 their trade dealings in this coun-
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try. He said that they were being investi-
gated. That is a different matter. The
matter now is how far foreign money had
flowed into various political parties to fight
elections. A commission is in existence to

look into the transactions by com-
munist and non-communist countries
and that matter had been placed

before the Minister. The question was
whether he would investigate the matter
further and find out the truth.

SHRI B. R. BHAGAT : As for this
particular matter involving tobacco trade,
1 had said that the hon. Member had given
ioformation and if he were specific we
should look into it. As for the other
general matters, that is being looked
into.

SHRI RANGA : He should look into
the matter. Information had been given
by Mr. Naidu and Mr. Venkatasubbaiah
himself had made particular reference to
the tobacco trade. What more informa-
tion does he want ?

SHRI B. R BHAGAT :
would look into it.

I said that 1

SHRI RANGA : We only want that it
should be separated from its political
stance and examined from the point of view
of the country’s interest. Would it be in
the interest of the country to allow this
kind of thing in regard to those countries,
totalitarian countries where there is only
one organization to which we can sell and
only one organization from which we can
buy.

SHRI B. R. BHAGAT: The whole
foreign trade with the Bast European coun-
tries and the Soviet Union had been gone
into and we are taking care that the tran-.
sactions remain commercial and whenever
it seems to turn into a political question,
we take care. Unless a specific case is
brought to our notice and it is gone into
particularly, [ cannot say. As I said, [
shall look into the tobacco question.

ot wgrerw fag wTeelh : weqw AERT,

afx &g gNwd FOW N quem @ }
s & feafew &, ot 60 gt g



13 Oral Answers

Tifgg, WA g qm AG § 1 wgt aw
WY w7 9A ¢, sAFT qfewst g A
w1 £ W AT @ oft S
anfar & R qunal AR g ¥fwT &
- 7 wEET & e e 2
fr W' garht azeg Aifa ¢, * goax
¥ %y ¥ & A A wUGAE ¥ Tw A0
g, @ AN AT AT AAET & S w4
W g 3 ok @rrgardy W §
foorer & A § fam Wl FY &
faafey & g ofrare w7 aTraang & ser
qr ®€ Fz-wrg v@ § 7 afx Jg-ww
o v § A w1 W9 wAEY fEow
F fraw & 9 q¥ gU , TWH W
IT AT ST AT FI AT AHIOATEY
T HIT 7

off ®o Wo WA : WX AITWTT &
g af §1 qfF Faefam 2o &
IT® qei mfe Afg @R ade @
% wafay @0 qOFT AYAET TEAT R |
AfdT garu efeemia oF € @ar & fw
gria spaifer wfT usta fega faad
SUTRT & SATRT 1 THET JWHEIT & W
LEGR 4

st qw wex Wi wsger w@Ew, &
W@ 9 & uaAfas agq ®7 Tg¥ Far
o TP gEAF AR 1@ § I8 fawEmw qg
# wgar wim fr &ez qAfTT =D 1
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A A o oAt ERw W AR
mﬁmﬁfﬁmmo Fo ®o Y
A = fearma w3 fe xg el ot
AT H fREATEN T W I gTRIC w7
A gd T d 9 T iy ?

st X0 7o W : ¥ qrAAIT wTEW X
oiyg v f gz Gwiw gyt § AW
A ¥ ey A 4T, HAA & gEew F
g 1., (vawww). .,

ot g% wx awt : w A oft wi
ar & ooeerr & A Wt amoaww gL,
(vawum). ..

st ¥o To A : ¥ wFr fr qw
A ¥ HTH qqo o Ho vt § i
7y N wATErD AN g wdwErer ag
M FAE oAy AN Qe i }
91X 5w Y A SEwT guAr AR e
gy & ... (smawm), .,

«ft AR Wio : AN FEIXT, WX
T gt # ¢ e oF Feet ¥ gy
¥ N oo =T fw & syda
ara fast § ol ag orae WY w7O-
b A g, arar ¥ =
# 7Y | & qEfig 7N wEw @ s
g 5 wTe w1 A sAa Argdy dwy
& Qtar &, gAY o gEE® W@
¥, ST o & grrw § 7§ w7 QIR
#Y 941 ® @ew w@ F AR F qOC
frax @@ ¥ faodac g @@ v
oo MY gy § qafe w@ @z F ot
MT ¥ qg §ATT JoTAT AT g f ?...
(wrawma) .. g8® frd qraar w1 @A™
T &1 AT af Al Y, 9% war wrRy
%, =g & omem wigm

dftwo o WM : gur W amw

7t § @ 37w srwgfor e e g,
argfearetoes srew af) g §
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ot WY oo A e ad
&< & 1 78, T8 A

ot wo o waw ;. WA 3T & qaf
N Tt frewn § @ ax
sragfos forme € € wweit &1 Afew
TANY AEHT F 1A A gwg &AM |

t Az W A fas FAEE
ot ¥ sEear & Ak A owg Qo
s & qiX §F A wer § 1 FAHQA
&g ¥ gru AR 7 e o oW
a7 £ gureg &X F fag awrT faanz

wwy?

st ofn gEw@ : swsaw wEwg &
ot g g By oY samae qoftard
Tt & 2mr @ SR grmady Ay & ger
g, it oF Wit s T AR ergard
W G ST FTN AT GEAT WY T
war fr ag wegfrer o A qar 2y
W A I w0 wifge SR
faswrad wr€ § oIX s T QAT &
% fr gororga, ez At ¥ ;W oHe
TEFL AT FW § ar {67 sq%1 &
Fas Y gz § % o9 fasft sqrae &
qT AKIHFAT FT E a1 T@dr g atw
FT, 21§ g ader § 8

faaT sgra wRgfaee A & gar
g ot s § 1 WY e I
W faez g1 7z foadl W@ wiieg
T af AT F@ § Wi & ooaow
qrdar w3 g & FAr w9 ogw qeak
w3 fe faelt smT &1 q@ad
TLIIHIQ@ Y T> 7

ot 2o Tro WM : AIAAT qIET FT
LA LR

SHRI K. LAKKAPPA : It is a disgrace

and it feflects the inefficiency of the Govern-

ment that they are not able to find out the
names and addresses of commission agents
jn the ttade between communist counttles

MARCH 13, 1989

Orel daswers 16

and India. The Minister could not give a
elear ideéa of the policy of the CGovernment
with regard to the abolition of this system
of Commisson agents. May 1 know whether
any foreign agency is working upon this
ministty to s that toMmiseioh agihty
system is not abolished ? If met, will
the Government take up this matter
urgently and abolish the system Torthwith ?

SHR{ B. R. BHAGAT Again 1
repeat, that in this matter of purchases
made by the Soviet Unfon from India, If
there are no agents, how can I give their
names ?

AN HON, MEMBER : There are.

SHRI B. R. BHAGAT
information.

: We have no

SHRI BALRAJ MADHOK : He is
on probation. Let us give some margin
for that.

SHRI TENNETI VISWANATHAM
Although we have taken half and hour, the
mihister’s hesitancy has not decreased, but
increased. After the question réached him,
did it not occur to him to make an enqulty,
instead, of merely saying, it is just possi-
ble ? We give 10 days’ notice of questions
only to get information. He was in the
External Affairs Ministty and now he is in
Commerce. Surely he cannot say, he has
no information. The hesitancy shows he
has got some information which he fs
not willing to share with us. Would Re
at least now make special enquiries and
give us the information before the
sessiot ends ?

SHRI B. R. BHAGAT :
hesitation. But | again repeat that for
Soviet purdhases in India, for commercial
reasons, there it no need for appolatiag
agents, They have theit trade missibns
and they have poeple accredited to their
trade missions. In addition, if they want
to bave some one, they will be adding to
the cost. Our idformation is, there are
no such agents for putchiases o behalf of
the Soviet Unlon. Since this is a commaé-
cial transaction, they are not obliged to
supply us the mame of their ageats. How-
ever, they might have some people. There
may bé ohe agent; | cddgdt vouchsafy

There is no
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fer it. Owr information is, there are go

agents.

ok wzw fagrd avwda : aof A
§ o &Y 96T f3ar 47 SEN W awr
Ft &Nw foar o1 5w a0® & goe
g ¥ § AUT 9 97 A & IfeT
IwEt a1d ¥ R & fF t@ a0% ¥ oo
& Y v ;. AN AERW a8 F€ %]
§ f& ag aiw I dix A e w1 g
FT IF q qZ T H HATT FIA |

SHRI 8. R. BHAGAT: 1 can look
into it, but as I said, we have no {infor-
mation that there are any agents.

=it wzw fagrd) arwi : g7 IF T-
FIATH LN #7 Fgary § 5 A
Tz A 21wt wiRy ST fR aww
W T e SUFT IEHFA ST
LaCl

o AT W@ YA AT AGIET,
w9 Fe Ay & faers Mfads
Ny e NNT | g7 @ fa=rs
)

SHRI SURENDRANATH DWIVEDY:
What is his reply to the specific question
whether he will enquire and place the
information before the House ?

SHRI B. R. BHAGAT : 1 will have to
get this information from all their repres-
entatives. 1 will try to get it.

SHRI MANUBHAI PATEL : Due to
the faulty method of this transaction, there
is an actute feeling in India that Ram-Ram
is becoming Mara-Mara and Stalin-Lenin is
becoming Ram-Ram in India. This is
substantiated by the fact that a major bulk
of the transaction is carried op with the
Bast European countries at the cost of
other Buropean countries. May [ know
whether it is a fact that transactions with
the East European block are to the tume of
70 per cent of the totul transactions ?

SHRI B R. BHAGAT : 70 per
of the total tran-action with whom ?

cent
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SHRI MANUBHAI PATEL :
the whole world.

With

SHRI B. R. BHAGAT : [ do not have
the comparative figures now.

Tmport of Raw Materials from USSR
+

* 422. SHRI SITARAM KESRI
SHRI A. SREEDHARAN
Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased (o
state :

(a) whether the Soviet Union has
agreed to export more raw materials to
India in view of the latter's changed
pattern of requirements and if so, the

main terms of the agreement ;

(b) how far the imports of raw mater-
rials from the Soviet Union into India are
likely to increase during the forthcoming
year vjs-a-vis those during the previous
year ; and

(c) the main items of raw materials
to be imported and how far the import of
cach item is likely to increase as a result
of this agreement ?

THE MINISTER OF FOREIGN

TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) and (b). Under the
arrangements for mutual exchange of

commodities for the year 1969, the propor-
tiop of raw materlals to the total quantum
of imports from U. S. S. R. ropresents un
increase compared to the corresponding
proportion for 1968. This is in consonance
with India’s chaoging pattern of import
requirements.

(c) Main items of raw materials to be
imported are :—

(s) Platinum, (b)  Asbestos, (c)
Newsprint, (d) Wood-pulp, (c) Dye-
intermediates and (f) Raw materials for
pharmaceuticals.

ot o ¥t : & g AR
q 9T wIgT fR o wvar A W W
¥ a9 v dww & Yfer F oAmdx £ Ay
forg fma qugn AT E ag Awx
FO 2 & geTay ww § ar vanEr § ?
afx yrar ) A wy & GAE fv iy



19 Oral Answers

Fabvam ¥ wrow o g g
TYAT aGH FAT &, ¥AT 2 oy Fw ANE
wRfEae wauargw Xy FQrew
WA ¥ F1O0 T g @l @ ¥ we
& gHES SgIEr AT A A E a oI
A FIYE?

st 7o To WA : FAX WY & WA
gwEy & 5 AW E 1 g gawr =
FET & a1 s famfaoge 3few a7
% & ol agy ar a-Afefega & famer
e gadt gl & fawar o gevg a6
@ fr fax g e ds & o ag s
famfauie wrr A § @ w9y W
Far Y far § W A= N Qar g

=t feew ¥aQ . B qur 5
NFgw v ¥ Ay 3w e AN
0N AT W F qT F KW F
gFTay F sarRr I AT FH AY & 7

st @0 To W - HX wEr fF
Fu, AT DA AF EF wa ferer H
FqaE & far @Y s g Gy
TEETer IAATAT qfy Ffwa  Far X wgr
fE gz g S0 N A @ AT A=
o 2 § 0 S AY #3198 WA
YN q fadT @ Wit afe AT azen
sad fad oo § gEar E A f o qRuw
i 3 aET TEgT w4 F AT

»ff dtar uR &t 2 ¥ A g
fir fa2aY ¥ oY gw o1 Qe A &
gak Ay 99§y oHEr TeAT
32T I A EART FEw FE § X
¥ Afgg 9T wHe No o ¥ Ff@ T
waARz 31 ¥ ¥ afey feg g7 ¥ Wig
5@ g ag A omaar sar g ?

St Wo o WA : TZ W VAT T
A § faey fr aga gwea A @
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g T udo o Ao & uwfty wdmd
§ 1 @y T §Y  gETNTRAW
§ o ST e ® AT R
& at & ¥ew s Aife oz
e v ¥Afow & samr § e
e age o Wo F g AT R

SHRI LOBO PRABHU : This country
has an appalling foreign debt of Rs. 5,000
crores and it is calculated that every new-
born infant has a debt of Rs. 100 huog
round its neck. Insuch a siluation, our
trade with Soviet Russia has involved that
country in a debt of Rs. 61 crores to us
during the last three years. 1 would like
1o know two thing from the Government.
Firctly, how are they going to recover this
adverse balance of Rs. 61 crores when the
commodities mentioned by the Minister
come no where near cancelling these debts ?
Secendly, could we have an assuraoce from
this governmnent that as long as there is
a deficit like that we should tailor our trade
and reduce our exports to that country,
because when we give credit to that country
we ure antagonising other countries which
are giving credit to us, which are saying
why should they lend to us when we are
curselves lending to the Soviet Union ?

SHRI B. R. BHAGAT : One way of
rectifving this adverse balance with the
Soviet Union is that next year we try to
plan for largsr exports.

SHRI SRADHAKAR SUPAKAR
May | know whether most of our trade
with USSR is of a barter nature? Secondly,
may | know whether any comparison has
been made of the prices of raw materials
which we are importing from USSR and
other countries of the world so that
we know which is cheaper ?

SHRI B. R. BHAGAT : We do have
comparison of prices and, as I said, they
very from case to case. Sometimes they
are higher and sometime they are lower.

SHR1 SURENDRANATH DWIVEDY :
Sir, could you hear the reply ? We couy'd
not hear a word.
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MR. SPEAKER : He said that before
they enter into purchases they consider the
comparative figures of prices obtaining in
differrent  countries.

st fire wor 3 : 7R qEET A A
sarw § wgr e gard wew gy @@
AW fomd ww wet ¥ 3 T
difasm & gt g fd o=
gar @1 wWr § adifs 4y Wit g
Iqere gt § « & AT WIEgan § fE S
T dAf@s gw ®w ¥ AT a1 9 qOE
£fegr w7 wawale w3, gaw far W@
e Qm oag W W oA I
ATET F7 giodz @ fored et agi ¥
T FAf@a e | afz gw @ A
W @A ag few gwiw o FAfaa
A ?

ot ¥o o AW : IAQ Y A wia-
Tiaget e s o AN Twdee
T A T FT FI @ & Iq¥ gAR F&t
A frgle grm ok g ST AR
I 50 T@ Y NG AT & | wWH
A Y IHG @ IAT § TOH &N I

g

Y ferr wor Wt w9 WY T
FAfgs ¥ 1w oGO araa §
W fFr oz u sAfas S
ok gz T AT A EN ) s
X qeg-geq X a1 waer Sfwd |

oft ¥o o WWY . TWH fAd gwAr
wifge

it go o wt : Mt wAH AT A
Aol & WA ¥ a@EEn fw go wHo
THo WTo ¥ AT U FAFAs g+ 2har
t suk fay wft 3R oo
W wit At fam & et g &
arT wrg e war @ ddifcaw A
Ty 3@t N A § fad fed gw g
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Tqo THo Lo # FqTXT HYHg 23 §
wafs gAO QMET ¥ ag ZAFT ®F RAT
qefag awar § ? o {@r d Qv W
Twg ¢ fr gw sarar € e agt @
Ier wda § 7

st wo o wAw: ¥ar ¥ fw oy
W15 g9t &7 wigg ¥ A9 qwdt § W)
ZAR 979 H BT TREA §, a¥ W 8T
® g7 TG qAIT ) gw q@G F @A
A § 97 IT%1 faaar oW Har g
"R AR 9 W ERT oRwA A
qarg

st go wo wt : #1 7g ww fwar
¢ f& 9T go wHo UHo WITo & wATET
Awa o W€ o fradr §, Wi g
FME § w7 19T 9T fyaay B, & wmrar
FYAT qT AT w7 w97 qorg § 7

SHRI RANGA : Eccause he happens
to be a Congressman it does not mean
that a Congress Minister is not expected to
give a reply in the House. That was a
very relevant guestion in which the whole
House is interested. Why deos he not
give areply to that ?

SHRI B. R. BHAGAT : | have replied
to that. If you want, I can repeat it.

SHRI RANGA : | am prepared to
give the answer, he says You did not
insist upon his giving an answer.

MR. SPEAKER : He says,
want, I can repeat the answer.”

“If you

SHRI RANGA : | am sorry, he did

not give a reply.

SHRI B. R. BHAGAT : The question
was that if we can get a particular raw
material at a cheaper price from some-
where else, why we should purchase it from
the Sovit Union. [ answered thzt if some
raw material which we need is available
at a lower price and if we have free foreign
exchange to pay. we generally go in for
that. We take that into consideration But
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when we neither kave free foreign exchange
nor cheaper raw material available from
some other couniry. we go to the Soviet
Union.

st o s melt o W af
ey ¥ wgr i gae g ot A
o Y & F1 A @S qEar g §
amar aigar ¢ 5 osar i W afc
feafs Y ot & f o = w7 s
FI A gH AR W F A A
wert sfas Fga 97 33 N faaw FQ@
g

7 ara & ag s WA g fw
Fa1 %@ ¥ A€ geart  fr s gER wgi
¥ A1 @iy #T gad AW A Ao § 7

ot To To WA : FWY AW ) &
AT AT AEY YoraT | gAR 99 ¥ X
itz & g #re § 6 ag IR wIE W
@0 org fo-uaedtd agf w3 | I I%
e e Fr @ g, g™ T fmix
Far & fr ag few w1 1 oAt @
R o afe w wwd qw §, XY
F19, ¥T A1 faw, afg 97 a1 3@ AN

T[T U@ awE ¢, @ ATEH Frd
QAT qAT g Sl &1 gy A

| & N qQFT Jar § I q@ &
gar g1

SHR1 B. SHANKARANAND : The
hon. Minister has given us the impression
that for foreigo trade and commercial re-
lations the commission agency system is
indispensable. He has also given us an
impression that when important items are
imported from the USSR into this country,
the rates can be high aud low. Ia view of
these fucts may | know on what basis these
rates are fixed ? There is the commission
agency system ; | do not know whether
political parties in this country are behind
it, But in view of the commission agency
system and in view of the low rates of
commodities which could be imported from
other countries, on what basis are the rates
Laed
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SHRI B. R. BHAGAT; As for the
inevitability of the commission agency sys-
tem, I have never said that it is inevitable.
What I have said is that we are progres-
sively trying to bring in the STC and other
corporate orgenisations inte the trade. To
abolish it overnight or say that there will
bé no comissién ageneies or private tradé,
thiere are practioal difficulties. That is what
I said ; 1 never said that they are inevita-
ble.

As for the fixation of price, I sald that
when we negotiate the price for each item
even with the Soviet Union we take into
consiferation the world price. In trying
to striké a bargain we keep it as an argb-
ment with them.

As I have said, in certain cases, where
the raw material is scarce, where the source
of supply is one and when we cannot go to
apy other source because of luck of free
foreign exchange, we have to agree om a
price which is higher in certain cases.

Invotvement of Chifiese Embassy in
Internal Affairs of the Couatry

*423. SHRI HEM BARUA: Wil
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 269 on the 19th
February. 1969 and state :

(a) wiether the involvement of the
Chinese Embassy in India in the internal
affairs of the country is in contravention of
the diplomatic convention in this regard ;
and

(c) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF EXTERNAL AP-
FAIRS (SHRI DINESH SINGH) : (a) Yes
Sir.

(b) The Chinese Embassy in New Dehi
has been firmly cautioned to warn all its
members to refrain from internfering in
India’s internal affairs.

SHRI HEM BARUA : May | know
whether it is not a fact that China has lod-
ged a very strorg protést with this Govern-
ment of ‘“‘anti*China attroeity” -~] might
put it within inverted commas —and accused
the Indian Government of instigating a
poscefal domomstration that g0k pace on
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30th December. 1968, in front of the Chinese
Fmbassy in New Delhi over the issue of
the insult that was meted out to three
journalists, including an Indian journals,
Mr. Frank Moraes, on Kathmandu road by
Chinese technicians on z6th December. 1968
and, if so, whether Governmeat have told
China point blank of her armed comp-
lexity with the Naga hostiles and Mizo
rebels and also her collusion with Pakistam
hostiles against India and her encourage-
ment to Naxalites in this country ? May
I know whether it is also a fact that it was
only last night that some External Affairs
Ministry officials met the Chinese diplo-
mats in New Delhi to protest against their
protest note after this Question was tabled
in the List of Quettions for today ?

SHRI1 DINESH SINGH : As the House
is aware, the ullegations that Chima has
been making from time to time and the
strong exccption that we have been taking
of Chincse complicity in our internal
affairs have been brought to the notice of
the House from time to time, as the Hon,
Members wanted information or a8 we con-
sldered necessary to give the information.
The House is aware that we have categori-
cally told the Chinese Embassy that they
should refrain from acts which tantamount
or which tend to give an impression that
they are interfering in our internal affairs.
1 have mentioned it in my main reply.  So
far as the specitic question about the demo-
nstration outside the Chinese Embassy is
concerncd, there were complaints of the
Chinesc Embassy about it. It is a matter
which is before the law coarts in certain
respeets where it concerns the Jlaw and
told the

order question and we have
Chinese Embassy very categorically that
there was no involvement of the Govern-
ment in that matter.

SHAI HEM BARUVA : China had
exaggerated the incident in the Chinese
Embassy herc to their advaniage. | knew

a peaceful demonstrator, a woman, broke
down crying, ‘‘Give me back my children
that you killed in Ladakh.” The Chinese
Embassy offielals here jsered and taunted
at the demonstration. That was the start-
ing point of pedcelessness. You have taken
such a loog thme to red them about it. It
was only last pight that you told them. |
wharted to know whether it fs a fact that
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it was only iast night thst some External
Aflairs Ministry officials met some Chinese
diplomats here and told them about it. If
we have closed the incident altogether. if
our law is allowed to operate in this partis
cular incident, why had you not told China
long ago and why do you allow China to
exaggerate things and accuse the Govern-
ment of India of all that ?

SHRI DINESH SINGH : The hon.
Member is aware that the two issues are
not mixed together. They are entirely

separate issues. This matter about Chinese
letters to our nationals came up before the
Housc carlier and my colleague, the Minis-
ter of State, had stated that he was looking
into the mutter. We had to look into the
matter 10 come to certain conclusions be-
fore we were in a position to take it up
with the Chinese Embassy.  As soon as we
were given the fuacts, we touk up the matter,
So far as the Chinese protest for the de-
monstration is concerned, that was much
earlier.  That was not done yesterday.
The Chinese had protested to us earlier and
we had rejected that.

SHRI HEM BARUA : s it not a fact
that the Chinese Embussy in Delhi has be-
come a honey-comb of anti-Indian activit-
ies, espionage activities particularly, prying
into not only defence secrets but also other
secrets affecting the solidatity and sovers-
ignty of the nation ? The Chief Mintister
of Kerala has said—hc has said a very
right thing that money would continuve to
flow to anti-national elements - he did not
say aoti natfonal : he said. o certain ele-
ments in this country —as long as we have
diplomuatic relation with China. He has
said like that when it was found that money
flowed into some one in Kerala from the
Chinese Embassy here. In that c¢oonvc-
tion may | know whether the Govetnamyent
have administerod 2 strong wathing to
China that, if the Chines¢ Embassy i Delhi
continues to indulge in these anti-national
actlvities our Government would be forced
to ask :he Chinese Embassy to be rolled up
like a sheet of paper from this country

SHRI DINESH SINGH : So far as
breaking of dtplomatic relations or our
asking them to wind up the Embassy is
concetned, that is a matter that we can
coosidér when it comes. Today we bave
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told them very strongly that they should
not interfere in our internal affairs.

SHRI HEM BARUA : He has said
that he has told them very stronely that
there should be no Chinese activity against
the interest and security of this country.
But what is the response of China ? That
is what we are interested in knowing.

MR. SPEAKER : Mr. Krishna Kumar
Chatterji.
SHRI KRISHNA KUMAR CHAT-

TERJI : Is the hon. Minister for External
Affairs aware of the fact that, during the
mid-term elections in West Bengal, the pro-
paganda machinery of Peking was fully
utilised to subvert the democratic process
of elections ? Is he also aware of the fact
that even the Chinese Embassy in this coun-
try was taking active and keen interest to
sec that the results of the mid-term poll in
West Bengal went against the best and real
interests of this country ?

SHRI DINESH SINGH :
answer this ?

How can |

SHRI KRISHNA KUMAR CHAT-
TERJI ; He has not answered my question
...(Imterruption).

MR. SPEAKER : He
position to answer that.

is not in a

SHRI SWELL : While everything
should be done to safeguard the security
of the country, I would like to know whe-
ther it is a fact that, following the recent
Sino-Soviet conflict in Amur-ussuri area,
Peking Radio had been blaring away that
the Soviet Union was trying to form an
anti-Chinese block, an unholy alliance,
along with such countries as Japan, Thai-
land, Malaysia, Philippines, Indonesia.
South Korea and South Vietnam, but have
conspicuously left out India from that list.
1 would like to know whether Government
considers this omission as having any signi-
ficance and whether they consider that it
is going to help to promote the idea of the
Prime Minister in her New Year foreign
policy statement to have talks with China
without any pre-condition. May 1 know
whether the Government today, in view of
what the Prime Minister has stated, con-
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sider it a right policy to view our relation
with China in the tolality of the emerging
Asiap and world situation and would resist
from being drawn into mutual philippics
and tit-for-tat action.

SHRI DINESH SINGH : 1 entirely
sgree with the hon. Member that all dip-
lomatic action cannot be taken tit-for-tat.
We have to function according to our con-
ditioning and our system of working, and
other countries do what they like. But
there is a certain measure of reciprocity in
this which we try to conform to.

So far as the question of Chinese broad-
cast is concerned, I do not know the rea-
sons why they have or have not included
India On many occasions they have put
India and Souiet Union together.

SHRI SWELL ;
has not been answered.
whether Governmeat considered this omis-
sion as significant. This s number one.
The second question is whether Govern-
ment consider it conducive to the promo-
tion of the talk-idea between India and
China without pre-condition cf which the
Prime Minister spoke in her New Year
Day message.

SHRI DINESH SINGH: We wel-
come any change in the Chinese policy and
1 have already answered the quecstion re-
garding what the Prime Minister has said.
But I cannot say...'Intc-ruptions) whether

that omission has any significance or not ..
(Inserruption).

SHRI BAL RAJ MADHOK (South

Delhi) ©:  Why dont you have a class for
probationers in this House ?

MR. SPEAKER :
is over.
Question.

My main question
I wanted to know

The Question Hour
Now we take up the Short Notice

SHORT NOTICE QUESTION
TWETY ® T w7 ERTETCTN WY weEn

SNQ. 4. tﬁw;ﬁwi:
ﬁQo wigew :
T IIAT AN FECW  @IC §WIT
A I AT ¥ AT W f
(%) &frw amreTTaA W gEArd
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FTTS & WIAST g g # difa
a7 3, :

(@) smraig ag & fay geard
Fw & ‘w1 F X F frgr w1 9wy
ey &1 wafs & AT I
Y ATAT FY AT { @ A g, Wi

(m) afzs 7@, a* Ta% w1 FRW
g

qEAT AYT AW WX GAC A
(o wew TEme fag) ;o (F) 1968-69
el og FwrwieTY AN wEArQ
S & WigeT gt Aifg qEafas
g T T&GT ah-mEo o Hio (lﬁo qa'o)
/68, arde b wsa, 1968 #§ g€ 2
forg® uw wfg 6 w5 @, 1968 F1 AF
FaT & AY 9T @ AT I & |

(=) stz (1) : 196869 & fau
TEMETC-TA WY qEATE FEA FTFE
g w arAwfaE gaar & ggaie fAfesa
forar w7 & 1 9% Afy ¥ g7 e 2
f HTIRET  FIA-HTA AITRIFATY
wfewa w12 & A srafawa, g &,
ge3 geaT WX AT qE § gHe &Y
& £% | a&HTT wAT F HIATC 1968-69
&R gETATOY & HEEAr IS
Y |yT 1968-60 ¥ guFy areafaw feafq
* o< gz 1969-70 ¥ fAwrAY SOy
e qrf € wEA WS A A<
wTAT 1969-70 & fao ga% ®R ¥ &H-
forr oY ot

wtwg ford : 71 7 &R &
frger aq @AY & FTQA A gGATT
T U, IR GO AT A qud
TWETFA A IT A ¥ qOT F
97 ot ar -y ofifase o1 aedden
frerer w7 @ ®T ¥AT ! owW@w o osAN
ARET FT QI 5F AT ¥Y QT qq7
fis g7 geelifey # aga a® dwy @@
yergre g7 fawmas aY § Wi wwareast
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F1 F10r arAE) g€ & ? A agew W
A & X F GEATE | W A AW
THT HTS FT AT F 397 a9 § WK
T 37 & wgAfa § ar arerd ¥ fear

TaT E?

it g aogw fag : A ST
FTX qIT F AU TATE, ¥ AT W
QT g AN WY A § 1 qg T AT
gfews gar &

ft grae ot : qfT ae
Fqgrd fs wr Y@ @O A Wl
waa # gafa & feam mr &0

7t wew AT fay - w7 EW IT W
@ @ & ggafa & f& ¥ sy W
=F APz ¥ A ? 7% A quN &
qrgA Aar § 5 IW g7 ¥ wvw W) &w
wrHe § 34w qgAfa T &)

ot g fomd : & & wgr &, “wgufa
J qr Jraea #1”

st g momu fog @R ¥R
HEETH { qUN AN gY KT J qeNEE
fad &, @Y 99 & gardy wafa w1 se
@ & 1 arfere & 97 A wfewre § e
ot #YeT 3¢ faear §, 9@ # ag woA
Afcrfefadt v g &Y deaqr wrfe Wt
T KT TFY &1 gD AF ¥ o
A% &7 g 78 §

=t wu_ fomd : w7 Ao wgRE W
1 T AT FN AT AT @ o I -
a1 #Y fawraay & ofed age W dar
foar & ?

st amm Ao ey e #
fawrar wed § ofx faweaf & dav
fraar & &1

ot wy_ fomd : a7 w4 A
forar & fr 37 qoari 3 w1 AT #
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T 34y Qar ) fgdh 97 # m3Afa @
T &AW} ag 9z N WA & fE g
geanifed § ot Frr = far A IF
Gar Y faar 31 wmary & wifwsl &
A NT N Wz #1 Fgifad 7@ A
xX fgr A g g€ fae e
Y €37 GEHT A ggA fwar ar, ;@ A
ff wiaifea 7Y fvar nar, afex qifes)
& ey 71w AT fwar | qagd w
at ya= gt faar A% e a1 safy
¥ gaqrd A Sy Fow faar, 9@ @
geaftizy fAema FL AT 97 § A4-AY
ZeagR GIT T qifas dar a1 WE |
T qFAY AT ¥ A § qu ¥ F74-
adr &I AN FAFA 1 a Ifeq
¥q ot @ gfamd faadr =fge,
I A feaa® & Ry #a71 a8 =@ §¥ ar
WA FLA, A fF Aaa 3 et
¥ ERAZTC F1T FT FATAT § 7

st geq araw fag @ zardr fafaeay
¥ fas qafwz &1 9a5q wAr 3 1 1968-
69 & foo o aifes ag «y 1§ &, 9«
& fzga & @A w9 gafqe 1 Teq-
AT FTAFT & | AfFT T WI AR
agi frraa & s 39 & Taw § Fan
wear wfzg 1 Al 8§ A gw A A

fowr g

ot dwcar® qor ¢ TN AT W
gy & fe ifaw s 39 qATITRa
Fq W F AT g oY § aR g
fafordw grafay 37 & sHd F@ &
&7 3§ AU F) &@H wQ & (9
# wdEy Jfvr w1 ogEd Qe
gETH B 3N N sygeqr w7

oft &= Ao fag : AT aEE
&t i frogw & @ quArd ) R
wgr acg * gfwwrd & € o N it
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& fgow @ g @fye & vy & 3IF
PRI REAR g Igy & 5 wrd=
WY T mEary &1 AgT F IV | oG AR
AT FY TR FAFT AL, IT F
for 2t F1€ wEar 48 2 1 & uF wEHH
argar & fF araee @ s wifeg
IFT I FA @A Y, @ A § foawa
HEGE SRR ORI C I S
g9 #ifeqs & @A N ag Fam
2 g W zE AR A A W § AR AEl
s A or FAS a T &1 go MY &
feam A q g & ag am & g v
¥ wrATg aIeat &1 o ggarT Agy § —
fr fam qeg & W v @ &%, T
TJATH T37 1S oqr 3@fEET qAqwT frerar
ardr, fom & arAed v F9= fea o
g% 1 g A & fo gg queew ¥ gw A
ot 7% Y g5 frar &, @ ¥ wEIEA
FF 2N & qAY AT qFA G | A
q3AT & Ag1, oA-eq & Av 17

SHRI NAMBIAR ; That shows the
failure of ihe Government. 1t is a clear
proof of the failure of Goavernment that
the monopoly is on the inerease.

= guaAgE wiwg : fefegaza & @
AT g gaNras §, I LR §Y
<F ¥ Y oraeeETsyden famd § i
wfy wd ok & | 3 egufie R A
B & aff faaar 31 @ T H Aww
FATATAAT FT IZT AF §, s ¥
T afer A v ogEy ) ¥ @@
wTAr q1gAr § F aay ade o A
fae oI QEAErEadieE & IR ¥ wnEr
apfrag R w1 T AT W@ g A
TR T, A W W W wRw g

ot v aemwm oy ;o
A A T @ W oa o
W FAx A T gw W e
twifratd afd & 2w ¥ dow
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YT ¥ agg w7z fqoe o ogw, @9
WEfr QR o1 & al% e o,
forew & 37 o waz Al o

SHRI S M. BANERIJEE : The gnestion
which was put by my hon. friend Shri
Madbu Limaye was whether the newsprint
which they got during the strike period
which lasted for nearly 59 days was sold in
the blackmarket. They did not pay any

wages to the employees serving under
The Statesman, The Times of India, The
Hindu gpd The Hindustan Times and other
newspapers, on the ground that tney had
sustained heavy losses. Our information
is that by selling this newsprint in the
black market or by tuking out supplements
they have not suffered any loss. In view
of Shri Madhu Limaye's question and the
information with us which I have disclosed
will an investigation be ordered by a com-
mission or a senior official or the CBI or
any other central agency to find out whe-
ther they have suffered auy loss ? If they
have suffered no loss, will the wages be
paid to those employees who suffered on
account of the lock-out.

it weq arerq fag : orary aren
AT TeOF ®7 § AR qT9 WA AR
TIEMAFMT AT wgr ¢ & it M
g arfae @ 3 & garfas, ..

Y o WYo FANAT : & 7z AY wgar
A g F gT Afar—

sit @ muww oy : oF aia qTA-
e N AanT Iggfrem &
qg ft T g &Y greww gt &, W%
Aw e @ are AW 70 faq & fog
ezrew g€, s et ogy AL g€ Afww
30 fzz, 34 faq M 65 fa7 a% w w&1-
= g W g€ & W\ w0 T e
F1ar a8 @ ar AR N gewre frwd
¥ 97w orf XhAw W A faar
Y 9T | UF HIW @A FH N AU
fir o waaTT gy @ § 37 W che
frergnAfm v g e &
3a Aifcqe & N2 W feaa w1 N g
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a g% 3 are T & fe ag afefede dwT
o @ § f firgar S swga fisar
ot v & s g & N daen
far § wfoe gw o sfazdie af w<
Ttg | 1t is not possible for me to make
any commitment.

it wo Wo wwwf : WIT AW WA
g g 1 AT qaTe faege @mE o
frard ) & X ag w5 qraw & aw@
# o i 97 w1 foer &, 97 oW
wgm ag W1 fe I geEw gwr g
TwaTT A 79g § g TTRATE WR Q-
Aw A8 ¥ @ &, TR WX ATA-9ARI
wgwl B, g7 A w1 wgar ag & fe
g gy 37 &t e & Wk =W
firz qur & W RS F @ W A A
AfeT ¥ IAT & AT wAHAS & Arew
e AN A D & oAr
wrgaT ¢ e v ag Gar Ao WY feenrd
N ffw 7 AgET "wA AR ¥
frer wT v ?

oft v wreqm fog : gw @R W
g8 agrrgfe @ I & ave § Afew fewar
qTeT 39 &7 gNT &, (vawww). .

st o®o Wlo Wl : AW
... (WAWNTA) TF T qEQ AT
o ¥ wqr IT N g1 Afwg, fse Afac
ag 4w @ argdr

st weq wreraw fey : g dETEw A
T Ug A FATT N W9 A IITAT R ;g
g Ak gaA & e &% fegr oo
wafag wr€ wre daar ot § A qar
a%ar | AfeT g NN & faw § gy AW
¢t f& Sree I fifay § awge § -
ez wrer fasr @ &y gu AT 39 9 @0
wT ey § | 3% g9 § Agar wT§ Wit
a9 77 v@ANC 5 @7 w1 SR a7
at
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oft fitrtolt <t gio Rerger : A
agten 1g qay w1 v w0 I N
s ¢ AT ez fer mard fe oo
T oY oY wat g ¥ wevrery & frer-
foor g & Sw AR & garfas ot w@e
o dro & a7 fady FAW T A 9X-
fire Ray # oMt 97 gz @ W S
g @ar § 97 ¥ w3 S
foers, w17 & fawrs wix Afy &
fame Ao 9fa @1 ®@r QR AT &
fh g S IR W AFA ¥ 7 7O
AT Ft HATAT AIT T KA § W
fadw =TT woAE wgAT ?Ofw @y
exfera ey w1 ¥ T } F=ifE oy A6
§ o fa2w wraT? 1A F WRwiE ™
Y ST FY AFX & fwg Wk S
weaTT qreT A # off At ar e
R oF AT wTeT § aTH X ewTAE
or qws faRw gxag, fate s
w7 9% ¥ gy ofit @l e
ngotodlo FY wEAGAr, A Yt feqfa ¥
a7 /) HEANIY FT €qTT ¥H aXF HIFT
go & \YT aar ag @) ware arel} @
nE Rz rA N g FE?

st v Ao fag o W qEA
aeeq X g datt fr feaen wfenr ww
§ fe o daeg Mret ot & gu &
ot Y et feeoar 2 2 & i
#§ gt & fe g oft 81 e
qig ® a1 & 7 fera gfees w0

st froet e o Ywgw WO
T KT FINT STIAIT AT § o

SHRI J H. PATEL :1 would like to
draw the Minister's atlention t0 the 12th
Annual Report  of 1he Register of News-
pupers, p. 8 where he has spécifically
stated ¢

‘“Small newspapers numbering 113§
representing 83.2 per cent of the appli-
cants availed only 8.7 per cent of the
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661 per cent and médium (156)

consumbed 25 per tent”.

This clearly shows that this Gevera-
ment shows some discrimination in favout
of big papers as against small papers. This
is one kind of discrimination. That is the
kind of discrimination this Government
shows favouring thé English newspapers as
against the language papers. From pace
70, Table 1V of this book we find that
there are only 1843 papers published in
English as against 8640 papers published in
our languages. There is not cven one-tenth.
According to this report, thirty per cent of
the newsprint had been allotted to such
Ecglish newspapers. May be they are more
in circulation. But the point is that they
have shown a specific favour to English
newspapers as against the languages papers
whether dailies, weeklies or monthlies. Why
should they show such discrimination ?
Why should they show discrimination in
favour of big papers against small news-
papers ?

SHR] SATYA NARAYAN SINHA :
I do not think that we are making any
discrimination. We shall examine the
poiat made by him when we decide about
the poiicy next year. But so far, 1 do not
think there has been any diserimination.
If some papers get more, it is because their
circuiation may be more . tntrupptions)
I said that we should take into account all
relevant factors when deciding the policy
for the next year.

ot fre Ao ¢ weAe WA, 8N
Al & wdt et & Ar gt A GFETH-
7 fafireee g grow & | & ey e
EimAgnetn wgy & f& wg
Ty Fd N qu oty AT W
AR e sdw v ¥ W 8 W
fed Y gt ®F ) dr wy @ & el
LI IGEE £

st e o fag ;0w & fag
A Iw X ¥ gw ¥ & W
B R &3 | ot vy W 7 e &

v fr wht g gu vy o fefiy 3

pewsprint.  Big papers (73) consumbed AT ¥
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T AT GAER : FT SRA 7

st oAty fqy : 97 w19 g
& QT WY a7 AH AT |

SHRI NATH PAI Inspite of the
many protests repeated here by the hon.
Minister, the coaclusion is irresistible that
this Goverament is discriminating against
small papers be it through newsprint quota
or be it through the taxation policy of his
senior colleague. They are slowly seeing,
for reasons best known to themselves, that
the small and medium wnewspapers are
slowly driven to death. He will again
protest and | do not except a reply from
bim. In view of the fact that nearly 16
per cent of the quota for the big news-
papers was saved last year as a result of
the strike which continued for 59 days
during which the total impotence of this
Government was exhibited for the whole
nation to see, will the Government take
into  consideration while allottipng their
quota for this year the fact that there was
a saving of about 16-17 per cent of the
quota which was made available to them?

SHRI SATYA NARAYAN SINHA :
We shall take that into consideration; |
have already said so We shall keep this
in view when we make allotment for
1969-70.

st go go awafedr : weAw wAIT,
tq fauw 3 ¥g ¥ W 39 F Ay
W oY gTer fRT MU 9w g ST At A
% 3y wa g 1ar W wof AgE &
% ag straAr i e owr gAR R A
oE @ w2 fe AN v w
qofdiz gqrad ¥ g7 39 & gfgw fawaa
¥X T IW F T JATH FAA & AHAT
2 ? afx v e T ergeqT § fe
QA § A 9T T K P FT

ot v wrova fag o e SR
N s gy iggt T
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WRITTEN ANSWERS TO QUESTIONS
Rubber Plaatation in Kerala

*424. SHRI S.K. TAPURIAH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the details of the programme, if any
drawn up for the development of the rub-
ber plantations in Kerala under the Fourth
Five Year Plan’ indicatipg the outlays for
cach scheme under the programme and the
targets of production of natural rubber (0
be achieved thereunder;

(b) the assistance proposed to be given
by Government for its implementation;

(c) whether in view of the acute shoit-
age of rubber in the country, Govcrnment
bave any scheme for giving special aid or
incentives for expansion or development of
rubber plantations; and

(d) if so, the details thereof ?

THE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHR! CHOWDHARY RAM
SEWAK) (a) to (d). Under the Fourth
Five Year Plan, programmes have been

drawn up for the development of rubber
plantations on an all India  basis including
Kerala State.  The target proposed for
production of natural rubber at the end of
the Fourth Five Year Plan period 1973-74
is 1,25,000 tonnes.  I'he Rubber Board has
proposed various programmes and outluays.
The matter is under consideration

Expansion of Elcctronicy Industry

*425. SHRI K P. SINGH DEO : Will
the Minister of DLFENCE be pleased to
state :

(a) whether it is a fact that Governmeni
proposc 1o extend certain factlities to entre-
picneurs to expand their  capacity In the
electronics industry and to instal new plants
for the manulaciure of eclectronic compo-
neals; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCF (SHRILN.
MISHRA) : (4) and (b). Yes. sir.  Certain
faciiities are being extended 1o cntrepre-
meurs 10 expand their capacity in the
electronics industry and to instal new planst
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for the menufacture of electronic compo-
nents  Recently, Electronic Components
Industry has been declared as a “Key
Industry” and Radio and Television Indus-
try a8 “Priority Industry”. This would
entitle them to get release of foreign ex-
change for import of capital equipment on
priority.

Abolition of Export Duty oa Tea

*426. SHRI R. BARUA :
SHRI BHARAT SINGH
CHAUHAN :
SHRIMATI JYOTSNA
CHANDA :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Assam
Government have requestad for abolition
of export duty on tea which nccording to
them would help the tea industry to re-
establish its losing export market;

(b) if so, whether the Chief Minister
met the Prime Minister and the Deputy
Prime Minister on the 3rd January 1969
and explained the Implications of the
deepening crisis in the tea industry of
Assam on which depends the entire econo-
my of the State; and

(c) if so. the reaction of Government

thereto ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B.R.
BHAGAT) (a) The Chief Minister of
Assam has in his Jetter dated the 3rd Jan-
uary, 1969 addressed to the Depuly Prime
Minister suggested inger ¢lia reduction or
abolition of export duty on tea.

(b) Yes, Sir.  The Chief Minister of
Assam met the Prime Minister and the
Deputy Prime Minister on the 2nd January,
1969.

(c) A reductiot in export duty on bulk
tea from 209, and valorem reduced by 35
paise per kilogram or Rs. 2.65 perkg.
whichever is less to 159, ad valorem redu-
ced by 55 paise per kg. or Rs. 1.70 per kg.
whilliever is  less has been given in the
Central budget 1969-70.

12, 1969 W-itten Answers
Evideace of Madrag Government on
Kacchathivu lssue

*427. SHRI MADHU LIMAYE
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the evidence given by the
Madras Government in regard to Indian
sovereignty over the Kacchathivu Island
will be placed before the Lok Sabha by
Government ; and

(b) if mot, the reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). The evidence provided by the
Tumil Nadu Government with regard to
India’s sovereignty over Kachchativu
Island is being evaluated. Further evidence
is still being obtained from a number of
sources including Tamil Nadu. It is not
in the public interest to place this and
other material beforc the House while
discussions with the Ceylon Government
are progressing.

Asian Common Market

*428. SHRI KAMESHWAR SINGH :
SHRI YAJNA DATT SHARMA:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government are taking

measures for the formation of the Asian
Common Market ; and

(b) if so, the progress made so far ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) and (b). Government are
not considering any proposals for an
Asian Common Market. However, closer
economic ties between Asian countries are
to be welcomed.

Strategic Defence Road Programme
*429. SHRIR K. AMIN :
SHRI K. M. KAUSHIK :
SHRI MEETHA LAL MEENA:
SHRI R. R. SINGH DEO :
SHRI N. SHIVAPPA :

Will the Mioister of DEFENCE be
pleased to state :

(a) whether there is a proposal that
the Strategic Defence Roads Programme
should be financed outside the Plan ;
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(b) whether there is a demand for the
allocation of sufficient funds for the hard
core of the strategic roads required to be
completed within two years for maintain-
ing operational efficiency ; and

(c) if so, the details thereof along with
the programme for construction of roads
during the next four years ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) (a) to (c). The
requirement of strategic roads, other than
those undertaken by Border Roads Develop-
ment Board and National Highways, was
indicated to the Ministry of Trensport.
These were subscquently discussed in the
Planning Commission. It was agreed that
funds required in connection with the
development of these strategic roads should
be provided as a part of the plan. As the
Fourth Five Year Plan is vet to be finalised
no firm figures for allocations to be made
for strategic roads can be indicated at this
stage

The plans formulated by the Defence
Ministry involve construction of new
roads. improvement and strengthening of
evisting roads, construction of permanent
bridges and stregthening of the existing
bridges etc. The highest priority projects
in the Fourth Five-Year Plan period will
be mostly in Rajasthan, Punjab and Hima-
chal Pradesh. A few projects in Jammu
and Kashmir, West Bengal, Tripura, Assam
and Nefa are also intended to be taken up.
The coustruction programme will be
finully decided when the Fourth Five-Year
Plan and allccations thereunder have been
finalished and a firm estimate of cost of
proposed works becomes available.

Import of Tyres

SHRI MANIBHALI J. PATEL :
SHRI BHAGABAN DAS :
SHRI P. GOPALAN
SHRI JYOTIRMOY BASU :
SHRI C. K. CHAKRAPANI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have permitted
Jarge-scale import of tyres ;

(b) if so, the countries from which the
tyres are to be impoited and the amount

' 1uvad tharal

of foreign in H

*430.
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(c) any other steps taken or proposed
to be taken by Government to meet the
acute shortage of tyres in the country ,
and

(d) the difference between the cost of
each category of indigenous manufactured
tyres and those imported from abroad ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) Import of limited quantity
of tyres has been permitted to Actual
Users.

(b) A statement is laid on the Table
of the House. [Placed in Library. See No.
LT— 301/69)

(c) Besides allowing imports, the
following steps have been taken to meet
the situation created by the shortage of
tvres :

(i) Indigenous production capacity
is being raised ;

(i) Limited Imports of natural rubber
have been allowed ;

Various types of tyres have been
declared as essential commodities
under the Essential Commodities
Act, 1955, and powers have been
delegated under this Act to the
States and Unlon Territories to
control their supply and distri-
bution.

(i)

(d) Prices of varlous types of imported
tyres differ from time to time and from
country to country from where they are
imported. It is, therefore, not possible to
indicate the difference between the cost of
indigenous and imported tyres.

Tmport of Tractors from U.S. S. R.
*431. SHRI K, LAKKAPPA :
SHRIMATI ILA PAL-

CHOUDHURI :

SHRIMATI SAVITRI SHYAM:
SHRI R. K. SINHA :

DR. SUSHILL NAYAR :

Wil the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that an agree-
ment was signed with the Government of
U.S.S R. in December, 1968 for the Import
of tractors ;
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(b) f so, the number of tractors to be
imported and the value thereof :

(c) the mode of payment ;

(d) whether they will be supplied to
the farmers directly or through some
agency and the price at which they wonld
be made available to the purchasers ; and

(e¢) how do the prices of these tractors
compare with similar categories of tractors
manufactured in our country ?

THE MINISTER OF
TRADE AND SUPPLY
BHBAGAT) : (a) Yes, Sir.

(b) 6000 Nos. of 14 H. P. and 500 Nos.
of 50 H. P. tractors are to be imported
during the year 1969 of an approximate
total value of Rs. 4.25 crores.

FOREIGN
(SHRI B. R.

(c) The tractors are being imported on
deferred payment terms. The period of
the payment of instalments, to be made in
Indian rupees, is eight years.

(d) The tractors would be distributed
to the farmers through the State Agro-
Industries Corporations and/or agencies
nominated by the Ministry of Food and
Agricuiture. The approximate sale price
for 14 and 15 H. P. tractors would be
Rs. 8000/- and Rs. 16,500/ respectively.

(e) Tractors below 25 H. P. ure not
being manufactured in the country. The
sale price of the 50 H. P. tractors will be
considerably cheaper than similar category
of tractors manufactured in the country.

Export of Hosicry Goods to U. S. S, R.

*432. SARI K. RAMANI :

SHRI E. K. NAYANAR :

SHRI VISWANATHA
MENON :

SHRI UMANATH :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state

(a) whether it is a fact that U.S S.R.
has placed orders for the purchase of
banians and other woollen ready-made
garments worth Rs. 2§ creres from iadia ;

(b) whether an agreement has been
signed with a private lndian concern for
their supply ; and

(c) if so, the name of that concern
and the detalls of the agreement ?
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THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) 1o (c). It is understood
that some orders for the purchase of
woollen ready-made garments have been
placed by the Soviet trading organisation
on Indian traders in the private sector.
Government have no information on the
details of the agreements and the value of
individual orders.

Expo-70 to be held in Japan

*433. SHR1 ONKAR LAL BERWA :
SHRI N. K. SOMANI :
Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state :

(a) whether Government have decided
to participate in the Japan World Exposi-
tion Osaka (Expo-70) scheduled to be held
from March, 15 to September 13, 1970 ;

(b) if 80, whether it is a fact that
Government have decided to put up a
national pavilion so as to participate in
cultural events ; and

(¢) if so, the things
Expo-70 ?

to be exhibited in

THE MINISTER OF
TRADE AND SUPPLY (SHRI B R.
BHAGAT): (a)to (¢). Yes, Sir. It has
been decided (o set up a national pavilion
to project India’s contribution to the
Basic Concept of Expo-70, which is “Pro-
gress and Harmony for Mankind”. India’s
achievements in the economic and indus-
trial fields against the background of its
heritage of art, cnliure and traditions are
also proposed to be suitably highlighted.
Government are also considering the
possibility of participation in the cultural
events associated with the Exposition. It is
too early to specify the specific items that
will be exhibited in Expo'70.

FOREIGN

Bharat Electronies Ltd , Bangalore

“434. SHRI GADILINGANA GOWD :
Will the Miaister of DEFENCE be pleased
to state :

(a) whether it is a fact that the
Bharat Electronics Ltd., Bangalore, in
collaboration with a British firm, is expected

to deliver Indian computers sometime in
1969 ;
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the annual productioa of
utilization “of

(b) if so,
suvh computers on full
installed capacity ; and

(c) the aavings of foreign exchange
expected per annum ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (c). M/s. International
Computers (India) Pvt. Ltd.—ICL —the
Indian subsidiary of a British firm were
licensed to manufacture 56 computers over
a period of 4 years They have coliaborat-
ed with Bharat Electronic Ltd, (BEL)
Bangalore for the manufacture of the
Data Processine Unit of the computer
system. The BEL'’s programme is to
produce 2 systems in 1969-70 and the
ermaining systems thereafter.  The annual
production at the end of the 4th year
would be 20 systems. The foreign exchinge
content of the computers will progressively
go down from 86 54/ in the first year to
46.5%, in the 4th year. The approximate
saving in foreign exchange over this period
would be about Rs. 150 lakhs

am & frata & et

# 435, st Tty fag ot
it anqm fag

Fa7 dfqw s Awr gfa At
ag FATY FY FaO7 I

(%) #ar g = 2 fF a9 1968 &
arg &t frata ft &% g @ qar IER
e M FHFT A E

(=) ad 1067 =T 1068 & gqs-
9q% fFad gea 37 SR feadt =g
faaia feay mar qur I9w &g wo
gt

() #ar a3 a9 2 f& fAafa & /e
# w0t & 10T =@ IO ¥ gwe
feafr qar Y 1€ ¢ ; w¥x

(=) afz at, A a%e a1 74 feafq 1
qqrey 49 q91 MF & fAaiy # afz
*®T & Ay a7 J #q7 FTHATE O ¥ |
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#ifae eamrr aw gt @ (41
®o Yo WaA) : (%) st gt

(@) ag 1967 qa71 1968 ¥ wixw &
fratfrr sra w1 g ofomg qar g
freafafea & -

EL] gfamy qeq
FAT fFoqTo ¥  #FA¥ To &
1967 21.37 189.0
1968 20.93 174.6

() o (w). aTg I@T &F W§ Ewe
TEY 2 qug 77 #feATzal &1 ArHAT HIAT
qg gl & foad far @9y a9y X §9F
AT FIATAF ITITTCHF STHATEr Y 77Y
2 gafr 9§ 1968 ¥ Ig¥ T_gY ¥ A§
N AT wAdET TR X IE
qF1 AIMTET FH 4T q9IfT &7 gea)
% ofcony &a®q A% arr gift w aw
1968 § wfas IeareT gra wifers w9 §
qxr &< far wm & geat & wrd fraae
N g W F oy freate faag &
Ty Y : (1) frafa g a7 geowr 24
Ty afx f&N a7 ¥ TETET 1-10-1968
q 85 9y wfa feet wrw #< faar m,
(2)g7 IearzT gew & 20 wfywa o7 fady
IqTET qqew 1-10-1968 & zzv fxar my,
(3) aarft A & fog 3600 v wi
TR £ A A wE@ aorw ® fay
4500 777 ufg FeeTT & @T ¥ qretony
T AT 7Y Ngmr @ v foraer
ST %9 QU AT &Y H7 AT Sy
IAT F qFTgAT AT 97 A QAT qg
& 39T wW gfaal W wIm W
mifer &7 & fao o, from ez
U 93, 919 A€ & ATSgW ¥ Ny
FA 11 gfawr & wivfoa a1 fager
qafzarm # w17 a3 frata gew ¥ awe
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geqrEe 20 wfmma # & 35 9¥ wfy
featare F4 HIqr 2.66 797 qf7 fFHa-
g, I WY w4 A, 97 AT 7T Ig AqAq
*T gearAre 15 wfawa & & 65 ¢ wfa
feettaTy &9 waar 1.70 s@y sfy et
arq, 1 A & 8Y, w far @ g

Indo-Ceylon Standing Committee on Tea

*4316. SHR! CHENGALRAYA
NAIDU :

SHRI1 BAL RAJ MADHOK :

SHRI RANJIT SINGH :

SHRI D. C. SHARMA :

SHR1! BENI SHANKER

SHARMA :

SHRI1 HARDAYAL DEVGUN:
SHRI S. S. KOTHARI :

Wil the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fuct that an Indo-
Ceylon Joint Standing Committee on tea
is proposed to bc set up to facilitate
Implementation of the agreement between
the two countries ;

(b) if so, when it is likely to be set up;

(c) the main objectives, functions and
powers of the suid standing committee ;
and

(d) the benetfits
India thereby ?

likely to accrue to

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR! CHOWDHARY RAM
SEWAK) : (a) to (¢c). At the Ministerial
level talks held at New Delhi on the 18th
and 19th December, 1968 for reviewing the
progress made since the mecting beld at
New Delhi between the 31s: May ind 6th
June, 1968, the delegations of India and
Ceylon agreed to establish a standing
committec on tea in order to facilitate
implementation of the agreement between
the two countries in respect of joint and
co-ordinated action on promotion. reseaich
and other matters relating to teas in
either country.  While the names of the
members on the Indian side were made
known to the delecstion of Ceylon, the
Government of Ceylon have sent the
pames of their members in February, 1969
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only. The functions of the Standing Com-
mittee will be to co-ordinate the imple-
mentation of agreements between the two
countries and to keep a watch on the
progress of the mutually agreed joint
action programme in respect of promotion
and research.

(d) It is too early to make an assess-
ment of the benefits that m:ght be accruing
to India thereby.

Sick Textile Mills io Gujarat

*438. SHRI NARENDRA SINGH
MAHIDA will the Minister of
FOREIGN TRADE AND SUPPLY be
pleased to state :

(a) whether Government have taken
any final decision regarding taking over
the sick textile miils in Gujarat ;

(b) if so, whether any
also been received from that
forward a  legislation
mills ; and

proposal has
State to bring
to take over the<e

(¢) if the reply to part (a) above be in
the negative, the reasons for the delay and
when a final decision is llkely to be taken
in the matter ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.

BHAGAT) : (a) to (c). Presumably the
Hon'ble member is referring to closed
textile mills in Gujarat State. If so, the

new Maneckchock Spinning and Weaving
Mills Ltd., Ahmedabad, has been taken
over and Gujarat State Textile Corporation
huve been appointed as Authorised Con-
iroller. The present position with regard
to other closed textile mills is as follows :

(1) Mills already investigated under
the lndustries (Development and
Reguiation) Act. whose cases are
under examination, in consuitation
with the National Textile Corpora.
tion, the State Government and
the Textile Commissioner. 3

(2) Mills already investigated under
the above-mentioned Act but
whose cases are pending in High
Court, or are under liquidation. 4

(3) Mills under investigation under
the above mentioned Act. 2
(4) Mills whose cases are undes
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consideration in consultation with
the State Government, 4

(5) Mills in respect of which liquida-
tion petitions are pending in the
High Court. 1

No proposal for undertaking legislation
for the take over of cotton textile mills has
been received from the Gujarat Government.
That Gouernment have however proposed
legislation in regard to the merger of weak
textile mills with strong units, and the pro-
posal is undcr consideration.

fadsit srer wwr argfa wenew & wfv-
wifcat & fazg weranz & Ay

% 439, o wAT W® gea o oFAT
Hafore sqR AW gfa w=N 3g FaA@
w7 FI0 fF ¢

(%) 37% geq1q & =9 afwx qar
8 359 X F 97 g9 wigwfa &
am aar & fa7s faeg @ 9 ast &
WezTH1L,qe1qTa wifg & ar # fasrad
fat & ;

(@) w7 fawgal = s Far g
qr 3% § oty wife ¥ fag ¥Ag
o9 S AT |AKAT HANT AT G
wg fastaay F1 01T | ; AT

(m) &7 wrw cafwal & sieq afq-
Az} #7 4V FAT § AU FTHFIT A oA
qT #qT FTAATE F E 7

wxfre s aw gfe wewrem ¥
Ie-wn (A Wud v Aww) - (F) 1
g ¥ g9 gwar afasd wAeT &
fagg & 3, wa: qar fawara foan aman
¢ f& a1y qgeg qagd anfasy wo-
a7 % wfeeifed & geq & oA
g ¥ | fana i awt & 9@ wowrem
# 97 afgy ok @8 Iw @WT & feef
gfeerd & fagg w1 fawraa sy A
gt

(=) T (7). W@ TH I
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* 440. s W™ AT gredt
&t frw gwe e

a7 qXfrw sqmare aar g el ag
FATY AT FAT w4 fw

(%) 5&¥ & a= ¥t gk 60 faei ¥ &
feaAY wq3r faa) ¥ 14 wroew w5 faan
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(&) w1 THITA 9% ¥ ¥ @A
F Tl ®Y AR F1 Swa fFAr

() & el & ¥z @ w13 & fard
safe AAwaTC A 77 §

(%) 77 aTwrr F A€ T Foar
AN Ry fag wadt g @war &
4 @ T ; M

(%) 71 = fa=l & a2 D3 ¥ fadedy
gETErwg e gd & ?

tafoe wmrore aer g W (o
To Yo wmy) : (%) FEvaw: wEANG
qTET WY, 1968 & v § ax ¥ 59
gy famY &7 I w7 1 & 1 afg xar
A fae ¥ @12 fae g g &

(@) o, gt

() %7 69 faeY & ¥=g DA ¥ AW
gu wsgwfaaY *) weqr awAw 68,400
Lill

(%) o, 7 | fox A sy Tew
qET & qUAd § gaAw faw & ARE
g7 fararT fegr orar § AT 9w
quwr wrar § IIG®  WETH W A
2

(%) o, =t

Wagons Manufacturing Iadustry at
Cajcutta

*441. SHRI M. L. SONDHI : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(s) whether it is a fact that the Indo-
Soviet Trade Protocol fails to cheer up
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Calcutta Wagons manufacturing industry ;
and

(b) if 8o, the reasons therefor ?

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B R. BHAGAT): (a)
No, Sir.

(b) Does not arise.

Export of Indian Seeds

*442. SHR!I P. M SAYEED: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the quantity of Indian Seeds ex-
ported to other countries, country-wise,
during the yeurs 1967-68 and 1968-69 so far
and targets for the ycar, 1969-70 ;

(b) the value of their export,
wise ;

country-

(c) whether Government have made a
study of the markets in the countries of
East Asia, West Asia and Africa for ex-
port of Seeds ;

(d) if so, the details thereof ; and

(e) if not, whether Government pro-
pose to undertake a study of the markets
in the above countries with a view to pro-
mote export of Seeds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR! CHOWDHARY RAM
SEWAK): (a) and (b). A statement on
the export of sceds for sowing purposes
during 1967-68 and 1968-69 is laid on the
table of the House. [Placed in Library Sev
No LT-302/68]. No target for 1969-70 has
been fixed.

(c) No, Sir.
(d) Does not arise.

(e) The matter is under consideration.

wIAF1 ¥ oo ®ro o gw qwfeuw
fagg & wa &

« 443, s omasw fag g : F
wfaeer 794 4z I 7 FA7 F
(%) Wit & Fen & grA & fag
n70 Mo Mo Ft wlhvary fagg w1 &9
z3 & azx asfag fany g3y & s@rd
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frda & afcqmreasy w<a gra &ar
¥ #3821 7Y qegr fea 9 § ; W

(=) 77 Sedw  afcfeafaat & av-
FR # faar goft Aifs o fee @
frar wA FT2 ?
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F% FIAT TG ¢ F W qEY &
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% eafsgw qarar & =i fasiy a9 &
nqo "o "o difAgx fediea #v
greafas 97 afw & avan oF av"w Y
FA g& & Afa § Fxew F37 & w57
Y g% geaaa gl fwar wav g

YdY qEdig qYwar

444, 5Tt WY WETT @

= amw ey qat
=t T ey faadf ¢

FIT FOTA WHY qg T FT FIAT LA
.

(%) 71 @ty q9adiy AT W@
FET AT &1 ez ¥ FER F7 faaR
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gaTE AR AT AR FTE

(=) afz gt Y frg sw1T ;
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(%) afx gt @t e e AT R 7
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™ w9, vy i wet aqr Qe
wR (sitqat gEr ated) © (%) 9% (@),
AT qeaefa ProAr daz w A Do
AN § T IHI & q9F wiaF a9
for foqe qma & @@t Faf F gl
q TN1 TAT AT AIST g G | VAT
¥ wratfagT ¥ YT @ 95R § qUAd
agr fgart faqar S @A &1 e
2

() Tar wafeY sammw  faRsn
qgraar ¥ qras9 ¥ few  wwic & Aifgal
FT gIIWT FGT §, TIHFT TW aRH
faa® AdY Fwar a1 fwx N Fvemr
T faw-sgaear & fqa ITdAsw g1 A
qEd F91 wiafks At & aeafaw
qeaiEd 9T I4y gaety ar=ar wrarfa

4

(o) = €Y 9&aT |
Art Silk Weaving (ndustry

SHR1 V. NARASIMHA RAO ;
SHRI P. N. SOLANKI :

SHRI R. V. NAIK :

SHRI C. C, DESAI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased te state :

(a) whether the Joint Textile Com-
missioner had a meeting with the represen-
tatives of Indian art sitk weaving industry
in Bombay :

(b) if so. whether most of the indus-
trialists who attended the meeting went
back completely dissatisfied ;

*445.

(c) whether Government'’s attention has
been drawn to a report which appeared in
the “‘Economic Times" of the 8th January,
1969 in this regard ; and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
(b) Some representatives of weavers

appeared dissatisfied because their demand
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for reduction of prices of rayon yarn by
Rs. 4C0 per kg was not agreed to.

(c) and (d). In the report which ap-
peared in the “Economic Times". the
weavers had demanded price and distribu-
tion control on royon yarn. Remedial
measures, if any, called for, can be con-
sidered by Government only after the re-
ceipt of the interim report of the Tariff
Commission which is expected to be re:eiv-
ed by the end of March, 1969.

Fxport Consortium of Machine Tools

Manufaeturers
*446. SHRI HIMATSINGKA : Will
the Minister of FOREIGN TRADE AND

SUPPLY be pleased to state :

(a) whether the Indian Machine Tools
Manufacturers Association has chalkad out
a plan to form an cxport consortium of
machine tools manufacturers ;

(b) if so, the precise position and func-
tions of the proposed consortium and its
role ;

(¢c) the assistance proposed to be given
by Government in the promotion of the
cause of machine tools exports through
this consortium ; and

(d) the steps taken so far in the direc-
tion of formation of such a consortium?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) . (a) and (b). The Indian
Machine Tools Munufacturers Association
have indicated that they propose to set up
a consortium of machine tool manufac-
turers. It is understood that this proposal
has not yet been finalised and as such it is
not possible to define the precise functions
and objectives of the proposed consortium.

(c) There are no special or preferential
measures of assistance for the consortium
beyond the normal assistance available to
exporters.

(d) Assistance from Government in the
formation of the consortium has not been
sought by the Indian Machine Tools Manu-
facturers Association.
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Export to Nepal

*447. SHRI N. R. LASKAR: Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that India has
asked Nepal to submit a list of Indian
goods which are not required by it so that
steps could be taken to stop the export of
such items to Nepal ;

(b) whethsr the
plied ;

(c) if so, the details thereof ; and

(d) the action taken by Government
thereon ?

list has been sup-

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : (a) No, Sir.
(b) to (d). Do not arise.
wrvg samare fraw & afgerfal &
fang ey
448, s} sMaIR WY
s AAEAT
&Y THTEATC qren
Io CANW AR ©
At it wiomn :
ot ATy qrody ¢
w1 aafw smare aqt it w0 g
T Y FIT FY v

(%) wsa s e & yEqd
weger gq7 9= wfwwfeat & fasg a¢-
T w1 o) foerad fast § sawr s
F77 & AT IT I FTHRTT A T FTTATE
L3N

(@) fo forsraaY & o & otw ¥
€} AH AT ET AR W Wi #
war qfcanw fass §

() ¥ fowraat w1 W fraRr @
agf & fagrod § ok o at ®
ufeqn &7 § o7 7@ @ arf & @k
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(%) #r Az w9 ¢ fr ¥ afiwrd
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Trade with North Korea
Qty/.sﬂm GEORGE FERNA-
NDES :
SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE :

SHRI JAGANNATH RAO

JOSHI :
SHRI BRIJ BHUSHAN LAL :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :
(a) the total value of India’s exports to

and imports from North Korea during the
last three years ;

(b) the important items of imports
from the and exports to North Korea and
the quantity and value of each item ;
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(c) whether Government are aware
that North Korea exports to Communist
China several items imported from India ;
and

(d) if so, whether North Korea has
been approached in this matter ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B R.
BHAGAT): (a)and (b). A statement ig

placed on the Table of the House. [ Placed

in Library, See No. LT-303/69).

(c) No. case of re-export of any Indian
commodity by DPRK to China has come
to the notice of the Government of India.
Under the trade and payment :rrangements
concluded on 9th December, 1968, the com-
modities exchanged between the two parties
are for consumption in their respective
countries and are not to be re-exported.

(d) Does not arise.

Indo- Ceylon Economic Co-operation

SHRI P. C. ADICHAN :

SHRI1 SHIVA CHANDRA
JHA :

SHRI1 INDRAJIT GUPTA :

SHRI K. M. MADHUKAR :

SHRI DEVEN SEN :

SHRI SRADHAKAR
SUPAKAR :

SHRI1 B. K. DASCHOW-
DHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the question of evolving a
common market between India and Ceylon
was discussed at the meeting of thc Joint
Committee on Economic Co-operation held
in January this year in Colombo ;

(b) if so, the outcome thereof ;

(c) the precise structure of thc Com-

*450.

mon Market as eavisaged in the pro-
posal ;
(d) other subjects discussed in the

meeting ; and
(e) the decisions arrived at ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The question of evolving
a Common Maurket between India and
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Ceylon, as such, was not discussed at the
first meeting of the Indo-Ceylon Joint Com-
mitiee on Economic Co-operation held ia
Colombo in January, 1969.

(b) and (c). Do not arise.

(d) and (e). The subjects discussed
and decisions taken at the meeting of the
Joint Committee, are indicated in the Com-
munique issued after the talks. A copy of
the Communique is placed on the Table of
the House. |Pigced in Library. Sesa No.
LT-304/69).

aifosn warem g fagen e ™
uraidl, wegua AWl wify & sfader

2650. oft. wrea fag wigm : T
A ¥ wmrare aar gfer 7o gg qary o
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Pr i, of Handi

afts Industry in Gujarat

2651, SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether there is any scheme for
promotion of the handicrafis industry in
Gujarat duriog the current year;

(b) if so, the details thereof, indicating
its lay-out and the assistance granted by
Government for the purpose and the item-
wise annual production of handicrafts indu-
stry in Gujarat;

(c) whether any schems for promo-
tion of handicrafis industry in Gujarat dur-
ing the Fourth Five Year Plan has been sub-
mitted by the Gujarat Government; and

(d) if so, the broad details thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) A statement showing the details of
the schemes for promotion of the Handi-
crafts Industry in Gujarat, indicating its
Jay-out and the assistance granted by
Government, is given in Annexure [ laid on
the Table of the House [Placed 'n Library.
See No. LT—305/69]. The item-wise annu-
al production of handicrafts in Gujarat is
not available.

(c) Yes, Sir.

(d) The broad details of the Scheme ure
annexed (Annexure I1).

Acquisition of Property of Zanzibar Indians

2652. SHRI BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the total value of assets by way of
immovable properties of Indians living in
Zanzibar acquired by the Government of
Tanzania sioce 1964;

(b) whether any compensation has been

offered to the Indians
Properties and if so, the

for seizing their
amount offered;

(c) whether there have been more for
feitures of property during the last two
years; and

(d) the steps taken by Government to
help the dispossessed Indians ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
It is u very difficult to ascertain the exact
value of immovable property of persons of
Indian origin which hus been confiscated
by the authorities in Zanzibar since 1964.
1t is, however, estimated that these persons
had even sometime back suffered a loss to
the extent of about 10 crores of rupees in
the process. Almost all such persons are
holders of British passports.

(b) These properties have been confis-
cated in  terms of a Presidential Decree
jssued by the Zanzibar Government in
March, 1964. No compensation has been
paid to the owners.

(c) Yes, Sir.

(d) The Government of India have
teken up this matter with the Government
of Zanzibur on several occasions.
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It may be stated here that the repatri-
ates entering India from the Island are
allowed 10 avail themselves of all concess-
ions granted by the Goverment of India
under the liberalised Transfer of Residence
Rules to enable them to set up their homes
all over again and to earn a livelihood in
India.

Indian Traders Affected by the Policy of
“K enyanisation”

2653. SHRI BABURAO PATEL :
SHRI OM PRAKASH TYAGI :

Will the Minister of EXTERNAL
AFFAIRS be pleased 10 state :

(a) the number of Indian traders and
their total investment affected by the latest
“Kenyanlsation™ orders canceling trading
licenses of Indians in Kenya;

(b) the salient features of the Trade
Licensing Bil! of Kenya, which came into
force. on the Ist January 1960, with the
categories of basic goods in which trade by
Indians is banned and with names of areas
where banned;

(c) whether it is a fact that the Kenya
delegate to Commonwealth Conterence
categorically stated thut Kenya Government
had no intention at all of going back on
its policy of withholding work, trade and
residence permits to Indians; and

(d) the reasons why we do not openly
announce 2 “Come Back Home” policy to
all Indians overseas seeing that their smali
number would not make much difference
to the 500-million citizens and their million
problems already with us ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
Precise information about the number and

investment of Indian traders in Kenya is
not available.
(b) The salient features of the Trade

Licensing Bill of Keuya which came into
force on Ist April, '968, are :
(i) that all business should be licensed;
(ii) that as far as possible only Kenya
citizens should be permitted to
engage in business outside the
urban areas; and
(iii) that trading in specified commodi-
tiss should, as far as practicable,
be restricted to the citizens of that
country alone.
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By a Gazette Notification dated 12.8.68
the Government of Kenya announced that
after 31.12.68 alien traders will not be per-
mitted to trade in certain specific commo-
dities such as maize and maize meal, sugar,
charcoal, rice, fresh vegitable of any dis-
cription. biscuits, ghee and ghee products,
khaki drill, second hand clothes, soap,
matches, sweet, salt cigarettes and kerosene
etc.

(c) The Government of Kenya delegate
to the Commonwealth Conference is repor-
ted to have said that Kenva had no inten-
tion of going back on its policy of
progressively  withdrawing  work and
residence permits for foreign residents.

(d) Nearlly all the persons of Indian
origin affected in Kenya are British pass-
port holders and are, therefore, primarily
the responsibility of the Government of
United Kingdom. However, an arrange-
raent has been finalised between the
Government of India and the United King-
dom in regard to the resettlement of those
who may be compelled to leave Kenya and
wish to come to India.

Production of Rubber

2654. SHR1 BABURAO PATEL : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the places in India where rubber is
produced and the quantity and value of
rubber produced annually during the last
three years, yearwise;

(b) the names of the ten top rubber
producers, the names of forelgn companies
amoog them, and the amount they repat-
riate every year; and

(c) the amount of annual shortage in
rubber requiremeants of the country aand
the manner in which this shortage is made
up with cost of annual supplics and the
names of the countries from which natural
and synthetic rubber is imported ?

THE DEPUTY MINISTER IN THE MI-
NISTRY OF FOREIGN TRADE AND SUP-

PLY (SHRI CHOWDHARY RAM SEWAK):

(a) In India, natural rubber is commerclally
produced mainly in Kerala, Madras and
Mysore States. A small quantity of rubber
is produced in Andamans also  The total
quantity and value of rubber produced
during the last threc years werc as
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follows : —-
Years Production of  Estimated value
natural rubber at the average
(Tonnes) price prevailing
during the peri-
od (Rs. Crores).
1965-66 50530 20.21
1966-67 54810 29.60
1967-68 64468 24.18

(b) The names of the ten top rubber

producers are given below :—

(1) M/s. Malayalam Plantations Ltd.
Quilon, Kerala States.

(2)  M/s. Cochin Malabar Estates Ltd..
Race Course Road, Coimbatore-
18, Tamil Nadu.

(3) MJs Rajagiri Rubber & Produce
Co. Ltd., Beach Road, Alleppey,
Kerala State.

(4)  M/s. Travancore Rubber & Tea
Co, Ltd., Trivandrum-4.

(5)  M/s. Midland Rubber & Produce
Co. Ltd., Alleppey, Kcrala State.

(6) M/s. Mnlankara Rubber & Pro-

duce Co. Ltd., Kottayam, Kerala
State.
(7) M/s. New Ambadi Estates (P)

Ltd., Kanyakumari, Tamil Nadu.
(8) M/s. Kailas Rubber Co. Lud.,
Kottayam, Kerala State.
(9) M/s. Pullangode Rubber and Pro-
duce Co Ltd., Cochin-i,
M/s. Tropical Plantations
Mottayam, Kerala State.

Of these, M/s. Malayalam Plantations
Ltd . M/s. Cochin Malabar Estates Ltd.,
and M/s. Pullangode Rubber and Produce
Co. Ltd, are foreign-owned rubber plant-
ation companies.

The amounts repatriated out of India
by the above 3 foreign-owned companies
are given below :—

(10) L.,

Year Amount
(Rs. Millions)
1965-66 307
1966 67 8.53
1967-68 8 62

(¢) The gap between the production and
consumption is met by imports. The deficit
of rubber (natural and synthetic) during
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year 1968-69 is estimated to be of the order
of 22,000 tonnes. It has been decided to
allow the import of 19,000 tonnes of natural
rubber and 3,000 tonnes of special purpose
synthetic rubber during 1968-69. The cost
of the imported rubber is of the order of
Rs. 8 crores (Rs. 6.5 crores of import of
natural rubber and Rs. 1.5 crores for the
import of special purpose snythetic rubber).
Bulk of imports of natural rubber is from
Malaysia, Singapore, Ceylon and US A.
synthetic rubber from US.A, U.K., West
Germany and Canada.

Statelite Communication Earth Station at
Ahmedabad

2655. SHRI BABURAO PATEL : Will
the PRIME MINISTER be pleased to state :

(a) the cost of erecting the Experimental
Statelite Communication Earth Station at
Ahmedabad and the amount of foreign
exchange required;

(b) the reasons why the National Acro-
nautics and Space Administration of
America (NASA) did not make available
a Statelite;

(c) how many experiments have been
carried out at this station so far and the
nature and cost of the experiments; and

(d) how long the space station is likely
to remain grounded and the consequent
loss to Govetnment on this account ?

THE PRIME MINISTER, MINISTER
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI) : (a) The cost of setting up the
Station was Rs. 108 47 lakhs including a
foreign exchange compoaent of Rs. 43.78
lakhs. Out of the foreign exchange cost,
Rs. 30.36 lakhs was contributed by the UN
Special Fund towards the cost of the main
equipment for the station.

(b) and (c). The Statioa had planned to
carry out certain experiments with one of
the statelites in  the ATS series launched
by the NASA. Even though the statelite
was launched as programmed, the Station
was unable to carry out the planned experi-
ments owing to the satellite not functioning
as expected. However, the Station carried
out S experiments with other satellites
Jaunched by NASA. No special cost has
been incurred for the experiments.

(d) The main tasks of the Station are
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to provide training, research and develop-
ment facilities in the satellite communica-
tions technology. These are being imple-
mented fully. As the Station is not for
commercial operation, the question of any
loss to Government doe# not arise.
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Foreign Exchange for Importing
Race Horses

2657. SHRI1 JYOTIRMOY BASU :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the amount of foreign exchange in
rupces allotted for importing race horses
during the period from 1956-57 to 1967-68,
year-wise ; and

(b) the total number of race horses
imported during the above period, year-
wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No specific allocation of
foreign exchange was made for the import
of race horses during the period 1956-57 to
1967-68.

(b) Statement showing the number and
value of all types of horses imported
during 1956-57 to 1967-68 is laid on the
Table of the House. [Placed in Library. See
No. LT —306/69).
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Improvement of Backward Areas of
Gujarat

2658. SHRI S. M. SOLANKI : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is amy scheme to
improve the backward areas of Gujarat
during the next financial year ;

(b) if so, how much amount is propo-
sed to be sanctioned for Kutch and
Banaskantha ; and

(c) the details thereof ?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY AND
MINISTER OF PLANINNG (SHRIMATI
INDIRA GANDHI) : (a) to (c). The State
Government have budgeted for Rs. 225
lakhs for selected district level schemes
and Rs. 26 lakhs for economically back-
ward Talukas during 1969-70. Details of
the provisions made for Kutch and
Banaskahtha districts are not available.

Arms with Naga Rebels

SHR1 RAMCHANDRA
VEERAPPA :
SHRI HUKAM CHAND
 KACHWAL :
SHRI N. K. SANGHI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Chinese
made guns and other urms have been
seized from Naga rebels in January, 1969 ;
and

(b) if so,
the reaction of
matter ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :
(a) Some arms and ammunition were
recovered in the clushes between the
Security Forces and the Underground
Nagas, on the 14th January, 1969 in the
Mokochung District of Nagaland, but there
was no indication of these being of
Chinese origin.

(b) Does not arise.

2659

the details thereof and the
Government in the

Investment in Free Trade Zoac

2660. SHRI RAMCHANDRA
VEERAPPA :
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SHRI R. R. SINGH DEO :
SHRI N. K. SANGHI :

Will the Minister of FOREIGN TRADE
AND SUPPLY to pleased to state :

(a) whether Government are consider-
ing a proposal to allow the India repatria-
tes from Kenya for making investments in
India’s Free Trade Zone ;

(b) if 80, the details of the proposal ;
and

(c) by what time it is likely to be
finalised ?

THE DEPUTY MINISTER
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) Indian repatriates are
even at present permitted to invest in
Kandla Free Trade Zone, subject to
observance of the extant regulations. No
special proposal in this regard is under
consideration.

IN THE

(b) and (c). Do not arise.
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Land Allotted to Ex-Servicemen in
Madbya Pradesh

2662. SHRI G. C. DIXIT : Will
Minister of DEFENCE be
state :

the
pleased to

(a) whether land is being allotted to
ex-servicemen in Districts East and West
of Nimad in Madhya Pradesh and if so,
the acreage of land allotted to them
during the last two years and the number
of ex-servicemen who were allotted land ;

(b) the names of the places where the
land has been allotted and the basis of
this allotment ; and

(¢) whether the State Government also
undertake transfer of land belonging to ex-
servicemen from one District to another
and if so, the details regarding the
distribution of land in various districts as
also the names of those Districts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (¢). The information
is being obtained from the State Govern-
ment and will be laid on the Tuble of the
House in due course.

Mudhya Pradesh Development
Scheme

2663. SHRI G. C. DIXIT :  Will the
PRIME MINISTER be pleased to refer to
the reply given to Unstarred Question No.
4730 on the 21st August, 1968 and state :

(a) whether information regurding deve-
lopment schemes of Madhya Pradesh has
since been received from the Government
of Madya Pradesh ; and

(b) if so, the details thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) A statement is placed on the Table

of the House. [Piacet in Library. See No.
1 1 —307 69!,
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National Cadet Corps in Madhya
Pradesh
2664. SHRI G. C. DIXIT : Will the

Minister of DEFENCE be pleased to state
the amount proposed to be spent and
already spent during 1968-69 on the
National Cadet Corps in Madhya Pradesh
by the Central Government and thc State
Government respectively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : The entire expenditure on
NCC is not booked separately. Based on
per capita cost of the planned cadet
strength of NCC in Madhya Pradesh during
1968-69, the approximate expenditurc by the
Cential Government and the State Govern-
ment during the year is expected to be
Rs. 64.34 lakhs and Rs. 47 47 lakhs respec-
tively.  Approximate expenditure during
1968-69 by the Central and the State
Government is Rs 58 97 lukhs and Rs. 43.51
takhs respectively.
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Fresh Graduate Engincers Recruited as
Apprentices in Defence Factorles

2666. SHRI 1ENNETI VISWANA-
THAN :  Wiil the Minister of DEFENCE
be pleased to lay on the Table a statement
showing :

(a) the number of fresh  Graduate
Engineers (Mechanical) recruited every year
as Apprentices for training in Hindustan
Aeronautics Limited, Garden Reach Work-
shops Ltd., Culcutta, Mazagaon Docks Lid ,
Bomb.y, Pruga Tools Ltd., Secunderabad,
Bharat Earth  Mbovers Ltd., Bangalore,
Ordnancc Factories and Plants of the Heavy
Engineering Corporation, Ranchi (Datia) ;

(b) the qualifications required of such
trainces and the duration of training ;

(¢) the value of stipends paid ;

(d) the procedure for selection (whe-
ther by examination or by interview) ;

(e) the dates of the next exuminations/
selections to bc made in 1969 and the pro-
cedure for giving publicity to such exami-
nations/selections ; and

(f) the scope for absoiption of the
trainees in the defence organisations men-
tioned in part (a) above ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL N.
MISHRA) : (a) to (). The information is
being collected and will be laid on the
Table of the House as soon as possible.

Export of Textiles to Burma

SHRI P. C. ADICHAN :
SHRI S. K. TAPURIAH :

2667.
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SHRI VALMIKI
CHOUDHARY :

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether a big order for export of
Indian textiles has been secured recently
from Burma ;

(b) if so, the value of the order and

the nature and extent of textiles to be
exported ; and
(¢) to which mills the order has been

assigned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) to (¢). An order worth
about Rs. 3,98 crores 15 reported to have
been secured by the Cotron Textiles Export
Promotion Council for export of eotton
textiles (yarn and cloth) to Burma. It is
for the Council to make allocation of this
order to the Members of its Panel.

Chajrmen of Rubber and Coir Boards

2668. SHRI MANGALATHUMA-
DAM :  Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) when the term of the Chairman of
the Rubber and Coir Boards expire :

(b) on how many occasions and for
which years non-officials were appointed 10
these top posts in Kerala ; and

(c) the mode of appointment to such
posts ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) The present terms of the
Chairmen of the Rubber and Coir Bouards
will expire on 13th July, 1969 and Ist
August, 1969 repectively.

(b) Non-officials
four occasions as
Board, between
195S.

No non-official has ever been appointed
to the post of Chairman, Coir Board.

(¢) The Chairman of thec Rubber and

Coir Boards is appointed by the Central
Government in pursuance of Section 4(3)

were appointed on
Chairman, Rubber
the years 1947 to August,
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(a) of the Rubber Act, 1947 (XXIV of 1947)

and Section 4(3) of the Coir Industry Act,

1953 respectively. The appointment of

non-officials as Chairman, Rubber Board,

between the years 1947 to August, 1955 was

by election from amongst the members of

the Board.

Corruption Cases against State Trading
Corporation Officers

2669. DR. SUSHILA NAYAR :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that during
Audit in the year 1968, some corruption
cases against some officers of the State
Trading Corporation of India were found ;
and

(b) if so, the number of officers so
involved and the action taken by Govern-

ment against those Officers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) Ng, Sir.

(b) Does not arise.

Satellite for Broadcasting of Educational
Programmes for Villagers

SHRI K. P. SINGH DEO :

SHRI HARDAYAL
DEVGUN

SHRI CHENGALRAYA
NAIDU :

SHRI NARAIN SWARUP
SHARMA :

SHRI RAM SWARUP
VIDYARTHI :

SHRI OM PRAKASH
TYAGI : ’

Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that Govern-
ment have been considering a U.S. propo-
sal to install a satellite for broadcasting
educational programmes for villagers in the
country ;

(b) whether the proposal has been fina-
lised ; and

() 1f 5o, the details thereof ?

2670.
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Government have under
discussion and study a colleborative experi-
ment with National Aeronautics and Space
Administration (NASA) of the United
States of America in which the feasibility
of the direct broadcast of television signals
from satellites would be tested ; the pro-
grammes to be transmitted will be entirely
our responsibility.

(b) No, Sir.

(c) Does not arise.

Foreign Exchange Provided for Impartiag
Spares of Tractors

2671. SHRI KAMESHWAR SINGH :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Govern-
ment provided foreign exchange for the
import of spare parts for the already
imporied tractors in 1968-69 ; and

(b) if so, the amount of foreign
exchunge provided ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) Yes, Sir.

(b) The actual imports of tractors parts
during 1967-68 and 1968-69 (upto October,
1969) have been of the order of Rs. 630.0
lakhs and Rs. 491.0 lakhs respectively.

Import of Cars

2672. SHRI KANWAR LAL GUPTA :
Will the Ministcr of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the names and addresses of the
persons who imported cars from abroad
during the last three years ;

(b) the cases in which Goverpment
took preliminary objection for permitting
the import of cars from abroad ; and

(c) the number of cases in which cars
were not allowed to be imported, giving
the names and addresses of such persons ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) Details of Customs Cleara-
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nce Permits issued for the import of cars
are published in the ‘‘Weekly Bulletin of
Industrial Licences. Import Licences and
Export Licences”, copies of which are
available in the Parliament Library.
During 1966, 1967 and 1968, Customs
Clearance Permits were issued for the
importation of 1003, 1158 and 1117 cars
respectively. In addition, Indian Heads
of Mission returning from abroad, foreign
diplomats and certain categories of foreign
experts are exempted from Import Trade
Control restrictions for import of their
cars.

(b) and (c). During the years 1966-1967
and 1968, the number of cases in which
preliminary objections were raised before
Customs Clearance Permits for cars were
issued and the number of applications
rejected were as follows :—

PHALGUNA 21, 1890 (SAKA:

Number of cases  Number of app-

Year in which prelimi- lications reje-
nary objections cted
raised
1966 456 719
1967 570 658
1968 389 451
Trade Agreement with Thailand
2673. SHRI P. C. ADICHAN :
SHRI1 HIMATSINGKA
SHRI S. K. TAPURIAH :
SHRI SHIVA CHANDRA
JHA :
Will the Minister of FOREIGN

TRADE AND SUPPLY bge pleased to state :

(a) whether an Indo-Thailand trade
agreement was signed in December, 1968 ;

(b) if so, the main terms of the
agreement ;

(c) the extent to which the volume of
trade between India amd. Thailand, parti-
cularly the Indian exports to that country,
is likely to increase in (he light of the pew
agreement ;

(d) whether India’s trade representation
in Bangkok has been strengthened for
exports of Indian goods to Thailand in
terms of that agreement ; and

(e) if so, bow far and in what respects
India’s representation has been augme-
nted ?

Written Answers 14

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK
CHOWDHARY) : (a) Yes, Sir.

(b) Copies of the Trade Agreement
have been placed in the P4rliament Library,
and are available there for the information
of the Members.

(c) It is too early to assess the effects
of the Trade Agreement on the volume of
trade between the two countries.

(d) and (e). ‘fhe matter is under con-
sideration.
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Agreement for Duty Free Import of
Commodities From U S. A.

2675. SHRI R. BARUA :
SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether it is a fact that India and
U. S. A. have signed an agreement pro-
viding for the continual duty-free import
of commodities and supplies dopated by
the U. S. Government to India ;

(b) if so, the total amount of aid to be
supplied to India during 1969 under this
agreement ; and

(c) the total amount supplied to India
since the July agreement was signed ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
The Government of India and the Govern-
ment of the United States of America signed
on 5th December, 1968, un agreement provi-
ding for duty-tree entry and the defray-
ment of inland transportation charges on
supplies and equipment donated through
non-profit voluntary agencies in the United
States including the American National
Red Cross. This Agreement replaced the
earlier one of July 1951. The agreement
does not relate to duty-free imports of
commodities and supplies donated by the
U. S. Government.

(b) The agreecment
such supplies.

(c) The information is being collected

does not quantify

and will be placed on the Table of the
House.
Export Earnings
2676. SHRI R. K. AMIN : Will the

Minister of FOREIGN TRADE AND
SUPPLY be pleased to state

(a) whether there 1s a continued
increase in the cxport earnings of lndia ;

(b) if so, to what extent it is due t0
devaluation of rupee ;

MARCH 12, 1969

Writien Answers %

{c) whether this improvement is real
and luasting or just a temporary revival ;
and

(d) Government's cxpectation of ex-
port earnings during the year 1969-70 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI RAM SEWAK
CHOWDHARY) : (a) Yes, Sir.
(b) The rise in exports is attributable

to various factors like devaluation of the
rupee, Government’s efforts to increase
exports by various export promotion meas-
ures, upsurge in  agricultural production,
industrial revival in the country, iocreasing
demand in developing countries as also in
some developed countries for our manu-
factured and semi-manufactured goods,
etc. It is difficult to say to what extent
devaluation of the rupee contributed to
the rise in exports.

{c) In terms of competitive conditions
at present encountered, the imporovement
is real and lasting provided effort s
constant. It may be mentioned that most
of the rise in exports is accounted for by
the increase in exports of non-traditional
manufactured and semi-manufactured
goods like engineering goods, iron and
steel, handicrafts, chemicals etc. Also it
may be pointed out that the rise in exports
was achieved despite the general t(rend
towards fall in the unit value realisation
from our traditional agricultural exports.

(d) Assuming that the preseat trend
towards rise in exports would continue,
the estimated export earnings during 1969-
70 would be around Rs. 1410 crores.

Assessment of the Development Programme
of Himachal Pradesh by the Plamning
Commission

2677. SHRI HEM RAJ . Will the
PRIME MINISTER be pleased to state :

(a) whether the Planning Commission
Programme Advisor and his Group have
completed their tour of Himachal Pradesh
to assess the development programmes of
Himuchul Pradesh for the Fourth Five
Year Plan ; and

(b) if 30, what are their reactions 7
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir.

(b) Their report is under consideration.

Foreign Official Digoitaries’ Visits to India

2678. SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI K. M. ABRAHAM :
SHRI BHAGABAN DAS :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) the total number of foreign official
dignitaries who visited India during the
last twenty-one months ; and

(b) the total amount spent on them ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). The information is being
collected.

Cash Subsidies to Exporters of
Non-Traditional Items

" SHRI CHINTAMANI

PANIGRAHI :

\SHRI GEORGE FERNANDES:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government offered in-
creased cash subsidies to exporters of non-
traditional f{tems in the years 1967-68 and
1968-69 ;

(b) if so,
and

(c) to what extent his has helped in the

2679,

the amount offered so far ;

increased exports of non-traditional items,
item-wise ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW.
DHARY) : (a) and (b). Yes, Sir. Higher
rates of Cash Assistance were allowed on
selected non-traditional export products
subject to certain conlditions. Increasss
in the Cash assistance rates were of the
order of $', and 10% of f. 0. b. export
value.

(c) The increased assistance to exports
as well as various other measures have
resulted in jncreases in the exports of eogi-
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neering goods, excluding prime iron and
steel from Rs. 2799 crores during April,
1967 to January, 1968, to Rs. 69.89 crores
during April, 1968 to January, 1969 ; the
exports of chemicals and allied products
from Rs 14.88 crores during April—Novem-
ber, 1967 to Rs. 21.69 crores during April—
November, 1968.

Sona Shops

SHRIMATI ILA PALCHOU-
DHURI :

SHRI K. LAKKAPPA ;

DR. SUSHILA NAYAR :

SHRI A. SREEDHARAN :

Wili the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the total annual sales and expendi-
ture incurred on the five retail shops known
as ‘Sona’ set up in New York. Boston,
Paris, Nairobi and Montreal. separately,
since they were set up ;

2680.

(b) whether it is a fact that more such
shops are proposed to be opened in other
countries

(c) if so, the details thereof ;

(d) when they are likely to be set up :
and

(e) the total initial estimated expendi-
ture likelv to be incurred and capital, in
the shape of goods, set up, etc. to bhe in-
vested ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI RAM SEWAK CHOW-
DHARY) : (a) A statement is laid on the
Table of the House [F.aced in Library. See
No. LT-308/69].

(b) to (e). The question of opesing
more such shops is under examination.
Details regarding location, expenditure, etc.
have yet to be worked out.

Scarcity of Dyelog and Bleachiog
Materials
2681. SHRI NAMBIAR ;
SHRI K. RAMANI :
SHRI E. K. NAYANAR :
SHRI UMANATH :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government have received
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representations from the textile dyers,
printers and bleachers of Tirupur town,
Colmbatore regarding the scarcity of dyeing
and bleaching materials ;

(b) if 8o, the steps taken by Govern-
ment to meet the scarcity ; and

(c) whether Government propose
give import licences to the actual users ?

to

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) and (c).
been taken :—

(i) A. U. Provision for import of
Sodium Nitrite has been made

(ii) Ad-hoc import of 1000 tonnes of
Hydrosulphite of Soda and 200
tonnes of Sodium Sulphoylate is
being allowed through the S.T.C.

The following steps have

Production of Synthetic Fibre and
Superfinc Cloth

2682. SHRI MAHARAJ SINGH
BHARATI : Will the Minister of FORE-
IGN TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that as a result
of large scale production of synthetic fibre
and superfine cloth, there is a crisis in the
mills manufacturing coarsc and medium
cloth as their demand has gone down and a
mumber of mills have closed ; and

(b) if so, the steps bcing taken by
Goveérhmetit in this regard ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.
Indian Trade Delegations sent Abroad

2683. DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :
SHRI GADILINGANA
GOWD :
SHR1 RAGHUVIR SINGH
SHASTRI :
Will the Minister of FORBIGN TRADE
AND SUPPLY be pleased to state :
(a) the number of trade delegations
sent abroad during tbe last two years ;
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(b) the names of the countries visited
by those delegations ;

(c) the amount spent by each deloga-
tion ; and

(d) the result achieved thereby ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). A statement is laid
on the Table of the House. [Piaced:n

Library. See No. LT-309/69].

(d) Delegations are sent aboroad to
negotiate/conclude/extend and/or review the
trade agreemeats/arrangements with foreiga
countries and to survey (he markets and
negotiate business deals. They have help-
ed to diversify our trade and promote our
exports.

(AN & T QAT TS
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Tariff Commission on man-made Fibre
apd Yarn Indastry
2685. SHRI HARDAYAL
DEVGUN ;
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SHRI YAJNA DATT
SHARMA :

SHRI K. P. SINGH DEO :

SHRI B. K. DAS CHOW-
DHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the report of the Tariff
Commission appointed by Government to
inquire into the price structure of all types
of man-mude fibre amd yarn has been
received.

(b) whether the recommendaticns made
by the Commission have been accepted by
Government ; and

(c) if so, the salient features thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Import of Rough Diamonds from Ghana

2686. SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that Ghana bas
offered to supply rough diamonds to the
Indian Jewellery Exporters ;

(b) whether Government have made
any arrangements for the purchase of the
diamonds through the State Trading Cor-
poration ; and

(c) if so, the total value of the expect-
ed imports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHHRI CHOWDHARY RAM
SEWAK) : (a) There is an indication of
availability of rough diamonds from
Ghana.

(b) and (). The prospect of imports
are proposed to be investigated with refer-
ence to the quality and sultability of rough
diamonds for conversion into finished pro-
ducts for exports. The M.M.T.C. would
be associated with the arrangements if
necessary. At this stage, it is not possible
to furnish aoy estimate of expected im-

ports.

PHALGUNA 21, 1890 (SAKA)

Written Answers 82

Investment Opportunities in Valaysia

SHRI V. NARSIMHA RAO :
SHRI P. N. SOLANKI :
SHRI D. R. PARMAR :
SHRI R. K AMIN :

SHRI J MOHAMED IMAM :
SHRI C. C. DESAI :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether attention of Government
has been invited to a news item which ap-
peared in the ‘“Economic Times" of the
Ist January, 1969 tbat Malaysia offers good
opportunities for new investments ;

(b) if so, whether Governmeat have
taken any initiative in this regard ; and
(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

2687.

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
(b) and (c). Besides giving wide pub-

licity to the investment opportunities that
come to its notice, and encouraging Indian
entreproneurs to visit countries like Malay-
sia, which have growth potentials, pro-
posals for turn-key projects and joint.ven-
tures are sympathetically considered subject,
of course, to the Government of India's
normal policy on the subject. The Govern-
ment have already approved 7 proposals of
the Indian parties for setting up joint ven-
tures in Malaysia.

Qureshi Committee on All India Haadi-
crafts Board

2688. SHRI CHENGALRAYA NAIDU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to stute :

(a) whether it is a fact that the Qureshi
Committee constituted to review the work-
ing of the All India Handicrifts Board, in
its report submitted to Gavernment, com-
mended the proposals made by the Handi-
crafts and Handlooms Exports Corpora-
tion ;

(b) if so, the main proposals made by
the Handicrafts and Handlooms Exports
Corporation ; and

(c) how far the suggestions made by
the Qureshi Committee have been accepted
by Goveroment and the steps taken to im-
plement the same ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRRDE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c)., The Committee
set up to review the working of the All
India Handicrafts Board, All India Hand-
loom Board etc., has not yet submitted its
final report to the Government.

Import Licences to Small-Scale Units

2689. SHR1 CHENGALRAYA NAIDU:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government had decided
that small-scale units which were issued
licences for imports of raw materials com-
ponents ond spares for the period from
April, 1967 to March 1968 could convert
their licences in a certain specified man-
ner ;

(b) if so, the reasons therefore ; and

(¢) how far it is likely to help Govern-
ment as well as the industrialists ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) 8nd (c). Facility for conversion of
licences has been provided to small-scale
units so that in case the material required
by them is not available from the currency
area for which the licence is originally
issued, they can import their requirements
from another currency area and thus utilise
their licence to meet their needs of import
materials. This helps them in maintaining
their production which benefits not only
these units but the country as well.

Export of Cotton Textiles

2690. SHRI D. R. PARMAR :
SHRI R. K. AMIN :
Will  the Minister of FOREIGN

TRADE AND SUPPLY be pleased to
state :

(a) whether it is a fact that the Indian
Cotton Mills Federalion has requested
Government to raise the targets of exports
of cotton texttles upto Rs. 130 to 140 crores
for the year 1969-70 ; and

(b) if so, the reaction of Government
thereto ?
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THE DEPUTY MINISTER N THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No such request has been
received from the Indian Cotton Mills’
Federation.

(b) Does not arise.

Buffer Stock of Cotton

SHRI K. HALDER :

SHRI RAMAVATAR
SHASTRI :

SHR1 DHIRESHWAR :
KALITA :

DR. RANEN SEN :

SHRI1 C. JANARDHANAN :
Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased to refer

to the reply given to Unstarred Question

No 2067 on the 26th November, 1968 and

state :

2691.

(a) whether the Committee appointed
to study the question of buffer stock for
cotton has submltted its report :

(b) if so, the main recommendations
contained in the report ; and

(c) the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) and (c). Do not arise.

Closed Textile Mills in Gujarat

2692. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the efforts made by Government to
reopen the closed textile mills in Gujarat
State ;

(b) the number of mills opened so
far ;
(c) whether Government propose to

take further action to reopen the remaining
mills ;

(d) if so, the details of the steps con-
templated ; and

(e) if not, the reasons therefor 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (e). Excluding 2 mills
declared fit to be scrapped, 15 cotton textile
mills were lying closed at the ead of
January, 1969. Four of these mills have
already been investigated under the Indus-
tries (Development and Regulation) Act,
1951, but since liquidation petitions in res-
pect of them are pending in the High
Court, action under that Act could not be
taken. The affairs of four mills have
recently been investigated by the Com-
mittees appointed under the Act mentioned
above. After considering the report of
the Iovestigation Committee, Government
have appointed Authorised Controller under
the above mentioned Act for one of these
mills and the reports in respect of the
remaining 3 mills are under examination.
The affairs of two mills are under investiga-
tion and further action will be considered
after the reports of the Investigation Com-
mittees are received. While liquidation
petition is pending in respect of one mill
in the High Court, the cases of the remain-
ing 4 mills are being examined in consulta-
tion with the State Government.

Trade Agreements concluded by State
Trading Corperation

2693. SHRI P. M. SAYEED :
SHRI MANIBHAI J. PATEL :

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) the pames of the countries with
which State Trading Corporation entered
into agreements for the export of Indian
goods during 1967-68 and 1968-69 so far ;

(b) the value of such exports year-wise;

(c) how do they compare with those
for the year 1966-67 ; and

(d) the improvements brought about in
this Organisation during 1967-68 and
1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The State Trading Corpo-
ration entered into agreement for exports
of Indian goods with trading organisations
and firms in the following countries :
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Australia
Austria
Burma
Belgium
Bulgaria
Canada
Ceylon
Congo
Czechoslovakia
Damman
Dubai
Ethiopia
Finland
France
Formosa

G. D. R,
Germany (F. R. G,)
Ghana
Hungary
Hongkong
Indonesia
Iran

Iraq

Israel

Laly

Japan
Kenya
Korea South
Kuwait
Lebanon
Malaysia
Muscat
Nepal
Netherland
Nigeria

New Zealand
Phillipines
Poland
Rwanda
Saudi-Arabia
Singapore
Spain, Sweden
Switzerland
Tanzania
Thailand
Turkey

U. A. R,
Uganda
United Kingdom
U.S. A,
U.S. S, R,
Yugoslavia
Zambia

1968-69

86

Rs. 23.57 crores.

(upto 31.12.1968) Rs. 31 14 crores.
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(c) Exports in 1966-67 amounted to
Rs. 30.99 crores. The value of export in
1966 67 gained consequent upon devalua-
tion. 1In 1967-68, the export effort of the
Cor poration was affected by a fall in
exportable surpluscs of agricultural pro-
ducts ; further, there was a change in the
accounting procedure by which only exports
directly negotiated and implemented by the
Corporation were taken into account.

(d) Government appointed a Committee
in May, 1968 to review the trading techni-
ques and methods of the State Trading
Corporation and its organisational structure
with a view to taking necessary steps for
further strengthening and improving its
operational efficiency. The Committee
submitted its Interim Report in September,
1968. The Interim Report cmphasised the
need to give early attentlon to organisa-
tional and systems aspects. Government
have accepted these recomendations and
expressed their broad agreement with the
views of the Committee in the Interim
Report. The Corporation is implementing
these recommendations. The final report
of the Committec is awaited.
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Extensions given to Class I Officers in
the Ministry of Defence

2695. DR. SUSHILA NAYAR : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of cases in 1968 in
which extension or reappointment was given
to Class I Officers who were going to retire
at the age of 58 :

(b) the names of such Officers : and

(c) the reasons for their extension or
reappointment ?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH) : (a) to (c). The
required information is being collected and
will be laid on the Table of the House as
soon as possible,

N.C.C. in Tamil Nadu

2696. SHRI CHENGALRAYA
NAIDU :
SHRI (AJNA DATT
SHARMA :
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that the Govern-
ment of Tamil Nadu have refused to accept
the request of the Centre for reviving the
N.C.C. in the Stare with Hindi words of
command ;

(b) if so, the
Government ; and

reaction of the Central

(c) the steps being taken by Govern-
ment to resolve the deadlock ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). N.C.C. training
is largely suspended in Tamilnadu at the
request of the State Government pending a
decision on the State Government’s proposal
that the ‘Words of Command’ used in the
N.C.C. units in the State should be changed
from Hindi to English. The correspondence
which followed rests with a request to the
Chief Minister to agree to the continuance
of the status-quo ante in this matter.
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Subsidies given te Exporters

2698 SMRI QEORGE FERNANDES :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state .

(a) the rate of subsidy offered to vari-
ous exports of Indian goods during the last
four years ;

(b) the impact of such subsidies on the
nationa} budget ; and

(c) whether Government
subsidies in future ?

would- stop

THE DEPUTY MINISTER IN THE
MINISTRY OP FORBEIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) . w) te (k). A number of
Indian industrial preducts face a range of

PHALGUNA 21, 1890 (S4K4)

Wrigen dnswers 99

difficuities in penetrating overséas markets.
These difficulties stem from the stage of
industrial production, its efficiency, cost of
certain raw materiajs and intermediate pro-
ducts. To put our exporters in a position
to overcome their difficulties Government
provides assistance to build up their mar-
keting competence and competitive export
production, from the Marketing Develop-
ment Fund, details of which are given in
the Budget.

The nature and range of assistance to
be provided is kept under constant review
in the light of international competition
and the development of competitive capa-
bility in the country.

Indign Team to Japan for Export
of bron Ore

SHRt HIMATSINGKA

SHRI CHINTAMANI
PANIGRAHI :

SHR! P. C ADKCHAN :

SHRI S. K TAPURIAH :

SHRI MANIBHALI J,
PATEL :

SHRI P. M, SAYEED :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether an Indian team had recem-
ly visited Japan to ncgotiate with the Japa-
nese Steel Industry for the sale of 4 million
tons of iron ore per year ;

(b) if so, the result of the wisit and
whether anv agreement has since been
signed and if so, the terms thereof ;

(c) to what extent our present export
of iron ore to Japan would be increased
in the light of the said agreement : and

(d) the total quantity of Iron Ore pro-
duced in India per year at present and the
names of the countries importing this ore
from: badlm anéd to what emtest in ecach
case ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHAOWDHARY RAM
SEWAK): (a) to (c). A declegation of
the Minerals and Metals Trading Corpo-
ration visited Yapan in September, 1968
conchuded a conteact for the sude of 1.55
million toos, with an option of 0.15 millioa
tons of Bailadila ore to be delivered during
the periad 0.468 to 31.3.69. Disclosure of

2699.
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the terms of commercial contract would not
be in the businsss interest of M.M.T.C.,
who is charged with the responsibility of
promoting sales of iron ore to all coun-
tries.

(d) 27.02 million toones of iron ore
were produced in the country during 1968.

A statement indicating the names of
the countries to which exports of iron ore
were made and the quontities of ore ex-
ported during 1968 is laid on the Table of
the House.  [Placed ia Library. See No.
LT-310/69).
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31-3-1968 99,94,233 ¥o
31-12-1968 94,63,390 %o
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Export of Qres and Mineral Products
by M M.T.C. from Gujarat

270i. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FOREI-
GN TRADE AND SUPPLY be pleased to
state the quantum of various kinds of ores
and minera) products exported by the Mine-
rals and Metals Trading Corporation from
the Gujarat region since it started opera-
ting there ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : The following quantities of
mineral ores from Gujarat region have
been exported by the M.M.T.C.

(Qty : Lakh Metric Tonnes)

Year Manganese Bauxite
Ore

1963 0.36 —

1964 0.53 -

1965 — 0.56

1966 0.06 0.85

1967 — 0.22

1968 _— —

Export of Bananas from Gujarat

2702. SHRI NARENDRA SINGH

MAHIDA :
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SHRI B. K. DASCHOW-
DHURY :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the value in rupees of the bananas
exported from Gujarat during the last five
years, year-wise ; .

(b) the names of the countries to which
these bananas are exported and also the
name of the country which purchase the
maximum quantity of it ;

(c) the aooual earnings of foreign ex-
change from its export from Gujarat ;

(d) whether Government have drawn
vp any scheme to promote the export of
bananas from Gujarat ; and

(e) if so, the outline thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Information re-
garding the quantity and vaiue of bananas
exported from Gujarat State is not availa-
ble as the export statistics are compiled
for the country as a whole and not state-
wise.

(d) and (e). 2,000 additional hectares
are proposed to be put under Dwarf Caven-
dish variety of bapanas in the State of
Gujarat during the IV Plan period in order
to increase the availability of bananas for

exports.

Barooah Committee on Tea Industry

SHRI SURAJ BHAN :

SHRI JAGANATH RAO
JOSHI :

SHRI RAM GOPAL
SHALWALE:

SHRI ATAL BIHARI
VAJPAYEE :

SHRI BR1J BHUSHAN LAL :

SHRI RANJIT SINGH :

SHR1 S. K. TAPURIAH :

SHRI HIMATSINGKA :

SHRI K. LAKKAPPA :

SHRI YASHPAL SINGH :

Will the Minister of FOREIGN TRADE
AND SUPPLY b= pleised to state :

(a) whether the report of Barooah
Committee on Tea Industry has heen recei-

ved ; and

2703.
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(b) if so, their recommendations and
Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The Report is under examination.
The report of the Committee and Govern-
ment’s decisions on its recommendations
will be released as soon as possible.

Export of Wigs and Human Hair
»}M SHR1 GEORGE FERNANDES:
SHRI HUKAM CHAND
KACHWAL :
SHRI S. K. TAPURIAH :
SHRI P. L. BARUPAL :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the total value of wigs and human
hair exported during the last three years,
country-wise ;

(b) the share of the State Trading Cor-
poration in the export of these ftems ;

(c) whether it is a fact that the con-
tract entered into between Wig India and
the S.T.C. and the US. firm of M/s. Fas-
hion Tress Inc. for the supply of Wigs has
been cancelled ; and

(d) if so, the implications thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) A statement is laid on the
Table of the House. [Pluced in Library. See
No. LT-312/69].

(b) The exports made by the State
Trading Corporation are Rs. 3.73 lakhs,
Rs. 38.71 lakhs and Rs. 62.56 lakhs during
1965-66, 1966-66 and 1967-68 respectively.

(c) The notice of 60 days for termi-
nation of the agreement as required under
the agreement has been received from M/s.
Fashion Tress Inc., Miami and has been
accepted by the State Trading Corporation
of India Ltd.

(d) With the termination of the agree-
ment with M/s. Fashion Tress, alternative
arrangements are being made in the U.S.A.
and Canada for the sale of hair products
manufactured by Wig Indla.
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R & oty w feer & At &
foeay

2705. st AW s @
=t qregm ereq gt
st area fag atgw:
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= AT waE
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(%) afe 7#, Y ve® ¥ar ST g7

wifqw eqre war gfa wwrew ¥
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A ord et et A frew afear 2
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frafe a9 & g qury & f@
rate (g frgwa qar frdera) wfefa-
a9, 1963 gfafrafas feaqr mor & aar
frafa Y @:ft sy@ aqu’ wftad 7@
fagsw SW/mgar Sgra-Em @ od
freq agft & seqsta w7 ardt &

Export of Primary Products to Japan

2706. SHRI SITARAM KESRI :

SHRI' M SUDARSANAM :

SHRI N. R. LASKAR :

SHRI R. BARUA :

SHRIMATI ILA PALCHOU-
DHURI ;

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that Japan bas
agreed (o import more primary products
from India ;

(b) if so, the details of the commoditics
to be Imported by Japan ; and

(¢) the amount of foreign
likely 10 be earned by India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to(c). No, Sir. A Trade
Mission from Japan had, however, visited
India from January S, 1969 to February 1,
1960. to study specifically the prospects of
increasing further, exports from India to
Japan of pellets, salt, leaf tobacco, prawns,
sheep casings, oi cakes, precious stones
and vegetables and franits. The Mission
was i fact-finding ission, and would re-
port their findings 10 the Japanese Govern-
ment. However, during discussions with
the Mission, it transpired that the Mission
felt that there was a considerable potential
for the growth of exports of the above-
mentioned products from India to Japan.

cxchange

L. xport Duty ou Mica

2708. SHRI M. SUDARSANAM :
Wiil the Minister of FOREIGN
TRADE AND SUPPLY be pleased 1o
state

(u) whether any representation has been
received to reduce and even withdraw the
export duty on mica ;
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(b) if so, the salient features thereof ,

and
.c) Goverament’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

(b) The representations were for with-
drawal of export duty or reduction about
20%  cd-vulorem with  corresponding
increase in FAS prices of different grades of
mica.

(c) Export duty on processcd mica
powder was reduced 10 20% ad valorem with
effect from 13-7-1968. Reduction of 209,
ad-valorem on export duty on No. 5% and
No. 6 loose splittings was announced on
28-2-1569 along with the budget proposals.

g® TRIME & T F foe

2709 it waT Wre o

st AT T W
ot gz fagt FToeddt
st cramraTe wTeTaTd
off wo wpwwear :

ot qoarw fey

w7 & dfere sare awn gfr 7 19
Fzew, 1068 & ar<ifeT g gy 182
FTITE gy F A7 TqAA A T
w1 e

(%) w1 fooet ® goF wRTR
gy 7 & X ¥ gwTc A € v
faata *< foar &

(=) afz 7Y, A faersar & sar wrCaw
3 gt qm faear ¥ wa aw Profz fear
AT ;

() faeeft ®Y gow argTmg Wfus
FA AfeRN Y w dr oAy A
N gearan g WY

(%) QAT A qeg 1@ w7
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Feaeft (i e W Aww) (%) @
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(%). g AW F FAE Al W
gfrr &7 ¥ feame £ T W@ § ot qurfe
wfrre fafaews fear s

Fxport-oriented Spinning Mills

2710. SHRI GADILINGANA GOWD :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that there is a
proposal to start a few Export Oriented
Spinning Mills during the Fourth Five Year
Plan by Goveroment ;

(b) if so, the details thereof and the

amount allocated for the purpose ; and

(c) the basis for selection of the sites ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Fourth Five Year Plan
is under preparation at present and it is
not possible to indicate at this stage whe-
ther any export oriented spinning mill will
be sot up im  Fourth Plan in the public
sector.

(b) amd (c). Do mot arise.

Expeort of Iron Ore te Japas through

Paradeep Port
2711.  SHR1 CHINTAMANI PANI-
GRAHI :  Will the Minister of FOREIGN

TRADE AND SUPPLY be pleased 10
state :

(a) the total quantity of irom ore
exported 10 Japan through the Paradeep
port in the year 1967-68 ;

(b) the quantity contracted with Japan
for export through the said Port 1

(c) the total quantity of iron ore con-
tracted for export to Japan through the
Paradeep Port during 1969-70 ; and

(d) the reasons for which no long-range
contracts are boing entered into with Japan
for export of irom ore through the Para-
deep Port ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR! CHOWDHARY RAM
SEWAK) : (a) Quantity of 6.80 lakh tonnes
was exported to Japan through Paradcep
Port during 1967-68.



9 Written Answers

(b) and (c). Quantitles contracted far
export to lapan through Paradeep Port are
indicated below :

1968-69 — 5.50 lakh dry long tons
1909-70 - 6 50 lakh dry long tons
1970-71  —  7.25 lakh dry long tons

(d) Firm contracts have already been
made for the next three years.

Export Credit and Guarantee
Corporation

2712 SHRI PREM CHAND VERMA :
Wil the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the year in which the Export Credit
and Guarantee Corporation was set up,
its aims and the details of aims and targets
achieved by it ;
of assistance the Cor-
export trade and
the last three

(b) the amount
poration rendered to
industry separately during
years ;

(¢) the amount of loans advanced dur-
fng these years and the names of the parties
who received loans exceeding Rs. §
lakhs ;

(d) the amount included io bad debis
during the last [ive years and the names of
parties whose loans have been included in
bad debts upto 31-3-68 ; and

MARCH 12, 1969

Written Answers 100

(e) the total amount of unpaid loans
with full break-up of the amount compris-
ing the principal amount and the interest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR! CHOWDHARY RAM
SEWAK) : (a) and (b). The Export Credit
and Guarantee Corporation originally
known as Export Risks Insurance Corpora-
tion Limited, came into being in the year
1957.  The Corporation helps exporters by
underwriting their risks on account of
shipments made to foreign buyers on credit
terms. It also guarantees advances given
by banks to exporters at the pre-shipment
and post-shipment stages. As many as
2277 exporting firms were in the Corpora-
tion's portfolio of policy-holders at the
end of 1968 as against 1841 at the end of
1967. The value of shipments offered for
insurance totalled Rs. 71 46 crores for the
year 1968 as against Rs. 53.78 crores for
the year 1967. The premium incom e has
also gone up considerably from Rs’ 25.19
lakhs in 1967 to Rs. 47.19 lakhs in 1968,
Since the commencement of its operation
in 1957, the Corporation has paid claims
to the tune of Rs. 37.30 lakhs. Number of
policies and guarantees in force, maximum
liability under these policles and guaran-
tees, risk value covered and premium
income earped during the last three years,
are as under :—

1967 1968
Policies and Guarantces
in force 1715 2273 3100
Maximum liability Rs. 4,414 lakhs  Rs. 6,399 lakhs Rs. 10,623 lakbs
Risk value Rs. 7,464 Rs. 11,994 ,,  Rs. 18,025 ,,
Rs. 1998 Rs. 25.19 - Rs. 47.19 ,,

Premium income

Separate figures for the export trade
and industry arc not available.

(¢) to (¢). The Corporation is not a
lending institution. It is an insurance
organisation and guestion of anv bad debts
and unpad leans, ete. does not arise.

Trade agreement with Germaa Demacratic
Republic

SHRI P C. ADICHAN :
SHR| BISHWANATH ROY :

2713

SHRI R. R. SINGH DEO :

SHRI N. K. SANGHI :

SHRI RAMACHANDRA
VEERAPPA :

SHRI Y. A. PRASAD :

SHRI B. K. DAS-
CHOWDHURY :

SHR| N. R. LASKAR :

SHRI CHENGALRAYA
NAIDU :

SHRI ONKAR LAL BERWA :

Will the Minister of FQREIGN
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TRADE AND SUPPLY be pieased 1o
state :

(1) whether a five-year trade agreement
has been signed between India and German
Democratic Republic ;

(b if so, the main terms of the agree-
ment ;

(c) the items to be exported to and
imported from that country under the
agreement and the extent thereof ;

(d) whether most of the imports will
comprise fortilisers and if so, to what
extent ; and

(e) the reasons for not recognising that
country despite increasing trade relations
with it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) (a) to (¢). A long term trade and
payments agreement has been signed be:
tween the Delegation of the Govt. of India
and the Delegation of the Govt. of German
Democratic Republic on 23rd Jamuary, 1969
at New Delhi, which is valid for a period
of three vears upto 3ist December, 1971.
Copy of the agreement indicating terms
and conditions as well as items to be
exported to and imported from G. D. R,
has alicady been placed in the Parliament
Library.

(d) Fertiliser is one of the items import-
able from G. D. R. Itis expected thut
during 19609 imports of fertilizers may be
in the vicinity of 120,000 tonnes or even
more subject to availability dJdepending on
our demands.

(e) Diplomatic Recognition of G D.R.
is basicuity o politically issue connected
with the setilement of the German question.
Non recognitios hms not come in the way
of steady increase 1n trade between the two
countries. In fact, it has been our policy
to develop trade with G. D. R to increas-
ingly high levels, which is reflected in the
growth ef two way trade from Rs. 1.20

mulliom in 1953 to Rs. 417.68 million in
1967.
Textlle Industry
2114 SHRIR K. AMIN: Will the

Minister of FOREIGN TRADE AND
SUPPLY be pleased 10 stats :

(a) whether Governmeat proposs to
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link the wages with productivity in the
textile mills so as 10 obtain speedy revival
of the industry ; and

(b) if so, the steps being
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not arise.

taken in this

Import of Synthetic Fibre Fabrics from

Nepal
2715. SHRI M. L. SONDHI :
SHRI P. C ADICHAN :
Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased 1o
state :

(a) whether it is a fuct that Silk and
Art Silk industry is facing difficulties on
account of indiscriminate  imports of
synthetic fibre fabrics frem Nepal ; and

(b) if so, the reactior of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREI(iN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Owing to the
difference in the import and fiscal policies
of the two countries, the unrestricted move-
ment into India of synthetic fibrics manu-
factured in Nepal, out of imported raw
meterials, was causing difficulties, the
matter was discussed at the Ministrial level
talks  between thc two countries in
Kathmandu from Novemoer 15 (o Novem-
ber 19, 1968, The outcome of the talks is
set out in the Joint Press Report, a copy
of whieh has already becn placed on the
Table of the House.  Government of Nepal
have agroed to limit the exports of synthe-
tic yarn fabrics to the level of 1967-68, and
to restrict  the allocation of foreign
exchange for pioduction of these items to
1967-68 level. The effectiveness of the
steps tuken by the H.M.G. of Nepal would
be reviewed ui the next meeting of the
Inter-Governmental Joint Commitiee.

Smull Car Project

2716. SHRS BAL RAJ MADHOK
SHR! OM PRAKASBH

TYAG! :
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SHRI NARAIN SWARUP
SHARMA :

SHR1 RAM SWARUP
VIDYARTHI :

KUMAR! KAMALA
KUMARI :

SHRI P. C. ADICHAN :

SHRI 8. K. TAPURIAH :

SHRI DEORAO PATIL :

Will the PRIME MINISTER be pleased
to state :

(a) whether the Planning Commission
have received any proposal in regard to
the small car project :

(b) if so, when that proposal was
rece’ved and the action taken so far by the
Planning Commission in this regard ;

(c) the reasons for
tuking decision
and

inordinate delay in
in regard to this project ;

(d) when the decision is likely to be

taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : () to (d). The Department
of Industrial Development addressed a note
to the Planning Commission to ascertain
its views on the availability of necessary
resources during the Fourth Five Year Plan
for a project to manufacture low-cost
passenger cars in the public sector. The
Plunning Commission 1s considering this
proposal along with several other proposals
and schemes received from  various Minpis-
tries to be included in the Plan in the light
of relative priorities und the availability of
resources. A firm view will be taken when
the Fourth Plan is finalised. There has
thus been no inordinate delay in consider-
ing the proposal in the Planning Commis-
sion.

et iy wifwe ¥ afwerg dfve fown

2717, ot wwOM WE
st arOaT ey et
At Tn sren  fawrat
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o Aren fag g :
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w3 fw
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¥ gn s geer F1 fawre 2w ¥
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farer far o & s ¢ g fawe F
T3 WX
(@) afe 7€, @1 @ s e 7

wfeewr weit (s waw fam): (%)
Aqr (W). TT AT FT AEAT &
werig ax AR TS #OogrAl
&frw gfmear faar s 2, freafamaa)
¥ 1963 ¥ 77 AT A1 FAS HTAS GrAL
¥ fo wfaard qar fear ar) Farfa,
sec-fasafaaraa @Y gro & o faw-
fr & wgar 9 faefaamal w1 @
w7 @ faeafraregt & a9a, 1968
¥ Tty d3z P afanm N Eafows
TATT, EFE ® gAT A s A
gl & fqu gz gfgum w3 & @
& fomw wreTT 9T fFAr WA @Y

31 feqeay, 1968 *) feafs & wqar
U F¥Z FIT A1HAT F§ WeqAq TSI
oy wTHe # 12.80 F19 grat s gfw-
a fear 91 e 4 ) dur faww & fw
I TE AN A F@r & A &, TE
fet 3 arare feafa & o wraE@EaTE?
¥ fqu UF Wy WINIT &7 77 §T qHA

2
1. A. F. Ground Staff

2718. SHRI MADHU LIMAYE:
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have received a note about the
grievances of the 1. A. F. ground stafl
(maintenance staff) ;

(b) if so, the main grievances of the
ground staff ; and
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(c) the action taken by Government to
redress these giievances ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) Yes.

(b) and (c). A statement is laid of the
Table of the House. [Pluced in Library. Ste
No LT 313/69)

e M e ¥ @t w1 o

2719. st WHy w&@ T qUW
HM g8 I £ FqU FIq 6

(%) 37 fagxoria faom A
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arfeaY & far qoerd FTa-wre w5 el
¥ w71 wfaard AT (@) FORTd wm-
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T ®Y, g e s e Mo
wart (shwelt g i) @ (%) Wi
(®). wrTgw geTERy N W@ ¢
R geT N A¥ g @ & sFh

(m) ag wgar famgs faawe g
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2720. WY WWg wATT : A7 A
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(w) sfaear sxr@m & o
afufrgs ag1 g% wAAd Qg g
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g § (mF) g9 ot gwew fe=h
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(m) I7% weAg ¥ srar fyeh
fardreY arTETT N AATer wT & fayg
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&4
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frewn s (sh ewi few) (%)
(%) & (917). guar orfaa & a1 7@
g X o ¥ qEm qv @ fam
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fgwa @vear #1 waifaa &@ &Y
foreRgry aYY g
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(m) war wArma ¥ wr€ fedy fadred
A A )

Delenations seat abroad by the Ministsry

of Defence
2721. SHRI K. LAKKAPPA :
DR. SUSHILA NAYAR :
Will the Minister of DEFENCE be

pleased to state :

(a) the number of delegations sent
abroad during the last two voears by his
Ministry :

(b) the names of countries visited by
those delegations .

(c) the amount spent by each delega-
tion ; and

(d) the result achieved thereby ?

THE MINISTER OF DKFENCE
(SHRI SWARAN SINGH) : (a) to (d)
Information is being colected and will be
laid on the Table of the House.
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Promotions of Officers of Armed Forces

2722. SHRT SHARDA NAND :
SHRI J. B. SINGH :
SHRI BANSH NARAIN
SINGH :
SHR1 KANWAR LAL
GUPTA :
Will the Minister
pleased to state :

of DEFENCE be

(a) the number of senior officers who
have been promoted in  the last two years
in the Armed Forces ;

(b) whether it is a fact that some
Officers have been superseded in the matter
of promotion ; and

(c) if so, the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) 533 to the ranks
of Col. and above and cquivalent ranks
in the Navy and the Air Force.

(b) Yes, Sir.

(¢) Selection of senior officers for
promotion is madc on the basis of their
records from amongst eligible officers of
requisite seniority und not on the basis of
seniority ouly.

Language of Command Words in Army

2723. SHRI BABURAO PATEL:
Wil the Minister of DEFENCE by pleased
to state :

(a) whether Government are aware
that several Minister of the Tamil Nadu
Government have appealed to the South
Indian regiments in the reqular army not

to obev ‘Words of Command' in Hindi
and demand them in Fnglish ;

(b) if  so, Government's reaction
thereto ; and

(c) the language in which commands
are given in the regular army ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFPENCE (SHRI M. R.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

(c) Hindi.

National Sample Sarvey

2724. SHRI R. BARUA :
SHRI N. R. LASKER :
Will the PRIME MINISTER te

pleased fo state :
(a) whether it is a fuct 13at a decision
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to bring sll Natiopal Sample Survey work
under unified control has been taken ;

(b) if not, the reasons therefor ;

(c) when the final decision is likely to

be taken ; and

(d) how for the decision will help in
the better functioning of the National
Sample Survey ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (d). The recommenda-
tion of the Indian Statistical Institute
Review Committee in this regard is under
consideration. Since it involves many
complex technical, administrative und
organisational issues, a decision will still
take some time.

Extradition of Dr. Dharma Teja and

his Wife
2725 SHRI A. SREEDHARAN :
SHRLGPORGE
FERNANDES :

SHRI K. LAKKAPPA :
SHRI SRADHAKAR
SUPAKAR

Will the Minister of
AFFAIRS te pleased to state :

(a) the progress so far made by Govern-
ment in the extradition of Dr. Dharma
Teja and his wife ;

EXTERNAL

(b) the difficulties which are being
faced by Government in this regard ; and

(c) the ume by which they are likely
to be brought back to this country ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
to (c). Our request for the extradition of
Dr. Dharma Teja aad his wife is still pend-
ing cousideration before the Supreme Court
of Costa Rica. The advisory opiniou of
the Supreme Court of Casta Rica to the
Government of Costa Rica is still awaited.
Efforts are being made to expedite the
matter.

The arrangements for the extradition of
Dr. Teja and his wife are expected to be
made as soon as clearance of the Costa
Rican Gaverament is available.
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Indiap Rare Eartbs Limitey

2726. DR. SUSHILA NAYAR : Will
the PRIME MINISTER be pleased to
state *

(a) the amount of loss which Indian
Rare Larths Ltd. has suffered during the
last three years on account of irregularities,
thefts and stock shortages ;

(b) whether the matters were locked
into and if so. the results thereof ; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in its working ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) @ (a) and (b). Stock short-
ages valued at Rs. 6000/- approximately had
occurred during the last three years due to
sea erosion  After due investigation these
shortages were written off by the Board of
Directors of the Company. No loss on
account of theft or irregularities has come
to notice.

(c) Does not arise.

Disarmament Conference

2727. SHRI S. K. TAPURIAH :
SHR1 HIMATSINGKA :
SHRI P C. ADICHAN :
SHRI D. N. PATODIA :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) what efforts have beep made during
the last three months towards a scttlement
on the disarmament {ssues particularly
banning of nuclear tests and explosions at
the Disarmament Conference under the
aegis of the United Nations and what was
the Indian contribution to these efforts ;
and

(b) what is the latest position in this

regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
The question of disarmament, includiog the
question of banning nuclear tests, was dis-
cussed in Dccember, 1968 at the XXIII
Session of the U. N. General Assembly. A
number of resolutions were adopted, in-
cludiog Resolution 2455 in which the Gene-
ral Assembly called upon all puclear wea-
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pon States to suspend nuclear weapon tests
in all environments. Further more, it re-
quest=d the 18-Nation Disarmament Com-
mittee to take up as a matter of urgency
the formulation of a treaty banning under-
ground nuclear weapon tests. India co-
sponsored this resolution.

In another resolution No. 2456-D the
General Assembly urged the Governments
of the USSR and the USA to enter into
bilateral discussions at an carly date on
the limitation of offensive strategic nuclear
weapon delivery systems and systems of de-
fence against ballistic missiles.

The General Assembly also requested
the 18-Nation Disarmament Committee to
renew its efforts to analyse the various disa-
rmament proposals before it and to examine
in particular how rapid progress can be
made in the field of nuclear disarmament.
India supported these resolutions and play-
ed an active part in the discussions.

The 18-Nation Disarmament Committee
has not yet met. It is expected to meet
in Geneva about the 18th March, 1969,
when it will tuke up further consideration
of the recommendations made to it by the
last General Assembly Session.

Moblilisation of Additional Resources
for the Fourth Plan

2728. DR. RANEN SEN:

SHRI DHIRESWAR KALITA :

SHRI VASUDEVAN NAIR :

SHRI SARJOO PANDEY :

SHR1 BHOGENDRA JHA :

SHRI CHINTAMANI
PANIGRAHI :

SHRI SiTA RAM KESRI

Will the PRIME MINISTER be pleas-
ed to state :

(a) the suggestions made by the Plann-
ing Commission for mobilisation of addi-
tional resources by the States for the
Foutth Plan ; and

(b) the reaction of the States thereto ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) @ (1) Efficient and profitable
operation of State undertakings, 1 more
effective drive for small savines, particu-
larly in rural areas, and additional taxation
especially of agricultural incomes and ur-
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ban property values, were the broad areas
suggested to the States for additional re-
source mobilisation ;

(b) The State Governments indicated
that they would try to raise as much addi-
tional resources as possible through mea-
sures appropriate to local conditions.

fazvt et o W st anfeee
w g

2730. =t TyE fag wrea
Wty W wfgrn:
a1 AXTOE-HTM AT qZ AN A
FITFIN

(%) sar 7z g & f& fa¥dr amm
AT AT MY N wod arfgay &
a7 Tifew A A oA A qEA g owar
3 .

(=) #av @z WY &9 & fr faddr amm
wx i dfaw sfaswa o) gfare qie
& & fae v o qifeeara sy ¥
2T fo6 A Atz g §; A1

(1) Al ¥ zw AT-EAA wW A
g a3 AFA G Hrar g gon
sqaEqT F1 4gg AT & fAT FwC g
FqT ETAATAT € AT W 2 7

o 2fre-wrd Wl (st feAw few)
(%) foger € a8 & N7 ¥ sfafas
fg¥ arar - Feqr F oAnei ¥
g U § a6 & a0 & ¥fer gArd
A9 ¥ wgE Mg WA f I
fre & sfvemg av qa A S F 39
e @Y &1

(A) fa@ ammal X w7 ek
qifeer® & sfaaa 34 WX I gfeae
3 A Nfw ww @ RN X A
7Y qrAfAd) & F WM ¥ A N
Nfag 7@ @ & goife g & 0
¥aqrd grar ¥ A gAer ¥ afeg
areraaTe v €
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(m) fad Fmre & gl & i A
qifreTi HrETIAT Y 6 F fag W
7 el # fafad sty g wEl 1
qar TR MY I AR FA & fAv
ATl grert 8y wuw v o W@ ¥
A7 & gfafea & qom goea, 1968 &
Hrar 9T §, gArd gReT {7 A gARAr ¥
wToU 99H § wiwwio & fag seft ax
AT § g qeag 78 g awr g

Suez Canal Closure

SHR] HEM BARUA ;
SHRI SRADHAKAR
SUPAKAR :

Will the Minister of EXTELRNAL AF-
FAIRS be pleased to state :

(3) whether itis & fact that the Suez
Canal still continuet to be closed against
international traffic, a fact that has affected
India’s economy considerably ; and

(b} if so, what steps Goveinment have
taken to pet the Canal opened to traftic
again ?

2731,

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR! DiNESH SING) : (a) Yes,
Sir.

(b) Reopening of the Suez Canal
depends on 1 settlement of the West Asian
crisis.  To 1hat end India continues to
supporl the Security Council Resoiution of
November 22, 1967 aud 44 efforts to im-
plement it.

Bharut Electrenics Ltd.

2732, SHRI PREM CHAND VERMA:
Will the Munister of DEFENCE be pleased
to state :

(a) when ‘*he Bharat Electronics Ltd.
was set up and i's alms and objects ;

(b) wheiher the targets of setting up
units accordinp '0 project reports und their
production end developmeut targcts were
achieved and if so, wnen and how and if
not, the reason therefor

(c) whether anv foreign cP®kborasjon
was involved in the setting up of the com-
paony and if so. the names of countries which
collaborated, the terms of collaboration and
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how much foreign exchange, as aid, was
received

(d) what items the company. is produc-
ing ut present and the extent of production
and whether these products are up to in-
terpaticnal standard ; the figures of pro-
duction and sale during the last three years
and how much of this production was ex-
ported ; and

(e) whether there are any difficulties
with which the company is faced at pre-
sent and bow Government propose to re-
move them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Bharat Electronics Limit-
ed was tet up on 2Ist April 1954. The
main aims and objects of the Company
were to establish the manufacture of pro-
fesstonal  Wireless/Electrenic  equipments,
instruments, Radio Components and allied
apparatus, primarily to meet the require-
ments of the Defence Services and Civil
Government Departments.

(b) The Production Programme as
otiginally formulated had envisaged a pro-
Juction of the value Rs. 4.25 crores per
annum for the Factory from 1959-60 on-
wards.  This was achieved in the yeat
1963-64 when the Factory’s productidn
fouched Rs. 6.21 crores. The shortfall in
the carlier years was mainly due to the
reasons mentioned in the Fifty-Ninth Re-
port (1958-59) of the Bstimates Committce
(Second Lok Sablra) relating to Bharat
Electronics Ltd.

(¢) Yes, Sir. An ugreement was con-
cluded betwoen the Governmend of Indif
and M/s. Campagnic Generale de Tele-
weaphle Sans Fil, Paris, in Dscember 1952,
for satfing up the Factory and teohnicu!
assistance in the development aad manu
facturc of certain types of electronic
equipments and components. Subsequeat-
ly, in order to meet the diversified require-
ments of the users, further techalcal golla-
boration Agreements were concluded with
othes foreign fitms also. NBtte of th-
forcign Collaborators  bas  extended any
Foreign Exchange Aid to BeE.L.

The Agrement with M/s C.S. F,
France, has beon printed as Appendix | 10
whe Thirty-Ninth Report of the Estimatces
Committee (1956-57) relating to Bharat
Eleztronios Ltd. As regards the tetms of
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Collaboration with other foreign firms, it
is not considered in the public interest to
disclose these.

(d) B. E.L.is at present producing
Wireless/Elcctronic Equipments, instruments
and certain electronic components e.g.
Radio Valves, Transistors, Crystals, Capa-
citors, Transmitting Tubes, etc. The quali-
ty of products manufactured by B. E. L.
compares favourably with those produced
abroad. The production and sales figures
for the last three yeurs are given below :—-
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(Rs. in lakhs)
T 1965 66 1966-67 1967-68
Production 926.74 119403 1583 87
Sales 91438 1371.63 195528

During the year 1968-69, the Company
expects to achieve a production of about
Rs. 20 crores.

B. E. L. huas not made any exports dur-
ing the last three years. The Company
has, however, now made a small beginning
with expert of some cf its products.

(¢) The difficulties faced by B.E. L
are such as are inherent in any industry.

qrfear gror WA w af wredm awafa

2733, st a'q Argw fag
oY sititaTe @y
oY w7 W TN ¢
=t wiwre fay
st gER 9 WGATT
v ot TS ROF ¢

Fo7 q3fe-®1i wf g7 qAW AN
Far FI w5 ¢

(%) 1965 & g wRA-qTfFEAT da9
F qeary wifreTa ¥ Fe1X g7 a1 AR
Y7 FY7 § AT qufy dex 1P

(=) W T ¥ WA-TEeT
g9 & g fR3d mfper qeafa ws7
Ao A mafe wirg @ R
qifreata # Ater @ & ot 9t IAR w9
arT 7-AY &, IHFT JIF-TaF AT 4T 2 ;
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(7) aifFema § Wt gwfa
eara & foq e F w0 falw w-

e g W

(7) for <Y o wrfe afsem
T =T FTTE & ; FT GTHIT I M-
aF gT W F ®7 § FrE ggrgar am ?

afaw-wid wedt (st feder ferg)
(%) mifmema 3 1965 & g9 & A
o 39% IT E A fag gwfg O3
FaA1 forar @ T s W gew faaa
I%¥femam &, g faacg 31 =4
1967 IF 39, geafa &xaw, W@, &
7et &t aral & mrar o da1T fear war
2 [faawq gwr e qX w@T T R
[gerTTern W et war | @R wEw LT

/]

(=) wx qeafy &3, w17, & aF
o mifeT weafa &, g afear
fraar & faar war &) fagwy awr ggw
qv T@r 74T § | [Jeewte § TEr Wt |
Fferg §eqT LT—314/69] WIT ¥ §T WA
avE & 16,000 79 7w &g faar &
wat wfafea, @ F  FgA & a7
¥ qufeear & & wg arg| T fag Mg
g

() R TIFR F qfeE@E G
¥ ar@ g9y fear § i ag Qe
F1 aF-gaR &Y wfwadia awfer areeafd
IR 9% AEeT-age & ar F fawe-
fafma w3

(%) YT FE gEaTT AT AFIR ¥
faarmim a8 &1

Decision to Abglish Contract System
inM.E.S.

2734. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to

state @

(a) whether a final decision has been
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taken to abolish the coatract system in
Miliiary Encgineering System ; and

(b) if not, the reason therefore ?

THE MINISTER OF QEFENCE (SHRI1
SWARN SINGH) : (a) and (b). It is not
considered feasible at present to abolish
the contract system in the MES, though
offorts are being increasingly made to
undertake departmentally special works
or works in areas where contractors are
not readily available or with a view to sct
standards.

Export of items manufactured in
Ordnance Factories

2735. SHRI S. M. BANERIJEE : Wiii
the Minister of DEFENCE be pleased to
state : 4

(a) whether some of the items manu-
factured in Ordnance factories are likely
to be exported to other countries *

(b) if so, whether arrapgemen's have
been made to popularize these items in
other countries ; and
for this

(c) the machinery evolved

purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N
MISHRA) : (a) Efforts are being made to
find overseas markets for clothing und
general stores items as well as shotguns.

(b) and (¢). Our Embassies and High
Commissions abroad have been taking
interest in this direction. No distinct
machinery has been evolved for the
purpose . the assistance of the State
Trading Corporation is also seught,
wherever possible.

Defence Employees’ Participation in
Token Strike on 17th September, 1968

2736. Shri S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that on the
19th September, l96§k the day on which
token strike took ‘place, the Defence
emplovees mercly participated in the
strike ;

(b) whether it is also a fact that there
was no case of violence or cases involving
moral turpitude ; and
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(c) if so, the rcasons for not taking
these employees back ?

THE DEPUTY MINISTER IN THE
MINISTERY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). Though a number
of employees merelv took part in the
strike on 19th,September 1968, there were
others who resorted to more objectionable
activities, ¢ g, intimidation, instigation to
others to join the strike, preventing
willing workers from working or going to
work etc, and hemce had to be treated
differently.

Manufacture of H. F. 24 Ajrcraft
by i{. A. L.

2737. SHRI CHENGALRAYA
NAIDU : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that over Rs. 2
crores were wasted in under-taking the
project for manufacturing H. F. 24
aircraft by the Hindustan Aeronautics
Ltd.. Bangalore ;

(b) if so, whether :ny enquiry has
been conducted as to wl.» are the persons
responsible for initiating: this propos:! for
manufacturing H. F. 24  which has not
achieved the desired resuits ; and

(c) whether the manufaciure of any
other alternative airoraft in place of H. F.
24 is proposed to be undertaken ?

THE MINISTER OF STATE IN THE
MINISIRY OF DEFENCI: (SMRI L. N.
MISHRA) : (1) HF-24 uircraft  designed
and manufactured by HAL, Bangalore, is
already in service.

(b) In view of the answer to (a), the
question of any enquiry does not arise.

(c) There is a proposal to develop and
manufacture a new military aircraft to
meet the future requirement of the Aijr
Force.

\/‘ﬂ‘ Strength of P. M’s Secretariat

2738. SHRI YAJNA PATT SHARMA :
Will the PRIME MINISTER be pleased to
state :

(a) the strength of P. M's Secretariat

in the year 1948, 1960, 1964, 1966 and at
the end of 1968, giving deialls of persons
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emplayed in various grades like Secretaries,
Joint Secretaries, Depyty Secresarizs, Under
Secretaries, Section Officers, Agsistants,
Clerks and (lass IV empoyees, separately ;

(b) the details of the cxpenditure
incurred during the same period ;

there
the

(c) whether
further increase
level ; and

«d) if sq, the
fingncial year ?

is a proposal
stafl at the officers

to

details for the current

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMAT! INDIRA
GANDHI) : (a) A statement containing
the information asked far is placed on the
Table of the House. [Pluced in Library ~See
No LT—315/69).

(b) The **expenditure relating to pay

and allowances of the staff is given
below :
 a Rs.
1948-49 1,54,367 00
1960 61 4,82,851.00
1962-63 5,36,941.00
1963-64 5,54,412.00
1964-65 7,70,285.00
1965-66 11,52,999.00
\ 1966 67 11,91,662.00
\, 1968-69 11,33,304.00
(Upto 31.1.69)
**Note (i, : The Prime Minister’s Secre-
tariat was reorganised around the

middle of 1964-65, on the pattern of a
regular Department of the Government
under a full-fledged Secretory.

Nore (i : The increase in expenditure
on establishment is ascribable mainly
to the change in the sct up of the
Secretariat.  Apother reason for the
increase is that, apart from normal
annual increases in the pay of officers
end steff, there have been, from Febru-
ary, 1964 to September, 1968, a number
of tevisions in the rate of dearness
JHowance  ndmissible to Government
Servants,
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(@ and (d). There is no increase in the
stafl at efficer leve'. Instead of a Director,
there will soon be a secoud Joiut Secretary;
and as against an Information Adviser (in
the rank of Joint Secrelary) as well as a
Dcputy Information Adviser, there is at
pr:sent one officer of Director level desig-
nated as Director (Information).

TEAT o AAT IF Qo

2739. =it wwrmalT el o g4y qfa-
74T {FEY A AATH AT FAT FLA 7 ¢

(%) #a7 aLFIT 7 U A [T
77 QAT H afcgda #99 F  wedd &
qrey ¥ ofeaw fama sxfomm &

(@) afz zt, a1 3@w™ T FAT §

() #ar az &% § 5 7@ A0 A
afam wediar ¥ @iy waifiaa a8
foram T ; AT

() afe gi, @ #a1 =@ AT MR
TwTdY ®9 3R F1 fawm g ?

wfacet gewa ¥ gqwest (st Ho
3o goW) : () & (7). AN T4 FT
T¥a aeaq: (e qran & 3% fawr-
fra My a1 g fomd ag w1 a0 & &
I-EA1qF A ¥ A0 IaF fEh !
ga% 31 ast & dua wfqard o @l
Mo FIGWH & faweq & &7 ¥ T+=q  ®I4-
FH JWT fFY g 1 @ gERI T
famifea #t eNF Fx faar &, wifw
NI g F) ag Afq @ e feh wr
F g9 Y 97 F 9T TN NAF Gy ™
AT F1amal ¥ ¥ Aia: Uy H¥ A
(w0 dto dio) T AaT TW  (THo
ugo o) W UG T qwSA (o
o oMYo), et 7 foely ok § wagg W
1 B AN ¥ et ow ¥ dfegw e
T W ¥ ged § 1 Ffe g I qw
W AT X GAST FY AET & SR qF
dar o fawfaq sxar wfex ¢ gfae
wel farfaa 534 & 7§ goafag
g’tawrgmt 1068-69 & Wit fwar way
21
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Fgq 9 faeafaaaal =1 gl st Qg
it fazafqara & gof wwe § wedn
#3z 71 gigam 71 dfsm® g 9%
Ay F faar &1 31 feweay, 1965 F)
feafs & wgare 1280 w@ g WX
grama) 3y fafweq egal i e &
U F¥z w7 wfgerm fear g w@r
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o
Indian I'cchnicians Acquiring Foreign
Citizenship
2740. SHRI! BEDABRATA BARUA :
Will  the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) the pumber of Indians having tech-
nical training who have acquisged foreign
citizenship ;

(b) whether
of employment
and

(¢) what
the situation ?

this has been due to lack
opportunities 1n India :

steps have taken to remedy

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
to (c) Information is being collected and
will be placed on the Table of the House.

Economy in Expenditure of indian
Missions

2741. SHRI GADILINGANA GOWD :
Will  the Minister of EXTERNAL
AFFAIRS be pleased o state the savings
effected as a result of adoption of ecomomy
measures to curtail cxpenditure in Indian
Missions ahroad d.aring the ycar 1968-69 so

far ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI DINESH SINGH): A
statement is pieaced on the Table of the
House.

STATEMENT

Consequent oa devaluation of indian
rupee with effect from June, 1966, the rupee
equivalent of the foreign cxchange compo-
nent of the axpendityre of the Indian
Missions abroad weamt up by 57.5%,. To
determine the increase in expenditure, the
pre-devaluation year 1965-66 has been taken
as the base. The actual expenditure incurr-
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e¢d in 1965-66 was Rs. 672.86 Lakhs.
Following devalvation, the expenditure in
1967-68 could have becn Rs. 10§9.75 Lakhs
but actually it was limited to Rs. 1039.06
lakhs

However. there is a increase of about
6', in expenditure from year to year on
account of the accrual of normal incre-
ments, general rise in cost of living in all
parts of the world., etc. As far as the
yeur 1968 69 is congerned, the following
agdditional requirements will have to be
taken into account for the purpose of
arriving at the amount required during this
vear :

Written Amswers

Rs. (in Lakho).

(a) 6% risc in expen-
diture  due  to
annual increments,
general rise in cost
of living, iacrease

In rentals clc. 52.34
(b) Opening of new
Missions 6.75
(c) Revision of pay
scales of  local
based staff accor-
ding to iocal
regulations 7.86
Total 66,95
The overall requirement for 1968-69

would have been of the order of Rs. 1126.70
iakhs, hut on account of adoption of conti-
nuing economy mcasures after devaluation
of the Indian 1upee in June, 1966, it is anti-
cipated that the expenditure during 1968.69
would be around Rs. 1060 34 lakhs. This
will show a saving of Rs. 66.36 lakhs.

Fven if the actual expenditure of
Rs. 1039.06 lakhs for 1967-68 is taken as
the base, the overall requirement, after tak-
ing in'o account the sum of Rs. 66.99 lakhs
mentioned above, would have besp of the
order of Rs 1106.01 lakhs as against
Rs. 1060.34 lakhs. On this basis aleo, the
saving will be of tbe order of Rs. 45.67
lakhs.

Rescrvation of Seats in Salnik Schools

2742. SHRI GADILINGANA GOWD :
Witl the Minister of DEFENCE be pleased
10 state :

(a) whether any reservation of seats
for admission in various Sainik Schools is
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made for the candidates ef Scheduled
Castes/Tribes ;

(b) if so, the details thereot ;

(c) the number of Scheduled Castes/
Tribes candidates who app'ied during the
years 1966, 1967 and 1968 for admission in
various Sainik Sehools State-wise ; and

(d) the number of suchb candidates
admitted during the period State-wise ?

THE MINISTER OF DEFENCE
(SHR! SWARAN SINGH) : (2) and (b).
The Board of Governors of the Sainik
Schools Society has laid down the policy
that every scheduled caste/scheduled tribe
candidate who obtgins the minimum quali-
fying marks at the Entrance Examination
should be offered admission, irrespective of
his rank in the merit list.

(c) and (d). While no statistics are
readily available regarding the number of
SC/ST candidates who applied du.ing the
years 1966 to 1968 for admission the actual
pumber admitted in the Sainik Schools is
given in the statement laid on the Table
of the House. [Placed in Library. See No.
LT-316/69).

Exports of Aircraft Manufactured at Hindust
Aeronauticals Ltd.

2743. SHR1 GADILINGANA GOWD ;
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that a tew
orders from foreign countries have been
received for export of aircrafts manufuctur-
ed by Hindustan Acronauticals, Limited
during 1968 ;

(b) if so, the details thereof ; and

(c) the action taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.

Vehicles Lylsg in Central Vehicle
Depots

2744. SHRI SAMAR GUHA : Wil
ths Minister of DEFENCE be pleased to
state ©

(a) the total pumber of vehicles lving
in stocks in various Central Vehicle Depots
under his Ministry ;
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(b) whether many of these vehicles are
being subjected to climatic corrosion for
years for want of speedy arrangement of
their disposal through sale ;

(c) whether repairing arragement in
such Depots are too meagre to cope with

the vast number of damaged or unused
vehicles ; and
(d) whether Government will set up a

Committee to suggest ways and means for
proper utilisation of such vehicles ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) It is not in the
public interest to divulge this information.

(b) The vehicles declared for disposal
are auctioned by the DGS apd D as soon
as possible. The actual disposal however
takes some time since certain procedural
formalities have to be gone through. As on
Ist January 1969, 1016 vehicles were pendiog
disposal for more than one year. Every
effort is made to arrest deterioration during
storage.

(c) To the extent that there is inade-
quate capacity in Depot. Workshops,
vehicles are transferred to Base Workshops
for repairs.

(d) These matters are under constant
review and study, and the setting up of a
separate Committee is not oconsidered
necessary.

Air Link between East and West
Pakistan

2745, SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state(:

(a) whether it is a.fact
Minister warned Pakistan in one of her
speeches in London on the 9th January,
1969 that if the latter continucs the attitude
of hositlity towards India, then present
arrangement of aerial link betweent two
wings of Pakistan over India will be dis-
continucd ; and

(b) 1f so, whether amy steps are
proposed to be taken as a result of the
persistent offorts by Pakistan to dishonour
Tashkent Accord ?

THE MINISTER  OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) :  (a)
No Sir.

(b) Does not arise.

that the Prime
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Revision of Forcign Allowance to
Officers Posted Abroad

2746. SHK1 KAMESHWAR SINGH :
Wili the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the foreign allowance, re-
presentational grants and rental ceilings
have been revised to suit the increased cost
of living abroad of the Indian Forcign
Service officers and others posted abroad
in various countries ;

(b) if so, in how muny countries and
in which year : and

(c) if not, the reasons therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
to (c). Yes, Sir. The rates of foreign
allowance, representational grant and rental
ceilings are bing reviewed perindically and
revised as and when founda necessary. Dur-
ing the last five years (1964-1968), the rates
of foreign uallowance and represzntational
grant for 75 Mission were revised on the
basis of variations in the cost of living.
During the saum: period, rental ceilings for
29 Missions were fixed or revised

Trade Relations with East Germany

2747. SHRI P. C. ADICHAN :
SHR! BEDABRATA BARUJA :
SHRI VASUDEVAN NAIR :
SHRI BHOGENDRA JHA :
SHRI BIBHUTI MISHRA :
SHRI R. K. AMIN :

SHRI V. NARASIMHA
RAO ;

SHRI MEETHA LAL
MEENA :

SHRI K. M. KAUSHIK :

SHRI D. N. PATODIA :

SHRI B. K. DAS
CHOWDHURY :

SHRI HARDAYAL
DEVGUN :

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether in view of the increasing
trade with East Germany. Government have
decided to establish a trade commission or
to reorganise and strengthen the existiog
Indian trade representative’s establishment
in that country ; and if so, in what way :

(b) the exicnt of total imports from
and exports to East Germany item-wisc
during the years 1966-67, 1967-68 and 1968«
1969 so far ;
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(c) whether the Government have also
reviewed their stand to establish diplomatic
relations in aay form with that country ;
and
(d) if so, Government’s
stand in this regard :

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (8) No, Sir.

(b) A statement showing the extent of
total imports from and exports to East
Germany item-wise during the years 1966-67,
1967-68 and 1968-69 (April-November) is
laid on the Table of the House. [Placed in
Library See No. LT-317/69].

(c) No, Sir.

(d) Does not arise.

reconsidered

Relief Operations Undertaken by 1.A.F.
During 196X

2748. SHR1 SITARAM KESRI : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of rclief operations un-
dertaken by the Indian Air Force during
1968

(b) the number of persons saved hy
these operations ; and

(¢c) the value of the supplies dropped to
needy persons ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Four.

(b) 1,727 persons were evacuated.

(c) This information
avallable.

is not readily

Defence Production in Private Sector
Engineering Units

2749. SHR| R. K. AMIN: Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that the some
of the defence production can be done in
private scctor engineering units if the extent
of secretiveness maintaioed in defeace pro-
duction is relexed ; and

(b) whether it is a fact that many items
are kept as secret which are not kept as
secret in other countries and if so, the rea-
sons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR! L. N.
MISHRA) : (1) A number of items requir-
ed for Defenece are alrcady being manufic-
tured by engineering units in the private
sector. The drawings and specifications
have to be treated as secret docum:ats by
the firms but this should not hamper the
utilisation of production facilities in the
private sector units.

(b) No, Sir,

Talks with Iran in Regard to Kashmir

2750. SHRI R. K. AMIN :  Will the
Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to

Starred Question No. 14 on the 20th March,
1967 and state the progress made in regard
to Qovernment's talks with Governmaznt of
Iran in regard to Kashmir?

THE MINISTER
AFFAIRS (SHRI
India's position

OF  EXTERNAL
DINESH SINGH) :
on Kashmir has been
explained on more than one occasion to
representatives of Government of Iran,
both in New Delhi an ! in Tehran. During
his recent visit to India, the Shahinshuh of
Iran noted with satisfaction India’s efforts
to resolve all differences with Pakistan
a peaceful manner .

in
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Residcntial Accommodation for Ofticers
of Defence Establishment in Delhi

2754. SHRI YASHPAL SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) the number of offices under the
Army, Nany and Air Force establishments
situated in different areas of Delhi :

(b) whether residsniial accommodation
is proposed to be provided for the officers
and staff adjoining these officers ; and

(¢) if not. whether necessary transport
facilities have beed provided to them ?

THE MINISTER OF DEFENCE (SHR]
SWARAN SINGH) : (a) 83.

(b) Efforts are made to provide accom-
modation in the proximity of the places of
work, but this is not alwavs possible.

(c) Officers and civillans are not
entitled to free transport from residence to
office. JCOs and ORs (and equivalents)
residing in Government uarters situated at
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a distance of more than two miles from the

place of work are provided free Gevernment

transport or given conveyance allowance.
Nuclear Tests by U.S.A.

2755. SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL

DEVGUN :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

Will the Mianister of EXTERNAL
AFFAIRS be pleased to state :

(a) whetber United States of America
exploded one of the mightiest nuclear blasts
in Nevada desert on the 19th December,
1968, which sent shock waves rippling for
hundreds of miles and had the force of a
million tons of TNT : and

(b) if so, the reaction of the Govern-
ment of India thereto in the context of
Nuclear Non-proliferation Treaty ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH): (a)
The Government have seen press reports to
this effect.

(b) The (Government sponsored and
supported at the last General Assembly
Session Resolution No. 2455 calling upos
all nuclear weapon States to suspend
nuclear weapon tests in all environments.
The Resolution also requested the Disarma-
ment Committee to elaborate a Treaty

banning all under ground nuclear weapon
tests. Indla is a member of the Disarma-
ment Committee and will pursue this

matter further in that Committee. The
Government's attitude towards the nuclear
non-proliferation Treaty remains unchang-
ed.

Negotiation with Forelgn Firms for
Purchage of Fertilizers
2756 SHRI VISHWANATHA
MENON :
SHRI JOYTIRMOY BASU :
SHR1 GANESH GHOSH :
SHAI K. RAMANI :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state :

(a) whether Government have comp!ct-
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ed negotiations with foreign firms for the
purchase of fertitizers ;

(b) if so, the details of negotiation with
each firm ;

(c) if not, the reasons for the delay ;
and

(d) whether one of the reasons for
delay is the High prices proposed to be
charged by the firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Out of $ 1430 million
West  European Credits and $ 6 million

U. K. credit, negotiations have been com-
pleted in respect of § 9.35 mitlion and § 6
million respectively ;

(b) As a result of the negotiations,
contracts have been placed with the firms
as follows :

M|s NITREX AG. ZURICH

Urea — 37,000 metric tonnes
Calcium — 99.000 " .
Ammonium
Nitrate
Ammonium 20,000 ' "
Sulphate

ICI, UK
Urea —_ 71 000 “ “

(¢) and (d). Negotiation for the utilisa-
tion of the balance of the West European
Credits of $ 4.95 million were proposed to
be held after finalising the negotiations
with the Japanese suppliers. Negotiations
with the Japanese Fertiliser Delegations
which were held during January 1969 were
inconclusive as the prices quoted by them
were not considered reasonable.

Bharathi Mills Pondicherry

2757.  SHRI VISHWANATHA

MENON :
SHRI NAMBIAR :
SHRI K. RAMANI ;
SHRI UMANATH :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No. 1264
on the 19 November, 1968 and state :

(a) the details of the report  submitted
by the Investigation Committee on the
alfaies of the Bl rathi Midls, Pondicherry ;
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(b) whether Government have examined
the report ;

(c) if so, the action taken thereon ;

(d) if not, when the examination is
likely to be completed ; and

(e) the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The report being a confi-
dential document, it is not possible to give
the details asked for.

(b) Yes, Sir.

(c) The Mill was placed under
Authorised Controller in May, 1966.

(d) and (e). Do not arise.

New Victorfa Mills, Kanpur

SHRI BHAGABANDAS :
SHR! GANESH GHOSH :
SHRI K. RAMANI :

SHRI P. RAMAMURTI {

Will  the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
refer to the reply given to Starred Question
No. 46 on the 12th November, 1968 and
state @

(a) the suggestions made by the Govern-
ment of U.P. for restarting the New Victorial
Mills, Kunpur ;

(b) whether Government have since
considered the question of appointing an
Authorised Controller ;

(¢) if so, the deciston
and

2758.

taken thereon :

(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (1) The Governmeat of Uttar
Pradesh had suggested the appointment of
an Authorised Controller for the New
Vicroria Mills. They had also suggested
that negotiation with the workers in respect
of the workers who would remain un-
employed after the partial restarting of the
mills and with the bankers in regard to
the funds required for this purpose should
be undertaken by the Authorised Control-
ler. That Government also offered to
defer recovery of Government dues from
the mills for a period of one year in the
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first instance and to freeze certain permis-
sible liabitities of the Company under the
upP Industiiai  Undertakings (Special
Provisions for Prevention of Unemploy-
ment) Act of 1966.

(b) to (d). The question of appointing
Authcrised Controller for this mill is still
under considerarion in consultation with
the U P. Government.

Recommendations of the Energy Survey
Commiltce

2759. SHRI M. N. REDDY : Will the
PRIME MINISTER be pleased to state :

(1) the measures taken to give effect
to the recommendations made by the
Energy Survey Committee to meet the
estimated requiremcents of installed capacity
with 6%, growth in National Income at
19.2 million kw in 1970-71 rising 10 28.129,
million kw in 1975-76 ;

(b) whether phased programme has
already been laid down to adhere strictly
to the implementation of the scheme ;
and

(¢) 1f not, the reasons thesefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC FNERGY AND MINISTER
OF PLANNING (SHRIMAT! [INDIRA
GANDHD!) : (a) The Energy Survey
Committee made projections of electriciry
requirements on the basis of alternative
assumptions of annual rates of growth of
the cconomy in general and the industria!
sector in particular, with 1960-61 as the
basis. 1t did not recommend that power
development plans be based on any fixed
figurc such as 6 per cent growth of
national income.

(b) Does not arise.

(c) Doet not arise.

drenfa s &fel, gogd Gfawl sl
warAl & asal W) gregfeai
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Export of Coal

2761. SHRI P. VISWAMBHARAN :
Will the Minister of | OREIGN TRADE
AND SUPPLY bc pleased to refer to the

reply given to Unstaried Question No.
2454 on the 28th No.cmber, 1968 and
state

(a) whether the Minerals and Metals
Trading Corporation have invited any
tenders since September, 1968 for the
export of coal ;

(b) If so, whether it is one of the
conditions of the tender that the purchases
would be confined to collicries fully imple-
menting the recommendutions of the Wage
Board for Coal Industry ; und

(c) whether Government through the
Minerals und Metals Tradiog Corporation
purchased coal in the year 1968-69 at lower
rates from collieries which have not
implemented Wage Board recommendations
n full ?

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE AND

SUPPLY (SHKI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.
(b) No. Sir.

(¢) No, Sir. M. M. T. C. has arranged
to procure coal from Collicrics which have
implemented Wage Boards recocmmenda-
uons.
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Import of Steel for Rail Wagons

2764. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FOREIGN
TRADE AND SUPPLY be pleased to
state

(a) whether the Contruct for supply of
rail wagons to U.S.S. R. has recently
been modified so (hat the steel for the
manufacture of wagons is to be imported
from USSR ; and

(b) if so, the loss in terms of rupees
involved in this modific:tion of the
contract ?

THE DEPUTY MINISTER
MINISTERY OF FOREIGN TRADE
AND SUPPLY (SHRI CHOWDHARY
RAM SEWAK) : (a) No, Sir. Only such
quantity of special steel as may be required
in the initial stages till supplies from
Indian sources become availuble may have
to be imported.

IN THE

(b) Does not arise
o fagaw T gred wre d@aw
2765. st ;ea fag whgm
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fAam qwE & Ammal &1 faged

T &Y # arefes FaT (fagre) #, 24
T 26 F7FL, 1969 FT, GET q9 &
# wrar fAaifa &30 & fag, fagrr =ix
aara gt F faar afawmfa O oF
do% g& ar

qfeena & ara gwafe &1 QE@E-vAI=

2768. s FEW WA WG : FAT
o qfaw-wra 0 9z q@TE & FAT FQ
fw:

(F) wE-aifFeT @9y & A
wer ®Y 7 yeafer F W97 HE@ F
fad, qTHIT A a4 FEATE & § qur ag
for frfadi & &Y i o ;

(@) a1 offeard @wh 3 W
grew ¥ WITd U fFU T g7
gafeg ge fzar & R

() ww ga7 WG F a9 OfEHEATT
&Y geaf qur qifeeqrd & o wRAA
geqfar &1 s 3ar § 7

xfaw wrd vt (30 fedw fag) -
(%) ara®z GYga 9X gEATHMT 1A &
AT WRA GIEFR A JARAIT qrfeea=
FUHTT HY NZ AN6T 78 w0y fear R
fr wrea-faasas 1065 WTRA-OTF  §O9
* faafay & uw-gal A oF-gER F faa
eqfera) s arfeaat o w9t &7 foar
g7 ITHT qIER WIAT ATAT & GO 9
frarr-fafraa fisgy ate | g7 Y ® WA
& arrs faree & & € § S @y g
9T T@T AT 2 | [ qRveTET § vwr
vfwd sear LT—319/691

(w) afiwears gTFT A AT F @
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T F1 wft aF F1E g g A frar
g1

() wiea & Fo7 § qrfeeare &Y A
grafer & AR qiffeara & Fo0r ¥ wred
1 oY gvafa &, sgwr  sawq faaeg) &

AY |AT 9TH TT QT AT a | [gmmm
# var Tar | afed wewr LT—319/69
Incentives for Export
2769. SHRI BAL RAJ MADHOK :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI HARDAYAL DEVGUN :

Wiil the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether Government propose to
give incentives for good export perfor-
mance ;

(b) if so, the details thereof ; and

(c) the steps taken to muaintain high
standards and also for boosting exports ?

THE DEPUTY MINISTER IN
THE MINISIRY OF FOREIGN
TRADE AND SUPPLY (SHRI
CHOWDHARY RAM SEWAK) :
(8) and (b). As an incentive and enco-
uragement to geod export  performance,
Government had evolved and announced
a Scheme of Awards to Exporters for
outstanding export performance. The
Resolution on the subject is published in
the Guzette of India, Extraordinary, dated
23rd November, 1968, us umended by the
Resolution noutied ia the Gazette oo the
16th Junuary, 1969.

(¢) High Standards in exports are
sought to be maintained through (i) the
Scheme of Quality Control in  exports
which is now extended to nearly 859, of
our total exports ; (ii) a Scheme of registra-
tion of exporters by Export Promotion
Councils and Commodity Boards, for being
eligible for export assistance; (ili) prompt
and energetic attention to disputes in
internutional trade through the good
offices of our Commercial representatives
abroad, the Director General of Commer-
cial Intelligence and Statistics, agencies
like Export Promotion Councils and
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Commodity Boards, and the Indian

Council of Arbitration.

The steps taken for boosting exports
include the supply of imported raw
materials for export production through
the import replenishment policy, supply of
sclected, important indigenous  raw
materials at concessional prices. marketing
assistance to make selected export products
competitive in international markets, bank
credit at concessional rate of interest,
drawback of duties and concessional rail
freight on the movement of selected export
products from inland centres of production
to the ports of export.

daq WA ooy weaAr, wed g fom
w arget w1 frata

2770. st q«% ¥T : F@r A(fw
s aar gf o= 7z a9 Y AT
w3 fw

(%) daw FTarAT U0 I, qFad
i wa g% v &) e fma awgdl @
frata frar & A< e goa 275

(@) 71 fagd a¥ @ w7 {WA
¥ gy T 91 & g fear a1 w7
afz g, &t wrame A fraty ®  faae
wa< 91 ;

(m) #m gw TR g fAal &
gfafrea, 77 =0 & "Havia v seafagl
I aArs g aegw w1 W frata fer
oy ; AR

(w) #ar &3ER F1 fqaiz s qur
wroft g faala g 9@ @ " #
frtmg gfafesa 7z &1 3, faa ¥ Aa-
g qrer &7 frafa A @ WX g fazwi
¥ ow 2% ey @ 7

o aferw sarare aar qfa sAem ¥
AR (W e W 8W) : (F) @
(). we Xl &, foq & £ A anfas
2, fedy o AT wrgrE) AT 99 AT A
M ary e & fratal & 9798 S
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T W I wfg Www & @Y quw e
ERCE ICR 8

(=) frate (T frgor qar frdrer)
afafran & gaie wg ¥ frafe &
CICEETCIINE CL B e e
frder drar wfraid &

Airport at Cholavaram (Madras)

2771.  SHR1 SEZHIYAN : Will the
Minister of DEFENCE be pleased to
state :

(a) the progress made in building a
modern  airport at Cholavaram near
Madras ;

(b) whether preliminary studies have
been completed by experts ; and

(c) whether the scheme is proposed to
be taken up in the Fourth Five Year Plan
period ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) to (c).
There are no pluns at present to develop
Cholavaram airfie'd for the use of the Air
Force.

Import of Nicke) from Cuba

2772. SHRI INDRANT GUPTA :
Wi'l the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether any proposal has been
received from the Government of Cuba for
(he sale of nickel to India in exchange for
stee! products ; and

(b) if so, Goveroment's reaction
thereto ?
THE DEFPUTY MINISTER IN THE

MIiNISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No specific proposal for
the sale of nickel to India in exchange of
steel products has been received from
Cuba.

(b) Does not arise.
Taternational Exploitation of Ses-bed
DR. KARNI SINGH :

SHRI NARAIN SWARUP
SHARMA :

MM
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SHRI RAM SWARUP

VIDYARTHI :
KUMARI KAMALA
KUMARI :
SHRI OM PRAKASH
TYAGI :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether India is fully represented
on the 42.nation permanent committee set
up by the U. N. General Astembly for
the exploitation of the sea bed ;

(b) if so, by whom :

(c) which are the other participating
nations ;

(d) what precautions  Government
have taken to safeguard against any
nation establishing naval outposts and

submarine bases in the Indian Ocean under
the garb of international sea-bed exploita-
tion ; and

(e) whether any agreement has been
made as to in what proportion the
exploited wealth beneath the Indian Ocean
will be shared between the participant
nations vis-a-vis India ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
Yes, Sir.

(b) The Parmanent Representative of
India to the United Nations.

(c) Argentina,  Australia, Austria,
Belgium, Brazil, Bulgaria, Cameroon,
Canada, Ceylon, Chile, Czechoslovakia,
El Salvador, France, Iceland, Italy, Japan,
Kenya, Kuwait, Liberia, Libya,
Madagascar, Malaysia, Malta, Mauritania,
Mexico, Nigeria, Norway, Pakistan, Peru,
Poland, Romania, Sierra Lcone, Sudan,
Thalland, Trinidad and Tobago, U.S. S R,
U.A.R, U. K, United Republic of
Tanzania, U. S. A. and Yugoslavia.

(d) and (e) ¢ The General Assembly in
its Resolu:tion No, 2467 adopted at its east
session has instructed the Committee on
the Peaceful Uses of the Sea-bed and the
Ocean Floor beyond the Limits of National
Jurisdiction of study measures for ensuring
the reservation exclusively for peaceful
purposes of the sea-bed and the ocean
floor. 1t has also requested the U.N.
Secratary-General to undertake a study on
question  of  establishing appropriate
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international machinery for the promotion.
of the exploration and exploitation of the
resources of this area and the use of these
resources in the interests of mankind,
taking into special consideration the needs
of the developing countries.

Furthermore, the 18-nation Disarma-
ment Committee has also been iostructed
to examine ways and means of demilitaris-
ing the sea-bed and the ocean floor.

Review Committeeon S T. C
2774. SHRI VISHWA NATH
PANDEY ;
SHR1 K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI HARDAYAL
DEVGUN :
SHRI SITARAM KESRI :
SHRI B. K. DAS-
CHOWDHURY :
SHRI CHENGALRAYA
NAIDU :
SHRI1 D. N. PATODIA :

Will the Minister of FOREIGN
TRADE AND SUPPLY be pieased to
refer 1o the reply given to Unstarred
Question No. 263 on the 12th November,
1968 and state :

(a) whether Government have sinace
considered the recommendations made by
the Review Committee on the State
Trading Corporation ;

(b if so, the result thereof ; and

(c) if not, when they are likely to be
considered ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
AND SUPPLY (SHRI CHQWDHARY
RAM SEWAK) : (a) to (¢). Government
have considered the views and recommen-
dations cantained in the interim report of
the STC's Review Committee and are in
general agreement  with  them. The
recommendations in  the Report for
expansion of the Board and other organi-
sational matters have been agreed to by
the Government. Most of them have been
implemented by the Corporation. The
final report of the Review Committee is
expected in a few wcek's time. Govern-
ment will take suitable further action when
they receive final report.
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qAd § 77 faew foiade, avad

2775. it MW AR
st ¥ Ao f6g

¥7 & ¥fqvs aqrare agy gfa WA ag
AN Y FYT F o

() ¥TT foew fafazs, a=a€ &
ATEHE * fAQ AT w1 famm 91 WK
Tg w7 A1y gk ;

(@) =@ =7 & &9 $T T AT w47
4t 7YT a2 fFg gFT FT IJeqaT FF 7T
@We; Ak

(1) =9 B & zgqqAT F qIA] AN
as 3a% fFaar ST g & 7

& afw s qar gqfx wewren &
I-wR (AW d W AwE) : ()
gavr (fawra aar fafrawe) sfafas,
1951 q@ 9°] gAr A1 IA WG HdEE
wxaq fosg fafaes, avaf o faemma
THF 41 HYT TEY 19.8.1952 ' gHgw
# fau sidew fear ary

(@) S90mT uFF g oaEN ¥
veareA & fag g (fasre qar fafs-
gu7) wfafras, 1951 &1 et 23 (1) &
gdYT §hgw fqar wur o4r qiEE
qaraex § #:% fady faaw qar w9 A8t
@t 7€ 9 AR faer gt aex a7 @ &

(Myragg It E @ T F g
qqr N T F FARA  FAiwe frea-
fafaa & :
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rat §

% i (fpam) @ (dfrex)
" 1963 27 162
1964 20 176
1965 28 163
1966 27 158
1967 26 164
160

1968 24
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aad g fefanr g ¥egaeeio
weqat

2776. ot @A AT ¢
&t o'y Ao fag :

w7 & ¥ swiare A qfw T O
TATX A FAO F

(%) §30 feafan uw degdesfar
gt 3 ATERY & fAU AAE 97 w=
feargr o IE KX @ FA FEAT
ooy fear ;

(@) 7@ &% N &qroAT & FEw A
1 g € M7 A fFa-fem aeqat w0
IqrET FX W ;AR

(7) =@ &9 ¥ IEFY, e § AT
oIS TF T T seneT gur g ?

o efrw =i aw qfa e ¥
e (st WG W Awe) o (F)
o (fawre qur fafraas) wfufags,
1961 9@ A1 gAT 91 39 qHT WEH
a0 feafam oo deghaafen wwaAt o
o fagars TF® 91 ST TEY 18.8.1952
F1 qoiraw & feaq s fvar ar )

(@) 3907 oFF A oFeA &
oA & fay garw (fawa qar fafa-
gua) sfafaas, 1961 1 qgge 63 (1)
& g gfifaa frar mar ar 1 gl
sarar-ax & #1€ fadg fram qar ad @
@t 7€ @ 97 faq g aOY XA @
2

(M) Mrs ANl Hw Tew ¥ @A
aqT gAY aeA ¥ JOXA & wing  fAm-
fafer & :

s &
7¢ ghem Fer @A §mm
(Fora) (gr)  (fowa)
L irad
1963 116 814 88
1964 117 820 92

2
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1966 111 752 95
1966 123 751 107
1967 124 766 107
1968 124 828 105

dzw 1 fear frew fafwde, g

2777. 7 AT HY
=t dq A fag
#17 9 fer® sqrar Aar gqfa we
qg AW F T FAA f

() @wzm  Ffear faem fafais
arige & fra-faa aegsl & faatma
arsda ® fao grzaer fzar ar

(@) = Fra FY 71597 g ardE
1 frar may ar v 9g3 g ardm A
FH 91y fwqr a1

() #ar =@ FIAAT F IT Al F
sarar ford far Azq| faar aar
geg aege) #1 fAatm fFar § ; A

(@) afz g, ar IaFr saRT FAT & 7

g afm® syraiT qqr qfy wwrem W
gawR (st @Yy O AF4) ¢ (%) dgE
Feza gfemr fasg fao amgr & o
(fawra Aac fafqawa)  =fafraw, 1051
F Iqa=T F weawa gAY aoAl & fag
#qq fagara vFx F qNtgom & fag
sy fear qr )

(=) F#gAY 1 31 AE, 1954 ) G-
=17/10(7) /49

':rrr/z?(l)/lt’l'sm;T
fagr war | 7z v, IM (fagrg qar
fafana) sfufqga, 19651 F 7y &

%Y 7aq qF A fagwrT ar

FIA AWM Ho

() fa7 Twge & fao areds w9
frar o7 a1 39%  gfafear Fwan wE
A7 3eysy a1 Frab 72 7 @ &
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(%) SvdEm (1) & &=k #, 3 9
I ALY BT |

-¥e-fyx fae fafady, awwt

2778. =it qrTAY ANY
st o fag

#77 dafoe srare awr gf met
7z I F1 I F4 5 ¢

@) fz gaw-fes faew fafals,
grat ¥ fem qrQ@ A ~rzEw & fAg
T3 o fzar 91 AT 39 HAAr F4
Fa wreew fam v

(@) za Fro ) fFa @at a7 geAr
FIT FIAT 91 M 2487 fra-feg wer o1
I fear & ; Wk

() o ¥ @ FwoA X wgAT FTH
71y faar @ ax & ga feaar Seqmew
gar g ?

9 afew s aqr qfa wewwa d
e (st W} TR Faw): (F)
gaw (fagre qur fafrawa) wfufqax
1961 9F ST gHT AT I AT AAH -
Fq-u-fz= faeq fao v fagwa oww
a7 91X 97 14.8.1952 Y §3q7 F fodr
s fFar ar

(@) wier oEw g e ¥
et & fau g (fasre aar fafa-
ag) sfafaaw, 1061 8 qgg 23 (1)
& oefte ooftae fear mar oar . g
garmer § #YE fadry Fram qar 9 78
R T ft o fr pht qer am @
L4

(M Ty al ¥ oww & @
791 gt aex ¥ JOATEA ¥ wiwr Fre-
fafar & :
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arEl §
a§ g () @&
(#re3)
1963 42 247
1964 40 305
1965 16 (6 7rg) 133
(6 =)
1966 18 (9 #rar) 98
(8 =ra)
1967 8 (Am|) 37
(3 =)
1968 14.6.1967 ¥ 938t g

wrre # afewat awr ow R &
sav

2779. =Y mYE ArgwT w1 S
T 7g AN FY 9T F0 6

(%) aan ag &= & fF @fas qarae’
§ gHIfT OF A® F WIER FE™T A
Fgr@ &7 # afeqar qur wF wR F
a&T ga1q (&7 § ; W

(@) #am T wAN B T X AF-
faq a1 F) R Qs gx fawe fwar
ar @y & fomy @grw, 9@t ® Sd9rg
R e d7 #, wAw AR
gfeqai & geareT & wryew § wrafadix
&y ?

wfatan wearea & Tow w (s wo
Ao faw) : (F) gr@ &7 ¥ gfe  gan-
T F LA FT JEATEATH KT qAEAT
FA & fqo, 33 IA7 & faq & «gre
¥ FI7EGT 9T FIT A FYS qEAAT A%
g o grd &, 37 &7 ¥ fao fy=
FEel & TS qOAqY g wiws-
aw 39gaT gz faeifa s & fao,
YT 37 A ¥ gugss g sfear segv
@ % fg wr ggEwE qar faww
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34 7 1961 ¥ Jg (¥=m@) # uw Ffy
TG BT &qTfae far ar )

AT, IE AT FEAT W AU 9T
fFy T3 wA F AT 9T &Y g AR
14000 gz Y Far§ a3 g af 1€ &)
gafy ot aF wQAT F 450 A FY
STIAHIGT AT 2, WIT F/AT K FF ey
F I AFATIAF FA15AT 9T A1E AT
awdY §, I war &, AT I I@ Aw
Ffy SeareT & Tty sl &1 @graa
& fou 3% qizr 1a1 & | Wit & fafae
Ffe ggaam deqra) w7 fazay & @
f& gz, Fa%r, go vae o, feaza e,
% G FAATEHT § I (57 77 AVAT 6y
zq &rHt & QA &F1 F qrawrar aqr
a7 |
AR el & Q&I geqft qw
oA 1967 F yw W T oft | @,
@, 30, TR A gEdr & g
I W TNRT § AT, oW A
& I ¥ fafswer qepal & wsaga ¥
foau &9 & wridfag fvo o @ )
(7) w7 #f5 &7 & 997 gggam)
1 fafeafordt @ 9 earat gy
FATAT FY ALY A & fA, g7 eqrAly
Tfq aueqrdt £ WA g7 FIH B
fam, fasra wr@ET 1 geazAr § gk
wqrg f1feza q1a1331 qar §fg qfefy
& yfafafugt &1 "geaqr &, o F7A
entfar #1 7€ ¥ | IM0FT FUT §F qregy
7 g1q 3 faafes feg & -
(1) ardtg FaF AT Fai Tqrfaa
famr dar gfazi &1 20000 §
30000 dro wf7ad 1 T @i
& w1 90 F arar a3 41 )

(2) sfmsira gawi 3 afeaay,
arat Tenfe ®Y qafaa ey
EC N
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o qfcomersy T W am
gfsrat o &A1 7 eqrlad: agdr g
geamiat s g€ & 1 1967-68 ¥ T
FUBY ¥ 48420485 wGF F G
e gfsorat, &9, MY, SIS qqT AW
(ger-z7r) wemfs @oe fear ara 1
as T 1968 & 31 wrex, 1968 a% & fon
W § 148340.97 ¥ 1

Indian Teachers Working in Ethiopia

2780, SHRI E. K. NAYANAR :
SHRI A. K. GOPALAN :
SHRI GANESH GHOSH :
SHRI P. RAMAMURTI :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) the number of Indian Teachers
working in Ethiopia at present ;

(b) whether it is a fact that the
Ethopian Government are directly recrui-
ting teachers from India ;

(c) whetker Government have made
any agreement with Ethiopia with regard
to their deputation ;

(d) if so, the main points of the agree-
ment ;

(¢) whether it is also a fact that the
Ethiopian Government have pot been fully
implementing the agreement ; and

(f) if so. the action tiken by the
Government of India for its implementa-
tion ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
Our Embassy in Ethiopia has reported the
latest estimate of the number of Indian
Teachers in that country as 840.

(b) Yer, Sir.

(c) No. Sir.

:d) Does not arise.

(e) and (f). Indian teachers selected by
the Ethiopian Authorities enter into direct
contracts with the Ethiopian Govsroment.
Our Embassy in Addis Ababa have received
compluints from Indian tecachers alleging
that the terms of these contracts are nor
fully observed by the Ethiopian authori:ies.
Ttec complaints are  being looked into by
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our Embassy and Government is also
examining the method of recruitment and
connected matters.

Reputriation of Indian Seamen Detained
at Durban
2782. SHRI K. LAKKAPPA :
SHRI SAMAR GUHA :
SHRI SURENDRANATH
DWIVEDY :

Will the Minister of
AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have represented to the South
African Government for the repatriation
to India of 36 Indian seamen of a
freighter which was arrested in Durban
recently ; and

EXTERNAL

(b) if so, the results thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). The 36 members of the Indian
crew were stranded in Durban as their
ship “CYRUS 11" of Iranlan Registry was
attached by the Sherrif for nonpayment of
wages and other dues to its crew and
harbour authorities.

The Government of India did not make
any representation to the South African
Government but instructed its High
Commission in London to arrange repatria-
tion of the 36 Indian seamen by the British
India Steamship Company's ship S. S
“KARANJA™, which sailed from Durban
on January 13, 1969, and arrived in Bombay
on Fcbruary 7, 1969.

Reception in Fort William at Calcutta

2783. SHRI SURENDRANATH
DWIVEDY :

SHRI KANWAR LAL
GUPTA :

SHR1 BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWAL :

SHRI K. LAKKAPPA :

SHRI SAMAR GUHA :

SHRI BHAGABAN DASS :
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SHRI SATYANARAIN
SINGH :

Will the Miuister of DEFENCE be
pleased to state :
(a) whether it is a fact that G. O. C.-

In-Chief, Eastern Command had issued
permisson to hold reception at the Officers’
Institute in Fort William on December 27,
1968 ;

(b) if so, whaether this reception was
held on the appropriate date ; and

(c) the number of invitees invited for
the reception ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No Sir. The
permission to hire the Officers Institute for
the purpose of wedding reception on 27th
December, 1968 was accorded by the
Institute Committee of wnich the Sub-
Area Commander is the Chairman The
Institute is located outside Fort William.

(b) the hiring of Institute was cancelled
beforc the scheduled date at the request of
the party who had arranged the hiring
earlier.

(d) does not irise.

UNDP’s help for Export Promotion

2785. SHRI! N. K. SOMANI : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to refcr to the reply
given to Unstarred Question No. 4744 on
the 17th December, 1968 and state ;

(a) whether the United Nations Deve-
lopment Programme has responded to
the requests made by Government for
training of 120 Marketing Managers and
sending 3 Advisers on Export Marketing ;
and

(b) the progress in the matter of other
projects stated to be under formulation and
negotiation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) the UNDP has suggested
that initially the rcquest may be for the
training of 20 sales pcople only and may
be included in UNIDO/TA Component for
1969. The revised “Project Budget” and
“Request for a Country Project” are under
preparation.
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(b) The action taken by Government
on the various recommendation made by
the U-N. I'cam on Export Production was
indicated in the statement attached to
Unstarred Question No. 4744. Given below
is further progress in reepect of some of the
recommendations. Position  regarding
other recommendations remains unchanged.

Written Answers

SALES PROMOTION

A project to determine the 1ype of export
sales cffort nmeeded in prasemt major seg-
ments of the organic chemical industres

UNDP has suggested that, to begin
with, India may consider employing an
internationally oriented marketing group
to undertake the preliminary survey for
3-6 months.  Upon completion of this
basic study, UNIDO will consider pro-
viding the services of irdividual experts
in each of the the suguested technical
field.

QUALITY CONTR/)L AND COST
REDUCTION

A three-part  project to develop and
improve an in-plant quality control training
and system activities programmes through-
out Irdia

UNDP have suggested two experts
instead of five. This Ministry has
represented for the full complement of
five experts. The matter is pending
with UNDP.

FUTUKE DEVELOPMENT AND
EXPANSION

A pre-project varificalion survey of the
feagibility nna best method of establishmenrt
of « titunlum prodncts industry in India
using indigenous illmen:te ; to be fallowea
by appropriute further U.N. assistance if so
indicared

The three U.N. experts have already
visited India and their reports are
awaited.

A study designed 10 prepare u programme
Jor furtue U.N.a si'tance, ij indicared, to
achieve a betier product utilization of
India.s mica re -ources

UNDP has suggested one export as
agkinst our request for two. The Govt.
of India has geiterated its carlier request
and the matter Is pending with UNDP;
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Assam Rifles Personnel’s Clash in

Varanasi

2786. SHRI VISHWANATH PANDEY:
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No 1416 on the 20th November,
1968 and state :

(a) whethar the police has since finished
their investigations in regard to the Assam
Rifles Personnel’s clash in Varanasi and
submitted the report ;

(b) if so, the result thereof ; and

(c) the Government's reaction to the
investigation report  swbmitted by the
police ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) to (c). The Police,
after investigation, filed a charge sheet
against some Military personnel in the Court
of the Additional District Magistrate (J). On
fssue of summons Ly the ADM. these per-
sonnel have been claimed for trial under
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Section 125 of the Army Act. The recording
of summary of cvidence against them is in
progress.

Export of Cloth

2787. SHRI VISHWANATH PANDEY:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the special incentives given for the
export of cloth to the mill, powerloom and
handloom sectors ; and

(b) the export performance of each
sector during the last three years and the
amount of foreign exchange earned by each
of them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The Government has been
from time to time taking various measures
to increase the exports of cotton textiles.

(b) A statement is attached.

STATEMENT

(All figures in Rs. Crores]

Yaar Mill

Exports of Cotton Powerloom Total
Sector Textiles Handloom Sector
Sector
1966 70.61 8.14 .42 79.17
1967 82.21 8.64 .70 91.55
1968 94.71 7.2 .96 102.94
(Provisional)

Trade with USSR

2788. SHR1 VISHWANATH PANDEY :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) the value of goods
U.S.S.R. during 1968 ;

(b) the main ltems imported : and

(c) the total value of exports of Indian
goods to U.S.S.R. uand the baluan:e of trade

with that couatry during the year under
review and during the proceding year ?

imported from

THE DEPUTY MINISER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) The value of goods imported

from U.S S R. during 1968 (Junuary-Novem-
ber) is Rs. 1172 S1 million.

(b) The main items imported are
machine tools, power and electro-technical
cquipment, mining equipment, generating
sets, construction and earthmoving equip-
ment, lifting and transport equipment,
metallurgical equipment, geological pros-
pecting and oll drilling equipment, printiog
machinery, laboratory equipmeat, ball roller
and taper bearings, wheel tractors, oil pro-
ducts, rolled steel products, tin plates, sinc,
platinum, chemicals, dye-intermediates,
ammonium sulphate, muriate of potash
raw asbastos,  refractories, wood pulp,
vewsprint, medicines and drugs in bulk.

(c) Total value of exports from India
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to US.S.R. during January to November,
1968 is Rs. 1301.19 million. Balance
of trade with U.S S R. during 1968 (January
—November) was favourable to India to
the extent of Rs. 128 68 million. During
the corresponding period (January o
November, 1967), the balance of trade was
favourable to India 10 the extent of
Rs. 329.35 million.

Arrest of an Indian Stadent in West

Germapy
089" SHRI GEORGE
FERNANDES :
SHR1 JYOTIRMOY BASU :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether his attention has been

drawn to press reports on the 16th January,
1969 that an Indian student, who was
arrested in the students demonstration at
Heildelberg University In West Germany,
is to be expelled ;

(b) whether the Indian Ambassador in
Bonn was approached in the matter ; and

(c) if so, the result thereof ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a) to
(c). An Indian student, Shri Padumsec
Mehdi Sadruddin was arrested by the West
German authorities on the 13th January,
1969, along with five other students, for
taking part in student demonstrations in
the Heildelberg Universitv.  Upon the
receipt of this report, a senior officer of the
Embassy of India, Bonn, was deputed by
the Ambu.ssador to meet Shri Sadruddin in
prison. The student was later released on
the 29th January, 1969, on probation pend-
ing trial. He has since bz2en sentenced to
3 months imprisonment by the trial court,
but he has lodged an appeal against this
sentence.

Thc rejection of his appeal is likely to

result in his expulsion from the Fedcral
Republic of Germany. Shri Sadruddin is,
at present, attending University lectures

pending a decision on his appeal.

Commenweaith Treaty Between India And
U K.

2790. SHRI JYOTIRMOY BASU:
Will the Minister of EXTERNAL AFF-
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AIRS be pleased to state the full text of
the Commonwealth Treaty between India
and U. K. ?

THE MINISTER OF EXTERNAL
AFFAIRS /SHRI DINESH SINGH) :
There is no Commonwealth Treaty between
India and U. K.

Recruitment of Miaorities In Defence Services

2791. SHRI JYOTIRMOY BASU :
Will the Min.ster of DEFENCE be pleased
to state the Statewise recruitment of each
minority community in the defence services
during the last three years ?

THE MINISTER OF DEFENCE (SHRI
SWARN SINGH) : Community-wise stati-
stics of recruitment into the Air Force and
the Navy are not maintained. In the case
of the Army, some statistics are kept relat-
ing to recruitment from different traditional
sources. It will not be possible to indi-
cate community-wise recruitment into the
Defence Services during the last three
years.
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Progress of Hill Arcas

2794. SHRI D. N. PATODIA : Wil
the PRIME MINISTER be pleased to
state :

(a) whether it 1s a fact nat the pro-
gress of developmeat of hill areus has not
been very satisfactory during the last 20
years and much remains to be done in the
sphere ;

(b) if so, what are the schemes pro-
posed to be tuken up by the Centre during
the Fourth Plan period for the develop-
ment of these areas ; and

(c) what is the outlay
such schemes ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-
TER OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) It is true that while
much has been done to develop the hill
areas in the last twenty years a great deal
repaing to be done.

proposed for
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(b} and (c). The States are expected
to make suitable provision in their respec-
live Plaps for the speedy development of
these areas. Outlays will be finalised by
the States after the National Development
Conucil has considered the Draft Fourth
Five Year Plan.

Rescntment By Ministries Qver Cuts In
Fourth Plan

DR. MAHADEVA PRASAD .

SHRI D. C. SHARMA :

SHR! BEN! SHANKER
SHARMA :

SHRI HARDAYAL DEVGUN:

SHRI RANJIT SINGH :

Will the PRIME MINISTER e pleased
to state :

279s.

(a) whether it is a fact that most of
the Central Ministries have resented the
cuts in the Fourih Plun Sectorial allocations
proposed by the Planning Commission ;
and

(b) if so,
thereto ?

TIHE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINIS-

Government’s  reacticn

TER OF PLANNING (SHRIMATI
INDIRA GANDHI) : (a) and (b). No,
Sir.  The allocations proposed for the,

Central Scctor were arrived at in consulta-
tion with the Minisuries coacerned, keep-
ing in view the poiicies enunciated in the
document entitled **Approich to the Fourth
Five year Plan™ and the overall estimate
of resources available for the Fourth Plan
period. The draft proposals are still under
consideration.

Allocation For Development of Rural
And Urban Areas

2796¢. DR. MAHADEVA PRASAD :
Will the PRIME MINISTER be pleased to
state @

(a) the money spent on the develop-
ment of rural and urban areas respectively
in the country during the three Five Year
Plans and the two Annual Plans ; and

(b) the proposed allocation for the
above-mentioned areas respectively in the
Fourth Plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMAT! INDIRA
GANDHI) : (a) and (b). The major
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part of development outlays are intended
to strengthen the national economy as a
whole. 1t is therefore not possible to
break up the plan outlay between urban
and rural. However, a large proportion
is for schemes directly benefiting the rural
areas.
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Representations By Ex-Servicemen for
Enhauncing Pensions

2798. SHRI HEM RAJ: Will the
Minister of DEFENCE be pleased to state :
(a) whether the old military  pen-

sioners huve represented to Government for
the enhancement of their pension  due
to the rising cost of living ;

(b) if so,
<onsidered their
taken thereon ;

(c) whether it is a fact that there is
great resentinent awong the cx-sarvice-
men on the question of discrimination of
the rates of pensions 10 the old and new
pensioners ; and

(d) if so whether Government propose
to do away with this diSparity be!ween the
old and the new pensioners ?

Gevernment  have
the decision

whether
cise and

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir.

(b) Old Military pensioners have been
jven relif in the shape oftcmporary increase
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and ad hoc increase in  pensions from
time to time. In 1945, a temporary incre-
ase was sanctioned for all pensioners in
receipt of pension upto Rs. 100/- p m. In
1958, the rates of temporary increase for
those who continued to remain on the Old
Pension Code were improved. Again in
1963. an g4 hoc increase was sanctioned for
all existing and future pensioners drawing
pension upto Rs. 200/-p m. In the case of
pensinsioners governed by the Old Pension
Code, the ad hoc increase is in addition to
the temporary increase.

(c) and (d). Representations have
been received in this connection. The
rates of pension of retired personnel depsnd
on the pay drawn by them at the time of
retirement and the rules and orders appli-
cable to them at that time. This is a basic
principle which it is not proposed to
change.

Ex-servicemen's Associations in [ndia

2799. SHRI HEM RAIJ Will  the
Minister of DEFENCE be pleased to state :

(a) the number and names of ex-service-
men associations or unions which have
been formed in the country at the All
India, State or district levels which are
functioning in the country;

(b) which of them have been recognised
by Government; and

(c) whether any rules have been framed
by Government for their recognision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). Government have
not recognised any Association or Union
of ex-servicemen as such and there are no
rules framed for such recognition. No
statistics about such organisations are
maintained. Government, however, conti-
nue to b: interested in the welfare of ex-
servicemen through the Indian Soldiers’
Sailors' and Airmen’s Board and deal on
merits with suggestions emanating from
any organisation concerned with the wel-
fare of ex-servicemen.

Fonds lnstituted for Welfare of Ex-gerviccmen

2800. SHRI HEM RAJ ; Will the
Minister of DEFENCE be pleased to state -
(a) the different kinds of funds which
bave been iostituted by Government for
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the welfare of ex-servicemen and service
personnel which are administered through
Soldiers, ‘Sailors’ and Airmen’s Boards;

(b) the amount of money that has been
collected or alloated to each one of them;
and

(c) the amounts which have been given
to the different States and Union Terri-
tories in 1966-67, 1967 68, and 1968-69 and
the principles on which they are allotted
to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) (a) There are a number of
funds instituted by the Government for
the welfare of ex-servicemen and service

personnel which are administered by a
separate Managing Committee for each
funds. The following two funds are

administered through the Scldiers, ‘Sailors’

and Airmen’'s Board :(—

(i) 1SS & A Bouard Fund administered
through the Indian Soldiers, ‘Sai-
lors’ and Alrmen’s Board directly;
and
amounts allocated to the various
State Boards out of the Flag Day
Fund collected every year on
Arined Forces' Flag Day.

(b) (i) 1SS & A Board Fund corpus
consists of Rs. 17,21,919/-. The
interest arising out of it is
spent in giving special pensions
to blinded ex-servicemen @ Rs.
15/ — p.m. directly by the ISS
& A Board.

Flag Day Fund

Rs. 22,99.510.10 Collected in 1966
Rs. 27,18,613.73 Collected in 1967
1968 are not yet

(ii)

(i)

Figures for the year
availuble.

(¢) The amount allotted to the various
State Boards out of the Flag Day Fuad in
1966 & 1967 are given in the statement
laid on the Table of the House [Placed in
Library. Sce No. LT-320/69] The alloca-
tion is mude on the following basis :

10% of the total collections made by
various Organisations is retained at the
Centre in the Reserve Fund, subject to
a minimum of Rs. 1 lakh.  Out of the
remainder 459/ of thc collections made
by a particular State/U T. is reallocated
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to the State/U.T. concerned.  If, however,
the collections made by any State/U.T. is
more than the target fixed for them, the
excess amount collected by it is also allo-
cated to it after dcducting 10% for the
Reserve Fund  The balance is distributed
to thc three Services and other organisa-
tions like Services Sports Control Board,
Indian Red Cross Society, Military Hospi-

tal, AUNDH and Military Hospital
NAMKUM.
Number of Ex-servicemen in India
2801. SHRI HEM RAJ Will  the

Miagister of DEFENCE be pleased to state :
(a) whether any enumeration has been
made of the ex-servicemen in the country:
and
(b) if so, their
Union Territory-wise ?

number, State and

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) (a) No, Sir.

(b) Does not arise.

\/ppointment of Chiefs of Staff
_A802. SHRI GEORGE FERNANDES t
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have changed
the existing rule/convention of appointing
the Chiefs of Staff in the Defence Service
6 months prior to the retirement of the
existing incumbent; and

(b) if so, the reasons for the change ?

THE MINISTER OF DEFENCE
(SHR1 SWARAN SINGH) : (a) Thbe selec-
tion of the Chiefs of the Army, Navy and
Air Staff is timed so as to allow for a
smooth handing over of charge by the
outgoing Chief on the due date and the
filling up of the resulting chain of vacancies.
No rule or convention exists in this regard.

(b) Does not arise.
Indentification of Backward Areas in Origsa

2803. SHRI CHINTAMANI PANI]-
GRAHLI : Will the PRIME MINISTER be
pleased to state :

(a) whether the Orissa Government
was asked to identify markedly bac kward
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areas on the basis of selected indicators of
economic and social development;
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(b) if so, whether this was done by the
Orissa Government; and

(c) the details thereof and
for identifying such areas ?

the basis

THE PRIME MINISTER, MINISTER
OF AUTOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (¢). Yes, Sir. Attention
is invited to the replies given to Starred
Questlon No. 1265 on July 20, 1967 and
Unstarred Question No. 3698 on December
11, 1967.

Export of Rail Wagons to US.SR.

2804. SHRI BHAGABAN DAS :

SHRI NAMBIAR :

SHRI B. K. MODAK ;

SHRI MOHAMMAD ISMAIL :

SHRI D. N. PATODIA :

SHRI S. S. KHOTHARI :

SHRI SITARAM KESRI 1

SHRI S. K. TAPURIAH ;

SHRI HIMATSINGKA :

SHRI N. K. SOMANI :

SHRI Y. A. PRASAD :

DR. RANEN SEN :

SHRI HARDAYAL DEVGUN

SHRI RAMCHANDRA
VEFRAPPA :

SHRI YAJNA DATT SHARMA:

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether it is a fact that the Indo-
Soviet ncgotiation on wagon deal have
come to a dead eod because Russia has
refused to accept the price suggested by
India;

(b) if so, the price suggested by India
per wagon; and

(c) the extent to which it differs for
that offered bv the USS.R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) ; (a) No. Sir.

(b) and (c). Negotiations are continu-
ing.
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India-Japan Consultstive Meeting
2807. SHRI D. N. PATODIA :
SHR! VALMIKI

CHOUDHARY :
SHR1 P. C. ADICHAN :
SHR1 MAHANT

DIGVIJAINATH :
SHRI1 DEVEN SEN :
SHR1 P. N. SOLANKI :
SHRI D. R. PARMAR :
SHR1 ONKAR LAL

BERWA :

SHRI KIKAR SINGH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the fourth
consultative mecting between India and
Japan was held recently ;

(b) if so, the points discussed thereat ;
and

(c) the decision taken in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR1 DINESH SINGH) : (a)
Yes, Sir ; from the 3rd to the 5th Februa-
ry, 1969.

(b) Bilateral relations between
and Japan, current situation in
issues ut the United Nutions and
tiona!  question of interest to
countries.

India
Asia,
interna-
both

(c) These consultative meetings, are
for exchange of views and for understan-
ding of each other's point of view.

Countries Willing to Accept Indians
Lvicted from African Countries
2808. SHRI D. N. PATODIA :
SHRI N. K. SANGH! :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it s a fact that some of
the nations of the world have indicated
their inclination to accommodate Indians
who arc likely to be thrown out of the
African countries ;

(b) if s0, the names of the countries
and pature of this proposal ; and

(c) whether the Governmeat of India
have entered into negotiationa with these
countries on the subject and if so, the
number of Indiaps that are likely to be
st 10 the diferent countrics ?
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AFFAIRS (SHRI DENESH SINGH):
ta) No indication has so far been
received  officially from any State

specially in respect of persons of India
origin likely to be forced to
leave certain African countries. However,
immigrants are still admitted into various
countries under varying conditions prescri-
bed by the Governments concerned.

{b) Does pot arise.
(c) Does not arise.

Exchange of Films with Pakistan
2809. SHRI1 D. N. PATODIA ;
SHRI SRADHAKAR

SUPAKAR :

SHRIMATI TARA SUPRE :
SHRI BIBHUTI MISHKA

Will the Minister of FORFIGN
TRADE AND SUPPLY be pleased to
state

(a) whether it is a fact thut negotiations
have once again been started between India
and Pukistan for the cxchange of films bet-
ween the two countries which remain
suspended at present ;

(b) whether it iy also a fact that
Motion Pictures Prcducers”  Association
has already covered some ground in the
matter and some favourable reactions have
been received ; and

(¢) if so, when the exchange of films
will commence and to what extent it will

contribute towards earning of foreign
exchange ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir. No negotiation
at the official level have taken place.

(b) and (c). According to reports
appeariang in the Press, tbe President of the
Indian Motion Picture Producers Associa-
tion, is stated to have proposed to the
Chairman of the Pakistan Film Producers
Association for resumption of talks on the
Indo-Pak film trade. Despite the fact that
India has unflaterally removed bap on ex-
ports to and import from Pakistan, trade
exchanges between the two countries have
not resumed, because Pakistan has not
reciprocated by removal of its restrictions
on trade with lndia.
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Export of Manganege Ore

2810. SHRI S. R. DAMANI : Wil
the Mipister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whecther a delegation  of the
Minerals and Metals Trading Corparation
which visited the West European countries
recently has been ablc 1o get new orders
for the exports of manganese ore ;

(b) if so, the details thereof ;

(¢) whether the existing export duly on

it is proving a hardship to our export
drive ; and
(d) 1f so, whetber it is proposed to

reduce the export duty for increasing the
exports and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (4) Yes, Sir.

(b) The delegation sccured orders for

1.41 lakh tonnes of manganese ore of
differcnt grades for shipment in 1969 to
West European countries.
(¢) No, Sir.
(d) Does not arise.
Export of Manganese Ore
2811. SHRI S. R. DAMANI : Wil

the Minister of FOREIGN TRADE AND
SUPPLY be pleased 1o state :

(a) whether it is u tact that India can
increase her mapguncse ore exports by
bringing about beneficiation of the ore ;

(b) the efforts made to study and
obrain foreign plumt practices ; and

(c) whether blending of ores f(rom
different areas is being followed to reduce

phosphorous content to acceptable perecen-
tage for export purposes and if not, the
reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (6HR!1 CHOWDHARY RAM
SEWAK) : (a) Not secossarily.

\b) A sub-committee of the Mineral
Ose Export Advisory Committes, that has
studied the beneliciation practices adopted
in U.S.S. R, Bruzil, Cuba, U.§ A,
Gabos otc., is of the opinion that Iadien
ores are more complex and require more
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claborate benficiation techniques, than
adopted in these countries.

(c) Yes, Sir. Manganese ures of High
and Low Phosphorous from differeut areas
are suitably blended prioy to exgort to
meet the recuirements of foreign buyers.

M/s Tata Eagineering and Locomotives
Co. Lud.

2812. SHR! S. R. DAMANI : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) Whether it is a fact that the Tata
Engineering and Locomotives Co. Ltd.,
have recenily secured an order for the
supply of nine pieces of earth moving
equipment from the Government of Ceylon
to the tune of Rs. 3.8 millioos ;

(h) if 5o, the steps taken by Govern-
ment to cell ruch engineering items manu-
factured in India to other developing
countries through their commercial and
trade representatives attuched to various
embassies and High Commissions ; and

(¢} the export orders  that have
materialised through their efforts during
the last three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) . (a) Yes, Sir. An order for 9
units of Taw P & H Roller Crane
Accessorics and parts valued at Rs 37.58
lakhs hus been received from Ceylon by
M/s Tata Engineering and Locomotives of
India.

(d) and () The  Commercial/Trade
Representatives ol the Government of
India in foreign countries are kept
informed of India's developing export
capabilities. These rcpresentatives exert
considerable efforts amd influemce i
procerement of orders particularly whea an
importer happens 1o be a Goveramesnt. It
is, however, pot possible to make any
assessment of the value of orders procured
through the exclusive effort of (hese
representatives.

Indina Properties in Pakistas

2813. SHRI S. R. DAMANI :
SHRI BAL RAJ MADHOK :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(s) whether a decision bas besa takea
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on the question of taking to the World
Court the auction of Indian properties in
Pakistan by that Government ;

(b) if not, what is the present think-
ing of the Government on this issue ;

(c) whether this topic came up for
discussion between the representatives of
the two countries at any subsequent meet-
ing and with what ; result ; and

(d) whether Government would consi-
der the withholding of any kind of payment
due by India to Pakistao till the issue is
settled ; and if not the reasons tharefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
and (b). After due consideration, the Go-
vernment continue to hold the view that
the whole question of properties and assets
taken over by either side in connection with
the 1965 confilct shoud be resolved bilater-
ally between India and Pakistan as provi-
ded for in the Tashkent Declaration.

(c) No Sir.

(d) In view of the answer given to
parts (a) and (b) above, no such proposal
is uner consideration

Conln’ for Import of Urea and Sulphur
from Poland

SHRI D. N. PATODIA :
SHR1 RAMACHANDRA

VEERAPPA :

SHRI N. K. SANGHI :
SHRI R. R SINGH DEO :

Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state :

(a) whether the State Trading Corpor-
ation has entered into a cobntract with a
warsaw firm for the supply of urea and
sulphur worth Rs. 10 crores ;

(b) whether the contract was finalised
as a result of a global tender and if so, the
different rates quoted by various firms ;
and

(c) now do the present rates compare
with those of other countreies who are
already supplying these commodities to
India ?

THE DEPUTY MINISTER IN THE
MINIBTRY OF FOREIGN TRADE &
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) Yes, Sir.

2814.
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(b) No, Sir. The contracts were fina-
lised by negotiation.

(c) The prices for both the items are
competitive in comparison into those of
other countries who are aiready supplying
these commodities to India.
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lndian High Commissiea, London

2816. SHRI BAL RAJ MADHOK:
Will the Minister of EXTERNAL AFPF-
AIRS be pleased to state

(a) whether it is a fact that com-
plaints have continued to be made about
the unhelpful attitude of the officials of
the Indian High Commission in London
towards the Indian Citizens ;
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(b) whether it is also a fact that some
of the Staff member of the High Commis-
sion are kowon to hold pro-China
views and they have been fraternising with
Chinese and pro-China elements in U. K. ;
and

(c) if so, what steps Government have
taken 10 tone up the working of Indian
High Commission in London ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR! DINESH SINGH)
(a) In the past, some complaints were
received but these were found to bs  with-
out substance.

(b) No, Sir. No such case has been
brought to the notice of thc Government.

(c) Any specific complaint is always
looked into and suitable action taken.

Working Parties in Defence Services

2817. SHRI RANJIT SINGH : Will
the Minister of DEFENCE be pleased to
state :

(a) whether a system
parties exists in the services ,

of working

(b) whether a large number of jawans
are constanly employed on such working
parties ; and

(c) if so,the steps Government
propose to take in order to reduce such
working parties so that they do not inter-
fere with jawan’s training ?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH) : (a) to (c). The
use of workimg parties for employment on
special occasions, such as iospections,
parades and occasions calling for handling

of military stores a nd equipment is tradi-
tional in the Services but the numbers
involved are invariably kept to the mini-

mum and the use of working parties is
not allowed to interfere with the training
of jawans.

Ceatral Advisory Body for Territorial Army

2818. SHRI RANJIT SINGH : Wil!
the Minister of DEFENCE be pleased lo
state

(a) whether a Central Advisory body
exists for the Torritorial Army ;

(b) if so, the names of its
and

members ;

PHALGUNA 21. 1890 (SAKA)

Wristea Answers 174
(c) the number of meetings held during
the last two years ?

THE DEPUTY MINISTER
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes, Sir.

(b) Names of official &
members of the Central
ttee for Territorial Army
in January, 1969 are : —

IN THE

non-official
Advisory Commi-
last constituted

Chairman :
The Minister of Defence
Officiat Members :

Minister for Defence Production.

Deputy Defence Minister.

Defence Secretary.

Chief of the Army Staff.

Financial Adviser, Ministry of Finance
(Defence).

Secretary, Ministry of Home Affairs.

Chairman, Railway Board.

Secretary, Department of Communi-
cations.

Secretary, Dtpartment of Transport.

Secretary, Department of Health.

Joint Secretary, (G), Ministry of

Defeance.

Non-Official Members :

Shri G. S. Dhillon, MP.

Sori Yajna Datt Sharma, MP.

Shii Kushok Bakula, MP.

Shri Hem Raj, MP.

Lt. Col. H. H. Maharaja Manabendra
Shah of Tchri Garhwal, MP.

Shri J. K. Choudhury, MP.

Shri R. S. Panjhazari, MP.

Shri Ram Niwas Mirdha, MP.

Shri Chitta Basu, MP.

Shri Melhupra Vero, MP.

Shri Major Ranjeet Singh,

Shri Anirudha Dipa, MP.

President, Federation of Indian Cham-
bers of Commerce and Industry.

President, Associated Chambers of
Commerce and Industry of India.

Organising Secretary, Indian National
Trade Union Congress.

H. H. Maharaja Yadavindra Siogh of
Patiala.

Shri Mibir Sen.

Hony Lt. Col. Ch. Raghvendra Singh.

Hony Lt. Col. V. R Mohaan.

Dr. S. M. Patil.

Lt. Gen. 8. D. Verma (Retd.)

MP.
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Major Gen D. Prem Chand (Retd).

Col. B. N. Khanna (Retd).
Secretary.

Director, Territorial Army.

(¢) Nil
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Survey of Indian Jute Goods by the
Administrative Staff College, Hyderabad

2820. SHRI INDRAJIT GUPTA : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether the Administrative Staff
Coliege, Hyderabad has been requested by
Government to undertake a world-wide
market survey of Indian Jute goods,
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(b) if so, the reasons for entrusting this

work to this particular institution; and

(c) whether such a survey has not al-
ready been undertaken on more than one
occasion by Government and the Indian
Jute Mills Association agencies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHR1 CHOWDHARY RAM
SEWAK) (a) and (b). The US AID is
financing certain eommodity surveys as a
part of its programme of techaical assis-
tance in the field of export promotion. The
Commodity survey of jute goods has been
entrusted to the Administrative Staff Col-
lege, Hyderabad by the US AID with the
approval of Government as they have the
necessary research experience and compe-
tence to carry out the survey in an effective
and objective manner.

(¢) A comprehensive survey of the
nature now being conducted by the Admi-
nistrative Staff College has not been under-
taken in the recent past.

Mission’s Study Repcrt about Indian
Exports and Imports

2821. SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether Indian Missions abroad
study and report on economic opportunities
for our exports and imports;

(b) if so, whether their reports are
available to the public; and

(¢) if not, the reasons therefor ?

THE DEPUTY MINISTER iN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY kAM
SEWAK) : (a) and (b). Yes, Sir. Reports
submitted by our Missions abroad on
major economic and commercial opport-
unitics in foreign countries are generally

published in the Commercia! Bulletins,
Journals, and other publications brought
out by the Directorate of Commercial

Publicity, Directorate General of Commer-
cial Intelligence and Statistics, the Export
Promotion Council and Commodity Boards
concerned which are available to the
public.

(c) Does oot arise,
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Setting up of Steel Mill in Iran

2822. SHRI BHOGENDRA JHA : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether it is a fact that India has
agreed to set up one steel mill in Iran:
and

(b) if so, the details thereof ?

THR DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No, Sir.

(b) Does not orise.
Cbinese Arms with Nagas
2823. SHRI SITARAM KESRI :
SHRI BAL RAJ MADHOK :
SHRI HARDAYAL DEVGUN :
SHRI BENI SHANKER
SHARMA :
SHRI D. C. SHARMA :
SHRI RANIJIT SINGH :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
(a) whether it is a fact thait Chinese-
made arms were recovered from the under-

ground Nagas Camps in  Mokokchung
District in Jaguary last;

(b) if so, the details of the arms
recovered:

(¢) the number of persons taken imto
custody; and

(d) wheaher Government have eaquired
into the manoer im which the Mugas obta-
ined arms from Chiaa asd other coun-
tries ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
to (c). In the clashes betweena the Security
Forces and the Underground Nagas, on the
14th Jaguary, 1969 in the Mokokchung
District of Nagaland, seven hostiles Nagas
were captured and one was killed. Some
arms and ammuoition were recovered
but there was no indication of any of these
being of Chinese origin.

(d) Government of Iadia are aware of
the efforts of the Uoderground Nagas to
secure arms and ammunition from China
and Pakistan by sending gangs to these
countries, and are taking necessary steps to
prevent this.
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Demonstration in Koraput Division of
Hindustan Aeronauticc, Ltd.

2824. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to state :

(a) whather it is a fact that a crowd of
local people staged demonstrations deman-
ding more employment in Koraput division
of Hindustan Aeronautics, Limited on the
2nd January, 1969; and

(b) if so, whether Government
taken aay steps in this regard ?

have

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) There was a demonstration
on 2ad January, 1969 at tho time of delivery
of Ist Engine from Koraput Division by
Chief Minister, Orissa. The grievances
listed in a pampblet distributed at the
time, include a demand for more employ-
ment of local people.

(b) The Government has examined this
matter. The recruitment at Koraput is
being dome Im accordance with prescribed
rules of the Company.

Repablic Day Parade, 1969

2825. SHRI RABI RAY ;
SHR1 HUKAM CHAND
KACHWAI :
SHRI NIHAL SINGH
Will the MINISTER OF DEFENCE be
pleased to state the total amount spent in
organising Republic Day of 1969 and the
Beating of the retreat this yoar under the
following heads;

(i) T.A. and D.A. of officers who
were brought to Delbi 1o partici-
pate in the safd Parade;

(li) expenditure
troups,

iacurred om cultural

(ili) Iluminations;
(iv) arrangemeats of the Parade; and
(v) other miscellaneous expenses ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) Accounts for the
Republic Day celcbrations 1969 have not
been finalised. A statement giving the
required information will be laid on the
Table of the House after the accounts bave
been finalised
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M. Ps. Treated by P M's. Staff on 29.1.69

2826. SHRI MEETHA LAL MEENA :
SHRI D. N. DEB :
SHRI P. K. DEO :
SHRI GADILINGANA GOWD :
SHRI K. P. SINGH DEO :
SHRI K. M. KOUSHIK :
SHRI D. N. PATODIA :
SHRI HUKAM €HAND

KACHWAL :

SHRI ONKAR LAL BERWA :

Will the PRIME MINISTER be Pleased
to state :

(a) whether several Members of Parlia-
ment went in procession to the Prime
Minister’s House on 29th January, 1969 to
hand over a memorandum regarding recent
developments in Czechoslovakia and Bul-
garian Prime Minister’s statement justifying
Soviet interference in Czechoslovakia ;

(b) whether they were not shown due
courtesy by the personal staff of the Prime
Minister's Secretariat;

(c) whether the Members of Parliameat
have lodged a protest in this regard; and

(d) whetber the Prime¢ Miaister has
taken note of this incident and if so, the
action taken against the personal and
security staff respoasible for insulting the
Members of Parliament ?

THE PRIME MINISTFR, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDH]) : (a) Yes, Sir.

(b) to (c). Some Members did make
such a complaint. [t appeass that a mis-
understanding was cr¢ated 'n th¢ minds of
the Hon'ble Members that the Prime
Minister was in the house when they came:
and that the oflicials who met them had
deliberately given them wrong information
to the effect that she was out.  The fact of
the matter is that the Prime Minister was
not in the house when the Members arrived.
She was attending one of the annual
Repub'ic Dav functions, pamely, a recep-
tion for some NSC Cadets, at Hyderabad
House.

The Prime Minister makes it a point to
receive Hon'ble Members of Parliament
whenever they desire 10 meet her and an
appointment is fixed at mutual convenieace.
On this particular occasion, the Prime
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Minister did not have advance information
about the visit of the Hon'ble Members,
otherwisg they could have been spared the
trouble of coming at a time when the Prime
Minister was not available.

The Prime Minister has been given
strict standing instructious to ensure that
maximum courtesy and consideration is
extended to Members whenever they come
to see her. According to the enquiries
which have been made, the members of the
personal staff an duty did do their best to
extend such courtesies.

The Prime Minister regrets that there
should have been any misunderstandiog in
minds of the Members and that they
should have got the feeling that adequate
courtesies were not shown to them.

Republic Day passes

2827 SHRI YAJNA DATT SHARMA :
Will the Mipister of DEPENCE be pleased
to state :

(a) the number and names of Members
of Parliament who were given moro than
ten passes for their guests in connection
with the Republic Day Celebrations this
yeqr,

(b) the numbtcr and names of Ministers
who were given tweoty or more than twenty
passes, including the passes given to their
personal  staff, in conpection with the
Republic Day Celebrations this year;

(c) the number and names of Members
of Parliament who had applied for ten or
more than ten passes for their guests but
were not sanctioned their desired demand
aod instead some passes were also issued
19 them for the day or whigh thc rehearsal
was held; and

(d) if se, the reasons for discrimination
if any, and whether regular review of the
list of mvitees to such functions is under-
taken by his ministry ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) (a) 1@ (¢} Abow
590 Mombers of Parliament asked for
issue of cards for about 6,800 seats for
their relations, guests, cic. for the Republic
Day Parade 1969. Against this cards for
abqut 4,700 seats were issued. Against
about 10400 secats asked for by Union
Ministers, cards for about 7,500 seaty were
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issued. In addition to invitation cards,
admit cards for the full dress rehearsal of
the Purade held on 24th January, 1969 were
also issued in & number of cases for guests,
rélations, etc. of the dignitaties, as due to
linited senting capacity it was not possitle
to issue larger number of invitation tatds
for the Republic Day Parade omn the 26th
January, 1969. In the case of Ministers,
requests for issue of cards were not only in
respect of their rclations and guests but also
in respect of persons who approached them
as members of Government and to a namber
of whom cards might have been issued
even otherwise had they approached the
Minfstry of Defence direct.

The compilation of the detailed inform-
ation asked for will involve considerable
time and labour which muay not be com-
mensurate with the results achieved.

(d) Decisions are takem on the merits
of cach case, and though disposal of cases
has to be donc under pressure of time,
every effort is made to deal with the cases
without any discrimination. Arrangements
made In connection with Republic Day
Celebrations are reviewed every year
and remedial measures arc taken, where
considered necessary.

Sctting up of Atomic Power Plauts

SHRI INDRAIJIT GUPTA

SHRI MAHARAJ SINGH :
BHARATI :

SHRI GADILINGANA
GOWD .

Will the PRIME MINISTER be pleased
to state :

(4) whether theére 8 any proposal
under comsideration to set up three mofe
atomic powet plants in the country ;

(b) if so, the broad details thereof ;
and

(c) whether these pladts are likely to
be set up during the Fourth Plan ?

282K.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) Three  Atomi¢ Power
Stations are being set up at present. The
Question of setting up more Atomic
Power Stations is uader discussion.

(b) and ().
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Export of Rail Wagons

2832. SHRI K.P. SINGH DEO:
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to state ;

(a) whether it is a fact that Goverm-
ment propose to enter into world market
for the supply of Indian wagons ;

(b) if so, the steps taken by Guvern-
ment in this direction so far ; and

(¢) the results achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) and (b). Export of wagons
is undertaken by individual exporting units

who have already entered the world
market ; the question of Government
entering this export market does not
arise.

(¢) Exports of wagons and parts during
the last few vyears namely 1965-66 to
January, 1969 have heen of the value of
over Rs. 10 crores and orders of substantial
value are currently under execution.

Spinnipg Mill in Manipar

2833. SHRI M. MEGHACHANDRA :
Will the Minister of FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Questin No. 8017
on the 4th August, 1967 and state :

(a) whether the proposal for setting up
a Spinning Mill in Manipur has been re-
examined ;

\U, it 80, the result thereof ; and
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(c) if not, the reason for the same ?

THE DUPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) No. Sir.

(b) Does not arise.

(c) In view of the imbalance in the
production and off take of cloth and yarn,
setting up of further spimning mills is not
being allowed.

Moeter Transport Taxcs and Outlays
on Roads

2834. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Planning Commission
has seen the findings of the Standing
Committee of the Mysore Transport
Council and the editorial Comment of the
“‘Indian Express” of January 30, 1969 ;

(b) the reaction of the Planning Com-
mission in respect of the disparity between
the tax vields which have gone up from
Rs. 134 crores to 431 crores while the
expenditure during the same period on
roads has gone up only from Rs. 132 crores
to 156 crores ; and

(c) whether this disparty was con-
sidered when the State Plan was finalised
and if so, by how much the privision for
roads was increased ?

THE PRIME MINISTER, MINISTR
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI) : (a) to (c). Presumably, the
reference is to the meeting of the Standing
Committce om Roads of the Transport
Development Council. The receipts from
taxes om road transport form part of the
General Revenues and the outlay on roads
under the Plans is not directly related to
the receipts from taxes on road tramsport.
The outlay on roads is fixed taking into
account the overall resources position and
the requirements of roads vis-a-vis other
sectors of the economy. The allocations
in the Fourth Five Year Plan have still to
be finalised.
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Output of Bducatienal Institations

2835. SHRI LOBO PRABHU : Will
the PRIME MINISTER be pleased to
state :

(a) whether the Planoning Commission
has calculated the output of educational
institutions in its proposals for the Fourth
Plan ;

(b) what is roughly the balance sheet

between the cmplovment opportunities
arising from the Fourth Plan and the
Bducated employees avzilable ; and

(¢) whether the Commission has

considered raising the stamdard of living
and working in rural areas to the level of
urban areas, as a means of creating
employment opportunities if employment
opportunities are insufficient in urban
areas ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY AND MINISTER
OF PLANNING (SHRIMATI INDIRA
GANDHI : (a) to (¢). As the proposals
for the Fourth Plan have not yet teen
finally settled, it is not possible to indicate
the position at this stage,

Trade with African Countrics

2836. SHRI 1.OBO PRABHU : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased state.

(a) with reference to his speech at the
meeting of the Board of Trade, what is the
quantum of our export (rade in manu-
facture with Atrica and future projections
of the same ;

(b) the average difference in prices
between our exports and those of the
developed countries for these items ;

(c) whether the establishment of joint
ventures is likely to reduce our export
trade beyond the exports of spares and
components ; and

(d) the reasons for which imports of
the valuc of Rs. 25 lakhs were effected as
against import licences worth Rs. 146
crores sanctioned ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHAY RAM
SEWAK) : (a) India’s exports of maou-
factures (viz, cotton and jute manufactures,
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engineering goods, manufactures of metals,
tion and steel machinery and transport
equipment, footwear, developed cinemato-
graphic films and miscellaneous manu-
fuctured goods) during 1967-68 to Africa
were valued at  Rs. 41.55 crores. The
export prospects for the future are still
being worked out in the context of the
Fourth Five Year Plaon.

(b) 1t will be seen that there is a very
wide range of goods covered by the term
“‘manufactures’”, and within each category
there are further variations in specifications
and qualities. It has not therefore been
found practicable to make a meaningful
price comparison.

(c) Many other countries are eager to
enter into joint ventures in Africa. Such
joint ventures would be established in any
case, cven without out participation.
Where we do participate, this will be of
advantage in stimulating exports of our
machinery and capital goods

(d) The entreprencurs who had evinced
considerable interest in the beginning in
setting up factorles in the Kandla Free
Trade Zone and to whom licences totalling
Rs. 1.46 crores for the import of machinery
were issued, have not been active in
making use of those licences. They have
however not e¢xplained thelr reasons for
not utilising the licences issued to them.

Idle Capacity in Textile Millg

2837. SHRI LOBO PRABHU : Wil
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) the percentage of idle capacity in
the Textile Mills :

(b) the extent of reduction in the
production of handlooms during the year
1967-68 ;

(c) the powerloom capacity to be
licenced and whether this is not likely to
increase the idle capacities in textile mills
and handlooms ;

(d) the capacity of power-looms to be
licenced in the Co-operative Sector and
how much finance at concessional rates
would be made available in the total ; and

(¢) in view of the changed pattern of
production and ption wheth
Government do oot comsider the need for
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appraisement of the proposals of the Ashok
Mehta Committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) to (c). Information is being
c ollected and will be laid on the Table of
the House.

naraew feaw w1 qty qwd ¥ fag faee

2838. =it Traraa mwt ¢ Fa7 wfa-
TR AWY 33 TATA &1 F7 37 i -
(%) #ar moaen fzgq F1 aXT 2@

¥ foy fede I F3T &1 TE8T FIFIT
& faradiv § ; WX

(@) afz &, av =% aa1 FwQ & ?

sfcat vt (s ead feg) o (F)
qar (@). ag weq & wyar qaer foaw
REF AR § F3 & wE F A7
wfaer & s¥myges fewel gra fafaa
&, e frag & waeNi ¥ grdEw &
wagT 9T fa=r fFo q@ qre wearal
¥y O T

Arrest of Undergroond Naga Messanger

2839. SHRI D. C- SHARMA :
SHRI BEN! SHANKER
SHARMA :

SHRI HARDAYAL DEVGUN :
SHRI RANJIT SINGH :
SHRI BAL RAJ MADHOK :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether an underground Naga,
who carried a message from the China-
trained rebels, has been arrested in early
January, 1969 in Burma while returning
afler deliveriog the massage to rebel com-
mander Mown Aggmi ;

(b) if so, the pnature of the message
and the ont comw of the investigations
made ; and

(c) the action taken in the matter ?

THE MINISTER OF EXTERNAL AFF-
AMRS (SHR1 DINESH SINGH) : (@)
Goveinment have made enquiries but have
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not come across any dofinite information
of the nature indicated in the question.

(b) and (¢). Do not atise.

oY wr frafe

2840, st FEW W €GMA . ¥}
Fafrs smary aa giw 79 g8 qa 9
a1 FI0 f5F ¢

(%) | s73q, 1962 & fHaar amar
o Figa (veat &) & % w1 fakad w1
frgta fegr mar - o

(@) a9 1969-70 & Srqa feedr
aaa & @A 71 fralg w7 71w
27

dzfae saX Aur g Gwww ¥
Juaet (st e uw @@ w) - (F) A
&1 fAata #1 wfwe@ gem & oraR O
war g ¢ vw faaan foed e
1962 § Faray 1968 a5 & fagla for
™ F @ 9ew 97 @ owar g
([grrmma § e T ey der
LT—321/69]

(=) ad 1969-70 & AT 40 wOE
Ty ¥ ) & Frate DX smegwA

feweht ¥ fafeww wa=r

2841. st wrwTwATT TWE 77
o gfve-wrd WA g7 q@T AT FAOHA
fE -

(%) =T aTwTT %7 v fafesy waw
f@AT & T AN W@ FA® G2 A
o fesrar T & foed fewsw w7
arsneg foa gar §; W)

(=) afz g, ot aowTC o W e T
wfafear § 7

s W Wi (s fedw farg)
(%) R g
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(=) fawwn &1 @eea’ mewi w7
T &% AY @ fagew & qoefas
qqaT FTAT a9 F WE wea g war
T T & ag 6 gvaT &1 "I @
qear & ; SA%T §WTET wa MY 1050 &1
fossw gfw g Y ar &

®a31 qRaER afafa

2842, oft TrwrEATT WL
N o wo zwi :
o At stwT @t :
st yrEa™ Ay
&t daraw et
ot fAo To ATEET :
st gaererar Ay
st A wATC AT
»ft coveher fag
ot qx &
st o Fo WY :
»iY qTo To TYHIT !
Y wiwr ]TW A
ot frwt g -
W go wo amafaw :
ot TreEr Wo e
ot #ra Ty -
w7 T Xfaw sarare awr gfg qA ag
T *Y w1 F fw
(%) #47 FTHT &1 & [T AT
FIFTT I = A€ ang 7 wea@ar
¥ fagas wag1 qaisa afafy ¥ wfadga
* wre frmmar ar & foadt g fawrfon
A E 2 f5 arewe wogr fadl ®
FEETS &9 § T AT FyT A &
gra faar fxar amx |

(@) 3w afafs 7 @ @ &
fawifer 1 & ; O

(m) 97 g A 3ar afafaa
t?
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7 afire wmrare awr gf shawa ¥
IaEAt (s WINQ W Aww) () way
(). & & |

(n) sfadzm & wor @ ¥ Sfewfen
a aFR & faemie o 31 wfa-
AT Fam 1 & frew & gt swEnd
gaT wTag S v § 1 W 2 & gy
¥, feaf ag @ & s7ANT wavr fa=il w1
aaiga Fagr faat & aw fawg w@ &
w&q 97w ) fam gt @r g

Aerodromep in Manipur

2843. SHRI M. MEGHACHANDRA :
Wiil the Minister of DEFENCE be pleased
to state :

(a) whether tbe Ministry have taken
final decision on the disposal of the unused
and discarded aerodromes in Manipur
and

(b) if so, the nature thereof ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes, Sir. Two
abandooed airfields in Manipur have been
declared surplus to requirements.

(b) The lands and assets at these
airfields wiil be disposed of according to
the prescribed procedure.

sfrcean saarfeal ) o e« gemi

2844, st frgrer fag : v sftrowr
T 77 TATX Y Fer w0 fr

(%) 71 ¥@ A sHafali o
fagi# N WX arfeear & arg gq a9
¥ wrr gy w1 a9t M 1965-66 ¥ d=v
frar A a dsg@r o 2 ;

(@) afz 78, oY @k e §
158

() ¥y g w1 fawre o A
Fgh AW

sforeon st (st v fg) (%)
& (7). 1963-66 ¥ frerar NN Ay
I ¥ wfewrd v AWt o
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garrft & fY A A s R
featd Y faelt

Foqw afret oft qwr & afy

2845. vt fagiw Ty © #31 wAvan
gAY g Wt Y w7 F f

(%) %27 7z &9 § 6 1964 & a1
¥ qorgd GfwY &Y A X FW § FH 7.50
=Y afg Y sraar £ ot

(@) #a1 qaqE dfAxwY ® du7
wgrg wf ufy war LA ag ;A

() afe 78), a1 Iq% Fwr Faw g ?

sfereent weoft (oft e feg): (%) aar
(w). @<= & wei &y qar, fadfaar
T wgrw-mbva % fAo Goa ¥ S
s Ay amtmraar & 5 &30y & AwT 10
wy mrfew a% agd 1fg 1 weqae, 1963
& warpfa £ 7 ot -

qqm Wt wifw Yo ¥ mae
gfg & <
Wy qifas
30 &Y Arfa® A% e 5.00
30 93 Arfew & wfww
TRy 76 Th Arfaw
® &9 qqA 7.00
76 39 ATfaw & wiww
Y 200 9 Hifaw
& &7 ¥qA 10.00
200 79 § wiNE FaT 4 aed gfz
N & A
w1 210 Y
amfew  aw
qgwr ¥ 1

IIAF® e0gpfr | frray, 1964 &
feeqifes &fas Ggad & g € &
s af ), w1 wFAT, 1965 &
g {aTe) & JegA & fag oty
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sfawrd A & dT-gErga &
w1 famray st A gE 4

() e Y 9w
Implementation of indo-Ceylon Agreement

2846. SHRI1 VALMIKI CHOUDHARY:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) the progress so far made in the
implementation of the Indo-Ceylon Agree-
ment with regard to stateless persons of
Indian origin in Ceylon, both by Indian
and Ceylonese authorities ;

(b) whether the Ceylon
slow in implementing
and

Government are
the agreement ;

(¢) if so, the reasons assigned
for ?

there-

THE MINISTER OF EXTERNAL
AT'FAIRS (SHRI DINESH SINGH) : (a)
to (c). Under the Indo-Ceylon Agree-
ment of 1964, 30,000 persons have been
granted Indian citizenship upto the ead of
December, 1968, and upto that date 225
persons have been gramted citizenship by
the Ceylon Government. Unlike the Go-
vernment of India which already bad the
mecessary comstitutional authority for the
purpose, the Ceylon Goverament had te
introduce fresh legislatiom for the graat of
citizemship to applicants uonder the 1964

Agreement. Hence there was some
umavoidable delay on their side io
commeaciog with registration. The Ceylon

Goverament have. however, assured us that
they hope shortly to fulfil their obligation
of registering 12 persons for every 20
persons registered as Indian citizess.

Textile mills to be magaged by Goverameat

2847. SHRI YASHPAL SINGH : Will
the Minister of FOREIGN TRADE AND
SUPPLY be pleased to state :

(a) whether there is any proposal
under considcration of Goveromeut to
tuke over the management of some textile

miils 10 the country during the year 1969;
and

{b) if s0 ,the names of those mills 7



'93 Written Answers

THE DEPUTY MINRISTER IN THE
MINISTRY OF FOREIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAKY) : (a) Yes, Sir.

(b) It is dffficult to anticipate uand
state the nadies of the mills to be taken
over durlog the year 1969.

Bharat Flectronic Factory at Calicut

2848. SHRI1J H. PATEL:
SHRI E. K. NAYANAR :
WIIl the Minister of DEFENCE be

pleased to state

(a) whether the Enquiry Comumittee
on the establishment of a Unit of Bharat
Electrenic  Factory in the  Peruvayal
Panjayam area near Mavoor the Culicut
District (Kerala Stste) bas visited that area
«nd made some suggestions about ithe
suitability of the above placo to erect the
factory ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL N.
MISHRA) . (1) No. Sir.

(b) Does not unse.

Capital Investment for 4 warp in
Koilting unit

2849. SHRI C. CHITTYBABU : Wil
the Minister of FORFIGN TRADE AND
SUPPLY be pleascd 1o state :

(1) the total  capital  investment
including machinery. laad, building etc. for
a warp knitting unit comprising 4 warp
knitting machines :

(b) in view of the capital investment
in such warp knitting  unit, whether Go-
vernment consider it ac a small  sector or
organised large  scooor industrisl unit
and

(¢ whether Government  intend to
increase the installed capacity of such warp

knitting unit ?

THE DEPUTY MINISTER IN THE
MINISTRY GF FOREIGN TRADE &

SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : (a) About Rs. 7 to 8 lakhs.
(») Since the capital investment on

of 4 warp kniting
75 1akhs such a

machinery ic a8 unit
m achines is less than Rs
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unit }s classified as & smaM scale industrial
umt.
(¢} No, Sir.

12.20 hrs.

PAPERS LAND ON THE TABLE

Audit Report, Postsand Telegraphs,

' 1969 and Appropriation Accounts,
Posts and Telegraphs for 1967-68.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : 1beg to lay on the
Table...

(1) A copy of the Audit Report, Posts

and Telegraphs, 1969, under article
151 (I) of the Constitution.

(2) A copy of Appropriation Accounts,
Posts and Teclegraphs, for the year
1967-68. [Piuced n Library. See
No. LT-293/69.]

Jute Textiles (Control Amecndment Order

THE MINISTER OF FOREIGN TRADE
AND SUPPLY (SHRI B. R. BHAGAT) :
1 beg to lay on the Table a copy of the Jute
Textiles (Control) Amendment Order, 1969
(Hindi and English versions) published in
NotificationNo. S. O. 768 in Gazette of India
dated the 1st March, 1969, under sub-section
(6) of section 3 of the Essential Commo-
dities Act, 1955.  (Piaced n Library. Sec
No. LT-294/69.)

it wy forwd (37717 : wsaw wgeT,
£ growY ow qx frey §,

MR. SPEAKER : [ know you have
written a letter to me.  You want to discuss
the textile policy, and all the irregularities
come in there. It is only laying a paper on
the Table of the House. You say I waat to
raise the question of certain irregularities in
this law, about Jute Taxtile (Control)
Amendment Order. Are you going to have
a debate now ? You could ask for a separate
discussion ; that is different. But, on the
paper laid on the Table, if you want a dis-
cussion, well, we have not been allowing a
discussion so far.

ot wy fand: cq qren & a2
o W g
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MR. SPEAKER : No, no. Please sit
down. T do not think till now we have
allowed such a discussion. On the day

when the paper is laid on the Table, I do
not think we have allowed any discussion
so far.

st we formd o F i AdY wEAT €
qIOF =TT {0 AT AAT ATRAT F

|ITTR 7T QAT A ZRAT TATAT A
arg 7€ qfeardt 37 ge FTEE

MR. SPEAKER Well, you want a
regular discussion ; it is not a question.
(Interruptiony I do not know. You can have
a discussion if you want, separately. I have
no objection.

SHRI SHEO NARAIN ,rioge —

MR. SPEAKER : Order, order. You
arc not helping me in anyway. 1 do not
want your support. To keep quiet is itsell
great support. Now, if the hon. Member,

Shri Madhu Limaye. wants to have a dis-
cussion on it, well, that has not been allowed
in the House so far. If he wants to object
to the paper laid, I can understand. T shall
read what you have written to me, for the
benefit of the House. I do not want anyhody
to feel that I am not allowing anything on the

floor of the House. This is what he has
written :

“Sir, with regard to item 4 of the

List of Business for 12th March, 1969, |

give advance notice of my intention to
raise the question of certain irregularities
committed by some textile mills in this

regard.”
“In this regard.” Does it mean you
can discuss the whole textile policy here ?

(Intcr uption. 1 have no objection, il it is so.

st wg fawdY: mreza ¥ at H
AAX Az AT fa d, Afew-
o & AT A T T-6 THT T A Fq
war | zhe senad fraft & w9 guel
Fraaifzai ey wT afay

MR. SPEAKER : On what basis ?

W hether it is one minute or one hour.
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SHRI S. M. BANERJEE (Kanpur) : Sir,
1 have been a Member of this House since
1957. I know whenever a paper is laid on
the Table, if there is any spencific objection,
it is raised here. Now, we have started
writing to you, but previously, without any-
thing in writing, supposing there was some
item on which we thought there should be
a point raised, the Chair used to say that
it could be done. Supposing there is some
irregularity, we used to point it out to the
Chair. If some explanation was needed,
it was allowed. Now, if this is not allowed,
it will restrict our right which we have been
enjoying since the very inception of parlia-
mentary democracy in this country.

MR. SPEAKER : Under which rule ?

SHRI S. M. BANERIJEE : Convention.

SEVERAL HON. MEMBERS  rgse—
MR. SPEAKER : Three of you cannot
be standing at one and the same time.

SHRI S. M. BANERIJEE May 1
explain it further ? If itis a question of
riles in regard to this matter, there is no rule
as such under which we raise such a matter
Bat,—

MR. SPEAKER :
1 am saying.

That is exactly what

SHRI S. M. BANERJEE : Itis a con-
vention ; you may ask the oldest Members
of the House. They will bear me out when
I say that we have been raising it. There
is no question of discussion. If there is
something arising on it, we used to point it
out to the Chair, and intimate it to the
Minister through you.

MR. SPEAKER :
to the Minister in the house is only
me.

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : Never in this House has there
been any discussion, as you have held, but
when such papers are laid on the Table of
the House like this, if there are delays, or
any other things, then they are pointed out
and the Speaker always allows the Member
concerned to make his point. Therefore it
is not, as you say, ‘‘never has this been done
in this manner.”

Anything intimated
through
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MR. SPEAKER : The point is this.
I have becn allowing Members to point out
irregularities or delays or something likc
that. But the hon. member says he wants
to point out some irregularities in the textile
industry. He may want just one minute,
but another member may want 2 minutes
and so on.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani): The only convention is
that when some papers are to be laid under
certain statutes passed by the House, like
rules, notifications, orders, etc. made under
those statutes, within a specified time, if therc
is undue delay in Government’s laying them
on the Table, the attention of the House can
be drawn to the fact of delay. It does not
mean any irregularity can be raised.

SHRI NAMBIAR (Tiruchirapalli)
For instance today, the minister has laid on
the Table a copy of the Audit Report, P &
[, 1969 under article. 151(1) of the Cons-
titution.  Supposc under this atricle, it need
not be placed. Any member can get up and
say that placing it is wrong. Unless and
until you allow him to point out that irre-
gularity, how can you give any judgment ?
That is why members werc allowed in the
past to raisc such things. Then the Speaker
can give his Judgment. If he over-rules the
objection, the next item is taken up.

MR. SPEAKER : Hon. members may
have been here for much longer than me,
but for the last two years, what we have
been following is, in regard to papers laid,
if there is delay or any technical objcction,
it can be raised. But we cannot go intv
the merits at that stage.

ot vy foemd ;7 oFNES IPEY A1
FFT FAT-FAT 20-25 Nfefrde e
¥ EAR AF IRXH A F WA W
e gfaur 2 1 & owrifag-aee |
Fa« 4 7137 97 FT GATHOT AT &3
ATF AT -

“Contrary to the usual trade usage, a
section of the cotton textile mills herc
have sought to retain with themselves
the benefit of reduction in the excise levy

in some cases proposed by the Finance
Minister.”
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TIFIET STET YR ¥ AR I F
Wt gz Afgr o afRE a AW 3 E
T AT IFT @A 1 gk 30-40 Afe-
fedm= s 3% & 1 & wvgar g Br Y
21T 9T a9Z A q91 & qq1q 3, I
Y @ i gaErE F7 0 siase
7242 § FTC T AT AN q@TFT AT-
FIFAT FTH FATHT F7T 78 1

MR. SPEAKER : [ am not allowing
the Minister to reply to it now. During
the budget discussion, if somebody raises it,
he may refer to it in the reply. 1 would
appeal to hon. members to follow what we
have been following for the last two years.
If there is some delay or technical objection,
any member can point i* out. But il they

go into merits and start a  discussion, it
would be difficult. T cannot regulate the
work of the House. That is my difficulty.

Otherwise, 1 do not mind anybody pointing
out something wrong.

Central Silk Board ‘Second Amendment
Rules and Cotton Textiles Control)
(Sixth Amendment  Ordcr

THE DEPUTY MINISTER IN THE
MINISTRY OF FORFIGN TRADE AND
SUPPLY (SHRI CHOWDHARY RAM
SEWAK) : 1 beg to lay on the Table :- -

(1) A copy of the Central Silk Board
(Second  Ainendment) Rules, 1968.
published in Notification No. G. S,
R. 65 in Gazette of India dated the
11th January. 1969, under sub-
section (3) of section 13 of the
Central  Silk Board Act, 1948.
[Placed in Library. Seec No. LT-
295/69.]

(2) A copy of the Cotton Textiles
(Control) (Sixth Amendment) Order,
1968, Published in Notification
No. S. 0. 4336 in Gazette of [ndia
dated the 7th December, 1968, under
sub-section (6) of section 3 of the
Esscntial Commodities Act, 1955,
[“licedin Libryry. Sce No. LT-
296/69.)
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MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, 1 have to report
the following message received from the
Secretary of Rajya Sabha : —

‘I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
Tuesday, the 11th March, 1969, adopted the
following motion in regard to the presen-
tation of the Report of the Joint Committce
of the Houses on the Contempt of Courts
Bill, 1968 :—-

“That the time appointed for the
presentation of the Report of the Joint
Committee of the Houses on the Bill to
define and limit the powers of certain
courts in punishing contempts of courts
and to regulate their procedure in relation
thereto be extended up to the last day
of the Sixty-ninth Session of the Rajya
Sabha.”

COMMITTEE ON PRIVATE MEN.BERS’
BILLS AND RESOLUTIONS

Forty-fifth Report

SHRI R. K. KHADILKAR (Khed)
1 beg to present the Forty-fifth Report of the
Commiittec on Private Members’ Bills and
Resolutions.

COMMITTEE ON PUBLIC
UNDERTAKINGS

Twenty-sixth Report

SHRI G. S. DHILLON (Taran
Taran) : 1 begto present the Twenty-
sixth Report of the Committee on Public
Undertakings on Trombay Unit of Fertiliser
Corporation of India Ltd—Paras in Section
11 of Audit Report (Commercial), 1968.

CONSTITUTION (TWENTY-SECOND
AMENDMENT) BILL

Report of Joint Commitce, Evidence
and Memoranda

SHRI SHANTILAL SHAH (Bombay-
North-West) : 1 beg to present the
Keport of the Joint Committee on the Bill
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further to amend
India.

Sir, 1 beg to lay on the Table a copy of
the Evidence given before the Joint Commi-
ttee on the Bill further to amend the Con-
stitution of India.

I lay on the Table copies of Memor-
anda/Representations; Telegrams reccived by
the Joint Committee on the Bill further to
amend the Constitution of India.

the Constitution of

12.30 hrs.
MATTER UNDER RULE 377

Madhya Pradesh Governor’s Action
With Regard to Formation of Ministry

st gew fogrd wd (FATAIR) ¢
qeger 92123, A 370 § weadq, 99g)
e A ¥ gyy # wey 92W FT AIRAT
IBAT F1gar § ¢ afywHy T F a7 7S
T 9T U qqurfag ArzE gar ar
Tz1 31 geT gfrard : Az ag v Ag
# fF qeg wE@w 1 AW FT ARG &7
fATr 41 WA Q20458 99 4T qEF
wia K {347 a0 % fqqifea gge
FIA ? A FY T FY AR KT GIAT
¥ WIT H Avn ar fama gar wEw
#Fogrm 7 oAsy w@wW &1 fawA gar
@GRy F9T W g 1 fawma @
gAOE AT AT A gATE ST, A8 AW
feet & arwa Al & 9u fawrg awr
a9 frarasw a9 #71 agaq g Wi w§E
FgaT & | fama g A dEw S W ¢
i g gfaqer #1-—usg w¥w & FAT
sfaes # @ godt g F1 odaw §@
T qTgd AL gAT | §YF fawras @ A
AYAT FAT AT IAT | X AT F AT &
fantg &) ¥ weq Ry frarw e &
dga7  faumaw 9 F A A &
faa & fau ¢ Afsq wsaqra wERT
@t 3% ¥ | ¥ty Afrgew * N ofc
adT g &, fonm aay o & A -
afd £} €17 gu & ISN@ QAT g, - IAEY
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Tfr & wag ¥ & fan Faix fwar s
§ afws wen 93 ¥ wsgaTa UA A 3T
FAA A | .. (smEwra) . wavz @ fa
TsgNA g AN fAmr WA 7g 4
gaai & Fex a1 ufafafu, gquifas gye
zg g3z @ ufy & ymzfag & & saar,
§ z@ au7 sa Wifsa gAfaa 1
i adt Fwar Figm 1 gak far 9w
s3I wzreg fad g ar gad qifgy
g1 fr ¥ Ja1 % afeadqq #1 F IR TG
YT T4 {qaffeT a41 A1 GFR A9 F
fm g Afwa usaTa uHET | F3l
fr g% Al for & |as aifer | S@E
Tg N w1 fe aTH 9AIS ST E R
Hg: q7EI7T T AT FEHATZ 1 TAH
‘FTH FATF IFI AT T4 A0 § FE
wvT adY g€ 2, Faw AM ® afEdq
§AT 2 1 USATIT WFIZA TA AT 47 e
T 1 gqw  fEAET AT ET FG
719 ¥ fA0 4z qgq 7 ol g7 &R
fRETT AT FT GORAT FL FLAT AT
g7 §eq YAE O ST a7 QA A
groar & a1 wigw fawd gar 7 gad
afss faar awdr 2, g fawas zx
A FIFIT F 992 g% £ AfFT FTH
9713 AT FT AW HT FIAE  Hl
furT quT % gIedl 1 @ET H I949
F1 WYaT 37 7z afqum & sfaga g
Tq TEIT A Fda F1 g g1 A g
g% &% g fr qo1 939 & USHOT A
zifged &1 Q@A A3 FTIEE | WIE &
Ezgfa F avEa F1 s frar mad
HIRT & qgAT MFAr | AA 92 § -
qr A AT e faw & a1 Ag, 6@ 9%
saf@ @ oF T AT AAe
1T qAir e fads e W 8
wre 78 WATHTT WiaT §—f4za wsaTe
FENFCHE T F0E F QETE
TIAANT ®T E) €, H19 @ F1 qfen (e
x3 7% &, feadt 9z af, Tk R A fa-
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5T qreq Y G & | & A mman qfagre
F fowr arfqurs & weada qsaaid &

g #1 a7 wiuwiT fadar & 7 ezeaw

a wFEr #1 wiaEt ®) gwe fwar § fa@

FI5T FT ARG ¢

“‘Suspicions that Mr. Reddy’s illness
may be more political than physical are
bound to be expressed, especially in
view of the way-ward nature of politics
in Madhya Pradesh. To dclay the form-
ation of the Ministry for three days and
to keep the constitutional machinery in
the State in deep freeze for this period
is undesirable in any casc. whether it
helps the Congress Party to wean away
SVD  members or vie vepsa. 1If Mr.
Reddy’s health does not permit him to
function. someone else should be asked
to act in  his place.”

FAT UASFIIA HEIZT FIGT § AT
g Arag ¥ &1 arag & fx 9z wew
g2 & FAn gAR TsAqr B sgaeqr &3
afys wisagm  wERyw w1 gy efuwx
78t frr s mgar & fx ¥ guwr @Y
FFAT w1 fyer NI WAT H 47 ®I
faart Fur 1 Jow M1 mifug g7 Q
ST | TS 9EET A FEr fw ag saw
TET MAA9T £ ¥NFT FGIEY wza g (F
FU7 7T qAAUE G 79 g qwAv ¥
% qIRIT I9 T4 § WX Ig FWEIT
fasmm g1 W owmwA afer &0 wa@A
£LFFEAT 2 1 AT FZ FIFIT  ASAqT
# Zwnoar gwu € WA o ®
staa Argar g fe #ar gz 4 wRaw A
W § vsagrw F) feafs & gag &
1 NAFT q1eq A & 9 @G
wsgarA @ 2§ anaw fFar 2 Wi v
asgqra o &Y% fadw far & 7 wegwrer
FT YATA &1 §AT U AT {E AR w0
a1 TSR WA 97 frAaw wv g g ?
ar T A FF A W R wEE 4
aATa €1 afaw g 1 4 g g w95
=i g3 & wrax feafq #1 equz &7
o (SN,

Rule 377
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MR. SPEAKER :
of you to sit down

I would request all
- ('nterruptions)

st Ry fawd (g47) © ZAT n¥ATET
Aiga feqr ar, FaFr A Ao gw fTa
... (s@awm)...

SHRI S. M. BANERJEE (Kanpur) : Sir,
we should discuss this now.

oty fawmd 0 @ T FART
HIGA ZHIT TEAT €NFR 74Y fFa1 2
T G397 H TRIN AAHAT 99 Er g

dfqary A gear 1 W 30 L (suawnA)
SHRI HEM BARUA (Mangaldai)

May I submit that your office is now using
a new expression ? They do not now say
* your motion is not allowed™ ; they say it
is not selected ” I have submitted a motion.

At wyg famg : ww fEd F uErag
w Ao Afwa a3t 217 Ffza

SHRI P. VENKATASUBBAIAH
(Nandyal) : Thisis a very important constitu-
tional aspect. So, | wou'd request you to
allow us to give our opinion on this matter.

MR. SPEAKER : Not when Iam on
my legs.
SHRI NAMBIAR (Tiruchirappalil):

This serious disease of the Governor has to
be considered.

SHRI RABI RAY
tical disease.

(Puri) : It is a poli-

W Ay fawd : g7 TS 9FT FOF
oF wY famrd 3 | qTT %9 A7E q AT
Y qrararer 9947 W@ ¥ . (vqawm)...

MR. SPEAKER Whatever it s

what decision can I give on this constitu-

tional issue ?

AN Ay faad . ara 7=f §A iy
w17 qyaddz AT fifwg g aga
g fror 31 QT @ AET & g
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Jgrd 9rgy O wErd E} @

...(sTETEm) ..,

it 7w fagt o - m-ad
aarark faar g f& wsggr@ @ faum
a1 T A4 % frar g L (swaam)

ot ar W g (et ga7) @ ag
TA77T F ST IAT F1 Faags @ vwr R

MR. SPEAKER : | have got that mess-
age with me also. received it just
now (inr ruptions) 1 amon my legs.
I would not allow anybody, not cven Shri
Kripaani, to spcak when [ am  on my legs
------ (n"crruptin +s)

I have

o vy fawg . qfaaa v Aver S
W g ...(=awm)

MR. SPEAKER : | am not allowing
anybody to spcak. [ am on my legs
(interruptions 1 would request Shri Kripalani
to resume his seat.

SHRI J. B. KRIPALANI (Guna) : I
want to say something about this matter.
You allow everybody to shout.

MR. SPEAKER : If he feels like that,
he can also shout ; I have no objection. But
1 have not permitted anybody to speak
I am not going to permit him either
(interruptions)

“t wy fowd ;w9 # Fgar arfae
fF st & omad adY w7z fr fa=r-
afT g1 ... (@A), .,

MR. SPEAKER I am still on my
legs. Will you all kindly sit down. 1 do
remember that last time, during the budget
session, when the Assembly was adjourned,
we had a discussion. Now also we can
have a quiet discussion .. .. (inre: ruptions)

ot e v e d faww @
& AT F frar 1 @ oy awt
Y anfzu) @ g ¥ gw aFd adl
T I Ty o oH ow g7
..o (aw™)
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MR. SPEAKER : Just now, when 1 was
speaking, I got this information about the
prorogation of the Assembly ...(tnrecrupmicns)

If this goes on like this, what can I do
except adjourn the House ?
Just now 1 am told that the Madhya

Pradesh Assembly has been prorogued by
the Governor.

SOME HON. MEMBERS Shame,
shame.

MR. SPEAKER :  Under what circum-
stances (interruption

SHRI P. VENKATASUBBATAH : 1t is
most unfortunate.

SARI S. M. BANERIJEE Sir, 1 rise

on a point of order

st ouw femg : wemsm AR,
g ™ AT §  wr€ gEd wa-
T A T ) WMT qIAF AT qAW
qETA FIT X gATA W F0E A 9t
T Ty AwET Ao A g

..... (interruptions)

st T T : Ew fqfAERT Y 9R
frerfad |

oy fwwd @ @t e eafe

< faar ;g

MR. SPEAKER : 1 will ask the Home

Minister ... ... (1 erruption)
SHRI BAlL. RAJ MADHOK (South
Delhi) :  You never took notice of the seri-

ousness ot the situation .. . (interrunticns)

st T T FET {AIIT, X AT
sATET FY T AF &7 Qg A fE7 wmqw
FEvd & T@ AF a7

SHRI RANGA (Srikakulam) How
cna we put up with a thing like this ?
SHRI KANWAR LAL GUPTA : You

ask for the resignation of the Home Minister
...... (interruptions)
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SHRI SPEAEKER
to say something.

siag fomd: o o TAFd
AT 17 AT ST T8 M § AqATAY

Let me ask him

MR. SPEAKER Nothing is to be
taken down. First of all, all of you must
sit down., Then only something can be
done (Interruprions ). ** The first pre-
requisite is that all of you must sit. Now,
let me hear Shri  Kripalani.

SHRI J. B. KRIPALANI; I am very
sorry to have to say that the Congress seems

to have lost its head, This is something
preposterous.

SOME HON. MEMBERS Shame,
shame,

SHRI1 J. B. KRIPALANI I am not
concerned whether the Congress Party rules

or the Communist Party rules or any other
party rules ; but let there be at least some
deceney There was no decency in the
Governor falling ill for three days. He could
have called the new leader. He could have
cven not administered to him the oath but he
should have told him to form the new gover-
nment,

That has been done in Bihar ; that has
been done in U. P. That has been done
everywhere.  What is the meaning of this ?
I would appeal to the Government to see
that the Assembly is immediately called.
(Interruptions) 1 would humbly request the
authorities that the Assembly be called at
once and the new leader be asked to form
the Government. It is these things that
make people to shout. Their, the conquerors
own house is not in order. They do not
know what is happening. This is preposter-
ous. Nothing like that has ever happened
in any democracy.

MR. SPEAKER : May I ask the Home
Minister to say something ?

SHRI S. M. BANERJEE : On a point
of order, Sir.

SHRI SURENDRANATH DWIVEDY
(Kaudrayara): May | make a humble
request to you, Sir ? Since the matter is so

* Not recorded.
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[Shri Surendranath Dwivedy]

serious, I would beg of you to adjourn all
the business before the House and discuss
this nmatter right now.

SHRI S. M. BANERJEE : Sir. under
rule 340, I move a motion that the I' :siness
before the House be adjourned.  Even the
motion has been moved that this matter be
discussed in the House. 1 think, my hon.
friend, Mr. Surcndranath Dwivedy, has
tabled a motion. Right from the morning,
we have been tabling adjournment motions.
The Governor has behaved in this fashion.
1 feel that the other business should not be
taken up in the House. There is a rape on

democracy. In West Bengal, it is Dharam
Vira ; in Madhya Pradesh, 1t is Dharam
Patni  who is functioning there as the
Governor. The Governor  should  be
dismissed immediately. Otherwise, he will
be physically lifted from that place.

(Interruptions)

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : The Rules  of  Procedure
require that all notices of motions are to be
given in writing to the Speaker and, unless
the Speaker gives  consent, nobody can just
rise and say that I move. (/n'erripions)

SHRI P. VENTAKASUBBAIAH (Nand-
val) : Mr. Speaker, Sir. may | have a word ?
I am speaking as a Congress Member. |
also deeply regret the manner in which the
Madhya Pradesh Assembly has been prorogu-
ed. Certain  constitutional proprieties have
o be adopted 1o preserve  parliamentary
democracy in our country. When Mr.
Govind Narain Singh has resigned and Raja
Narcsh Chandra Singh has been elected as a
leader, it is an internal matter of the party.
[t is incumbent on the Governor to invite
Raja Naresh Chandra Singh to form the
Government.  As  has been decided by the
Presiding Officers” Conference, the trial of
strength should have been tested on the
floor of the Hoyuse.  The Governor is  not
to judge or to test the strenghth of the
House.  So, I also join in the request made
that this matter may be discussed in the
House.

MR. SPEAKER :

1 appeal to
(Interruptions)

Order. ordcr. May
the House to hear me .

MARCH 12, 1969

Rule 377 208

st Ay famd : A7 e AN
A1 & I 34T & faraa adf Qufr
...(mEam)...

MR. SPEAKER :
put it

Mr. Venkatasubbaiah

has more effectively. It is a simple

thing. It is the Assembly that has to
decide the majority ..

SHRI ATAL BIHARI VAJPAYEE :
How can the Assembly decide ? It has
been prorogued.

MR. SPEAKER : That is not my
business. I should allow a fair discussion

here in this House. May 1 request the
Home Minister to tell me whether we can
take it up straightway or aller two or three
hours’ time ?

THE MINISTER OF HOME AFFAIRS
(SHRT Y. B. CHAVAN) : | understand
the feeling of the hon. House. | can only
make a statement about the facts that I have
so far. I can assure the hon. members thag
in this matter, we have not given any advice
or expressed any  opinton  about it
(I1erruptiors)

AN HON. MEMBER :
sible for it.

He is respon-

SHRI Y. B. CHAVAN : If the hon.
House wants to discuss this matter, certainly
itis better that it is discussed, and [ assurc
this hon. House that [ will be prepared to
be guided by the hon. House in this matter.

SHRI1 J. B. KIRPALANI Why is it
that the Home Minister wants to be guided
by this House ? Why does he not exercise
his own judgment and say whether this can
be done or not ?

MR. SPEAKER : I am in entire agree-
ment that we should have a discussion.
There is no difference of opinion about it.
1 only wanted to know from the Home
Minister whether he would be able to give
any additional information to us in one hour
or two hours. The only point is whether we
can usefully take it up at 4 O’ Clock or take
it up straightway ...
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SHRI SURENDRANATH DWIVEDY :
Straightway. No other business should be
taken up.

SHRI KANWAR LAL GUPTA : No
other business except this.

=t wzw fagrd arwddt : wsger AG-
2, & Az gr amar gfeem =@
fawg & g gema gTST AN T @
2 yzgesdY & w77 @ fF ag gea 1 A
T FAAT AT ¥y AT A AN IY
#a7 ¥ guif A Anar ¥ & @z qrEt &
TqrT A &, WY FAT T qATA 9L A
[T UFGT g1 q% Ay A%z gy zZfez §
IfaT 2var 0 zx fAa 2 DEwAdT A1A
# geara 441 770 1 fage 184 & geawa
za faY ot feewo w1 A T

SHRI J. B. KRIPALANI : [ do not
think that there is any need for any discus-
sion. This is such a plain casc that the
Home Minister should decide himself.

MR. SPEAKER : 1
anybody to do anything. All that I can
allow is a discussion here. 1 wanted to tell
the House that there were some adjourn-
ment motions. Four adjournment motions
have been given. But now for discussion
under rule 184, he has given something.

cannot compel

It doss not matter what the motion is.
Instead of going into the controversy about
the motion, wc shall discuss it party by
party.

St wzw fagpd arRdt o fwdl w5
Y Arq 2, g# w=t afgy

MR. SPEAKER : 1 thought that for a
useful discussion to be had, ome or two
hours may be given, and we might begin at
three o' clock or something like that. May
I know from the Home Minister whether we
could have this discussion from two o' clock

onwards ?

SHRI Y. B. CHAVAN : Letus dis-
cuss it by all means, but I would like to
have some more time to get further infor-
mation.  So. let it be at four o’ clock

PHALGUNA 21, 18%0 (SAKA)
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MR. SPEAKER : Then, 1 shall fix i
up at four o’ clock, and let the discussion be
there for four hours and it may go on till
8 p.m. (Interruptiors) May I appeal to the
House that it is not as though it is a party
issue where the Congress Party and the
Opposition are having divergent views ? Let
it not be taken that way at all. I could
see the feellings of Members. As the Home
Minister has suggested, we may give him
two hours, and we shall have this discussion
between 4 p. m. and 8 p. m.

SHRI S. M. BANERJEE :
one submission ?

May I make

MR. SPEAKER 1 have heard his
submissions so many times.

SHRI S. M. BANERJEE : The Home
Minister says that he wants time to get
some more information. May 1 inform him
that the Governor is seriously ill and so he
will not be able to give him any further
information ? So, let not the hon. Minister
waste time in this process.

=t wzw fagrd woday ;- yr fAdaT
ag § fF ag arae waar Agaqw ¢ fw
A% 77 I g faae aR oA e @
aré e fagm 7 frar g 1 2 A gw
It g&® F7 | gz 7T K o7 omAwid
T FAY &), qE TWE FI, I wWAT
28 aX g FET A0fgy

SHRI SURENDRANATH DWIVEDY :
Let us take it up at2p. m. We do not
want to discuss any other subject. We do
not want to take up any other business.

SHRI S. KANDAPPAN (Mettur) : |
do not know what sort of information the
Home Minister is going to get. If he wants
time to make up his mind before the dis-
cussion, that is something which we can
understand and appreciate.

MR. SPEAKER : After all,I am sure,
hon. Members want the Home Minister to
reply at the end of the debate.

SHRI S. KANDAPPAN : We do not
want him to reply ; we want things to be
rectified
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MR. SPEAKER : That means that the
hon. Member will be satisfied with his
hearing the speeches and then going away
and doing what he thinks is right.

SHRI S. KANDAPPAN : Before the
discussion, let him rectify things.

SHRI H N. MUKERIJEE (Calcutta
North-East) : It is a matter of principle
which is involved. Let the Home Minister
be in a position here and now to contradict
the report which has come, namely that the
House there has been prorogued and so
many other things have happened. Unless
he is in a position 10 contradict that, the
matter of principle remains.  Therefore,
whatever information he may gst from
Madhya Pradesh not affect the matter of
principle concerned, and ke will have to
make up his mind on that. Therefore, we
should begin this debate at 2 p. m. so that
our attention is not diverted to any other
subject to which we cannot do justice.

MR. SPEAKER : If the desire of the
House is that the discussion should begin
at 2 p.m. then no other business can perhaps
be transacted, because in the mood of
excitement speeches on other subjectsmay
not be useful.

SHRI M. L. SONDHI (New Delhi) :
It is a question of conviction and not of
excitement. It is a question of a democratic
convention.

MR. SPEAKER : Therefore, we shall
have the discussion at 2 p.m. The Home
Minister may get the information late in the
evening, some time at 6 p. m. or 7 p. m. and
then give his reply. Naturally, Government
have to say something ultimately at the fag
end of the day. So, now, instead of the
Home Minister making the statement and
Members beginning a discussion on it, the
Madhya Pradesh issue may be discussed at
2 p.m. It will be on a party-basis, the
Congress as well as the Opposition particu-
pating in the discussion alternately. The
discussion will begin at 2 p. m.

13.00 hrs.

The Lok Shabha udjourned for Lunch
11l Fourrcen of the Clock
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The Lok Sabha re-ossembled after Lunch
at E'ght Minutes Past Fourteen of the
Clock

o /" Mr. Speaker in the Chuir)

MOTION RE : MADHYA PRADESH
GOVERNOR'S ACTION WITH REGARD
TO FORMATION OF MINISTRY

‘ (g3)

=t 7y fomd HeqeT

A A

THE MINISTER OF HOME AFFAIRS
(SHRI1 Y. B. CHAVAN) : Sir, may I place
the information before the hon. House
proceeds 1o discuss ? (Interruptions)

MR. SPEAKER :
information.

He is giving you the

sy faad : g oqr §E A
JTAFTY T FFAT § ITF! |

WY gz fagrd awdst (aATAYR) ¢
R M JEETY R zArQ Ay Ww
fafreer & e qraAgd g &d
Y gAY a7 ;I

oY vy forRd . weue WA, AIORY
yaafs & & fasg geng @ AW E
fagrag qar FAT =z -

“That this House disapproves the
unconstitional act of the Governor of
Madhya Pradesh in not inviting immedia-
tely the new leader of the S. V. D. to
form a Government which only very
recently had proved its majority on the
floor of the Assembly.’”
geney wA1Ry, & a9 @ a6

21 Frgar g ar gEard AR awAT E
T Y g Y gAGIT FAT AT 8§,

QAT & wrog F w1 graeq 78 &

SHRI SHEO NARAIN (Barth) : Sir,
we are demanding your ruling on this point.

el R LK I
 tfe v (70) © #17 O® & 7N

1 R g ag @At g
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ot Aq frmd : AF w7 ag W
AmT fFar 91 3@ o§wE W 9w
FAEGT F1 @qT W A ag«r dr |
FEAT FT W7 gEaey, dNT JEGE I9
Wifes e § & 6 madT w1 A af
feafy &, Ut grog & s w<sg g
2 afqu 7 %1 zfee § W & ot Fwar-
geaqr qrgd F1 W @ g wwlAg
f& et oifawe &1 ot @ " g, 98
FH g fasdt §1 AW T T FAW
fadet a9 #t Mz & afex R gAY
T AT ¢ W 999 ®AF WA
JAAr &1 grary Swgia qgt wfweasa 1
2

MR. SPEAKER :
compliments.

sit g fowd © sarar A€, S
gyoar Ie ¢, ag Fawc Fwar) &
IEFT FIXW FATAT § |

ST Fd &Y gg FaU9 ggi 9T I3,
a1 IW Ay § T F G GA 1] A7 IF
A 7T F q@ fgar 9o @Y W@ 4t fa
FHIR 3T & Arwaw w1 dfFeq #A1 £
arar § 1 wre A% w0 @ e F gy g9
gaqgng afra gz gt Aamf=
oI 9N w9 & FW UF HIEHY oAU
frwam, forw 7 A 21 w1 1 g
& qrAY g frar

wEER N AT fF oW wEe
fifagoaga v ga A g aFT N
& qrT FIAT AEAT § 1 T FH G ANF
o 2, 99 s ga qEweN ® wT &
gafes g § | Jfew g8 7ot & =
T#e7 & g9 fowd Wt e &1 o
T|@ AIA AT g3 & g A A9
FAg §, A wa s qrEl ar w3-
waA & am ar &g fezg qrdy A
FIA1 Tufge, aIfd @ W FRIT W
HI § TU s ®T A% | WA

Very embarrassing

mnM. . (M)

fga & faqr, agna &, ¥ g w@ra
gFEUAr 1T @, @ T T FE@qd &,
afer goeag fegr & 33 & ag wndw
22 ¢ fr shie widf & wgedt H @
fedt Y WM AT weAa & gF & A2 T
1 Srfgd, av & &g g fE s
IR A AT AT ZART A I
fear &, 7z 17 3% faadq it

T MR H A o geng g, %
R g wzng A &1 F@i fagre @
graafa &t T 21 30T FAT A
qgN, AT wed &, cEl g § b
17 g% oY AT 99 HeArdt ¥ agi AN
fawrT 797 & wsger WiT A, T QAT
o1, A AT @, [T emA §, W qga
At @1 ema g, f& g dfawra
F g3 Ag A1, ANTAeA-faQen aqr
3q1 9zAd g¥ ?

iwEt waTew WIg (TR ¢ weget
qEET, ¥ MEAT F TFY ITW qIA ¥ Ay
Tut g Y, 3w & meggzw AN e
T ¥ MAT 77 F1¥ 97 A9 G
g wxEdi 7 ¥ Ao gwz #Y 4
7 g & fr goe o fawg 9T gz
97 2Y WY &, A w7 7 g fafreex
arzw & 1@ 1 &% 7E FARFAT °qré 3y,
Tg e qar &, mifF T weA § gw an
¥ arefas w9t & 7% 0

wtAg fawg : &3 A@AT qeEar
FY 17 g7 A 31 Tz AT ¢ gafag &
q3T 1

A A 97A AT XA F €A7 gAT
ar ? gy wiw fawre A €1 awe-aw
FoTar a@ a1 R gaE foar g@ew
Y A QT gz A AT Trar | I€r
fea wta ot & faftz gur Wl wwE
it &1 mF agT T30 fzemr sy
fawiaw = % A7 @y 14 w@fAw Iy
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fe faegt deamgft dn & o aifeca
FT AT FIT gU AT A WA | A1e g
2 fzar ok qz7 N 3% *1 wfrq
frar 1

R A g ? sar fE o
gAT &, 989 ey ¥ I HIA Ay 5%
#1 zafra & fzar mar sz ga fra nadT
F g qgT 1 VAT FT fxar Tv 0 9A
¥ T wifardiz # 99 X 7g@ I W%
gt 9T faura awr ¥ d3F  Fewrw gATR
F A FY aE ) ZT A A 2| afT Yy
T FIAT 931 AR faum @ A do%
g8 1 & 3t 9§ @y W T4 arv

foz qroga Y arg & fF faum awr
#t d5% g&, 99t g&, N QA e 4,
FfFT e wegg 7 N zifesr gqie
fo #t @twr @ & fag iz A gm
fzar w1z faw awr &Y d3% & wafog
T fagr | 9§ A g A & 97 @ fo=
s &7 9Ay wgr & ST @g aga
gifaa w7 fFar § Mz afz ag @ awg
T HIH FIT AT §&T ' AT AL
SqFT FIA FT WYFT AL 9, 1 ArEHaed
& fau @aw 9974 T q1oar 1 Ay S
qidq oY & g wraraw far {F 7 9q0g
oY WY @1, F9 ag q1E FWIYT W IqF
ANT T LA QT IFA YK GoAY
AN H HIFT GEA AV KA @A §
faa wgr 1 3a 23 qifer gar o o faea
I gEF & WIE, AU e g fw o
w9 a1g ®ga g, W gifewr s
fam 7 gk wgm wTwA £ wifgw AN
# dad @ g& @ 91, AfFT ww Qg
3§ fRd ¥ Y& W1 SN Qe w
faz g1 AR QT g

Ia% a1z ¥ o fae & fag o
FrAT Y 1T WX AF IAET A
T IR AT BAS W@ § wa g
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W} 7 AR I Fgr fF (eqawiA) 77
At @17 2 wgad fawas A F AarAl
FGRR FT AT, ¥ W Hegw A AT
v gR a7 aed f& #¥ wAwr Ay
aaTg 41 A fF 4fE meqer 7 god T@d
A #zgw frar & AT s SR A
Fearar 2, zafAn gar 0@ eufsw &
faers g o & Sf@ DiFc Fraadr qdN
FTAY F1f37 AT I7E werad a7 @A AT
rfzn |

afeT miwr g% qemaa Y @
T ogEd ¥ fadre FTaEwd W T
St a7 wgFA fauraw zw ¥ Aarei &
% A, &4 AN eqg-m-eAz AN
FgT w1 T Ty ogsge & fAw
fear srar, @Y weq gm0 zfer & AR
Tw # AMwaer w1 gfer & mway gar

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : On a point of order. Can we

criticise the action of the Speaker of a State
Assembly in this House ? It is proper?

MR. SPEAKER : No.

SHRI S. M. BANERIJEE (Kanpur) : Shri
Bijoy Kumar Banerjee was criticised here.

SHRI P. G. SEN (Purnea) : That is not
the subject-matter of discussion.

The Speaker of the Assembly is not the
subject-matter of discussion.

SHRI SONAVANE (Pandharpur) : When
the Chair agrees, can the hon. Member refer
to the action of the Speaker of the Assembly

again ?

SHRI SRADHAKAR SUPAKAR : We
are discussing the present situation, not what
was done some time back.

MR. SPEAKER : Whatever it is, he can
qQuestion the facts, but not criticise the
Speaker of the Assembly here, because it is
for that House to criticise and not for this
House. There is no doubt about it.
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ot vy fowd © weaw wdEa, & Faw
dfrzifas gearat ®1 wa @ W@ E, AR
FG TG FT @ E | T@F a1 1 & qoA
TAAY 9T GEATAIG sAFT FT WIE | T
9T AIAAIT 4T€T F 41 AHA1EF & @

g7

Fgq Fx @ a1 f& A7 gzq W
sfagra Y gaugfe &1 7@ g s3%
fasras g7 & 391 & afvgas & I H
nE AF F 991 9A TE 1 7Tg afe-
99 g & wHI @BF JF qier @,
Ffe 7 gAr 1 T A A9-ATHiT A
farta gar WY AITATR & ST A A9-
megfs § 34T & 9% T AT A7 0
(smrqr) T@d sofe 1 gar AT 8 7
FraE Trar wwy AT & M7 faish
Tar AT, @ FE-A AfF g
I AAAY & wOA-AT A, AA-4IG g9
ATF TAr A AT #1 ¥ gug § A
ATEYE 43 gu o nTFTT fAz w1 EA
W& AT ATTIAG T ATH IR IH
THTT FIZTH FIAT T AVTE FT AAT g
T &) & g8 wF %7 w1 1 fF a7 Aq
IFT FAT WA A IAR AR Mg
Fraam fag AT dfaz & Aar nFdT §
fasa & fag ao . afFq &z Y @9 @,
w9 fagm s 7 A aF gd A AR
F+417 Kz F 134T 184 4 97 § faqa
§ 9P w7 femr @ AT qaan e
F@a g g A gl
warq fag & agd sgqrn eNfon saaew
FIFR QA & faar g w94 @ ¥
FF Wi £F 79T 6T 9T OF T W
9z §, 3g¥r qawifte forwnfoat & =
7qr ¥ foreRarfea # I g0 T4 F0
wifgg e ? waT ag fomT ¥ A S
o gy fr gk w7 T afog Tz
& @1 N6 wfeew § 8 afaqr @
$ fagasix o1 famr @ o+ @ e
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Ffezg qigg TAATF AW AY AQT WY
a&n gAY Y agy fZar @Fa ¥ AT 99
F1 A T EFA @ fF w9 goAr g
HEA FAITC | §EA 1 3% IA @) 4V |
g gaiafa it &1 JQ U F |FgT A0
azw 71 wafra Af & Wfgy ar.
TEAT F1 Few fasger @i 91 | wfaw
FIA4T FYT 2 T W Q@ &N ETA
ST Y wfawr 2 T FT @R
1 ufgw1z 2, gz &1 99 z9 F1 qeqAq
qIaAT @ 1 & g2 &1 9%ar § & wwa
widf wyd dger &3 & gfru mdr o
az qr efezr mey g w37 fawa &
gur ®AY A wgAr wmed g, A wn
Zrr v fam fedr 1 wq® qrdf Aar
AT FAAT WA g a4AT T (WawA)
—az wig, usn fgam fae & @war
MEX T A, A0 A FwAT 3 fF R
AT B FJATAT ATE AT 48 93 g A
A3 8, qz N Iefzare # A @ H 9
fagt w1 qarar qrg7 & A1 Fwr ueefy
TIATE 77 AFAT 2 e gR zamAr q¥ar
f& 97 391 &% 3913 & 7 wiwg quev
1 mifaariiz & qgra & ar =, A
& qig e m W ¥ ¥ qgarg g &
zq 7Y 9T af9ar g f& ag far & a4y
Wt qgar & A qreT & 9§ qer gar ?
g & g s ey afaery &)
feAmdt w1 zavar A ady |z g aaifs
A% AR A {7 ®A 2 fF owew ow
17 &, az g qfawiw & faaq wegwre
gawmr vz ¢ 5 aadAT w1 QX A
qIUHt #1 ZYFET weg qrodl & 6
fadsgm wfamr adf 31 wa dfag w1
FgaT ar m AN, WA @G % ¢,
Fyafagt ¥ geyaa w1 fag 2 fe fed)
37 FT AT IAMYR K1, AZAT ® HAA
qreT & TAF G qANAT § AGY Qrm,
THHT KA (AT 7AT B T5F F Qv
faqrT @uT W W Y 1 fauA @wr
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[st 7y formra ]
&z% #Y eafry Bray Frar 2 aamafa o
q foar | Mfaz aroam faz Y & A9
fwar, gfaz A a3 7 fear ) @
e grAa # AFHT & qrey wear faAga
1% 47 fF qIr qreanz w1 ag T4 G50
wee q9 & fav gay  qgr w@fa-weA
T IFT AN IqF Q¥ 77 Afazarw w+T
TEATT AT qT TS q5 & 15 &q0q
e o A gAQ feer wmaw § oem
g # I Al KT OF IH GIART
FEYEY &Y A1 5 Az & oy agaa @
a7 ar ag feafy e g€ § oan
agf | e & ag araan g 5 ag gearad
g 7€ eqara & g fx g E agaT ?
ar gy, a1 4% feafq seaeq g§ & ar Al
FAET FENAT AANTT § FAT AT@T 1 AT
femt a% & fasQn 44, 3@ aw@ 1 A4
st & gawar ¢ fr feega afae &
faqcQta g 1 ©F wer W A I AT
arfgq a1 *4ife faar gwwe aang gawt
ST TG 1YY

wa gg ®40 f6 T9ET F gy S
NAvms &1 frqa gar § ag a1 mfag
Froqn fag # @Ay @ wg § g
2 gay &Y # 3z w3Ar Wpm e
e et feafs gewea aai g !
gdifan gt g€ 7 fe ot for wA A
¥ 337 WY 99 3R A8 s A
a7 AqT Y o7 & fgar oA, AQr
s a7 Srar, faurr @ AN J5F
gare w7 § qFA AT FE W, AE
qRS[ §F qATF T 7 3BT A /AWMAF
¥z I TEY QAT AT FAFT I O
gzt g AT TG A1 X @O 7@
fraza wT wgar g 5 agr 9x wEw
smYlama gz ¢4 & madT @Ew
zAg qaffa § g 2 W& gz A
o A wgr Fo Tvgars | gAY € gATE
MAF Amwe= s whe ), o
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5 Fifar gdaa ¥ gara qay o, A 39
I IgiA Far f@
“The Government of India does not
function as adviser to the Governor”.

a werer wRYew, ALY gWW W ag
AT A 7 7 Z qIATEF A A ¥
#14 & uw #17 A 987 7 F74 § IqA
FTFY fag god wsT gfy-gea ) G918
¥ Aar 1 afwa graTHw AT QAT
ar ey faggs &1 zafy & wgaf
# tam gt <& &1 £ § a1 356 WY
F e oY w7 gz qEr g, Ae-
A% A0F ¥ FIFC F1 T3T K@ AT
SAAT FGAT 21 791 g A% 92 356 °IT
& geqaa wrszqfa F qra goAY WE AN
aear 21 FfFa QAT feafg § AT
Atz 75 2 oF feafy ¥ oaz aow
Afr-dem Y g1z & WMRAT & AR gl
fesfa & He27 qHIT Y TR ¥ wTAT
2 fygar aifreg et za weT F wfa &0
A g7 grAa ¥ q Afqwr § ¥ #1§ <y
T zm e ¢ fr faad wsaeEl a9z
geAATeaT ST ¥ gfafafed) &1 frg=a
T3 & gr Ay frmra awr w1 W -
wgfawEs &1 a1 A3 F97 /T AT FEY
Hfreed 71

AfFT TN AT J g4 I & 5
TR UST ¥ wiATes £ gAg 9T W AL
M At gz A Fga E 5 gw aww®
2y Y 78 2w T TR F-
qaq 29 & ¥ fqu Y gq 4@ =@ 8,
Ny T € & O wrwm e g
e gR agr g 2 e 57 A7 It v
MR WL ww A wfqa
&w fag @ § WX TEHT WY aETEd
afesc 2 @ & fr ag Tow-dfrdes
W g T WA AR ¥ X Fg AWfAR
F1 @ o A A8 1 gEfAw  wEAT
TR w2, AGENET ¥ &9 62 O
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arFaeR 1 fa # faam 1 1 NATgT Aw
fafreer @i g 9 fFr a1 Ad), @
T ¥ 7z a|A, wian & gy § %
AT =Rt § ¥ @ avg #Y wyert ¥ W
Fatr | & grod fadzT w1 g f& 9w
TAAT JATTIE FT AT 7T § 14 gA0A &
TqHT § gAw fon ar frerew fomr a9
feafa ag Sewed gt fe mfag rvam
fag Fo< 7T yeg wAY @7 w4 A
HET H ZTAVE qg €ENFIT FT 9% 9, Al
qT F7 qAZ 3 3G F AT fRFgET zEAI
HYT gAr 2 3T ux 7 N fama T
FA7 =iz 4 | Afwg gaT a7 1 F A
¥ 95T AY A geR @7 a7 @Ay
NEET &, 5N g +1F AN TEST 2
AT 9V W F wwA A7 F o wafaAn
H:T ¥ & F0g00 wIgq 7 W1 99T w9
¥ 7327 #2ar Frzar g & smE grar o
TAAY T & IAFT AIT G | AT AT F19
T FIX, A9 31 FIZTET HAT 28 Fad
NI D Frgedia gy A T A E,
afea v sma & fo& Ay gy 7 s a1
ATEATHAT & 17 wyz A £ f 7z
SEAIa QU 21 | 48 9347 A1 72 & ;s
JEFTT AT ATLTIG AT AT HfA-HEA
TA & For q3FT oA § M gE A7
fr o fir iz 3 98 70z afE e
¥ zeadq foar 2, 086 FEAMIA 3T ST
7gT 9T & AR qgz ¥ T wfaw w
# zafAn yog & Se7 TIAA Foq9H
AR &Y T 9T {7 FER AX | ZAT
qX 47 WIEMEA XA g A HIA A1
FIATAA F FGATAT AEq 1 Ga1 fpar
agtar, wa & am gAY A
wza § e ot o o N =ARRE
AN, FAIH AN AN wwg W, I
& wem aen g fe g & g geTan
T @ g af 3 e fam ooy & A
& g werra & A A Aoz T8 wwar )

LARRILE
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THE MINISTER OF HOME AFFAIRS
(SHR1 Y. B. CHAVAN) : Sir. I would just
like to give certain facts. There was no
occasion for me to give any information
because 1 found that facts were not before
me this morning. 1 can understand the
mood .. the House, and I am very glad that
Shri Madhu Limaye, for change's sake, has
become constructive today.

AN HON MEMBER : He is always con-
structive.

SHRI'Y .B. CHAVAN : The facts are
that as far as the prorogation of the House
is concerned the Governor told me—nornally
I would not have talked to the Governor—
and I hope this hon. House will accept this
position.  (Inirruptions) You may laugh at
it.  You will be only laughing at yourself,
The point is that the Governor was in the
Raj Bhavan.  He was not keeping good
health yvesterday. He has developed some
fever. He has got some trouble. In the
morning the Chief Minister called on the
Governor  and advised him in writing to
proroge=: the House and it was only on the
advice of the Chief Minister. . .

AN HON. MEMBER
Chief Minister ?

: Who was the

SHRI Y.B. CHAVAN : . . the Governor
prorogued the House. That fact the Governor
told meand 1 am conveying this to the

hon  House. The Governor has already
invited Raja  of Sarangarh, Raja Naresh
Singh. . .

AN HON. MEMBER
Chandra Singh.

Raja Naresh

SHRI Y. B, CHAVAN : [ am faithfully
reporting what 1 have heard on the phone.
He had invited Raja Naresh Chandra Singh
to meet him to form the Government at 3
O’clock to-day.

Wl wTe fapt AW gegst
wEITT, W9T 47 HA AT ¥ arerdy
3 ¥ A7 ggaft @ 8, ag aanh w
aE N g T & I9-ged W ¥ W@
AT a7 q1a gt } 617 43 AR quy
& gasaa &1 exq@ia fog azg § fagr
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[=f e el araddt)
Tar g 1 974N v§ T A qrAr & fF gen
7Y & wenara ¥ w30 41 5 wAEAA
& FA7A9A & Qfey, AfwT 92 F29 @
gz geg WY F a7 f wara fr e
agA¥z q¥eaA &1 ARAT AL FC GHAY,
qYTGAT FT aAC A FIAT §, AT AT
g W1 A wag Afad, ifE gw
TIANT FAT T HYATGA T FF F GH,
Afey wrsgar 7 gAF A wAr IE@S
T qYEAA F A1 Y A1T FA AL

MR. SPEAKER 1 understand it, It
may not he clear to you. He has categori-
cally stated that at 3 O'clock Raja Naresh

Chandra Singh is being invited to form the
Government.  Am I correct ?

SHRI1 Y.B, CHAVAN : Yes.
MR. SPEAKER There

arc only two

facts. Forget about the prorogation  now,
| am not mysell a coastitutional  lawyer to
say whether a dismissed  Chiel Minister can

ask the Governor to proroguc the House.
The other fact which is more important an-d
which is the muain  point is that the new
Jeader elected has been invited to form a
Government to-day at 3 O‘clock, (Interripp
rons)

SHRI S$.M. BANERIJEE : Mr. Speaker. .

MR. SPEAKER : I do not think our
shouthing would have reached Bhopal now.
Shri Banerjee shouts very well. Even his
voice cannot reach Bhopal.

SHRI S.M. BANERIJEE
Chavan, Sir.

: Through Mr.

o qza fagrd aAN : geTd
w227, TF AT M FIAT L A AR
qx A7FT TAOTF A F AT A€ H
fad otz ga¥ 21 fr ;7 TAT ARQATE
Y AT | TSATA AN F FE7 F A
T ¥ AR K fr7 £70 K 7§02
R Xy gar TaT | gAE qX EO®
78 w1 fr g qug fam & fag g @
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FigguzaN M aEFQ 2 8 T
qTIZ AT XY AAFD 2, yafag X 9w
1< fagary AT I¥AT

SHRI KANWAR LAL GUPTA : rose.—

MR. SPEAKER : 1 will not aliow. The

hon. Member does not even care for his
leader. When he is talking everytime he
gets up.

SHR1I H.N. MUKERJEE (Calcutta

North-east) : Quite apart from these details,
the fact of the prorogation is there. Proroga-
tion of an Assembly by the Governor is a
very serious matter, with some implications.
Fherefore, the seriousness of the subject
under discussion remains unimpaired.  Whe-
ther X is called at 2 O‘clock or Y is called
tomorrow is a different proposition. The
fact is that the Governor has prorogued the
Aswembly in circustances which this House as
the overall guardian of the working of par-
liamentary democracy in this country has got
to take into consideration.  Therefore, I sub-
mit that whatever effect the Home Minister’s
communication might have, this House is in
possession of this matter and the discussion
should be proceeded with.

MR. SPEAKER
It is a constitutional
Minister who has

That is what I said,
point whether a Chief
resigned can advise the
Governor. I cannot give my opinion on it.
That can be discussed.  We have begun it
at 2 o’clock and we shall finish it at § o’clock
I will give 3 hours. The point whether the
head of a carctaker Government can advise
the Governor to prorogue the Assembly can
be discussed.

SHRI J.B. KRIPALANI (Guna) :On a
point of information, Sir, who was the Chief
Minister who advised the Governor ?

MR. SPEAKER This can be raised in
the discussion. There cannot be two Chief
Ministers at a time. There can be only one.
The Chief Minister who is heading the care-
taker Government continues to be Chief
Minister till a new Chief Minister is sworn
in. He advised the Governor.

SHRI J.B. KRIPALAN]| : Can the head
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of a care-taker Government advise the

Governor on an important issue ?

MR SPEAKER : That is exactly the

point to be discussed.

SHRI P.G. Sen (Purnea) : the Home
Minister has said that the Governor is going
to call the Raja at 3 o’clock. So. what is
there to be discussed ?

SHRI C.K. BHATTACHARYYA (Raj
ganj) : This motion seeks to disapprove of
the conduct of the Governor of the ground
that he has not invited the Leades of Oppo-
sition to  form a Government. Thc Home
Minister says, the Governor has called the
Leader of the Opposition to form the Minis-
try. What is thc meaning of moving this
motion now? You give your ruling whether
this can at all come after what the Home
Minister has stated. | submit this motion
cannot come after the Home Minister's
statement.

SHRIMATI  SARDA MUKERIJEE
(Ratnagiri) The situation over which the
opposition were cxercised does not exist any
morc. Are we going to have a debate on
constitutional technicalities in the House ?

MR. SPEAKER : The motion says :

* -the act of the Governor of Madhya

Pradesh in not inviting immediately the

new leader of the S.V.D...."

Having taken up the discussion, you
cannot stop it in between. The House can
discuss whether the head of a care-taker
Governor can advise the Governor. That is
why I reduced the time. [t will not go on
for the whole day. 1 appeal to the hon.
members to bc briefl so that we may finigh
it by 5 Oclock, Therc are some amend-
ments.

Motion moved :

“That this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not iaviting immedi-
atcly the new leader of the S.V.D. to
form a Government which only very re-
cently had proved its majority on the
floor of the Assembly."

SHRI S.M. BANERIJEE : I beg to move

That at the end of the motion, the fol-
owing be added. namely :—
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“and recommends to the President to
remove the Governor” [6))

SHRI K. LAKKAPPA (Tumkur) : I
beg to move

That at the end of the motion. the
following be added, namely :—

~and requests the President to recall
the Governor of Madhya Pradesh”  (2)

SHRI NATH PAI (Rajapur) : I beg to
move

That at the end of the motion, the
following he added. namely :—

“and of prorogation of the State
Assembly and recommends to the Presi-
dent that the Governor should be recal-
led forthwith™ )

SHRI GEORGE FERNANDES (Bom-
bay South) : | beg to move
That at the end of the motion, the
following be added, namely :—
“and recommends to the Council of
of Ministers to advisc the President to
dismiss the Governor forthwith,™

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : | beg to move

That at the end of the motion, the
following bc added, namely : —-

*‘and recomunends to the President to
dismiss the Governor at once.” (5)

SHRI RANGA (Srikakulam) : Mr. Spea-
ker, Sir, there is nothing else to be expected
of the present Home Minister, It certainly
stands to his credit that he has brought the
institution of governorship into disreputc
and contempt. Some time ago, last time
when the Madhya Pradesh affair was being
discussed here, I said that the Home Minister
was becoming the hangman of democracy.
Both go together in the light of what has
happened and what is happening today.

During those days we were not discussing
Governor at all because the Governors as
well as the Chief Ministers belonged to the
same party, Another very strong rcason
was that at that time the Home Minister as
well as the Prime Minister used to take
themselves morc seriously as the custodians
of democracy and the Conssitution. They
used to try their  best to behave as the
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trustees on behalf of the people in order to
sce that these various institutions that have
come to be established by our Constitution
are helped to discharge their duties and their
prestige was maintained.  All that has been
given the goby by the present Home Minister.

He started his career from Rajasthan, his
career of showing disrespect, evertly or cov-
rtly, to the Constitution and bringing down
this institution, which  we thought at that
time—you were also in the Constituent
Assembly, Sir —would be kept as an august
institution, in to disrespect. I need not go
into all the details.  He triecd to allow the
same sort of game to be played in Madhva
Pradesh. At that time also this House had
to intervenc in time and then it was that the
S.V.D. leader came to be invited to form the

Ministry. Then also the House was proro-
gued. There is an evil genius there. 1 have
no objection to their continuing their  alfec-
tion for him because he has been one of

their velerans both in the Opposition as well
as on their side.  Therefore they are very
much attached to him.  Bat that should not
be a reason that thev should allow themselves
1o be deflected from  their duties.

My hon. friend. Shri Kripalani was ask-
ing, who is the Chief Minister who has the
right to behave as the Chief Minister. Once
a Chief Minister resigns he has supposed to
perform one other duty as he takes leave of
the Governor.  This  convention has come
from England. We have been trying to
observe it. There certain breaches,
All those breaches were due to the bad
advice of my hon. friend, Shri Chavan, His
one and only duty while taking leave is that
he could advise the Governor whom to call
to take the oath of  office as the Chlef
Minister. It can be argued by some people
that he may give the advice but it is for the
Governor (o accept it or not.  But the other
part of it is, how could he give that advice ?
He could give that advice only on the basis
of certain  facts. One ol them would be to
name  the aceredited leader ol the established
majority party in that legislature if that s
already clear. It that has already happened,
he need not have any doubts at all, he can
give the advice and the Governor is expected
to honour that advice.

were

Beyond that, he has no other advice to
give, no other power to exercise, except to
that extent that he is asked to be a Kind of
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care-taker ; therefore, for three days papers
for formal orders are put before him for his
signature ; nothing more. Now, here is my
hon. friend who volunteers the information,
either by himself or through others, that it
is the retiring Chief Minister who had
advised the Governor to  prorogue the
Assembly. The Governor has no authority
at all, no moral sanction, to accept that
advice, 10 act upon that advice and to depend
upon that advice amd, to that extent, the
advice that has been given to the Governor,
covertly or overtly as | have said advisedly,
was unwise, and unconstitutional.

My hon. friead wrnts us to believe all
that he said and when some of us were not
inclined to put so much faith in what ke
has said-—of course. we were not prepared to
dismiss what he has said outright-—he said
vou can laugh as you like ; it is not that.
But  my hon. friend cannot disclaim
the fact and the fact is that the Home
Minister, whenever necessary is in con-
tact with the Governor. May be, accor-
ding  to the kind of constitutional
miasu the Home Minister is not supposed
to be in touch with the Governor at all, but
in actual practice the Home Minister is
generally in touch with the Governor,

SHRI SURENDRANATH DWIVEDY :
The Governors are in touch with him,

SHRI RANGA Yes, the Governors
are also in touch with the Home Minister.
How long can we go on deceiving ourselves
in this manner ?  How long can my hon.
friend go on asking us “Pleasc accept my
words™ ?  Now, words they are . quite
right——word which is open, word which is
not open, word which is tied to the apron
strings of the Governor and /ce versa. They
are words all right. But I am prepared to
accept a word which is open, not a word
which is tied.

What we have to examine is this. Has
this Home Minister been behaving as a
trustee of this Constitution and not merely
as the Home Minister of a party-led govern-
ment ?  We want him to behave as a trustee
act as a trustee, rise far above the moment-
ary interest, good or bad, real or imagined :
because, he may imagine that something is
in the interest of the party but really speak-
ing it may not be in the interest of the
party at all ; he may imagine the intergst of
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the party may be going this way or that way.
but that may not come to be true. But he
shoulid rise above those interests and then
look at those problems as a Home Minister
is expected to do. That is why the Homc
Minister occupies a very special position in
this government, in any parliamentary
government for the matter of that.

But there is a Home Minister who has
not risen up to that standard at all. Flc has
been bringing it down and down and God
alonc knows to what level he is going to
bring it down.

The whole of the opposition was enraged
and shocked with the information that was
given to us this morming so suddenly and
I began to wonder what might be the
attitude of my  Congress friends. Not long
ago | was also one of them. For many
years 1 put up with many of their bad things,
as they are putting up today. Onc has got
to do it as part of party life ; there were so
many good things that I put un with those
bad things.  Yet, there were occasions when
such bad things arc done by any one of
their Ministers, we used to have the courage
in those deys to rise in our seats and pro-
test against that, even when Shri Jawaharlal
Nchru was the Prime Minister. So. I was
hoping acainst hope that there might be
some body among them who would suddealy
get himself stung by the prompting of
conscience and  protest against it. It is
because of that hope and that confidence also
that I dared this morning— Sir, you were
witness 1o it—-10 appecal to their conscience.
Is therc any wonder at all, fortunately for
our democracy but unfortunately for this
Home Minister and unforturately for the
Governor, there was one member who rose :
but thcre were many reany more also, sure
as anything be:ause I had previous experience
im that wav, who wanted to get up.

SHRI D. N. TIWARY (Gopaigan)j) :
He is the Secretary of the Congress party.

SHRI RANGA : That is why I say
there must have been many more. It happens
like that in any gathering. Those scveral
members were also stung by the injusticc of
it all, by the unfairness of it all, with the
shamelessness of what is happening that they
supported him spontaneously. even silently,
and yet even that silence was eloquent, so
much so that the Home Minister was
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prepared to respond to that silent vet
cloquent protest that was made in harmony
with Shri Venkatasubbaiah's spoken word.
That is the way Parliament should function.
This Parliament has ccrtainly functioned
today and 1 feel honoured to have been
witness to this wonderful exuberance and
exhibition of the conscience of this party as
well as of the whole of this Parliament.

But 1 cannot excuse my hon. friend. the
Home Minister.  He nods his head. He is
satistied with his power.  He does not seem
to realise the seriousness of the blunder that
he has committed. May be, because during
those days when we were witness to similar
scenes in  this House, exhilarating and
exciting, he did not hive the good fortune
to be present here or mayv be because he was
brought here in order o save us from the
cncmies abroad, he has taken it into his head
that he should sce an cnemy in every non-
Congressman in the whole of India though

he has not had the strength to fight our
cnemies abroad. He scems to be using the
unused  powers that v.ore  given to him

against those non-Congre .anen who may be

nas committed this

there. That is why he

blunder.  Personally 1 'ike him very much.
I'hat is where my tron e also comes and
that is the beauty o the parliamentary
system, Man to man he is one of the best
but as a Home Minister he is one of the
worst.  Therefore I would like him to take

For God's sake do not touch
They are like the electric

give yoa shocks, They
arc vour instruments, it is true, but trcat
them caretuliy, honourably, decently other-
wise they will smite you and will smite us
also.

this warning,
these Governors.
instruments  which

SHRI C. C. DESAI (Sabaskantha)
These Congress Governors are like snakes
in the grass.

SHRI RANGA What arc these
Governors ? My hon. friend has brought
this Governorship into the discussion. Wha

are these Governors to be 7  Arc they to be
the nominees of the ministry which is in
power everywhere 7 | am not in favour of
it.  They ought also not to be the nominees
of this party in power. No ; it is dangerous.
Kindly imagine for yourself. 1 need not
go into details. Therefore, from now on
at least see to it that these Governors are
not ex-Congressmen or present Congressmen
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or Congress Ministers, because as my hon.
friend, Shri C. C. Desai, is suggesting, the
feeling is growing all over the country that
these Congress Governors are acting like
vipers or cobras in the grass ; you do not
know when they would hit you, poison you,
destroy you. Do not allow this feeling to
get the better of our affection for the institu-
tion of Governorship. We want this
institution of Governorship. Please do not
allow this atmosphere to grow to such an
extent that people do not want any institu-
tion of Governorship at all. Please also
see that they are no longer chosen from
among Congress people alone.

Here is this gentleman, Shri K. C.
Reddy. Healso is an old friend of mine.
We were together in the national struggle. 1
went to aid him in our struggle against the
Mabharaja those days. He was also a labour

leader. He was the Chicf Minister of the
Statc and a Minister herc over a long, long
time. He shouid have left much earlier,

but he would not. Then, in the end, anvhow,
they thought that they had found a very
good job for him, a very good responsibility
for him. 1 also felt happy because I thought
really that he would make an cxcellent
Governor in the light of all the experiences
that he has had, even as a Chief Minister.
But now [ pity that Governor. | am
extremely sorry for my hon. friend, Shri K.
C. Reddy, because he  has been turned into,
what should 1 say, a letter without an
address. Hce does not know where to go,
in which way to turn, whose advice he has
to seck, how to behave, whether to go to
slecp or whether to remain in bed.

Hc has been put in an  unenviable plight
of having to say to an e¢x-Chief Minister, to
the chosen Icader of the S.V.D., and also to
Rajmata that he cannot meet them. He is
a very chivalrous man. 1 have known him
so well. And my friend has robbed him
cven of that chivalry with the result  the
poor man had to send a message to Rajmata,
“1 cannot meet vou Mom.”" What a shame.
What a degradation to which the institution
of Governorship has been  brought on the
advice, on the dictates, on the expressed or
un-cxpressed. spoken or unspoken wishes of
my friend the Home Miuister. This is not
fair. Pleasc, for God sake, learn to deal
with Governors, honour them, trcat them as
hu cotigs, as  dignitied people, and also
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help them to discharge their duties with
dignity, with decorum and becoming of the
Constitution and also of the State Govern-
ment.

SHRI P. VENKATASUBBAIAH
(Nandyal) : Mr. Spcaker, Sir, today, 1 would
like to make an appeal to this honourable
House that we are discussing a very impor-
tant constitutional issue that will help us in
preserving the parliamentary democracy in
our country. When this matter was brought
up in the House in the afternoon, 1 rose to
express the feelings of not only myself but
of the party to which | belong. 1 echoed the
sentiments and the decp concern expressed

by members of my Party to which I belong.
SHRI RANGA : Very good.
SHRI P. VENKATASUBBAIAH : |

must congratulatc thc Home Minister for
he has demonstrated that he is the Home
Minister who upholds the dignity of not only
this House but also upholds the parliamentary
democracy in this country when he said, *‘1
am in the hands of the Housc. 1 would like
to be guided by this House.”

After all this, I am very much pained to
to hear from some hon. friends in trying to
cost aspersions on the Home Minister. That
has pained me much more than anything.
The Home Minister has stated categorically
that he has not sent any advice to the Go-
vernor and the Governor has acted on his
own according to the circumstances prc-
vailing. But here, the Opposition parties,
in their ever-enthusiasm, are trying to secure
a debating point rather than disccussing
the  constitutional propriety involved in
this,

The whole matter, as Mr. Madhu Limaye
has correctly put it, is not the prorogation of

the Assembly, the propriety or otherwise
of it, whether the care-taker  Chief Minister
has got a right to advise the Governor to
prorouge thc Assembly—it is not germane
at all to the present problem—but the pro-
blem is very simple.

SHRI J. B. KRIPALANI: May I tell

you that that is the question ?
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15 hrs. a4 Constitutional expert nor a lawyer;

1 do not know anything about

SHRI P. VENKATASUBBAIAH : Pleasc
allow me to speak. The whole point is
whether the Governor has acted in a consti-
tutional manner when he did not heed thc
advice tendered by Mr. Govind Narain Singh
in calling upon Raja Naresh Chandra Singh
to swear him as the Chicf Minister as he has
been elected as the leader of the S. V. D.

This is the crux, this is the point, which,
in my opinion, has to be discussed dispa-
ssionately in this House. As you said, we need
not now go into the point whether the care-
taker Chiel Minisiter has got a right to advise
the Governor.  In my mind, I strongly feel
that there should not have been any occasion
to have a ccretaker Chief Minister at all.
That is the point under discussion. Therein
the constitutional propricty of the Governor
comes in.  That is the point, to put it in a
nutshell. A point was raised whether in this
matter the Home minister has got a hand in
advising the Governor to act in this manner
or that manner. Under the Constitution, the
the Governor is appoitned bv  the President
and he has been enjoined under the Constitu-
tion to perform certain duties.  The Opposi-
tion have imagined certain things which have
not taken place. and that, 1 am afraid. clouds
the entire issue. So. 1 would make an
appeal to the hon. members. cspecially to  the
Mover of this motion. that bringing this sort
of a motion is not \cry appropriate to this
very important occasion when we are holding
this discussion. So, this is the point. There
has been an instance : when you laid down
your office as the Chief Minister of Andhra
Pradesh, you advised the Governor to swear
in Shri Brahmananda Reddy as the Chief
Minister though Shri Brahmananda Reddy
had not been clected by the party mcmbers

then. So, this point has to be borne in mind
when we discuss this situation which has
arisen in Madhya Pradesh. Shribrahma-

nanda Reddy became the Chief Minister and
you continued to bec the Leader of the Con-
gress Legislature Party for some time. This
is the point which T want to bring home to
the hon. members here, whether in this res-
pect the Governor has acted in a manner
that is in accordancc with the Constitution.
With deep regret I have to say that there has
been an impropriety on the part of the
Governor. About the other matters that
follow, these are things on which 1 am not in

position to say anything since I am neither

constitutional proprieties, whether the care-
taker Chief Minister has got a right to advise
the Governor to prorogue the Assembly.
Here the only point is this that, whatever
may by the political complexions in this cou-
ntry .. (fnier-upron) it is the duty of every
one of us who believes in Parliamentary
democracy to uphold the Constitution and the
Parliamentary democracy, and the party
aftiliations should not come in our way.
This is the point which | wanted to impress
on the House, | would like 1o say this.
1 am not tendering any advice to the Opposi-
tion because 1 am not competent to do that,
but 1 would also appeal to the Opposition
that they should also realise that some of
those acts or some of those things that have

been done by their parties in  power should
also be in consonance with  the provisions
of the Constitution. [ would feel very

happy if any one of those Opposition members
gets up on that occassion and criticises their
Ministrv's or  their Government’s action; 1
would be only too happy on that day and 1
would congratulate them. In fact, | congra-
tulate them in advance in the hopc that they
will do so. Every one of us should try our
best to uphold the Parliamentary democracy

in this country.

SHRI S. KANDAPPAN (Mecttur) : In
cflcct. the hon. Member. Shri P, Venkatasu-
bbaiah. is supporting thc Motion.

Y AvAe cm WAy (NarA)
geqsy A7, HeT JqW & jrAAg
TFTOA FAIT F ATAT X qry A Ay
qrarg o wy fAa A Az ® AmA aw
frgr 2 & 79 &1 Agda F & oy
axr o g frgw D At ¥ oweT g
qug MY gy 77 TrFAUAY & G4 &
it ¥ g7 uza ¥ 39ig g Al @z
qr7 ZAT AT 97 7N X afy w7 §
fir gq 7 T8 T FAY A ofr

15.06 hrs.
(Mr. Deputy-Spcaker ‘nthe Chafr]

f=g wraTm w1 v¥EgT & Y-
T w1 gY, Wid qurw & X9 7 37,
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[+ Ir=re w7 S
AT A% FMA F TAITNT F I AR
fagre & wsamra #7 2, waar Ay vuzg
F weqqrT AT 2, AT § ww TTH
N Mg gEIT AL TWF FIER
USTAIAT F 51 57981T fFar 2 7 20an
QUG F aq § 7Y A0 2, Ag AT
7 e & 74 woft ) AT dwaz QY
T A9Y¥ 3T 3T qTAG | AT 7T W €T
fad® & weama wzrag A wgwm fEar
Fg F W f3qe F avaeq § wear TA0
@I

2T AT ARG TN ATIW
UFEQTT F T W gAT qF F T
TIA A 184 gzeay Y fawr aar § fawa
F |rq 92 g2eg 1 AT IF qai 0 FreAT
w1 & UszafT F Fraa qqAT qEA1 ATFT
g T A, N N AFEATT F AU
wREa y ag oy fr S 3@t F oevw
Sertzars § & 9 &1 fawar v adt @A,
Wz aw ¥ qgr ™ oAfAmuzw A0
a7 fear w4t 4

ot oft §zge A T fF Az w8
Fifezz guam saT ALY &, feg ag w1
YT A <7 [T K Fgr fx w7 {7
AW T JET FAY YSAQIA FY HIE qATR
AT & A TIGYIA HAEG FT IY TEIFIT
&T A1 Fifg7 | feg qar@ AT e F
aeq a7 § WX gaqd qgew wedr o,
Ffeew AW tag, S« 37 F 919 qIT W/
agwa a1 W IT K q@@ qmn fe 9T &
A& @m gew, Y feafs ¥ agwa
A g0 N T dorg F Tsawra wgvay
w7 qerg &Y Y f% fawr aar W #
T /I IT R W oqrAr FH g
o1 fl 9§ "eg g3q ¥ fag qrgw A
AT AT AT 9T A HATET ¥
MFRATIFH AL E N ® F 7
Aar T AR fag & 99§ W9 a9
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fzar AT, 571 qrea § TerTA wAT
FT Fqsq 21 AT & fF 95 37 A w;wrg
fzrd oY 37 A1 Aar afggEw FAN
T i A AT A A A w ATy ;L
ars Afrfas afF ¥ gAY Bo@d
ML w7z = Fofw fae 3 gaw
Frg A gy o 2feay frr o@v gevm
qrar 2, 37 21 w77 frd qrf AR
-1 {7 & qvwr fran AT & aw
oA gfanea aad ¥ 693 a9 1 TRy
FI

A FEY Fro@AAT 17 2 fE ozmam
TISATIA FATT FT AT FF A KA
qe A rar 2

# g 741 WzAT § 5 2w wg|
ZF YT THE 3 F2AT & T gm @EmaQrw-
fae # 1| Afda gewara-favaaar &
g & H T w4 - dqfgema Sy qar
2az R Aw % tAr 30 & aty afasma
T ITNT vF g7 {7 F gy F ;Aq g,
R ar: g9 fag #wa qw av 18 fam
wfast gz fr aed | e segAfasa |
st afgarr 7o & AT asr & 3" 1 Su-
oy v 37 gaq far Y R ag w2 AF
dw g ?

fogm =Y WAt % wex wsawre
AENRTT FT MEWN, Tiegqra #) gfassr
M7 37 & ar % wfawer ag Ifaq gd
| |8y § W1 3W & T weAul 1 St
Ates WAl awwad  gal 99 A
ag7 & famg fau 197 # ¥ ©F
frta oz arfe fom & o agad @
ag TS WA § agY ag g wrfegy ) e
& qm agHa & ue faam e & @ W
g gt ey 1 gRru A dfqwrT @ 9w
] w7y 160 farg wee @ f& Toga
wRr @) g5 fat aal ¥ ¥vr ¥ ww
A =1fg
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SqTEqe WEvEw, wiir 160 faege
T & 1 TAAT AT S AT § A€ qE
afgr wrdgmara ®» ¥ X 5 g
A & 919 977 & GIEG] FT GGAA & AT
FfY 2, az g 7T 9T § g4 TEH @AY
Fifzd, az fama g9r § 1 /7 21 qFA
¥\ F S AWz ¢ o oy s
oY T FY FFT 7 FIAT A H USTUTA]
A% agur faar ar ¢ agr 3 9TFT @A
fzar a1 fr azaa fog & 70a 2 ATt
F a1y 7 2, oy frorg fagrg oW R
23 Afgr 57 7z @ fread 2, o
TSI B AT FIT AN Ay qfaw
afy gz g0z AT 3T FF g A oY
Az aaz & faquw &, w9 "a17 F
fer=TE ST T qEQ G F A4AT 7AW
FaY far ? & wraar svgan g & aqr wew
W & 1A F T TAIZ F G F W
T &H Orar 2 gr A8 R 27

9T dfawre aa7 o7 @@ qIAIIT ¥
T T am Y g 4 ey zEay
zafam ez 3@y frar aar a1 fr qen
weft 7 fF g7 gar safa iAr 2, zafan
HA7 TrSAqIA F1 W A1 2 AT QA &
At ¥ 39 gaenm § WAL §37 g AFAr
2 AT X N1y ¥ FAE dF AT ;EAT R
wafan oz A3 feor mar f& F grer
FAAA frar war A grEd A qEAT
fage 211 3z g1 wAAAE §Ted &
Ay Fe AT A T 366 F O HAGT
faeaz Iy midt 2 wfafas a0% & ar
SATAT F WA 97 9227 F W37 I
F94T & a1 T IFA z@A & f40 qzf
Tsgmia w2 A1 F ) afws am gz o
& fir TeaqrAl & TFAFFE K1 IET
gfgga § a7 &1 0f & uwefa &
erftasiz §Y 2 srazar 1 wE {4z
syaeqr zafan A § i ¥z gr0 w4l
M azeafsam A7 7 A § @i
FE FAT T
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o g WY & fE& gRy @Wg q%
TEACIAT & ATAC H A FI Iq qGH
Agt 9T Y A &, AT 4 WAY & Ag
fezr 73 & fr ag a=mg gad A8 @ @,
Y w19 SRR feqr § cafads @
fomr 2 wafads A g a7 R
77 dfqur & g 9v @ @ar =ifge
7: 9g7 wrawms & zafaw & emewr
eard gq 1T AYar aigar g & edfwo
TEE T F At fanig faar a1 #ar ag fagg
T 13T F F99 FT fear gy @r
217 gaFr ¥z fzar agr o9t fF ¥ gEwr
arder Y oAw 77 1 afz gz wex ag
fwar A1 & sraqr aFar g f& € 160
FT 747G FAT 5371 § 1 A4 qq 9T
T qEET F amy gy v qfifeafa
or 7T @) 2 Sic fag § fa e|d) 91
qe&z der g Al

fr aq feasdfr saarcaaaizan |
AqFd gaearfy asar Aeavgrg o

A% |U TSAqTT mEtam e
srerafy mRYTT €Y ST AT AT FTafae
a1y fafrezed &1 E ¥ g7 9 genE
¥ # a1 geg Aol IAR A ag 2y 4,
IR AAR P ew 3 A TR o gy
frar # 7z Afaer & oY7 oiwed sy
* 5 fantag ¥, g% ey famr &)

g ¥q7rET qFEdT &7 FAA P
a7 fram aar g A A AT FWedwe
qFA%E AT 7AW wAT Y Afeq ow
faura g ;g 2 aR afqz a1 3@ ©
agwT 71, Afay 7 gru aar 37 faar @
AT 9z AAT 7 9 &7 qegare ¥ fawy
F1 71 F gz qa 71 &, =T W9 q1q
feraies a1 zAaT 14 & &z o Ay
TavraT maAdz eafor  awd ) yar
AR A ey faww @ & wgeaw
77177 3 M frar & @z 9 & awwe g
Ju 347 @9q a%wi.wﬁwg% Tt
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[t srerra T at ]
2 f& 3% fauqrr g ® wmfag &
fear 8, wzad ®Tfrar ¥ 97 fm
T AEY AN AT FAUIF TIAAZ A
T quF 7 ardt 20 Afsw w7 fram
FAT A B, T AV AT AGAT ATA
qrdff 1 w79 A7 F A Far2 B XX w97
¥ Q%1 797 7 fgrar ®T ag w0
# frafy #1 sexma w7 2@ g, AF AN
g

qz¥ A7 gz iy ¢ PR wsaTA
"EvTa o7 FAreen AF ALY &1 OReg A
¥z axw & e qegan g & 5 wsa-
crfar & eqreeq g€\ JA F 19 BF AT
ar war & 1 7z edy W @z p oz
qEEd A A AT 2

SHRI M. L. SONDHI The Home
Minister has sent some miracle medicine ?

st wrra v s . oA mfer
qeqg A &, & gfer ¥ T go &
FzA1 T17AT ¢ 6 vemare A frgla &
fag aral & @ gwr fay a7, IR
fao n® dEew w9 fem N afay
fag o fafy fatraw g, adtsa =g &
q& sarardia 2 aar sg@ AW g
ag wisfaa At 2% F arg-ary gl
 vegafa ws Ay F qar fawT
AT 9T FE F AR F N FAR T qFAT
g

w=r & & Fgavavzar § B wer w3q
* TeaqTT WARRT A 0% qIT AA afew
A & N w7 wAdwfrE w1f fear 2,
IANY o fan gvea aifew gaArw Ao
it o searg AR fer o famd 7 duw
foar &, 3a&r & z37 @ qAgT F@OE )

MR. DEPUTY-SPFAKFR : Now, Shri-

mati Sharda Mukerjcc. | would now request
hon, Members to take not more than ten
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minutes. We have hardly | hour and 45
minutes more left.

SHRI SEZHIYAN (Kumbakonam)
We can extend it till 6 p. m.

MR. DEPUTY-SPEAKER There
will be no extension.

SHRIMATI SHARDA  MUKERIJEE

(Ratnagiri) :  As I said earlier, in view of
the developments which  the Home Minister
has made known to the House, this dcbate
seems rather more academice than real,
because the situation has changed. Of course,
it may be of some help so far as the Opposi-
tion Members are concerned for future
guidance.

I think that it is just as well to remember
that in essence, in the final analysis, the
responsibility of the government of this
country rests unquestionably on the Central
Government. Can it be denied that the
Governor holds office at the pleasurc of the
President and that he has certain  responsi-
bilities to fulfil, which responsibilities he
derives under dircction from the President 7
Is it the suggestion of hon. Members that the
Governor is just passive agent ? Is that the
suggestion of hon, Members ? When an
unusual situation decvelops, when the con-
stitutional machinery breaks down, the
Governor does assume discretionary powers
which are provided by our Constitution. And
what is more ? The  Constitution also lays
down that his actions cannot be questioned.

We are having a federation in our
country. If hon. Members question this
federation itself, then I can understand their
objection. But as long as we have a fcdera-
tion and the responsibility for the internal
and external security of this country rests

upon the Central Government, it is no use
saying .. ...
SHRI M. L. SONDHI : Is the Indian

border in Madhya Pradesb ° I thought that it
was in NEFA, Ladakh etc.

SHRIMATI SHARDA MUKERIEE :
I referred to internal security also. A law
and order situation can arise anywhere, and
it can arise even in Madhva Pradesh.
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SHRI RABI RAY (Puri) : Law and
order is a State subject.

SHRIMATI SHARDA MUKERJEE
The final responsibility for internal security
does rest upon the Central Government. If
my hon. friends cxpect the Central Govern-
ment to absolve itself of that responsibility,
then they will be the first to get up and
accuse the Central Government of not carry-
ing out that responsibility.

AN HON. MEMBER : Law and order
is a State subject.

SHARDA MUKERIJEE :

When there is a break-
machinery, what
Government  to

SHRIMATI
I understand that.
down of the constitutional
do they expect the Central
do ?

A situation has arisen where, according
to the fnformation that we have reccived
from the Newpapers, certain Members had
defected from the SVD. (iarerruptions) My
hon. friends opposite may probably know
better who has defected and who has not.
We get our information only from the news-
papers. Therefore, a certain constitutional
siluation had developed.  Without having
the patience to wait and see what was going
to happen, they immediately got up and said
that the Governor had not acted rightly and
that the Central Government had unnecessa-
rily intervened. Should they not have had
the patience to wait and sec how the situation
was developing ? Are we in a position, sitting
here, to know  what situation prevails in
Madhya Pradesh, how many people have
defected, how many people are likely to
defect and what constitutional situation has
developed ? How are we to determine
this ?

So, the Home Minister said that there
was no point in rushing with that and that
meanwhile he would get some information
and share it with the House, but the hon.
Members were wnot prepared for that but
they wanted the debate to start at 2 p. m,,
ang we have scen that this debate has proved
premature. That is my only submission

SHRI NATH PAI It has saved us

from a debacle of democracy.

SHRI KANWAR LAL GUPTA (Delhi
Satany 1 have just received a telephone
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message from Bhopal that he has not been
invited for taking the oath.

MR. DEPUTY-SPEAKER : The Home

Minister has given us an  assurance.
-nrerrtiptions)
W EFTETT T A g 9t

gy Nar7 § AR g g, a9y ifs &
F A # gar &) gR qarr qar & fF
T ATATE T A G AT HIA AL
& faex & faq gomar mar 20 SR
fafaedy aart & st g JF 2, =@
MR gaar g g AN A
e AT A &7 g Fq04GT 97 "
Mraasrag fEFe o & 1w
NEgam T & 5 S sa-few &
fero amar war &

SHRI1 Y.B. CHAVAN : I would like the
hon. Member to understand what I said.
U still want to say it again. I said that the
Governor had invited Raja Naresh Chandra
Singh and when he comes to see him, he is
going to ask him to form the Government.
I did not say that there was going to be
swearing in at 3 O'clock.

it wareTe gon ;A fafreey qew
a @t ax 1 aag feqr ar AR ww A7
aw 7 a9 faaz 3y 1 §, Afea

ATATE & g A7 A w7 gwar g 2
78 Y gog T § 7 A% *Y A7y fea
EIR G &

MR. DEPUTY-SPEAKER : The Home
Minister has made it clear that he will be
invited and then he will be asked to form
the Government. Now it is not fair.
‘:nle'rruplvoru')

SHRJI SURENDRANATH DWIVEDY :
Our friends should not be perturbed, because
already there are demands for the recall of
the Governor, and once the Home Minister
said that he was seeing the Governor at
3 0 clock when he would be asked to form
the Government, we should wait.
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MR. DEPUTY-SPEAKER : Mr. Dwi-
vedy, the Home Miaister has clarified the

position. His message was, as I have under-
stood him, that he would be invited and
later on, he would be asked to form the
Government.

Shrimati Sharda Mukerjce, you please
conclude. 1 terruprivng)

SHRI SEZHIYAN Mr. Deputy
Speaker, I rise on a point of order. If you

go through the record, when the Speaker

was here .. ivrerruptions

MR. DEPUTY-SPEAKER : 1 know, I
was here.

SHRI SHEO NARAIN : Sir, I also rise
on a point of order.

MR. DEPUTY-SPEAKER : Mr. Sheo

Narain, | shall listen to vou. (intcrriptions)

SHRI SEZHIYAN : If
the record, the hon. Speaker made it clear
that the situation had changed and that at
3 O’ clock the new S.V.D. leader would be
asked to form the Government. (taterruptions)
Now, please ask him to honour the word
that has been given to this house.

you go through

MR. DEPUTY-SPEAKER : Have some

patience. Let the debate go on till 50O
clock. Please wait.

SHRI M.L. SONDHI But let it be
clarified.

MR. DEPUTY-SPLEAKER He bas
clarified it.

SHRI M.L. SONDIII : We must develop
somn: procedure. It is now 3.20 p.m. but
still we do not know the correct position.
The other day it so happened that at the
time of the Budget Spesch the hon. Prime
Minister came five minutes late. What is
all this ?

ot fra A : ITsTy wgiaa,
N q1E wE gE ¥ wa 7 fea-
®TT IE G G £, AT 9T 59 I @
foar aarr | g & gYw fafiezt qrga
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HTAAT |

MR. DEPUTY-SPEAKER So far,
every hon. Member of this House has said
about it. And once the 1lome Minister has
given some information with a full sense of
authority and responsibility, I think that we
must be guided by that. Let there be no
more questions raised on it.

The time
3 0’ clock,
So, let

SHRI J. B. KRIPALANI
3 O' clock is not relevant. At
the Governor might have fallen ill.
us wait. You are very impatient.

SHRI S. KUNDU  (Balasore) : It does
not matter; the time is immaterial. The
feeling which we want to convey to you is
that this Housc is concerned over this matter.
| request you to ask the Home Minister to
come again with some additional information
at 4 O'clock or 4.30 and say if the Governor
has called a meeting and whether is going to
be a swearing in ceremony tomorrow.

MR. DEPUTY-SPEAKFR : We have
vet sometime till 5 O’clock. Let us proceed
with the debate now (Jarerruptions).

SHRI H.N. MUKERJEE : Wc can only
give consideration to some matter on record,
a communication which can be creditably
conveyed to the House. What the Home
Minister said is something which is to be
taken as conveyed authoritatively. Some of
us may or may not have got telephone mes-
sages but we cannot ask the entire House to
accept it.  Therefore, if creditable informa-
tion is forthcoming, it is really the duty of
the Government to give it. Let us not try
to hold up the proceedings of the House...
{tnterruptiong)

A WATHTA TN IITETN ARV,
¥ qradta qzen & ghagrs 76 w21 2 )
¥ off £7 a7 ¥ vw wIET B (cwaeAmR)

SHRI M.L. SONDHI : We have heared
other Members; he must be heard.

W AT g o feRr
R FgRgE A K & aut §
T g ax ww ogh g I R
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@t 37 ferre firr, & 9w #1 93 7
AT A 1 (Fawam)

ot frr Ao - 3 A gE X a9H-
F ®Y aXF § w1¢ a9 AG) fagm 9
Ty feasq § wo § & qad¥ €Y g%
¥ s faar @l

ot WITATA A : IAEYH AGITA...

MR. DEPUTY-SPEAKER Please re-
sume your seat. 1 had ruled yesterday when
this point was raised by Mr. Limaye that
this House will not be guided by messages
received by private Members. 1 do not
want to allow anybody to raise a point of
order on the basis of some private informa-
tion - dnterruption: .

A IR Ped © IJABTY AT,
Ff WT 7GR AAY 1T FH FT TATIT
AMrog g g2 A5 @ 11z AT
FXE

SHRI M.L. SONDHI : If the statement
is incorrect, how can you allow it ? The
House was being misled. It is more than 3
O’'clock now.

MR. DEPUTY-SPEAKER : The procce-
dings of the House should not be held up
like this if you want to communicate some
privatc information. Mrs. Mukerjee.

SHRIMATI SHARDA MUKERIJEE : It
has been our sad experience in the past that
when our colleagues have been busy making
ministries, we have had peacc in the House.
If this is an indication of what is happening
there, 1 say that the constitutional machinery
has broken down and we see evidence of it.
We have never had peace in the House when
they were not busy in the State ..(/arcreup.
trons'. | was saying that the constitutfonal
mechinery seems to  have broken down and
in those circumstandes the Governor had to
use the discretiomary powers given to him
under the Constitution.  They stouid hear
me patiently. It is easy to form a Govern-
memnt but difficult to keep it. It is very
difficult t0 Reep a Government: it is very
easy to form a QGéwvernment. {f you have
not got the petience to wait for 24 hours,
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how will you have patience to run a Grvern-
ment ?

Sir, may 1 read out,
what the disoretionary powers of
Governor entail 7 (Interruptions).

as the last thing,
the

MR. DEPUTY-SPEAKER Order,
order. Please conclude. The hon. lady
Member should address the Chair.

SHRIMATI SHARDA MUKERIJEE

Let me quote :
**...the decision of the Governor in
his discretion shall be final, and the

validity of anything done by the Governor
shall not  be called in question on the
ground that he ought or ought not to
have acted in his discretion.™

It is the submission of my hon. friends
that the Governor should not have proro-
gued the Assembly. 1 ask you, how we are
in a position to be ablc to say whether the
Governor should or should not have done
it, apart from the fact that constitutionally
he cnjoys the right to prcroguc the Assembly,
because (Interruptions).

MR. DEPUTY-SPI:AKER
order  Please conclude.

Order,

SHRIMATI SHARDA MUKERJEE
he can decide whether the constitutional
machinery has broken down. Even the
reports we have had in the papers have given
us enough evidence that thc majority held by
Mr. G N. Singh was not the same, and thcre-
fore, a certain situation had arisen. If my
hon. friecnds in the Opposition could have
waited for a day or two, maybe the situation
would have become clarified and people
could have argued on a better basis. Today,
we do not know what wc arc arguing about.

SHRI J.B. KRIPALANI Sir, even the
tHlome Minister did not say that the Consti-
tution there had broken down. There was a
Government which was the care-taker govern-
ment. Therefore, the Constitution had not
broken down.

MR. DEPUTY-SPEAKER :
yan.

Shri Sezhi-

SHR1 SEZHIYAN (Kumbakonam) : Sir,
1 tise to support the motion brought forward
by my friend, Shri Madhu Limayc. 1 see
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that the hon, Members in the House here
irrespective of their party affiliations unani-
mously agree with the concern that has been
shown by a section of the Members here. I
do not want to use this occasion to cast any
aspersion on any Minister.  This is an occa-
sion to show our protest against the anti-
democratic measures that are being taken,
and to protest against the autocratic way in
which the Governor has bebaved in Madhya
Pradesh. Therefore, nobody needs to have
any qualms that they are being singled out.

Here, by a whole procedure, an office
has been brought to ridicule for the past two
ycars especially. After the general election
the Congress found itself in a minority, and
ousted from the pedestal of power in many
States whercas the Centre continued to be
controlled by the Congress. In the States
where the power went to the non-Congress
parties, the office of the Governor was used
unscrupulously to topple down the various
Ministries that have been set up there.

The anthentic message that wc have
received so far about the happenings in
Madhya Pradesh is from a PTI news agency
at about 1 O'clock, which reads like this :

“The MP Assembly was prorogucd
today under orders of the Governor. As
soon as the House, now in budget session
met at 11 a.m. the Speaker, Mr. K.P.
Pande, shid that he had received a mes-
sage from the Governor to prorogue the
Assembly under slection 174 (2A) of the
Constitution. The

announcement was
greeted with shouts of ‘shame, shame’,
‘Rajyapal Moradabad’ from S.V.D.
Benches”.

The next sentence is even more revealing :

“Therc were
Congress Benches''.

counter-shouts  from

While I appreciate the concern shown by
the Congress Members  here in Parliament,
1 am sorry to note that the same sentiments
and the same concern have not been expres-
sed or felt by their partymen in the State of
Madhya Pradesh.

I do not like the word ‘prorogue’ itself.
1t is in the Constitution. As a layman—I
am not a constitutional cxpert—when I read
the word ‘prorogue’ sometimes it looks like
, omtogue’.  (urerruption )

12,1969  and Munistry Formation 24
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It is unparliamentary.  (Jnterrutiors:

SHRI SEZHIYAN : When the Cons-
titution of this country was framed by our
founding fathers in the year 1948-49, when
the office of Governor was discussed in the
Constituent Assembly, even then Members of
standing like Dr. Kher, Shri Biswanath Das
and Pandit Kunzru expressed grave doubts
about the office of Governor and how it was
going to fare in the future. Here I can
quote Shri Biswanath Das. He was the
Chief Minister of Orissa and he wasa
Member of the Constituent Assembly at
that time. He said

*“In the provinces you are going to
have democracy {rom toc to neck and
autocracy at the head. 1 would have
cited how the Governor who was an
agent of British imperialism has all along
been attempting to smash my party.
What was being done by thc Governor
under British imperialism may also be
repeated.”

These are the words
Biswanath Das. a leadiny Congressman, on
30th  September, 1949 in the Constituent
Assembly. About 20 years have passed.
What lic feared under the British imperia-
lism has come too truc. And another impera-
lism is herc.

expressed by Shri

Different standards are adopted in different
States. The oflice of Governor has been
chosen in some Stales to adjourn the Assem-
bly, in some States to dissolve the Assembly,
in some States to dismiss the Ministry and
in some States to topple the Ministry. The
very first act the Present Government under
Mrs. Indira Gandhi, did, was to approve the
action of the Governor of Rajasthan to
suspend the Assembly. At that time the
Congress was not returned in majority in
Rajasthan. There the Assembly was sus-
pended till better times were available to
usher in a Congress Government. A week
later in Pondicherry, where there was a
Congress Government tottering, the Assembly -
was adjourned. Now we know what the
people’s verdict is. In the recent genral
election, there, the Congress has been defea-
ted and the DMK Government has come.
(Intere:ipions).  In Haryana the Governor
simply dissolved the Assembly. In the
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Report he sent to the President, he has

stated :
“*Rao Birendr. Singh still commands a

majority of 40 members in an effective
House of 78.”

Though the Chief Minister
majority on his side. still the
dissolved the Assembly.

had the
Governor

We know too well what happened in
West Bengal. The Ministry was uncercmon-
iously dismissed. This the office of the Gover-
nor has been brought to disrepute by in-

discriminetc use of some  constitutional
lacunac or other.

The second point is the practice of
appointing  Governors. Persons who arc

defeated at the polls, and disgruntled Gong-
ressmen are chosen for this high office. If he
is a leading Congressman, if he is clected,
he becomes a Minister, if he is defeated he
is elevated to the post of Governor. The
office of Governor is not a sanatorium for
sick persons. It is not an asylum. probably
the Governor of Madhya pradesh is sick of
every thing that is happening under the aegis
of the Congress regime. 1 appeal to the
Congressnmien to  view  this  dispassionately.
Today they may be in power at
the Centrc  and non-Congress partics in
power insome States. Tomorrow, if some
non-Congress  parly comes to power at
the centre will, the Congressmen relish it if
the office of Covernor is utilised to topple
its Governments in a State ?

1 am told today is the Home Minister's
birthday. I want him to give a rcal birthday
present to the people. Once Tilak said,
Swaraj is my birth-right. At least on his
birthday, let the Home Minister say that
democracy will be his birthday gift to the
country. Democracy should be saved not
only in form but in spirit. If they evolve
a democracy with such Governors, it will not
be a democracy but it will be am autocracy
perpetrated by pro-roguing Governors in this
country.

t wfngew (araiE) o IuTsEe
AR, ag s aderfre wew @er fwar
T ¢, TEE gvaew § & oqrowt o gt
arz fesrar wizar g 1 g a o e fam
@5 fufaeze ¥, 39 a6 @1t 29 #1 qar
3 fr frg qg @ War 3 WX foedwd

mM.P.(M

AT FT F, A WY wged § go <
|z ) fazrar war a1 99 Wy AN
o dYo fasy & N5 fafree & wfww
F FIARATATF g T @ fF @
& Wi Ffeararg  § g9 gEwa a1
afes zardt #i9w & qga § AaT wWW
AT AL 9 1 FIE-FAIE J I9 g faw
A1 7 w7l fF A9 a7 vmATEw Aew ¥
Afqa, #3ifF Sre fafeees ) qad
qAMZ 29 F1 AGEIT 9@ AU 1A
At fafreer A 19 Fraar g, ar o
ZAR YA F AT 0T I § W
AAT HIFAT & A A gAS FEG & | -
AT T At g famr var a1, IET
¥ tzxar A azr--agT e g1 fAa,
afes W fafreze 3 @ g2 4, San
37307 A frar, A7 oY aga g fwar
THE TH 92 § 2mAr il fg e
fafazzz @ Y ganz A, g foa faga &
4, IAT AFFT 44T AT | 7 4 A1Z
g fF g 71 NOw fvar aug...

A oay fReq : fEdy gz A Y

Y i gaw A fafaeer 7

it Ay famg : N fafeer st g ?
it mfw waw . Mfasg ragm fag ?
Yy forwg @z Arzz gk &

st afsr gaw : g ofeen e fwfa-
T 1 N7 fafrer wa gr =i o
gz & 4 f g g 1 9ve aug
& forr w57 Hfan

st wy fawg : 3fFT ga% oz TR
&q1 w31 9qr ?

oY orfst geo QT S wafac
®z1 o1 fF T @XTg & w19 AR
&Y o1 1 Mmfasz mugw fag wgl ¢ fe
ITH @94 (RuT wig arfe ¥ wex qo-
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fedY gar ¥ | zaife & =& g AT
2, mrdz w7 ®Y v AG Fwar =
qr, ¥fes fer ot gElR fafreer w
vEatgs  Ft wrAr MT T@F fAU ag
AT & A R |

grifs A T F T AT TEAT
gar & —aFHT 7z gar & fE 3TN v
fast mar T A gy AT AT
fay | afeq fag g Ay e TR
Y g7 fzar wr, g A AT H A
zafan fasars A 2 fF 7 w@wet &
Aegz ofY afY §, wofy = fzA 9z w0
# AT wrgd €, 3 AEA 9FW FAA [
FET AX 4T 4, FF q7 AAT AN —A
Mfaex mrrga fag coAg & AT q 2E
Fags ¥ wIg qrad £ Mg qrgam
faz 1 &Y @ga &7z F21 TATL, AR A
fea ATl 2, IAFT 0F FIq 2 W ¢ fF
FAET & AW QAT IT gV F(HA AqTHT
3T T, T3 IUEf F A AY F g7 VA
419 WA ¥, g5 A argfrez it 7 A
gfag ®1 @12 A f2ar a1 T 7z F21 91
ff a8 $TZ & 1 71 § UF @A q7E7
A w1 f& mifarg araaw fag 7 40 71w
sqgT fagar S ®1 T f2gr g 3% FHar
T frar ) agi & @@ S dToHr A
g, faa® 1@ ArF ag f@ =@ 39
fra g¥ Mfass Aragw fag & 9 g
faware 7Y 81 feT M wadT A 3AY
arg w8, A & gawar ¢ fF 9N ow
ghutfrs #ra fear & oY g9% M |zt
¥ qaT weaare & Wy &

SHRI H. N. MUKERIJEE (Calcutta
North East) : Mr. Deputy-Speaker, Sir,
in spite of certain irrelevances having crept
into our discussion this afternoon [ am
happy we are having this debate because it
underlines some important aspects of the

role of this House in regard to our duty of
safeguarding the fundamental aspects of
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parliamentary functioning in this country.
As far as [ am concerned, I am not too
exaggeratedly enthusiastic about the parlia-
mentary system I belong to a movement
which believes, and 1 think believes, with
truth, that force is the midwife at the time
of the birth of thc new society which is
yearning to be born out of the body of the
old. But we are ready and willing, and in
the changed circumstances of the world today
it is important for wus to give a trial to
parliamentary democracy if it can deliver the
goods.

It is, therefore, rather significant that
damage to parliamentary democracy, by
which they swear not [.is being done deli-
beratcly and in a sustained fashion in this
country, and there an open invitation is
being given by this Government to the
people of this country to go out into the
barricades. 1f that happens some of us
might not be too unhappy, but we feel
that there are conditions today where we
can go ahead, but the responsibility for
failure of parliamentary democracy would
rest on the shoulders of those who are today
treating with impunity the principles of
parliamentary functioning.

1 had occasion in this House, I think it
was last year, to say one thing which I wish
to repeat, that 1 would rather be overtaken
by the bandits of Chambal Valley than by
the political operators of Madhya Pradesh.
1 have no particular love for the political
personalities involved on either side in the
game which seems to be going on in Madhya
Pradesh, but certain very basic principles, as
Mr. Speaker said so significantly, are involved
in the dcbate that we are having today, and
that is why 1 wish the House to give this
matter the attention that it deserves.

On this occasion we have found that the
Central Government is utilising en office
supposed to be non-partisan for its own
purpose. The Central Government learn
nothing and forget nothing. They have not
learnt from what they have experienced in
West Bengal into the details of which I need
not go. But they learn nothing and they
forget nothing. The other day we had the
delectable pl e of li g to the Home
Minister saying that it was not his business
to advise Governors. [ applauded that
sentiment. I hope and trust that the spirit
of that statement is observed.
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But we know now Governors behave.
It is not a secret, it is public property, when
Governors come to Delhi who they go to
hob-nob with. We know how Governors’
conferences ase held in Rashtrapathi Bhavan
and who else go there. There is no need
to talk about this bunkum Central Govern-
ment having nothing to do with Governors.
The Central Government is abusing its
position in regard to Governors and employ-
ing them for its own nefarious politibal
partisan purposes and the most egregious
example of that conduct has come in the
case of Madhya Pradesh.

1 happen to have known our friend, the
present Governor of Madhya Pradesh, since
1952 and I think whoever knows Shri K. C.
Reddy knows also that this very dignified
and diffident gentleman would normally not
act decisively of his own, particilarly in the
situation, physically and otherwise, that he
is in at the present moment. In this case, |
have no doubt whatever that he has done
whatever he has done on the advise of the
Home Minister. 1 cannot possibly disabuse
my mind of the suspicion in this regard.
And what has happened ?  What has
happened is that in Modhya Pradesh the
leader of the majority party, who had becen
the Chief Minister, he has resigned and he
continues as a carc-taker Chief Minister. It
is on record—nobody denies it---that he had
advised the Governor to call the other man
Raja Naresh Chandra Singh or somebody.
who had been clected democratically 1
presume, as the leader of that party ; that
was his advicc. There is no statement, no
hint of a suggestion in that statement, that
that was not the advicc given by the Chief
Minister to the Governor. Now it is said
that he had given an alternative plece of
advice, which was that he might prorogue
the Assembly. 1 do not know, I have
never seen, as far as I remember, Shri G. N.
Singh's face, nor do 1 wish to do so, but |
cannot understand this. The Chief Minister
who continues as a care-taker person,
cannot possibly have any right to advise
prorogation when the Assembly is in session.
We could understand a courageous Chief
Minieter advising the Governor to dissolve
the Assembly and go to the electorate ; we
could understand it. That is principled
parliamentary conduct and if we are going
to work the parliamentary system it is better
that we take recourse to principled conduct.
But this particular person, Shri Singh’ says,
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accoraing to them, “I glve you an altemative
piece of advice, which is that you prorogue
the Assembly.” And he does it in what
circumstances ? 1 circumstances when the
gentleman who was mentioned by Shri
Shashi Bhushan, Shri D. P. Mishra, was in
the offi:.g, was waiting, not behind the scene
but fairly on the centre of the stage, when
he was there right on the map ; he wanted
to come back, he wanted to perform some
particular political perambulations and all
sorts of corrupt practices and that sort of
thing, and it is in these circumstances that
we arc told that, on thc advice of the Chief
Minister, which was an alternative advice,
the Governor has prorogued the Assembly.
This is the most extraordinary proceeding
which cannot be accepted, which cannot be
countenanced.

This brings into focus a matter which
was brought by my hon. friend, Shri Sezhiyan
about the position of the Governor in the
Constitution. There is no doubt whatso-
cver about it that the makers of the Constitu-
tion wanted a dingnified office, wanted an
attractive  white-elephant  office, wanted a
non-part'san person to be put there, more
or less as an ornamental decoration of the
parliamentary set-up. But now the office
of the Governor is being used as an instru
ment of central authority. Whether in
West Bengal, or in Bihar, or in Uttar
Pradesh, or in Punjab or in Madhya Pradesh,
or wherever the Congress Government have
any opportunity of doing so, they are using
the office of the Governor as an instrument
of Central authority. 1 could understand
the Governor being used as a channel of
communication. The  Governor reports
to the President regarding the circumstances
which ought to be known to the Centre. I do
not mind the Home Minister, as the person
who is the real power behind the throne of
the President getting to know what is the state
of affairs in Madhya Pradesh, or Assam, or
any other State for that matter, through the
Governor. It is their responsibility and
their duty and that is why the Governor is a -
link, but then he works in a non-partisan
fashion and it is in that way alone that the
Governor can work.

But we have seen so many things. In
the case of West Bengal we were told, for
instance, that the Governor could not go

inst a judicial decision. In the case of
Bihar we havo seen how the Raja of Ram-
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garh, about whom there is a judicial decision.
of the Patna High Court, was included in
the Cabinet and nothing happened in the
meon time.

The powers of the Governor—:nd this
is the point which [ wish very serivusly to
stress-——which are there in the Constitution
should be interpreted in the manner they
should, but if they are expanded or added
to at the cost of the powers of the Legisla-
ture that would mean the death of parlia-
mentary democracy. The powers of the
Governor, whether in Punjab or in West
Bengal or anywhere for that matter, have
been utilised in party interest. They have
been used only and obviously to bolster the
Congress in the different States. That is
why this must stop.

The action of the Governor
egregious. In principle it is absolutely
objectionable. That is why | have to give a
warning, with which I conclude my speech,
to the government of the day, thc Central
Government and the leadership of the
Congress Party which runs the Centre. 1
sometimes have a feeling that 1 should
recall the old proverb that those whom
the gods wish to destroy they first make
them mad. What has happened to this
Government ? What has happened to them
that they behave in this fashion, that they
come before Parliament (labbergasted not
knowing what to say ? The Home Minister,
who at one time was the example of authority
and all that sort of thing, talking in stento-
rian tones about his position, coming before
the House and suddenly wanting (o be guided
by the House, which he has almost refused
to do so many times earlicr, it is because the
Central Government is behaving in this
manner which is partisan to a degree and
which the people cannot possibly tolerate. 1
am not using other kind of language because
it is a constitutional debate. If you arc
going io observe the proprieties of the
Constitution, it is their responsibility
to do so. If they do not do so,
the people would draw their lesson and
they would know how to treat this Govern-
ment with the kind of sentiment that it
deserves.

st griter Qganmt (fasa?)
HFTAT, WIS §3T & WHA UF g7 &

has been
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qEeTET 95T gafeww 0 & wEA ¥
T qraArg qEen) § frdaw wE Ay fE ¥
g AT & arg 39 wew 9T fEEe
FT o & qui qaT Wzt g e @y
St s A Ay A ot h 3w o A T
#31 § I3 M qaeaqy faoy oz =@
HANT g1 FT o4 Aoz fxav i §
=g 5 2709 AT § T IBFF,
viferg fzq o qamg Awdy #r agfagy
n famz Frd A g oax faw fEar
ElE]

Sl dT zm aF 1 weag g fE
USANT RZ1T F F1E AATTENZZAT F1H
frar ar adY fear, 7w fadza g g fw
TP AZNAT A AT Fd e & g wd
Y aurfos 7 W@ ET AT Feedro # ag
aor fear mar 2Y aveg vz AE) w Wi
arar & 7z masdigguaa § A
I 47 T a9 wEn & qiga fEar
312z gawr feemtua & afz sl
37 eafaqs @1 f5 ag s Fw@r
Ie & A IRV g Fg fFar | ¥ wqee
TRAT T 5 T I3y F1€ mazgFarn
a1 oY aeg w7 wwx 2 fr g S ArT
N Grar &, za% qEge § AR TR
Teqt ¥ qzd A Tqez w7 faar & fr ooed
FFNT ATETT &7 415 @Hq TE7 AT WR A
gz WA FT A FE prg Ay @A a1
oY & g7y afew I g wafads
¥ gey oA Y |eg 9 fear @, 9%
gz fEmr g oga & faadr ™ F
waArg a7Eqt § qFAr AgAr § i owa
USTIIA ALTRT Geq /AT &Y g1 FY
A A DT A gy qz7  faded qF A
o ¥ &Y FF I w047 fF A
¥ geg meAl # U F4) AL A, a7 A
qA-FRATIAAT FIH §, TAFT F FA®
qg @ gITAT AT WY WIS X ASAA
TRza gEd wAY A gATE W AAHT



257 Governor®« Aetion
AAGIfTF F17 FW & 9 N WG I
ger & fqo gy &
16.00 brs

@ F 7777 73 3 fF A9 giaard
AT 9 AT TE FAAT FT 7F & 1 Ag AR
TSTUA FT 92 @ M7 TN AT AT
fa® qzfy & 2w sedlegqmaa 8, W]
g gHIX USAATA E, ;T zMR TNFT
zi gr g Zwidy g oY ;W F, TSA-
T & a1 gmry maafan T faad
Fsg5 ¢ 9A% AT A@-ATE ¥ AU
aniy wtg fr 9z fedamm s & ag
A ¥ NG g §, a7 Ty, 99
A AEa § 913 £, 97 @ AT & gAd
fed 91q & W gz WEF Faw IA WS-
qrEY # FITE 781 g afew I W )
SME AR 2 &9  mE " OZET WS
e W2 § 21 ¥F & | qIE-AE & ;9
frrsrx &1 9z S Fw AT § a7
Axga grggfm & B wd o "N
iy qrer S191 97 77 WA ZAT @A W
5 | qw fadet aw foad fr oW gw
arg § F294 # 7 2twmA qsAOd &1
gz w1q 45 wear wfgn a1 2z 98 &
=71 #E gadaifas w17 fear &, afew
ug €T 2 f&  9+giA asdaren & w19
faar &1 &Y #7190 A 3T F@ I A TG
14 Bar Jtar w7 517 ZI99 ® A7
I 73X NAT LY FA A A @AT
qT T WEY 9T AT Fqi A &04-
FOT Qv rg 2 R Ay sy Ay Famd & &
gz &M, faedia fr gz i 3
ageft adar, & cad f ang gar g
fr 372 wTAr AT F WIET 7Y N AR
YT Z1HT AT F A1 wo Fa=r wwe
fer 1 & IA4Y 9YIAT FT T T
2 AY7 37 ¥ fRza =Y A 5 75 g%
g =Y gAA eiF frar & zafau 3z
W I gemE & arfen ¥ F

PHALGUNA 2i, 1890 (SAKA) and Ministry Formation 258

in M. P. (M)

SHRI NATH PAI (Rajapur) : Mr.
Deputy-Speaker, Sir, today will be remember
as a very memorable day in the history of
our Parliament, not because of the quality of
speeches that have been made but because of
something more substantial than that. In the
morning, many hon. Members felt very
despaired about the furture of democracy.
My very redoubtable friend, the defender
of democratic rights, Mr. Madhu Limaye, in
sheer despair as to what was likely to happen
in Bhopal, even threw away his papers and
asked : What is the use of being in the Lok
Sabha? We seemed to be hovering on the
precipice of a very great fall. We were
roing to witness or to acquiesce in—I do not
like to use very harsh language—what was
going 10 be a slaughter of basic democratic
principles in Bhopal. But if it did not happen,
if at 2 0’ Clock Mr. Chavan could come
and make the announcement that the leader
of the party who commands a mojority in
the Legislature has been asked by the Gover-
nor to come and form the Government, we
owe it to the vigilance of the Lok Sabha. Had
it not been for what happencd the in morn-
ing, T doubt very much if Mr. K.C.
Reddy would have retraced his steps. I,
therefore, regard it as a major achievement
of the Lok Sabha. This should justify if 1
say, what a wonderful thing the Lok Sabha
is of which Mr. Madhu Limaye in the morn-
ing scemed to be so despairing.

Mr. Deputy-Speaker, Sir, 1 will refrain
from saying harsh things I was reminded
that today is his birthday and let us try 1o
make it, if not more pleasant, a little plea-
sant

SHRI S. M. BANERIJEE : Happy birth-
day to you.

SHRI NATH PAl : Mr. Chavan, with
his rare acumen tried to doplete the debate
at a crucial stage by announcing the decision
of the Goverpor to  summon the leader of
the S. V. D. 1 want to make it very clear 1
am not going (o shed any tcars if the S. V.
is demolished on the floor of the Madhya
Pradesh Assembly. I do not rcgard that
Government as a shining example of demo-
cracy. 1do not regard that Government
with any particular glory. That is not my
concern. Whose Government it is, what is
the colour of the Government is not iny
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concern. It is something deeper we should
try to concern ourselves with.
Weare told about the health of Mr.

K. C. Reddy. I hope he is not really seri-
ously ill. But my worry is not about the
health of the Governor of Madhya Pradesh.
My worry is about the dangerous symptoms
of illness of our country. The kind of
periodic infect on from which the Governor
of Madhya Pradesh is inflicted with seems
to be a chronic type of epidemic with which
Governors become invariably afflicted when-
ever a Congress Government is in danger, be
it in Jaipur, be it in Bhopal, be it in Patna
or be it in Calcutta. This kind of affliction,
by a sudden kind of onslaught of illness, is
not a new phenomenon. It is this thing we
should try to go into.

We, on the previous occasion, tried to
raisc the basic issue which we are trying to
avoid. Mr. Chavan’s announcemeat was
welcome. It was a  healthy announcement.
We are very happy. But that is not the
issue. The basic issue is still valid which
remains in the from of my amendment. If
failure to call the leader of the party which
claims to have or has proved its claim that
it still has a majority, if that part has become
irrelevant, the second part of m/ amendment
remains. Dada will be pleased to support
it It s

“Disapproves of the prorogation of
the State Assemblv and recommends...... "

‘Disapproves’. This is my amendment
to Shri Limaye's original motion :
“Disapproves of the prrogation of
the State Assembly and recommends to
the President that the Governor should
be recalled fothwith.”

1 do not bear a particular grudge against
Mr. K. C. Reddy. We had him here and,
as ministers go, he also left ; he was not a
particularly bad Minister ; he tried to be very
honest and if he could not be very brilliant
and very convincing, it was not his fault ; it
was something he could not, but  he tried to
be honest and fair.

As far as this is concerned, we must take
the facts fiirst and then, behind the facts, the
decper issue. Let us first take the facts.
Here is the Governor of Madhya Pradesh—
I am constrained to make this kind of criti-
¢ism : I know the precedents and practices
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that we are trying to evolve in this House—,
Mr. K. C. Reddy, who has over the past 20
months completely forgotten the oath which
he took under article 159 when he took the
office of Governor. He only remembers that
he was once a Congressman, he never remem-
bers that he is the guardian of the Constitu-
tion o f the country there, that he has his
constitutional duty, but perennially, perpetu-
ally, all the time he has been trying to use
every strategy and means to get the Congress

into power. You will ask, how is it relevant
to what he has done today. It is. In the
first place, he tried to feign illness. Nobody

is convinced by that illness. I hope that he
has really restored if he was seriously ill.
But we are not convinced by his feign illness.
He refused to see ; he avoided calling, It
was at this stage today after what had
transpired in the Lok Sabha that he called.
By agreeing to prorogue the Assembly once
again he has shown the basic weakness of
the position that he has been taking. 1 want
to submit to you by reading what Mr.
Santhanam has said in this. That is the basic
issue, how should Governors function. Every-
time a debatc comes, you, Mr. Chavan, try
to Justify yourself by the particular facts of
the case and sometimes you succeed and
sometimes you do not succeced. But then
what we do is this : go on living from hand
to mounth. Instead of going to the basic issue
of the powers, duties and responsibilities of
the Governor, you try to take shelter under
the phrase, ‘discretion of the Governor’. We
are seeing that new conditions, new situations
and new challenges are emerging. We need
to create healthy precedents. There are
some gaps and lacunae in the Constitution,
Everything could not have been foreseen by
those who framed the Constitution. New
situations have developed, and Mr. Chavan,
this Government and this Parliament should
seize every opportunity to strengthen the
demecratic content of the Constitution by
ensuring that every opportunity becomes a

challenge to us which we meet firmly and
not In......

Mr. DEPUTY-SPEAKER : The hon.
Member will try to conclude.

SHRI NATH PAI : Mr. Deputy-

Speaker. I would beg of you to give m¢ a
couple of minutes.
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I was submitting that we take this
occasion not to score a debating point. 1
will not (ry to do that. But why does this
crisis come ? This crisis has come because we
are not evolving the kind of instructions
which , at that time Sir B. N. Rao and oth-
ers thought, should be available to the Gover-
nors. Mr. Chavan is not prepared; he said
that he would be prepared to do whatever the
House wanted him to do. We have qeen plea-
ding for this. In an emergency like this, in a
case like this, in a twilight case, Governors
do not do. The only thing that they
remember is not the oath to the Constitution
which they took when they became Goveron
but they remember only the colour of the
cab 1 am sorry, this is what has invariably
happened. This happened to no less a person
than Dr. Sampurnand, who was basically a
scholar and a man who nothing but the good
of our democracy, but he manocuvred to sec

that Congress got into power ; had it not
been for his partisan spirit, Congress would
not have come to power in Rajasthan. [ do

not know if Swatantra would have done
better than Congress, but the basic fact is
not that : the basic fact is that the voice of
the people...... (Intereupt ons) They have done
some good things, but I am not very satisfied.
But that is not the issue today. The issuc is
which is the forum, which is the platform,
on which the fatc of the Government should
be decided. Once this issue came—
this dodging of the issue by the Governor.
First it was to be Governor’s chamber. Now
it is tending to be the bed-chamber of the
Governor where the fate of the Government
is to be decided. 1 have claimed when we
raiscd this famous motion on the ISth Nove-
mber, 1967, that it is the floor of the House:
it is thc Assembly, it it the chosen represen-
tatives of the psople, who must decide the
the fate and future of Government. But this
is not happening. You will try to get
away saying, ‘Who advised 7. This is what
the charming lady did. Portias are very
dangerous when they come to defend.

I quite admire the skill and charm with
which she spoke. But what is the issue ?
She tried to turn the tables against us, and
Shri Chavan was nodding very approvingly.
It does not matter if the Assembly was
prorogued at the request of Shri G.N. Singh.
The point is that the Assembly ought not to
have been Prorogued at all. It should have
continued in session. Today he may be
favouring Shri G.N. Singh. Tomorrow he
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will, by the same tactics, be favouring Shri
D.P. Mishra. It is not a question of favour-
ing this individual or that individual, this
party or that. It was his duty to let the
Assembly continue and give it a chance to
decide the issue.

At the very outset, I want to make it
clear how much importance we attach to
certain basic principles, and I hope we shall
suceed in persuading the other side to fall
in line with that stand. This is what Shri
Santhanam has said :

“It is entirely wrong to think that it
is the duty of the Govcrnor to take note
of the increase or decrease in party
strength from day to day.”™

In the condition which arc prevailing in
Bhopal today, prorogation is an incitement, an
invitation, a blessing, to that dangerous
disease from which the country is suffering—
defections. When he ordered this proroga-
tion, he was inviting defections.

Thercfore, once he has formed the
Ministry, it is for the State Assembly to
decide whether or not it should continue in
office.  Here the Assembly is not given a
chance to decide whether it shall adjourn or
not.

Let us not use this opportunity to score
a debating point. The Home Minister can
succeed in deflating the debate by his announ.
cement; he is entitled (o take credit for that.
But 1 would like to make this plea. Every
now and then, in every session, this issue has
been coming up.  Shall we not apply our
mind and see that there is some lacuna in
the Constitution and we shall try to remedy
it by issuing clear-cut instructions and
directives to the Governor that it is the
Assembly which shall decide this issue and
not the Governor, not his prejudices, not his
predilections ? If we usc this debate to that
purpose, it will have served a good purpose
so that nobody tries to emulate Shri G. K.
Reddy who has been guilty...

AN HON. MEMBER : Shri K.C. Reddy.
SHRI NATH PAIl

Reddy ?

of mine.

Did 1 say ‘G.K.'
I am sorry—He is a good friend

SHRI Y.B. CHAVAN
addressing the press gallery.

¢ Perhaps he was
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SHRI NATH PAIl I do not know the
names of all the Governors by heart. | never
appoint them.

I therefore, recommend to the House that
since the Governor has been guilty of an
impropricty, he should be recalicd. To this
end, I have moved my amendment to Shri
Madhu Limaye’s original motion, for the
acceptance ol the House.

SHRT KRISHNA KUMAR CHATTER-
J1 (Howrah) : The purposc of the debate has
been lost by the disclosure made by our
Home Minister. Even so, as the debate is
proceeding, I have to give my views.

1 am sorry I cannot agree with the views
cxpressed by my hon. friend, Shri Venkata-
subbaiah, who happens to be General
Sccretary of the party to which 1 have the
honour and privilege to belong. 1 yield to
none in my adherence to the tencts of demo-
cracy. But democracy can survive in this
country in this great Parliament of ours can
steadfastly uphold the sanctity and solidarity
of constitutional  provisions without being
swayed by considerations of political ecxpe-
diency.

Wce have to remember that in the present
circumstances when the political pattern of
the country is uudergoing a basic change,
the ofiice of Governor is assuming a new
significance. At no distant date, the Gover-
nors will have to perform a national service
by maintaining the solidarity and unity of
India by the exercise of their constitutional
rights withaut fear or favour.

In this case of Madhya Pradesh, what do
we find ? The Speaker adjourncd the House
as soon as it mct without assinging any
reason.  Later, taking to newsmen, he
justified his  decision on the ground that a
carctaker  Chief Minister and Government
werc all right for the purpose of running the
administration, but not for transacting legis-
lative busincss. Here the Governor was
faced with a situation in which it was impo-
ssible for him to continue the Assembly in
session. The Constitution has given certain
rights to Governors.  This  Parliament must
be considered supreme in upholding the ver-
dict which the other day we have giveu in this
House while debating on the Governor's
Address in West Bengal.  That verdict was
very clear.  This constitution gives the
G e cettain dieerotionary powers.  And
under Aricle 163(2) the discretionary power
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is full and complete. Then again under
Article 174(2), the Governor may from time
to time prorogue the House. That very
right is there. And maybe the Governor
might have exercised that right. But, we
have not got all the facts, But, from the
short statcment that we have heard from the
Home Minister the dcj«re  Chief Minister,
Shri Govind Narain Singh, while communi-
cating to the Governor that he has resigned,
might have advised him that under the
present circumstances, since the Assembly
had been already adjourned by the Speaker.
the House should be prorogued. We do not
know the facts of the case. Therefore, 1
think that this Motion has lost its purporc
and 1 feel that we should not convert the
Office of Governor into some kind of a
thing so that he cannot even take an indc-
pendent decision when faced with a particular
situation in the State. Under thc present
political situation in the country, I thiok
that it would be not only folly but a folly of
a grecat  magnitude also and we shall be
facing such a situation when, probably, the
integrity and solidarity of the nation might
be jeopardisedr.

Therefor, 1 think
Motion should
fact that
Government
an indication

that the mover of this
withdraw it in view of the
there is a possibility of a new
being formed there. There is

from the Home Minister's
statement that the Governor had already
asked the new leader or the S.V.D. party
to form the Government.  Although it is all
publicised in to-day’s paper—-the National
Herald—that 48 Mcmber of the S.V.D. have
already defected and a plenty of them have
formed a progressive legislators’ front and
are going to join the Congress Party, to me,
to all these are irrelevant. But, we must
consider  dispassionately the Constitutional
propriety involved herc. Omly thc other
day, the Parliament had given this verdict
that the Governors had got the constitution
rights. So, let us not go back upon that
verdict. To-day when we are in such a
situation, I would recommend to this House
that we should reject that Resolution together
with all the amendments that have been
moved in this House.

SHRI NAMBIAR (Tiruchirappalli) : Mr.
Deputy Speaker, Sir, during the last three
months, three new records have been created.
First is the skipping over of a portion of
the Address by the Governor to West Bengal
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Legislature. Second record is the prorogue
of the Madhva Pradesh Acsembly by the
Governor while the Assembly is in its budget
session. The budget sesston is going on.
And I think this is the first of its kind that
we hear im so-called Parliament Democracy
in this country. All this has happend; but
still the Home Minister does not hold upon
himself his responsibility for anything that
was being done by the Governor of West
Bengal or  what  was being done by the
Governor of Madhya Pradesh to-day. He
thinks that this House consists of urchins;
and we arc all sitting here simply  to hear
his talks as if nothing is known to him. For
instancc the Madhya Pradesh Governor pro-
rogues the  Asscmbly while it is in session
and the Spcakcer is informed by the Governor
that this Assembly is prorogued. All this
was happening.  But, still, the Home Minis-
ter, in the name of honourable Y.B. Chavan,
says that he has nothing to do with that.

He thinks
that we are

He wants us (0 beleive that.
too much of himself and thinks
urchins. If this is a compliment on the
birt hday, let it be accepted by him.  As Mr.
Nath Pai has said, my partyor | are not
cnamoured about the sort of the Govern-
ment that ruled Madhva Pradesh, not because
they belong o a diflerent pacty but because
their performance was not satisfactory from
our standard. But what | say is that the
Assembly cannot be prorogucd in the manmer
it was done. This House is in session today
and in the evening you adjourn it to meet
again tomorrow. Tomorrow at Il O'clock
when the Speaker or you yourself come here,
if we get a letter from the President saying
that Parliament, is prorogued, what will you
think 7 It may be that this Government
fails and another Government may be
formed. But that is all to be decided by the
Parliament.

Hon. Members ow this side speak of
article 174. That is exactly the articke 1
rely upon. Nt says that the Governor shall
from time to time summon the House 1o
mect at such and such place. Ho has
summoned it : it is i session and discharg-
ing its duties. Sub-paragraph 2 says that
the Governor may prorogue. He has got
that right. But is it unrestrictsd ? A supem
intendest of a jail has the right to hang a
porson. But can he hang any persom or
even any prisoner he likes ? When the
Minister of jail wsits or imspects the jail,
can he catch hold of him and hang him and
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say : I have a right to hang him. It looks
as if he can when we see what is happening.
Therc is a time to prorogue the Assembly,
after the assembly finishes its work which it
was scheduled to do and when he is advised
by the Speaker that it has done so. Not
that he can do it at his sweet will and
pleasure. The hon. lady Member Sarda
Mukerjee says : he was exercising his right.
But is it his right to do so when the Assem-
bly is in session ? Their arguments under
article 174 have no value and what the
Governor did was absolutely unconstitutional
and incorrect. He should not have prorogued
There is a clear case of political manouvres
behind it.  That is the reason. With the
defactors from the SVD thecy want to bring
the Congress back to power through the
oftice of the governor through Mr. K. C.

Reddy.  Whether it is K. C. Reddy or
Dharma Vira, they arc paid by the Central
Novernment and truc to the salt they eat,

they must behave  and should not throw the
sonstitutional provisions to the winds and
run after the Home Minister who dictates to
them to behave hike that.  That is what is
done in both thesc cases Dharma Vira and
K. C. Reddy.

MR. DEPUTY-SPEAKER : Two minutes
more.

SHRI NAMBIAR : | must have my
party’s full ten minutes.  There are two
newspapers  which give this news ; if only
one newspaper gave it, you may say it is
partial or biassed.  This is what they say :

In his letter, Mr. G. N. Singh steted that
the SV majority was intact and that it was
an intcrnal arrangement within the SVD that
the Raja should succeed him. W that was
so, il he had a majority, - -as is reported in
today’s Staresmun, then, under what circum-
stances he could have asked for prorogation ?
Even if he had askel for prorogation, when
there is a clear lotter written by Mr. G. N.
Singh. who is the Chief Minister in the carc-
taker government that there is a majority, he
could have simply accepted it.

Then comes the other part whereia you
will find the real purpose of this prorogation.
The report says :

“When the Govermor did not invite

Raja te form a Ministry, presumably on

account of his iliness, some SVD sources

reacted sharply and said Mr. Reddy, by
not seeing the Chief Minister last night
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and by not inviting the Raja, was play-
ing the Congress game, Mr. J. C. Joshi
(SSP) went so far as to demand his
recall.”

This is the game, the Congress game, of
toppling the Ministry by purchasing fellows.
The Home Minister was speaking of Ayarams
and Gayarams. Mr. Chavan, what is this ?
Is this not Ayaram business ? You ai¢
making 40 fellows Ayarams. Mr. Chavan
has incited the whole arrangment and he had
advised Mr. Reddy who is his stooge so that
the prorogation is done. And after the
prorogation he could get a majority and form
a Congress Government. This toppling
business must be put and end to. If they
want this method to be practised throughout
India, the day is not far off when the Con-
gress itsell will get toppled. The symptoms
are there about their breaking at the head-

quarters. The papers say, “CWC —Congress
Working Committee—is  cracking into
pieces.” Investigations are going on, and the

Prime Minister, the Deputy Prime Minister
and the Home Minister are crossing swords
and fighting with ecach other. 1 tell them,
do not try to use this weapon, the weapon
which would be uscd against them. Let
them not. play this trick of political manoe
uvring and gambling and what not. Let us
be true to the people and discharge our duty
to the people if there is any meaning in
what you call democracy.

SHRI R. D. BHANDARE (Bombay
Central) :  Mr. Deputy-Speaker, Sir, having
heard the debate very carefully, 1 have come
to the conclusion that this debate should not
have beed raised on the floor of the House
at all.  After thc explanation or the infor-
mation given by the hon. Home Minister,
there was no necessity or occasion whatso-
ever to discuss this matter before the House.

So far as the general proposition is
concerned, or the general principles which
ought to govern a majority rule in a parlia-
mentary democracy are concerned, there can
be no dispute and there can be no two
opinions at all. My hon. friend Shri
Vcnkatasubbaiah has given expression to a
thought on the basis of the information
which was not correct information, but he
had mentionecd the general principles and
the general propositions on which parlia-
mentary detnocracy must function. These
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are the principles which they have been

enunciating, which principles have not been
violated in this case at all.

There is a mixture of facts and constitu-
tional law here. What are the facts ? They
have been trying to mislead the House and
mislead the world. 1 will come to the facts
first. I crave your indulgence for some
time. On the 10th night, the Chief Minister
of Madhya Pradesh submitted his resignation.
He went to submit his resignation to the
Governor on the morning of the 11th. He
went along with the Rajmata and Mr.
Saklecha to the Governor and handed over
the resignation, along with the letter of the
Rajmata. What happened later on ?  The
Governor accepted his resignation but asked

Mr. G. N. Singh t{o continue to act as
Chief Minister. That was the position on
the 11th.

What happened on  the 12th, that is, to-
day ? To-day the House was prorogued.
Prorogued for what ?  On the advice given
by the acting Chief Minister, the @¢ jure
Chief Minister. These arc the facts. If the
facts are not true and if they have any
evidence to disprove the facts, they have
every right to disprove the prorogation. So
long as these facts are true, we have no
business whatsoever to discuss such a matter
in the House. Hon Shri Madhu Limaye
will do good even at this stage to withdraw
his Motion.

Shri Nath Pai may also withdraw his
amendment because he has misunderstood
the Constitution.  (fnterruptions) Let me
repeat.  So far as the general principles are
concerned, we have accepted them. We
would like them to be the basis of parlia-
mentary democracy in this country. Can the
Governor, so long as he is a Governor,
reject the advice given by the acting Chief
Miuister, dv jure Chief Minister and act
unconstitutionally ? Here, there is no ques-
tion of discretion of the Governor under
Art 163. Here, it is not a question of
discretion. Here, there is the question of the
acceptance and the fulfilment of the constitu-
tional obligation. When the Chief Minister
gives the advice to the Governor, has he
any right, any constitutional obligation, to
reject the advice given by the Chief Minister?
Therefore, the Governor is perfectly justified
(Iterruptions) in accepting the Chief Minis-
ter’. advice and proroguing. (/naterruptiors)



269  Governor's Action
Time will not permit me. Otherwise I can
quote both from the Constitution and the
debates that had taken place on the floor of
the Constituent Assembly as to what are
the duties, what are the functions and what
are discretionary powers of thc Governor.
(Inter upticws) He has brought an empty
bag and is trying to mislead the House.
(Interruption). Let him show here any copy
of the debate. (/n'erruptions;. 1 am talking
of hon Shri Banerjee who had shown, very
demonstratively shown, an c¢mpty bag. They
have misunderstood or rather are trying to
mislead the House by giving wrong facts and
because of their lack of knowledge of con-
stitutional law, they are unnecessarily wasting
the time of the House. Let me be permitt-
ed to say so. Otherwise there could not be
any useful debate in this House. If you
want to know the constitutional law-—which
1 have the honour of teaching for the last
12 years—I am prepared to do that. Why
should we waste the time of the House on
academic discussion.

A point was raised as to whether the
Governor was right in proroguing the House

SHRI NATH PAl : Not at all.

SHRI R. D. BHANDARE : The fact
is that the Governor acted on the advice of
the Chief Minister. Now the point has
been raised that the Chief Minister had
resigned and how the Governor could, there-
fore, accept his advice. So long as he had
been asked by the Governor to act as Chief
Minister, he continued to be the Chief
Minister and, therefore, he must act under
the Constitution according to the advice of
the Chief Minister. This is the factual
position and that is the constitutional posi-
tion also. Therefore, the House will do
good to reject both the amendment and the
original motion. With these words, I have
done.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Iam very sorry I am not
able to agree with Mr. Bhandare. (/nrerrup-
rion+ . 1 generally agree with him on many
things, but not on this occasion. The question
is : as soon as Shri G. N. Singh resigned, sup-
pose an election was held and a new leader
was elected, what should happen ? As it was
a fact known to the gentleman who was ex-
Chief Minister it should be made known to
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the Governor that a new leader has been
elected and it was so done.

When a new leader has been elected and
when it has been said by the ex-leader that it
was an internal affair, there was no alter-
native for the Governor except to invite the
new lcoder to form the government. In
Madras, between 1946 and 1951, three Chief
Minlsters took office. The first Chief
Minister was defeated in the party in 1947,
An election was held within the party—I
was in the Congress then—and a new
leader was elected. The old leader immedi-
ately sent his resignation. Next day there
was no prorosuing or adjornment of the
Assembly. Only a Gazette Extrarordinary
was issued early in the morning and the new
leader took office. Two years later, the
same thing happened. In those days, every
two years, the Congress Party had to elect
its leader. Two vyears later, a new leader
was elected.  Again, there was no prorosgu-
ing and immediately hewas accepted by the
Governor.  So, this is what has happened
then. 1In this case, particular after it was
said that it was an internal affair, there was
no constitutional question which should have
bothered the Governor anybody else.

The question has been raised about the
Governor'sdiscretion.  That is not relevant
here.  The question is whether he has used
his discretion correctly or not.  In this case
he has not used it correctly, because he
knew the entire position. There was no
doubt as to who was the leader of the ruling
SVD. Once he was officially made known
of it, therc was no constitutional intricacy.
It was only a question of not being misled
by somebody who is interested, either at
Bhopal or at Delhi.

Therefore, 1 believe the Governor did
not use his discretion correctly. The senti-
ments  cxpressed by the opposition are
correct 1 only hope the Home Minister would
be kind enough to see the correctness of the
position taken by the opposition. I do not
know about recall. But if Governors
contiune to behave here, there and every-
where like this, perhaps Lok Sabha will soon
have a Bill for saying good-bye to the
institution of Governors.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I do not
think it is necessary for me to make a long
speech. 1 would confine myself to ¢ertain
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facts and to specific constitutional issues
raised by the mover and supported by some
members. 1 personally feel that after the
explanation I gave about facts, this discus-
sion was not necessary. But even then,
this discussion is welcome. It sh:.s the
vigilancc this Housc wants to excrcisc over
the political developments in the country and
in the States. Therefore, certainly 1 am
glad this discussion has taken place. It also
gives an opportunity for the Government of
India and for me personally to explain
certain things.  Whether hon. members
opposite accept them or not is a different
matter.

1 entirely agree that if that il the House
is in session and if thcre is a doubt about
the certainty of the support the Government.
enjoys, it is the legislature which can and
should decide the issue, and not the Governor
1 have absolutely no doubt about it. If it
is done, parliamentary dcmocracy will become
a farce. But in this particular case, that
situation has not arisen. If the Governor
had not allowed the new leader to form the
government and if he had in fact exercised
his right to take into account defections here
and there, possibly 1 would have said that he
would have qualified for a recall. When
the House is not in session, that too parti-
cularly before the Housce is called after the
elections, ctc., in such a situation alone the
Governor has perforce to use his discretion
and find out who has the necessary support.

AN HON. MEMBER : As in the case
of Bihar.
SHRI Y. B. CHAVAN : As in the

case of Bihar or any other State where
elections have recently taken place.

On this point, on this theoretical issue,
1 think hon. Members of the opposition are
not holding any different position from the
one that I have got.

The issue about
House has been raised.

prorogation of the

SHRI KANWAR LAL GUPTA : When
the new leader was clected why was he not
called in the beginning ?

SHR! Y. B. CHAVAN The Hon.
Member is merely askhing for his pound of
figsh, There is no question of beginning or
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end. The whole thing is a process. It has
not ended. He is so impatient that at 3.20

he asked me what had happcned at 3.15. 1
would like to state it here and now. The
Governor called Raja Naresh Chandra Singh
at 3.00 pm., he met him, and asked him to
form the Government. The Raja of Saran-
garh said : ““Thank you, I will require time
till tomorrow morning’’.

SOME
shame.

HON. MEMBERS : Shame,

SHRI Y. B. CHAVAN : There is noth-
ing for which it can be said ‘“shame™. Itis
no use becoming impatient about this matter.
We arc dealing with a very important issue.
About prorogation one can take any view
because everybody has the right to interpret
the Constitution as he likes. I would like
to  be consistent  with myself. A similar
situation arose in Madhya Pradesh itself
when there  was a  Chief Minister of the
Congress Party.  He advised the Governor
to prorogue  th¢ House ard the Governor
accepted that advice. 1 have defended here
on the iloor of this House that once the
Chief Minister gives an advice for proroga-
tion the Governor is bound to accept it.
This is my position today. 1do not want
to change it because the party of the Chief
Minister has changed.  An hon. Member
said that the Home Minister is playing here
the Congress game. When Shri G. N. Singh
gave the advice to prorogue the House was
he playing the Congress game ?

Shri J. B. Kripalani made a point that
when Shri G. N. Singh was the Care-taker
Chief Minister how could he have given this
advice. But the Constitution does not
recognise a care-taker Chief Minister.

SHRI J. B. KRIPALANI It is a con-
vention that the care-taker government only
does routine business.

SHRI Y. B. CHAVAN It is accepted.
Therefore, whoever is the Chief Minister
must advise with a sense of responsibility to
the Governor.

SHRI H. N. MUKERIJEE When the
Chief Minister advised the Governor to call
the other person who was elected leader of
the party, which was the substantive advice
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given in the first instance,
accepted ?

SHRI Y. B. CHAVAN : He had not
finally decided about it. When the Raja
was called to form the government he wanted
time.

SHRI BAL RAJ MADHOK (South
Delhi) : The Governor was out of Madhya
Pradesh. The Chief Minister sent a special
plane and brought him saying that some
developments were taking place.  He asked
the Governor how long he would be available
and the Governor said that he would be
available up to 11.00 in the night. But when
the Chief Minister and lcader of the party
went to him at 10.30 they were told that he
was asleep. It was a political sleep.

why was that not

SHRI Y. B. CHAVAN : The hon. Mem-
ber has a tendency of merely accepting the
stories that his workers give him.

SHRI H. N. MUKERJEE : I do not
want to interrupt but 1 want to be clear on
one thing. 1 hold no brief for Shri G. N.

Singh or anybody. Is it, or is it not, a fact
that Shri G. N. Singh had advised the
Governor to call his successor, who has been
elected by a democratic process as a lcader
of his own party, to form the government ?
That was his first advice. In that case, why
is it that the Governor refused to accept that
advice and peremptorily accepted the alterna-
tive advice, which was in regard to proroga-
tion ? That is the only point.

SHRI Y. B. CHAVAN 1 have dealt
with it. It is true that the Chief Minister,
Shri G. N. Singh, with the Deputy Chief
Minister  and  also the leader of another
party, possibly the lcader of SSP went to
call on the Governor and  offer his resigna-
tion. At the same time, they did tell him
that there was a new leader: that is true, as
far as facts are concerned. | have no doubt
about it and I have not tried to conceal
those facts. But the point is this. The
Governor had not taken any decision on that

[nterruptions)

SOME HON. MEMBERS : Why? Why?

SHRI Y. B. CHAVAN The point is
that he had not taken a decision. Without
taking a decision, how can he act on it
(Interruption;.
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SHRI BAL RAJ MADHOK : He gave
two days to Shri Mishra to do horse
trading.

st wfe gow : wegw wEIA, T
qIE TAT F 1 ¥o o fasyr 7 QX faw
98 a4 F fog & faar a1 fF gmrd
AN @ W7 gafae 73 #€ dger
AZY FT qFAT 9T |

SHRI Y. B. CHAVAN : What happened
between them, 1 have no details with me.
But when he had not taken a decision, how
can he act on it? Possibly, he might have
wanted time to study the matter. What is
wrong about it? (Imterruptions) If you
want to take your argument about taking a
decision to its logical conclusion, may I ask
you one thing ? When Raja Naresh Chandra
Singh was invited to form a government
today and when he asked for time to take a

decision, was it not . (Interruptions),  Why
are you impatient ? (Interruption). | am
not trying to justify or criticise. My only

point is that the Governor has acted logically
when he accepted the prorogation recommen-
dation of the previous Chief Minister and
he has not done anything wrong .. (/atcrrup:
tions) I am sure if the Governor has rejec-
ted the advice of prorogation of the Chief
Minister, these very members would have
stood up and said that the Governor acted
wrongly because two years ago the samc
Governor had accepted the advice of proroga-
tion of the Congress Chief Minister and it is
only because the advice has come from the
SVD Chief Minister that he has not accepted
the recommendation of prorogation, so, pleasc
recall him or impeach him.  They would
have raised all those points. You must be
gracious enough to concede that there were
no political considerations in the mind of
the Governor in this matter. And what can
be the political consideration ? When he
has accepted the advice of the SVD Chief
Minister, Shri G. N. Singh, what can be the
political motive ?  (/nterruptions There
can be no political consideration.  He acted
logically.

SHRI UMANATH (Pudukkottai) : Why
has he taken the second advice and not the
first advice ?
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SHRI Y. B. CHAVAN : He has accepted
that advice also.

SHRI UMANATH : You say that the
action of the Governor was in order when
he readily accepted the second advice of the
Chief Minister. But you have not explained
how is it that the same Governor was not
readily deciding immediately on the first
advice of the Chief Minister.

SHR1 Y. B. CHAVAN : He has accepted

the advice of the Chief Minister. It is a fact.
That is the first point I made. If he had
been invited (I/nterruption) If  Professor

Ranga does not want me to speak, 1 will
sit down but you would like to make all the
speeches, all the points and all the criticism
and do not want to listen to others! It is a
wonderful democracy!

1 had made the point that if the Gover-
nor had not accepted this position of deciding
the fate (Interruption)

SHRI R. K. AMIN (Dhaudhuka) : Sup-
posing, the temporary man will ask for the
dissolution of the Asscmbly.

SHRI Y. B. CHAVAN : I am not sup-
posed to stand your examination on hypo-
thetical issues like this.

My only point is that the Governor has
already invited the other leader and whether
the Government has a majority or not will
be decided ultimatcly on the floor of the
House. As that position is there, I do not
think there is any justification for this
motion.

So far as the prorogation is concerned,
I personally feel that there was no political
motivation in the mind of the Governor. He

has acted logically as he did on the past
occasion.
SHRI TENNETI  VISWNATHAM

(Visakhapatnam) : May [ ask for a clarification
on a question of fact and not on a question
of law ? The new leader was shown to the
Governor; they went together.

SOME HON. MEMBERS : No, no.
16.52 hrs.
[Mr. Speaker in the Chair.]

SHRI TENNETL VISWANATHAM :
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The Chief Minister who wanted to resign
and the virtual leader of the party and the
real leader of the party went and told the
Governor the name of the new leader. On
the second occasion when he advised the
Governor to prorogue, why did it not occur
to the Governor that he should consult the
new gentleman whose name was already
before him?

SHRI1 Y. B. CHAVAN : I have no infor-
mation,

st ofer qew . ST Al@ FERAY
R ES AR Al

=5t Ay fawy ;. (797) Feaw wERY,
qzi IF ALH FT qAG §, 78 WAV S A
21 2 f qedl & I H N1 qANg ALY
@0 A 2—10 ardm # wIT A
7 FaT v AT A fAwy & fay oy,
74T A foad § www T femr, &
wr B gz @Y 1% &, I3 Afi—az |
TR g A g ga] faw w3t T A
foT 7dT & famd & fao ) 99 Gwg
oy Mfag Fraam fqz & g7AT  TEATE
g fFrr 21T war (& Fmarn fag s &1
zq% gFarafy ¥ 9971 {31 AT §, ITHY
qIG FATEA, FA  qdT I, T2 AW
#i=7f® a1 & | 9T A4 qARE I
7% A4 €959 9 f& migg  aruag fag
&1 TEATFN IR HYL H foray, afewwr
ZaQ ar7 AN, fad Fa7 Mfag 7qaw fag
Y 3 A 74, fawar & St 7, gAR <@
F Far gagfear ot &, aFaar o F @
qF Y, IAF AAA Y I THE
fmar 1 afes £ q® qar s A& W=
fasgeara zigeat 47 foate & sadr gfee
Wt g, guar ag N adf iz wwy @
fF:

“Mr. Reddy, however, informed the
leaders that he will like to make his own
assessment before taking the next move.
Meanwhile, he asked the Rajmata to send
him the proceedings of the meeting of
the SVD last night presumably to see if
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the Raja had the support of the various

constituents of the SVD.”

HEge AEIET, ALY AWE § AL AT
¢ & w97 qygHT FIF7 197 F9 QAT 8,
3uFY 71¢ giywie a8} § fr ag aaamar

w1 FE...

st mfr gaw . gsae WERg, AV
FITE FIF AIET 2 | AT ARG § 99
qar AT A g4 FT fE g® Rg zfaar
T2 & #x 9egid @rzw mhar | 9 engw
fear mar & 9a% arg QR AT W AEY
7., (magm)...

ot Ay fand . 3 Fg cA5T AIF
qIET AEY &, 43 w1y 1 gg AT AT
21a1 & FgA arer fv g w¥EHe &,
geatea 40, fqg A7 F1 geaisT F9
AT 41T P IAEFT AT Al &1 AHA
et Jifga 4t 1 TFAT €1 A8, 3§ afay
F Wl g2F <o & IAF AAT T 9 AIFL
g T 37 @ At A fyas Fwg ar fa
Tg A7 A4 &1 27 944 FT @ &, (%7
T TAFT A FT TAIAE FAFL FEAr
¢ f& fafag &1 & dfwq, ggar gaaa—
Tg ATIAT ¥ @eal ¥ wigzard T @I
2, 987 9% FT W@r § fw avad g7 IAl
§ gaqa fzar gr ar gy | gqfan & agar
¢ fa maAT qdwifr gy@ & A 1A
Agt FT @7 4, afew gEAFT FT W@ 4T,
q@d T W@l 91, |qaqIfy §4 W@ 4l
faziaa =11 <@ ar, tafay caaT @ F18
3, az famg qfqum & figans 31

WU AEIRA, W@ gASt 7 67
yg #AY S A @A & mfgwH w1 FATT
IST4T | UF M P WA v F Far fF
faura Aur 99 TE & @ IR gAAAT
g9 FwA Wifgu, gu@E &1 agEa 2
ar A%, I GEer fagrr awr &1 OH
diar =rfe 1 AT @ £ A19 a7 FEd
2 & NAT FW #1 frgg A fasgw
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g 18R AR AigRT A @a A9
FIT 1 QY FqIT g2 MY o Gro fiysy
FTA 9T T FET 2T F1 NAT AT
a1, 9 ¥ gAF IFHT WAYTAr 4y
AR wE W mrANAr <@ § 0 fas
qIgHY § e fzar gr, fAasr zeadter
P GAT 41, IF g&g §AY 7Y gA1g *I
A9 FTZTIT F NAT FIAT  GEIEGEEH
&A1 faaga gyfaq 1w g ew aax
F @ & arg wanfy 78 2, @1 Qg
1920 AZ § |

fewwtad 1 a@ AaFT IgT A
qUAY & 1 oRRT gaEst 163 (@) @
garan fzar, @lFT 163 (1) &1 [aC 48
qgdl ar feedmiaT & AT #q1 2, IFAY
qgiar 34T §—qz €9 g AEGT ) IqH

ag g T -
“There shall be a Council of Ministers
with the Chief Minister at thc head to

aid and advisc the Governor in the excr-
cise of his functions, except in so far as
he is by or under this Constitution
required to cxercise his functions on any
of them in his docretion.”

AT qATC qTF 2 |

=t werdla argd . (WEAE) At
iy oY afga

stag famd dix g, &40 1 @
STAAT g_ except in so iar as he is required,
FY TIATH, TH 200 AT 366 45 T
ISt & A { 7Y F237 §—He is  not
required to use his diacretion. 717 & JIT
a3 afgaT ar &, am Far @A 2
A IFH H g g4 &1 F1% wluws
Y &, Feedfrarr &1 918 717 A &
zgfan, geger azg, a® qiw 2
f& axmz ngdT Y fagfs & at &
9% gfumt & @ 7 oux dpea
e agt A wifid oz o
Y asg gur #. faak nedr § fan
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[ wy famg]
wrez fadw fear wra fF 91U 366 W
Fiqa Tezafa &Y argar & far wfad
FTAT...39 &1 Td] I FITFT IqRT HIE
fropaadt arad 78 & faggqu AfuFT
aiY ¥ | swega 9T, MFaeT & faC a8
JEAE |

#% 520w ATgE A 1 WA wA
iy —n& mrzarEs qtar ar & awes Ay
AT #1 gATT I | SeEA wAr § 2
gar vg § 1 afea J3 g@y wigamad qem
a1 —f& nad¥ & gagnfas a0 fear
&, zgfaa oq a3 W gaEs 3 fFogw
TAA Y FOF gAY AT 9% e
faait #3071 I gg ATEEE A@
fzar, wafay wearg aqqg 53 1 F1E
qIIA Iq+ ALY BYAT & | ATq 91 WY
& auiad & zafan T FAT 1A
g & mifag Ao fag &1 seder @ge
T F A ARAFT F qIX A I FaATE
Fr arg gF A 1 ML ATIT ALY °r
# ga#y ft quez T4 F@TE )

17.00 hrs.

weger q312q, ¥ oF @ 9T FEAT
Frgar g % agt A1 ugo 4o fo  gIHIT
q ot faar § 3T gRAT 7 A7 gHAT
qFAFAT 731 8 | AN oafwng g ag
2 fir Tgo dlo o & o) weEw TG § ar
Sy fagra @wr & gaeg A8 &, og fwd) ot
qTgQY ITHT F NET G¥W F q1 7 ST
g A A AN A F @ § 7 qr
# qgd @ N AT AR T HA G F 1w
faurd @aT &1 §5% g & TG THo
Ao o F FIF O Al § a1 gH
farA war & grad fax ywA § fao
Fme g | afeT fed) g 9T v
mgax fawrr @wr ¥ wfesRl w g
ST & afeed B @aa wgd § ar
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2 ANFTR FY geqT AEY 21 2N | qA
AefT IFrEAY AT AIRAT E ag & WA
g B o rx wwr 7 ) g@w fzar suE
aw |ar FY ST gE, Awaer 3 o g,
afws gt fedt 7 gfaum & ag faaars
FT A2 41 9% Tar w@wAr g f& oA
miffeAra § g wgr &, adr ggr 9
AT waT qifgeqra A SAAT RIS
qraT #1931 A1 A aEd & @ 4R
qur fagarg 2 fr wzrean qid) wT qar
AUAZ FT A7 AW AT AN AT
FIT FIAT FT 157 9F2 7L IAFT IATS
FTGF JHAT & |

MR. SPEAKER : Therc are some amend-
ments.  1s Mr. S. M. Bancrjec pressing his
amendment ? The difficulty is that if 1 put
to the vote one of them, the others get barred.

SHRI S. M. BANERIJEE : |
mine in favour of Mr. Nath Pai’s.

withdraw

Amendment No. | was, by le-.ve, withdeawn
MR. SPEAKER : Mr. Lakkappa ..
SHRI K. LAKKAPPA : I also withdraw.

Amendment No. 2 was. by lcave, withdrawn.
MR. SPEAKER :

Nath Pai’s amendment
House.

I shall then put Mr.
to the vote of the
Mr. Fernandes has come late.

I now put Mr. Nath Pai's amendment to
the vote of the House : His amendment
reads :

“and of prorogation of
Assembly and recommends...”

the State

SHRI NATH PAI : It is :

“*disapproves of the prorogation of the
State Assembly and recommends to the
President that the Governor should be
recalled forthwith.”

MR. SPEAKER : I put Mr. Nath Pai’s
amendment to the vote of the House.
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The question is :

That at the end of the motion, the
following be added, namely :—

“and of prorogation of the State
Assembly and recommends to the
President that the Governor should be
recalled forthwith.”

The Mot.6r was negatived ~

\

MR. SPEAKER : I now put Mr. Limaye’s
motion to the vote of the Hocse. The ques-
tion is :

““That  this House disapproves the
unconstitutional act of the Governor of
Madhya Pradesh in not inviting immedi-
ately the new leader of the S.V.D. to form
a Government which only very recently
had proved its majority on the floor of
Assembly.”

The motion w.s negatived,

17.04 hrs.

GENERAIL BUDGET—GENERAL
DISCUSSION-—Cotd

MR SPEAKER : Now we resume the
general discussion on the General Budget.
Shri Naval Kishorc Sharma was on his legs.
He has taken three miputes.

oY e femie sl (YT): sreger wEl-
zq, & 9 Fg 121 a1 F faa 5N a fag
g ¥ gz awe am fyar & wR fa
afveafqaY #) gezufe & faw e &1
Wiz gENreAT &, 99 gleewiw § afg gw
T@aaz B 2F A zw 3@ AN
ggan fr faw a=t @t 7 fmfar dk
qz var 4 fear § fomd fae ¥ garfes-
217 & AT | IFA W N Admew
# g & Afaes K w7 awear
gt £ ¥ 2w #r fergdt gt omfes
ma‘rgsrm[ﬁm%ﬁiwm IeqTEA
T ¢, I X gER gWT &, wrwa) §
qUTT AT , FWTU W@ %W g g
yRfalde@r g 1 saaz & Ew & ow
a€ e s faearw qargw g ™
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qq & e I »ﬁfﬁ Fg a%ar g &
g fagy @1d & FTEFER A @
@A #) fifaw F F1 g9 fFar g
g% TR F1% gy AE @ R caEd
3T gEAdr fawal @ I W F
grara-fagia & @I § St F39 Ia17
grgifagag & gar fagay sz &
argerA gud, ag fazga & a4 wer ar
gFar g & faa a0 gixr sfqarfaa quqy
T F-Afa FT FAAIT 9T E&GET FET
¢ gafe & gaar g fF z@ Fsagear
¥ gIU qeqq a7 9| AVAT 9T 9TG
z7 29 § gH g9adfa A19AT F gEwHa
FTY 2 zafqn s@ A=A # ¥ wifaw
qIYA A TET AT O 2@ H S A
zq g § oy feafr @ @ Srfe asde
I N FF T AFA 8 saﬁ\aﬂ%
fao 2ar Y qgar 1 zafan fag w0 &
77 FgHl &1 0§ e@amT wwar g 937y
ara A qrg ¥ 95 W@ FEAT AvRar ¢
T FuarEs 7 fag 7N #dg
faral a7 @it a7 FT AWM &, ITH I/
¥ gafak T 9 Argar & ggEw
faer a=4Y Z1T0 ITIET 7T A F7 FAT47
war &, 91 8gd AME A% 2, 43 uF Q@I
17 ¢ fagq za 3 1 fawq s qrar
&1 3% A9T AT AW F gEArEAT
$dadf 5 7 pfawa wwx " ®
FeqrzT ¥ fog gt AmA F1omragwd
WEEE ¥ 21 qqT QA qT K g
qizgar g 5 sfe &1 geqrzq agmr g
graea® @ 91X IqE fA0 g7 &G FC@r
& A o sfe vearaa &1 AN g9 W
g uFHTY A0® @ AT @qaT §, 3g
qr meifia @@ o O # F sgaeqy
3 Aw I QA FAMA WA g Ay
frT A0 aww ® T8 g fw fae g
aeten woft @ @A €1, g @ fgr afa-
mfza fagral & gro A w1z @ @&
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[ Fa= feenz q@at)
# wgar A ¢ gak 2w & miy o

starg yfw & smar fafuag yfw i &

& 3w %) fagt sfy a7 qfw & gasr

g€ § W 7 ferar afes 18 ay20

wfawa yfd & T g afw fafwg

yfa & am & qFEd a1 gFd 51 o

T W IF 3w & mfusay fqwA @

a1 afafag yffs R H & Fw@E ) ST

frarl &1 wr Y AT & IO gz

faT xgar agar & | fargEama & afawat

fFara oy o ArEHTA A A7 @ %‘
IAH WG F1 GEAT FX ATGT &1 &

& o anfia g Y & st &

¥ gy GararT & A & w maw gat @)

gt oY derarT g A & o feafa § GZ(
feam @12 &1 ZEAAE FW § IT @1E

ST, A s w1 Tar €, 8 € A1) giear

qT T 56 &9 A grfagy ge8 W a8
AT | AE AT qAATRY & fRozw AW A
afyFat fFam @ 5 @r fFem @/
¥ 20 ¥ AFT 20 A aF @R QA
QA & AT ag @ W wwmmfed
AETAET ¥ I AFT TEAAT A § |
| @z 9T gfg IT &7 200-260 TTX
ufes 397 Q¥ A1 FT QAF W4 37
gredY Ag gy [P s &weAT FIf9o,
¥ aig aX O 997 TATH TAHEATT Y
[T FEAT AT §, H&T X {0 /HIS
q¥arT 2, 9§ wId N gfz wadr @@
=z AFT fFara QAT FT IeqrET qITAT
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freea  Ia%T Arazdr faegeara & Fweal
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ATz T 7 A A @ A= ad
2 FTHA AT NN A1A0E, FAC FIA
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FTA 1 AT feafs § & sgar [gan
¢ fv aafe o+ Tgeam & fag @
FAT T 1 wfafas sgaear #1 3
W1 3% faq & gawr woardy g AfeT
fax N 7z sgxeqr s 4@ § sk
ey & fagm & foe falm saey
fear s =nfge



289 Budget Gen.—

¥ fr¥eq sem fr gaoA AT
u% qar NAFe § feed qU QY ox F@
FEar FT A qFAT Y qG BT IW
T ¥

QAL GLFEIT qIY qfas qraa)
Frg &9 & @ A ®T gFar | &
wod Arerd ¥ fae gD o & A
FT Ggmr 6 ¥ Far @ oA A
stamr &3 fF UWESA HAT T FIH
dz7 1 A9 Zra & fagr srgar

q% Fr4-grg § UAEAA A 92
I AFA & oA & faqg W T
eqrlt g7 A1 IEAE FEAT 0 FSrEAw
2 fr ooea & 3T gET ¥ aveew §
R A g A Ay 1 ¥ IFF graeq
¥ g € T wow Fraw fwar
qA, T8 ey spAeqr Y wy fagw
Ffer & z7 2 arA zifaat & @y A
¥ fafess w27 910 a1 &% 1

¥ faer oot T & for 7z zwates
&' fF gt 9FEIF AW AT wF-smaEar
N geeT w1 owwer ww fear & agi
fovgmY & argy oY ga% o wgT@ AT
arfam | ¥ qregAr & f 3 ATy gew
1 mz midr @Al & @A E IfE
Tt & fasrg ¥ g9 A aedar FY
fafeqa wremAr o, go fac gw oabd
I F G #F WAl & e ¥ A%
7 T NE AIAT 75 T F AT AN
T ® T, AT Ty A

MR. SPEAKER Shri D. B. Raju;
maiden-speech.

SHRI D. B. RAJU (Narasapur) : Mr.
Speaker, Sir, I rise to support the budget
proposals that have been presented to the
House by the hon. Finance Minister. It is
indeed a very difficult task for any Finance
Minister to frame the budget of a country
like ours. He could not ignore, the econo-
mic conditions that obtain in this country
and he could not ignorc the kind and extent
of the resourrces that we have. I thank the
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Finance Minister for providing relief to
stimulate our exports ; the reduction in the
export duty on jute, tea and mica is a
welcome measure which may accelerate the
increasing trend in exports and we will be
able to find a bigger foreign market for our
goods. The proposal for increasing the
value of imported motor-cars also is a good
one. The proposal to convert the existing
specific rates into a/ velorrm rates for
certain items is also a welcome measure.

As regards the imposition of a tax on
sugar, an essential item of comsumption, it
is oot justifiable. Government should have
to see that adequate quantities of sugar are
released for free sale at the appropriate time,
This would avoid hardships to the consumer
in the rural areas and also help them in
getting sugar at reasonable prices. There is
also no justification for raising the rates of
duty on processed food and domestic electri-
cal appliances.

The Finance Minister in his budget
speech had referred to the increase in food
production and the necessity for further in-
crease in order to ensure satisfactory levels of
consumption for our growing population.
But, are the new imports proposed now in
line with the avowed policy of the Govern-
ment in promoting agriculture ?

The excise duties on fertilisers, oils and
pump-sets are bound to affect agricultural
production. It is well known that the in-
crease in production is due to the favour-
able weather conditions and to the new agri-
cultural strategy which has just started pay-
ing intensive cultivation and extensive use of
fertilisers and the introduction of the the
high-yielding varicties are the main ingre-
dients of the new agricultural strategy.
With the imposition of 10 per cent
ad valorem tax on fertilisers, the prices which
are already at a high level are sure to rise,
which in turn may affect the cost of produc-
tion of foodgrains. Similar is the case with
the proposed 20 per cent ud vaforem tax on
power-driven pump-sets. Small cultivagors
and farmers on the margin have to bor row
money from the banks to purchase fertilisers
and pump-sets. Borrowing from the banks
is not possible below a rate of intercst of
niae or 10 per cent. The cost of credit, the
cost of borrowing, in an essential ingredient
of the cest of production in every aspect of
of our economy. There cannot be any
industry, any trade, which can functiog
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[Shri D. B. Raju)

That is also adding to
Every little thing in
the cost of

without borrowing.
the cost of production.
every aspect of life is adding to
living.

Both these levies will considerably affect
the people especially in  Andhra Pradesh
which is a predominantly agricultural State,
consuming large quantities of fertilisers and
also having the largest number of power-
driven pump-sets in the country next to
Tamil Nadu.

To impose these levies at this stage of
agricultural development is just like Killing
the goose which started laying golden eggs.
These levies should not be imposed until we
reach a sufficiently high and stable level of
of agricultural production.

The proposed wealth tax on agricultural

lands including  the houses standing
on it is also not a sound proposition.
This proposal even though the theoreti-

cally sound from the point of view of equity,
is very complicated and difficult in practice.
Complications as to the competency of the
Centre to levy such a tax, and identification
of the genuine agriculturist for purpose of
exemption are therc. Valuation of ayri-
cultural lands is a very complicated one.

The great scope for difference in valu-
ation leads (o corruption and so on. If
agriculture is sound, steady and prosperous,
then our country will be sound, steady and
prosperous. 1[ unnécéssary and wasteful
expenditure had been cut down, we would
have balanced the budget without additional
taxation on landéd propertiés.

In the public sector undertakings where
huge investments were made, the returns arc
not adequate and are not upto  expectation.
Every clfort should be made to eénsuré that
the public sector undertakings should be as
efficient as the private sector units operating
in similar fields. Therefore, 1 appéal to the
Finance Minister to drop this agricultural
wealth tax.

To maintain law and order in the country
is becoming more and mere expensive.
There is a general growth of lawléssness and
disorder throughout the country under one
name or another. There are riots and
disturbances in systematic and organised
attacks on human livés and propérties in the
nime of language and sometimes in the name
of Senas and sometimes in the name of im-
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plementation of saféfitéfds anid so on. In
many cases, politicians or other scheming
persons from behind by instigating innocent
students and youths are creating lawless f&cti-
vities in some parts of the country and the
tesult is the senselcss destruction of public
properties and hiiman lives and dislocation
of the law and order situation. The motives
of politicians are always clouded in ambi-
guity. One does not know how thelr etertially
interpretable actions or statements should be
regarded at any specific moment before,

during or after such a storm. The first
claim of any citizen in the country is of
security of life, property and honour. The

Government should be firm in dealing with
anti-social elements and see that there is no
repetition of such kind of incidents in any
part of the country.

17.29 hrs.
[Shri R. D. Bhandare in the Chair)

I appeal to the hon. Members whichever
side they are that we should get together to
overcome these lawless elements of to-day
and we should give correct lead to the people
as well as younger generations in order
to abide by the Constitution and parliamen-
tary methods.

With these words, Sir, I support the
Budget.
ot swradhic qreAt (grgE) o @9l

afag, gag ¥ fogy wfwdga & @9
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graww e fe 2y om f&5 o
Y faoefy Teaw g€ g AY TAAl FW
gowardr dar adi gd, an wAdl &8 ST
dar #4f g€ 1 Tgar wE% Ag gl fF uF
a0 gFT A AN gE g oag ) TN
e F TeiweIl & Arg &Y gFEr “J
W a1 ww e fawe ¥ gEdAI E
a1y oY FizAis F A 1 TH AT § W
A1t &7 faaA & g AXETR F 919
ora SrAT 97 a8 Hiek) § afkadq sar 77,
for: Y % qrean ¥ geatq =y faar @ gz
WY AT HT JHT gan ) ag feafy Fasr
v frvur 1 2 1 g7 A 937 29 w917
¥ Zag Ay gu @ 9AH g AIAT g
qeaTg, 9T JEAIE & gedaeT § AR F
agf TsaT T 2 | TAET AT Tg 2T
fr e @ ww wdar @ A
FedaeT ATA TIAT OF AIH F§ FHI AAT
& grar 7 foad dag @ar W E W
AT A KT U FAT Z a0 &l
GXFIT F1 AT T4 FTF 1 WrAERAl
gl g UAT AU AEE &1 aIER gt
a¢ Z39) F1 979 F, ¥t 3@ @ AN
Y sgaedr #3 f o oge & Z#9 AW gU
§ A% AT W e ag Y AR S
) A fedY gdc A wX T 20

szt aw ¥y gwafer w7 &1 Fraw §
sy A X ag qu S g 5
wk Ak ¥ faig WA A e femwr g ?
gararee ¥ w=t 2w & fr zw oAww
fra o S A TR A A WA
g 2wt g et
afufiqn 9@ ag @ & aw g€ @ |
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TAFT Y6 &7 § T AT wfer f
AT K AR F NG fraargra & ?
FATATEAl & 3z §WrATT srar @ fe
g wearafy fratas R Y, @ aed
zH F1 9z yFT A9 A a3 gufy
Ffy 7T ¥ Fraw ¥ QAT F@T *
IqTEgey o) area X guwrg weN wY
AT TN FY weger WY F, wfg s F
ant ¥ qr Qo 2 @ Y ) AT gent g
arer zaT < v faar qar s wegrafy
fratadt & stda #t feafs ov sfage
sTa 7 93 | gafao &\ @ g
2t o A, IFH AT TW NIAT FY FHTW
¥ i smazas e ToF At &
a7 STAAT S1EAT 21 @ @Y ag A qf
ave § wqez fwar a7 wfew fw ag fee
F ufeqes Y o ¢ FT THET STEARITAT
? ? feTA & megT % T 9T T &Y
a1 & ) MiEl ¥ s Fgrad § SaA owE
FT qEAT 97347 | 9 Ffa gwfe 7 &
femaY & wez7 7z wy §3 mar ¢ fe of
AY a7 & wfy arafw g7 7 FMA w7
st T @ Afea R g w1
TTreT a#) & fe wfa 97 w7 saar afgy
a8y feam & g @ Iy wa
s @Y W & aE & wew A gur Y
Piamr My g ¢
gz = wfy qvafa 7 #1397 AN 9T
ey ArzAT 8, 9T ¥ g sE W oaga
gfer u7 a1 T Ig B THE €T F
qfcafra ww7 & fao  fasls az-aw
wEam A g & sz wmar § fw
oY T oo 4 W q97 £33 F 2w W
sfy-3ET ag awaT )Y, N qTFTT WY
a7 qrer Jifgo a1 f& #a7 77 *7 ™
Ifa ¥ ? AfFA Ix FTETT A iy weafr
q7 ®T 7R ¥7 fantg w7 @ fagr @, O
PSR AN qaear w7 A § fr gz
7T ¥ IHY At ¥ Forgr o, fowr &
qF &A% & FO% @) wr ¥ o 97
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ICikaucindiicid
1 q%7 £ ¥ o fqegiv g9-a€ A
gAY E\ oz grEeg § GIFEIT F)
O ®F Y 2 FT AT TIAT | FGIUF
G F T Ngaqr q fHqAi & qgr wd
qIEH K7 T4 &) AW K1 Fg  AIHT
2 am g fx awwe ofy axfa & qgm@
NN Ffg aT & FamAr =gt g

W AT FT FIW I I
T G T AMA & GYATE | g7 JF
feqf ag 41 fw ag ¥ dfagea I3
F Y A7 NG T G, INF gy MR 2T
' gfw & wifea mE @ | fFam@ Ser-
fz7 1 & sfa-wrd ¥ gz 11 T4 VAT
b+ @ig, A /I wmal &) sggedr
&0 Grgin AYAT 9 7 gfg #1 4h
fag 9FIT gy # SEF WA T 3% AT
A FCFAT B AY gar fgar srar @
S FFIT T§ a9 § @1 9T 3y AqHA
® NeYr ¥ fFEA & Je@g 9T ) 98
aAr g

I wzw K feqfy g4 o) fs aeia
DT & W@ FEEATT WA PAT 47
T 1 Afeaws dUzA & S 771 39-
oy fwar | A & Bz @ qv @0
AN @7 & g faard w1 & K F wear-
z7 ® wgrar | XfeT gq qwe ¥ fagsh
gr wrfad quqt aT oft Seg war fzar
mmr &

% gorar g e § fasd are
<Y gz 3G w7 afeqry ag gan &
fr femra &0 awar gear 2y Tar @ fasd
w2t & fd w9 Y E3q A, &g gw
w2y aEY ? gar faug g feam @
AT GEJT AN ) fFEA qT @ IAT &
gt og ft uF Nz adt § ) Ffy gfe
F7 ¥ NoyT, @z N Ao ¥ oF9d
a1 eat 9T dvm WX S AT IRy A
& FTQT T-A FT JET ZY ATAT, XF THTT
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frrg a7 120 aRgN E 1 F g
A glE g @ AR w@ H
faat &7 FHC A€ &, A ag frara 7))

fawr w1 %1 g ¢ swe=wg A 5
39T w3w ¥ fag fz7 ot g7 o1 a@ER
T g o, g AT faT & Y ST 929
Y A fgal F w77 F1 wg oF w94l
qEqT 7 fzar 1 gwak ¥ w1f fafwaq
g g FY 7 A oY oa w63
FX a3 & qud fer § & am w1 WA
TE AT TEAT Y 74T | Af@I K1 ¥4
F1TW g & A g & nadde §Aw &
N fasil & zg gwre A IFA wfeq wr
g

# fag o= * 7z gww A T
arear ¢ fe @ sageqr A sy fr frdt
TEG F QT IAEE FT TP INAT  FT
Teq 4% ¥ wig-wg $@ A § SER
JeqreT F1 wFT F WY faar 1 | SLEWW
& fau F1g ¥ A ITEH F1 FIH FT
qea T ¥ F) waT ¥ € 7 faar amy,
afew TG ATA1 # fax T qe FUE A g
®ofl fear g | v T TA F oqw
IATIH FY 100 w9k F ¥ 98 wqd Ay 4
Do ¥ far g7, fea Y WA 9
w1 N T Tgw §F N o7 wrF arfw 99
1 NN & qxfge & fag gederar M
uge ®o UHo ¥ qIF T AT 98 W I
Woary aeai & 7z ¥ MWF a2
@ gk

¥ faw woiY &Y oF AT FTET N
g1 AT wrgar g 1 &3 arédw # e
e IR et T &) g 3 &
faq oF @iAad Eam AT &) IEET
afwsg a7 § 5 o A waA g O
arfAE F ) e & ST -
I I @A NS ¢ AH avw
R 1 farlt At ® @IgAAw
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AN, IT 9T IFF FATqT AAAT | I
SHIX IEA AIA ATA A qiEAS A
wiarsh & ama et @ w4 faar § 1 faw wA
Y 5@ fzar ¥ W fa=mit s Afge

A a1 77 ow wgey &, feww) Faw
21 @@ &1 T8 9T §WIT 7 AW
ATAT & | A HUE QAR F I faA-
aeT, FIgT HT ATE wifs § adm warg
T® 1 WiE ¥3 w9ar AT ? | @ W
fasy & garar sd gty fA3g g, faw
®T gEq WIS QY MET F ) qAA
BT WY FAAF FATAT F1AT 3, A% fAn0
qraTga & wed 2, afeq arfs
£ gra & Aar & & =z § fw v
T TE AR ¥ eqediwn fear sia ai
for 7z dag sad I ¥ freqw @ €
weT § 250 FTR@AT F Fq @H W
IqF gfRATTHEET 12,000 A9g7 & IF7T
213 Y JIART ] | ATFEIX AT 37 AT AT
qur eqra yEAtr ifen fF w8 Qav A &
fs ggFr 3T FG A AT IAR
wrgargr w1 afem gg gaw & fAad
zafaa #30 #  sqragifeddr 97 gasy
€19 AT qrfET )

swE) WA Wg  (FELAY) @ AAT-
qfy wgleg, @ g 79 ¥ F IR T
Nt AT &, FAy gz77 F 39F AN §7
FgAT I7A1 § | §g A7 a<edl 7 5@
arR & oY a1 gwe foy &, & g9 fewe
A g | gR A 2 e fasd 7
qrel &1 WA F g gAR T H
frmral & oft oF dar o dar @Y wam 2,
S TAAT aNG AgT FHFAT A 1 qAAT
& foa ofear & & gt , swgt 7w g7
a7 &, a5l ¥ fegrr agg @ § A
ag gAreT aga Afafes & ) R sy ¥
¥ =g d39 7Y TIqqT F A1 AT AR
adt # otz Tk sfy gasr zAAT fase
Fd dar e Ky wzrg, g IWA
frgrdi % o Qar A G @ war g, @

PHALGUNA 20, 1890 (S4KA)

]

Gen. Dh. k)]

3T T T3 E¥9 g F AT § W I
BWaquT 1 A A9 fqar g w07 9 A
§g 9rg 29 & fAC &Ar qzar g, @1 4g
3% 73 & fau Fare &

fow w7 & ag oY €29 foar &, dar
eeq quag & #r¢ fafree & awer
zgfay & gaF1 gegag A qog EFAv
Frgat g 1 "wTw A1 o fafaed Y ag
3T AT § fF &9 yHIC w1 7w gEH
¥y feardl § gAqgaEcEl  anEw | W
T AR 24 #) wfusaz qsq gwwT
99 A7 T 3w A gET aF TE) W1
a7 qawz 41 AUSfqe <@ FT g faqr
2| T8 9FI A2 AU AF Ggq TAAdE
g% @1 9371 § | fRarat § sAqgar
AY EATEAT 1A 9T WY HIU Wik
qz A1T a0 w99 #4993 F faar g,
fam & fa0 ag qur & @7 &

FEATTHT 97 49 AN F qIz F
AT azen G A ug 9F 7Y 2, & 39
# AZAT g | FIATIAT A A fHEE @Y
TEymA £1A & &, afFET ga Gz e
A ) I IO FAT gE 5 fRav g
gafan g &Y ey A qIY @e
feara Y SEATENT #1 g T H)r
g uFT AW AAER M aE  frAm
A IF1 I 7T W 3| 3| ¥ 39
AT qT 0F Ja1 g 98, @ 4R e
¥ 7z 3faa 78 2 Al @a . wga
FEY 2001 | ATHIT qF fFaray AT a-
A A Y Eam wa, AfFA AN @
AT FEATEAT FT ITAT FTT AR
3, 9T 37 9T Y 57 24 FT A% qEar
&, @ A IAFT gAAfET w7 ) AT )
¥ gwE 2 fr fra 90t adlsm A1 ww
ar & fe a fa=are #xar ;fgo o

JET AF YA T 4T AN w1 FAw
3, & mm i I F @A g A fae
NErgmaghHh g fowy =w oW

Yt AT graf g, aw A g e
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[sfradt stamaT @)
aga sarer M &1 gg g & @y @
fiF g =0 ) A w1 @y v faer
¥ gad mwoAr Fw oFar Ay ¥ f
g Az g R arems Aol e
a7 # g7 fFAr FT g O AR AR
ar & gm A®T 97 Mgz framEr
gei) NF AR g Fea & fav A &
graaT = M 5 g zasr @fEu i ag
AN TAT 9T TAT § 1 AT FF T AN
AT A ITE FFA AN JTAN TEA
=391 238 Aq § 79 WA w1 w0 AR
Fr g Az we form wEH o oAr w7
afgu | 70 gz VT & 5 o197 wiwe &
W AT AR R 9T 9T ET @arAr Ifwa
EEU Ul
oF B & T A gm ok w3A
q agi qard & 92 § v SgAr #0197
TEFATAY A1 TAIEGIT &7 IF 9T Ay A9
¥ 915t arar &, gz 49 41 937 Gy
& afew & ag 37 IT2AY g & zmwr
qg WY TART F1 gE2femrardiz § ag zaan
gefwege 2 f5 mT gm &t o Aqr
BT TraT Tz, F1€ oA W
@ faer zaar gfswa g e faasr war
TG AT HFAT | 92 FET & (HgAR AWM H
B UF W wrAiAdl qT §¥ amy 2
ag g g%ar & afeq Azt Y ofwgdr
AN gard nfwidr &1 gwaar T8
Rawsar ) @ & 72z w2 2 fF w7
aF gara gz feqrdde offede 7 &1
g A% 7y qu@ ¥ faFwpw A%
qatfea & AT A &Ma & 77 FARRTIAT
Ft ggfguraas g q o F X F N
qfgo |
wa § gaq @) AT A g
AT FHTA A JIT-AT AT HIAZ T@T
¢ % ag Y a7 qrev # AFeaT ¥ -
dwT AT oA Y F qrar wekeadi gan
R, 9% 13 &% fagm wifze, R earer
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FAR AR 99 457 § @9F ¥ fag
A A% AR oA Ag) FY7 ar e
grar § 7 9z a%-q8 frera o & Y ag-ay
FHI & 97 ITF ATAA mwY @ T o®
framm ma 21 5 fom® @@y sarare s
Zar 2 o A o A 3 & 7z wE
174t & Fr gat 2@ #r o vakw fea
Tz7 arer fFam & 1 gAR 78t 50 9@
¥ sarar aAF-2ee 0 § fE 9T 9
qi7 oFE § A qArT A zAF AR H
A 7z A= qAT £ ZR ITE 48 AL
gF=T AF | A 2T H WA @ A
T 2 gy A fAd g AT o,
ST 73 a7, 4% fEed o3 F 4@
Y faedld 9T TUX IUT wE A A
TR 37 g fawm F1 qu iy f@er
3 gawr afsgd fae g, ga%) @a faq
# | IRy A4 g A g 1 9 A g
e feama 8, o zar g & JarT § 99
FT qgT FF AT qgA Y | AV F AT
FeT & faw 9 § w@fvg gz srgAr
FE ) fr Taw ak ¥ QN 7T gF
A SAFN AR FT | IAFT Fg QINAT
aifge f¥ frama #8 s 35 1 9@ aF
Tz AT A} ITA AT AF A WA ¥
JFeuareA § % afesge 48 g aa €
uiq 24 & % 75 ¥ gu ¥ow afwede a7
HEFT | AR WA Y I FIA q@aQrsy
g 9T 5 AR TNFEIF F1E AT
aftada 78 @ g7 A% ag e @gd
afswa § 1 ga 0 1T & 93 w1 A
9 f5 ag gAk 2w # &Y TG AT I
Aa-Aa 77 79ty Qo a7 7f, Sy
a7 & Y agy A @Y wE, g a%aAr ¢
fr 7 o 7 ag afcow g frogw
Y oot FEY AT /57 § 1 faw WA
Fgw X NS aaN §ag ¥ AN sz
At IfFT ¥ A oA gw W
v f& A gH AT A FT TR 1w
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gl ¥ uF Q@ g § frgar gw A<
YTAT 67 THI & 1 IART grAq @y B FF
HIF JAAT AT H 4T AR QI @A R
agt faa @war § o< grsfan v gama
AT QT | FF GAT AE (AT §r gra-
faz #1 qaia  Fgi o1 gFar §? IAH
gai7 ot 3, mg-asir N E ) HY g
qIq FFZ 95T MU A Wi 9y aafer &
grg ¥ faq A9y & A 97w A &
w7 &, ITHT R AraAy A AT SEA
W, AT T8 & gz Fwgar WAt g fE
e ¢ qvaar #44% ) 7 ¢ F faad
AX F A AT dT HT AT §
F1q 93 7 AT qL-AET A@ FEY AT
3 f§ 72 oY card @9 Tar g, N =W
Y THIATHY qIRIFE QIHT AA qF GG
sty wYT &hT ST IFX | AAT AZ WIH-
TSy &Y T 2 1 7z qeRAe ar gE AEl
*y fag ot & stzr & T Y AT F FAT
€ 0¥ @ 1w ¥ 10 97FE, 20 9@ A
AT § IAFY 2T § SARIAT Icq AT L 9
TEE ) HRr A AR FaaT @ /109 g,
zfewa & mgeaw AT A1 F  gwAifaw
T ¥ AT 2, IA% 79 77 qyAA I
az7 7 9FN & ¢ A & grgAr AR A -
sz M Y i Azt £17 A g=gr A,
atdY St 7 w21 oA i wq F1E FTHFU
Fq AT FY AATH @ F FH
FU | IT 24 T A g GH XX AT
7zT a1, ag fadrar Y o ) carfar #fa-
T F gA1AT 47 W IFA IF I Fel
af fF 517 =9 Avg &7 oAt Ay foes
AY 77 W FIL IS qAF, I A
oo AT ®) & FA | AfFT T AT
g FFgAT TIA FAA FFM @Y 9T
et &Y agt 2, #aifs s @@ Aew
a2 &, X AR w7 AU FFIGAT TEA @NT
avy §, A wm gAn ga-fer d fr R
adz A A wwa @ T & Mg,
faagt izt ady g€ 3, faasr zram
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oAt Syar @ud  -famwr A A
faar @1 qvar 1 5T gH FEa € ag -
FO —FTFO A O wer @
aret g—afeT qaT g9 Swar W W™
I @ & A T 2 9%, grafaw gA-
¥gA T T F A AT wFr gr Sy
FY wrgr, 91 gw feadt afaw #T, 30-
wa & ag fow awdr

Forilr st @Y 6 g@ q@c ¥ @&
aqr sz mraay, fagd gak w @l
1 g5 fearar faw adar, gaet  fagm
fr g wig Y g7 wrd) @
gaadfr Aysar a74Y & g7 @y & f¥
zaq grfagl &1 Qaar fqdar, g 93
awz @Y, ¥feT & ox a@ e A
Fzar A g R ZaR e el @
A1 yfafeva w19 9% saa FF FA
&3, 3 I v M ¥ W gwR §,
I |

qwiafy 7827, a fadrwr ofen &
A1 &, A9 qAG § F q2i S ) aqr
Taq &, 3% 91g R 77 ¥ fag &w
AEY &, TREIT TG A §, DFrArT-
AT ATE TUEENS AL gAY ], 4 W
F 4% AT W &1 WA A F@r gEq
83 waFar A qar fw qex ¥ war
qrAT MNATFA g @I 2, MAT & I F
AT q¥ gu § WX 9= ¥ el & dus
9% gn &1 fa FAwAr @ A, awf
gyt aqrq IF-qE WA N 7 graAq g,
Fgifs ®va nfears N a36 Q@ sarq A9
fzar qar & | s ofeqr T & @R T DA
F FT AN g ¥ ave Ay §, faay
gzl # Afrzea w1 qa @ A ¢,
grefam &1 @na awr Har @, faad
F1Om 3 g9 1@ &, AN A qRuA &
T I EAR qeE ® WY wRiWA wrar
gaT e SEEr A EW § ! IEF 9%
wran 2 g%a §, Al oF Frow gz N
¢ fx g% fa &Y qach A @ fs wy
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[sfrwat AT g ]
AT AFN Y AT, ITHT F1E ATATHAD
FEANT ATAY AE qIAT 2

gumfa kg, & fagw fdi fag
T g@d sgy o i AN, Fx ozar fw
Fzf FY AT g &, WA m ay fAAn 97
€Y @AY A8 @Y &, I AR FFTA 74T
&\ udEd § 9FIT 930, W A qAUT
F ot gz & faew g & FgAT ARA
g—®rzAe FHMA A 99 gaTT A
TaAde a 27 ¥, & gy g fe wed
Y q2rgAT & WIRA F wrg Ay FwEEA
Farg & faq ez 3 N, I35 @AT
bar Az w3 R z9 wed @z G®
feRYq ®74, Q@aa fwg &40, 99
oIT SAIET AAE FT | qATT $ A A
7Y #q1 fRar —wrqd ITET FFIATT FE
1 ot wg & ag ww a3 gEn €
glazmm Ay A 3 oA@l§ fFEmEl
¥ Wzaa &Y 2, Agi A m¥w A fwaral
g2z 7 7€, frwd @ @mw
frm, gafan o az &1 qfF Az A &
& wfam s w2y & & dav Ad
farar-—gz mfadr 097 &, 799 A0 F
ergfizg T AITFH FL W@ § | A HAA
AT F1 &Y AA07 AL §, T AT AR
g, A Fg AT A ¥ @AM AWEr &
at ¥ aga g AN & Mm@ g
w1z 3 ff wa &Y 1T 93W qg F1A A
qrAr, av Ay fear ge7 431 g1 §war
qr, qAT 0wy Ag 2ar

7 gFT ¥ A £ fawa gAY N
A ot w7 fgfaa a3
¥ agd & FmAw wAA ¥ A8 R dEge
Y NI ¥ 7 AR AmAT oA+ F oAl
o gfez § 7A%Y @qr «fgm o T &
ara & |, ar qIF, TN HIT W I
T AT A AT AR W FT A
ETTAATNE | FT A AA F IR 703
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& dYg 79 § a9 Far gw A w0 Agy
A EFY § 7...(vwwema).. gAR ¥
et ey DAy, 3 N W
T EY IF | ¥ AFAIQC @R ;W A -
aod & faw g ey ¥ wdar
FE 41 3 ¥ 37 ary a1t ox ool 9@
& fa=rr 3 TifF garU W AW ag
&

18.0:0 hrs,

19 aay I a17 77 & fF ag A
A} T 3G & | gR AEAE gar g fr
TH A9 & qNT F 2R M) 9rf A
=T MIATF #3495 & Gy e fefen
Iz FT T {57 AUIQT 1 WTH A5 F7
TRAT ¥ AT &, fewqrm oy q5+7 w@r @y
qF ZH AW S A AR FF F AT fre g
zq 79 # a7 fawiT 7 of@dy @ wm
= FIAT THAT | GG Y A AT -
377 T 79z ¥ A7) feard zAr d foud
AT AT §FFAY T ONTHF IT F A
S FEETT  qE G A

marafy wgtza, AN gR S AEw

fzar wa% fiag yeaarg

SHRI K. LAKKAPPA (Tumkur)
Public memory is short. I was talking to
some people just two years ago when I
entered this Parliament. 1 made a state-
ment then that the Congress President, Shri
Nijialingappa, is the last Congress President
who is going to liquidate the Congress
organisation. Of course, it is not my
business to say it here.

MR. CHAIRMAN : the
budget.

Speak on

SHRI1 K. LAKKAPPA : That was why
1 said it is not my business to say this.

SHRI SAMBASIVAM (Nagapattinam) :
What is he talking about ? How is this
relevant ?
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SHRI CHENGALRAYA  NAIDU  between the industrialist and monopolist

(Chittoor) : The PSP has already been groups in the Congsess.

liguidated. Let him bother about his party’s Article 263 spcaks of co-ordination

fate.

SHRI K. LAKKAPPA : Here is a
Finance Minister who is going to liquidate
the finances of this country. If we take

the taxation measures here from 1947, we
come across many Finance Ministers, their
resignations and their episodes. Herc is a
man who goes on increasing taxes, who
sticks to his bureaucratic principle of taxing
the country very heavily.

Shri Palkhiwala, an authority on taxa-
tion. has calculated by statistics that India
is the only country which is so heavily taxed.
This is the socialism they want to celebrate
in the Gandhi Centenary year.

In the name of Gandhi Centenary, |
want two revolutions in this country. Onc
is to fight out unemployment and the other
is to bring about a revolution in the agri-
cultural field.

What is the social revolution indicated
by the Finance Minister to this country. He
has a crucl heart towards the farmers of
India who represent cighty per cent of the
population. Hc has taxed fertilisers. We
are not cven self-sufficient in fertilieers and
they contemplate importing fertilisers from
abroad. Fertiliser factories are not allowed
to be started, even if they arc sponsored and
collaboration agreements had been arrived
at. This is the kind of agricultural economy
which the Congress Government advocating
socialism wants to build. Our needs of
nitrogenous fertiliscrs are 1.7 million tonnes
of which we produce only 0.55 million,
resulting in the import of 1.05 million
tonnes. We need 0.65 million tonnes of
phosphatic fertilisers of P. O. 2.5 We
produce 0.23 million tonnes and our imports
are 0.14 million tonnes. Similarly we need
potassic fertilisers of 0.45 million tonnes.
We do not produce anything at all and we
can import only 0.213 million tonnes of
K20. This is not a budget aimed at further-
ing socialism ; it is busincss-oriented and
gives export incentive and is meant to help
big business houses. The Hazare report had
been rejected. 1 doubt even whether Mr.
Desai would reply to this debate because
his position is in the doldrums. There is
coldwar going on inside the Congress

between the States and the Centre. | repre-
sent one of the Southern States. I can
quote figures to prove how the southern
States had been neglected by the North
Indian rulers, specially U. P. which had been
ruling India all along through Nehru. The
irrigation facilities provided in Mysore State
arc the worst, they are worse than Rajasthan.
In the matter of public scctor investments,
from 1951-52 to 1967-68, over Rs. 2,400
crores had been invested but Mysore'’s share
is only Rs. 48 crores. Even expansion
schemes of the ITI and 'HEL had been taken
away from Mysore by a conspiracy to take
things away from Mysore.  Krishna and
Godavari disputes had been referred to the
Tribunal and they arc hanging in the air.
Politics come into play ¢.cn  clearance is not
given to certain schemes, such as the Manga-
lore fertiliser factory. Both the Congress
and the non-Congress Chief Ministers
welcome the suggestion made under article
263 : 1 mean that cven Shri Brahmananda
Reddi who is a Congress Chief Minister had
madec this point.

Wc  want a perma ient Commission 1o
meet out justice with rcspect to all financial
allocations and thc resources with respect to
the devclopment of all backward States in
the country. Its duty must be : *‘making
recommendations upon any such subject and,
in particular, recommendations for the better
co-ordination of policy and action with
respect to that subject;” And

“it shall be lawful for the Presi-
dent by order to establish such a Council,
and to define the nature of the dutics
to be performed by it and its organisa-
tion and procedure.”

So far, after 20 yecars of rule by the
Congress Government, the Congress Govein-
ment has not made any progress in this
respect in order to give a uniform devclop-
ment to the country and all the States. 1
want all the financial allocations to the
States to be made on the basis of population.
For that alone, an independent Commission
should be appointed. Some Financc Com-
mission hcaded by Shri Mahavir Tyagi will
not suffice. All the suggestions made by
the States have not been agreed to by him.
Therefore, with these suggestions, I resume
my seat,
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One small point, and 1 have done. The
Ministry is taxing the people heavily. There
are a number of problems pertaining to the
States, and a number of problems with
respect to border disputes between Maharash-
tra and Mysore. The Congress Working
Committee has been scheduled to meet to
take a decision on thc Mahajan Commission
report and it has perpetually played a fraud,
yielding to the tactics played by this venomous
cobra of the country, the Home ministry,
under Mr. Chavan who is using all unconsti-
tutional methods. (/nterruption).

AN HON. MEMBER : Wrong.

SHRI K. LAKKAPPA : You better
resign from the Congress and join the
Opposition. Let us all go and join the
Opposition partics. You have no business
to say that it is wrong.

MR. CHAIRMAN
Plecase conclude.

Order, order.

SHRI K. LAKKAPPA : This has been
hanging fire ; is this country going to give
thc impression that we have to adopt
violence in this country ? Because, Mr.
Chavan has been nursing the Shiv Sena
which has created fraud, arson, looting of
the South Indians ; they have done a bar-
barous act under the very nose of Mr.
Chavan, and so I call him**,

MR. CHAIRMAN The allegations
made by Mr. Lakkappa against Mr. Chavan
have already been refuted. Therefore, they
may be xpunged.

SHRI K. LAKKAPPA Why should
it be expunged ? (/nrerruptions.)
MR. CHAIRMAN Order, order.

Please take vou scat. Please take your seat
first. Once the allegation was made ; twice
the allegation was made. It was refuted a
number of times. How long will you continue
like that ? One cannot continue to make
an allegation like that.

SHR1 K. LAKKAPPA : I did not make
any allegation at any time, calling him as**,
that is, Mr. Chavan, at any time. There-

**Expunged as ordered by the Chair.
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fore, this is the first time that I am calling
him as**

MR. CHAIRMAN
expunged. (fnterruptions.,

That will be

SHRI P. GOPALAN (Tellicherry) : It
will be there on the record.

SHRI RAJASEKHARAN (Kanakapura):
Sir, T must congratulate our Finance Minis-
ter and Deyuty Prime Minister on his having
tried to present the best possible budget out
of the existing situation. He has tried his
best to consolidate the gains which have
been made during the recent months. While
doing so, the Finance Minister has been
very harsh to the farming community. The
vitals of our country are being caten away
every day by our unproductive labour force
and the inefficient Government employees.
Whatever resources the Finance Minister has
been able to mop up are being drained away
in paying more wages to the labour force and
more dearness allowance to the inefficient
employecs. It looks to me as though this
country and this Government are only
existing to feed the unproductive labour
force and the inefficient Government emplo-

yees. The labour force in our country
unfortunately is most unproductive and
costly.

It was mentioned in this House the other
day with regard to Bhilai and Bokaro that
we are employing 18000 to 20000 people to
produce T million tons of steel. whereas in
Japan they employ only 2,000 people. This
creats a doubt whether we are producing
steel or silver in these steel plants. We have
invested about Rs. 2400 crores in our public
sector. 1 know public sector is essential
and after sometime, they will take care of
the productive aspect of our country. But
at present, we have spent much of our capital
on unproductive things. About Rs. 80
crores are invested on building palatial houses
for the executives in the public sector indus-
tries. At least hereafter such expenditure
should be avoided.

Our public sector industries are suffering
for want of efficient executives. Unfortu-
nately, we have trusted our administrators
too much and not entrusted these things so
technocrats. At least hereafter, technocrats
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should be put heads of public sector indus-
tries. The present administrative system is
most unsuited to our country. Before the
independence, it was taking care of law and
order and collection of revenue and the
samcthing is being continued now. It is not
production-oriented. This should be reme-
died as early as possible.

There has been much delay in taking
decisions, due to which the project cost are
incrcasing cvery day.  Most of our resources
are being drained away in this manncer. To
give a benefit worth onc rupec (o the people,
we spend Rs. 4 on the administration.  This
should be taken care of.

We have been  hearing {rom the very
beginning that agriculture will receive top
priority, but if wc see the allocations made
in all the plans, agriculture has not received
top priority. In the fourth plan, for instance
they have allotted only 20.6 per cent to
agriculturc whereas industry gets 24.8 per
cent. 50 per cent of our national income
comes from agriculture sector. It employes
abou! two-thirds of the labour force in our
rural arcas. It contributes two-third to our
export carnings. But still it is not receiving
proper treatment from the Government. The
rural people arc living in a very miserable
way. They do not have good roads, good
houses, cnough drinking water, good lighting
facilitics, ctc. I understand the average earn-
ing of a villager is about 50 paise per day.
How can the Government put taxes on the
farmers when this is their plight 7 Unfortu
nately, Government is putting a levy on
fertilisers. In 1966, after devaluation, the cost
of fertilisers went up by 57.7 per cent. Now
we are putting morc taxes on it. At this
cost, can our farmers purchase fertilisers ?
Every ycar more and more farmers are
begining to uso fertikisers. So, we must
make it available to them at cheaper rates.

As you are aware, Sir, one tonne of
fertiliser put to the land would ordinarily
give two tonnes of foodgrains. Therefore, I
would advocate to thc Finance Minister to
consider withdrawing this levy on fertilisers.

to the agricultural
taxation which the Finance Minisier has
included in his budget proposals. To justify
this he said that some people who have got
black money invest it in agriculture in an at-
tempt to convert their black money imo white
money. If it is so, ot Finance Minister bring for-
ward a separate legislation toc urb that. Why

1 would now come
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should he penalise thousands of millions of
farmers who are contributing to the production
in this country ?

Much has been said about the green
revolution. 1 would like to submit to the
Housc that most of the pcople who are talk-
ing about it do not know how in the country-
side a plant is grown. You must understand
that the plants arc exposcd to the vagaries
of nature and a lot of diseases would affect
them in that period.  All these things the
farmer has got to  fight against and increasc
his  production.  Even if he gets a good
production he will not get a good price.
Unfortunately, our Government has not
come forward to give price support to all
the produces that the farmers are growing
in this country. 1 wouid just quote what
Dr, Ashok Mitra, Chairhan, Agriculture
Prices Commission, has said about the green
revolution.  He wrot in The Statesnmn of
October 14th and 15th :

*Foodgrain production in 1967-68 has
been excellent : optimism has accordingly
filled the air, fostering a widespread
impression that  the agricultural revolu-
tion is morc than three quarters accom-
plished, Much of this optimism is
owing to the increase in this year’s wheat
output over last ycar’s by almost 45 per
cent; compared with our previous best
achievement, which was in 1964-68, the
increasc in the production of wheat this
year is nearly 35 per cent.

And yet, it will not do to lose sight
of some of the other clements in the
situation.  As Table I shows despite this
year's record output, the compound rate
of growth of output of all foodgrains,
with 1950-51 as base, is hardly 2.25 per
cent. This is not cven enough to keep
pace with the annual rise in population.
What is more, a substantial part of this
modest growth was in fact achieved
during the 1950s. The rate of growth
for the period 1949-50 to 1958-59 was as
high as 3,29 per cent per annum; in
contrast that for thc last ten years has
been only 0.67 per cemt per annum. Even
for wheat, the stupendous strides regis-
tered this yoar merely mean that we are
still struggling to return to the trend line
of growth reached earlior, around 4 per
ceat per annwm."’

Gen. Dis.

This would reveal that we have not real-
ly made our green revolution successful
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We have just started.
the new startegy in agriculture has just
started. We have started implementing it
since 1966-67. 1 would, therefore, request
the Finance Minister to give a complcte tax-
holiday for our agricultural sector at least

As you are aware,

for ten to twenty years. We have been
proposing tax-holidays to the industrial
sector. We are giving development rebate

to the industrial sector. We have been giving
a lot of concessions to the industrial sector.
Why not we give this particular scctor, the
agricultural sector, a tax-holiday ?  This
sector has suffered for years together. This
sector deserves a good treatiment at least now
at the hands of the Government.

If the money is put in the pockets of
our formers those people will be the biggest
¢ mmon market in our country. They arc
prepared to consume most of our iudustrial
production, most of our consumer goods. In
Japan, whieh is a a highly industrialised
country, about 80 per cent of its products
produced by them are consumed by the
farmers in Japan itself.

So. our rural population will be the
biggest market for all our industrial output
and the consumer goods in our country.
Therefore, let the government give more a
attention to agro-based industries in this
country so that the employment potential
will increase.

Then | would say that the government
should immediately come forward with a
price support policy, so far as agricultural
products are concerned. Now what unfor-
tunately happens is that the farmer puts ali
his efforts and makes a good produce. But
he is not able to get a good price, because
he is at the mercy of the middlemen. This
should go. For that the government should
come forward with a strong agricultural price
support policy.  The earlier it is done the
better it will be for ihe farmers.

Here | would like to say what other
countries are doing in this connection. Take
the case of Japan. Every year Japan is
spending about 200 billion yen for giving
price support to paddy. We should certainly
emulate this example.

Then I would like to point out to the
Finance Minister that agricultural develop-
ment depends greatly on research. The
success of new startegies and strains which
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we are discussing on the floor of the House
and which we are reading in newspapers
depend on agricultural research. But what
are we doing for agricultural research ? We
are allotting  hardly ten per cent of our
science budget on agticultural research where-
as countries like Australia and New Zealand
arc spending 45 per cent of their science bud-
get on agricultural research. I would appeal
to the Finance Minister that at least during
the Fourth Plan period substantial amounts
should be set apart for agricultural research.

Then I come to regional imbalances.
During the period 1951-52 to 1967 68 we
have made an investment of Rs. 2,400 crores
in the public sector.  How much of it has
gone to Mysore ?  Only about Rs. 48 crores

Though we have been talking much about
giving proper or better treatment to States
which are baekward, thesc figures would

indicate that the Centre has not treated all
backward States on an equal footing.
In this connection, I would like to make
suggestion, 1 understand that the
government is thinking of setting up a second
unit of Bharat Electricals and Indian tele-
phone Industries.  Tcchnical opinion has
been in favour of setting up these industries
in the Southern States because they want
the area to be cool and dust-free. The tech-
nical committee has given a clear opinion
that they should be set up in the arca where
they arc already working. Here I may say
that there is already a movc to get these
industries located in Uttar Pradesh or some
other northern State. 1 would plead with
the Finance Minister to see that these indus-
trics arc set up in an area where they will
be able to produce in an economic way.

SHRI M. SUDARSANAM (Narasarao-
pet) ; Mr. Chairman, Sir, in a developing
country like ours, the budget has a tremend-
ous impact on the economy of the country.

MR. CHAIRMAN ; Hemay continue
his speech tomorrow. We will now take up
ths half an hour discussion.

one

18.30 hrs.
HALF AN HOUR DISCUSSION

General Motors Corporation of U.S.
SHRI S. K. TAPURIAH (Pali): Mr.
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Chairman, at the beginning let me say that
it would have been better if the Minister of
External Trade were also here because this
matter would directly relate to his Ministry.
But, somehow or other, the original question
that was asked was asked of the Minister
of Industrial Development and hence this
important discussion also relates to him.
While replying to the debate, if the Ministcr
now takes the plea that the matter concerns
another Minister, that would not be tenable.
In that case, he should have asked his colle-
ague to be present here.

In the beginning I must admit one thing
about this government. What this govern-
ment lacks in talent, in sincerity of purpose
and desire for progress is, to a good extent,
made up by its luck.

If we look around ourselves, agricultural
production has gonc up without the Govern-
ment having done much for it; or, if we
look into the industrial field, the aggravation

of the situation caused by recession at least
has been stopped and the situation has not
worsened though the Government did not

do anything to avoid the recession or to speed
up the economy. Similarly, in exports this
year there has been a tremendous risc though
it may have becn a result of the recession.
Things have looked a littlc better but as a
friend I can warn this Government, let them
not stretch their luck too far because they
might snap it.

Coming closer to the subject of exports,
let us take the export of engineering goods.
Out of a total world export of Rs. 1,200
thousand crores, our share this year is
expected to be only about Rs. 85 crores. In
the coming year the target is about Rs. 100
crores worth of goods. The total export of
Rs. 85 crores that we have made is only 2
per cent of the total production of engineer-
ing goods in our country. What does that
indicate ? It indicates that therc is a tremen-
dous potentiality in the ficld of exports of
engineering goods. If this Government gave
it the speed, the direction and the purpose

that is required, there is an endless potentiality

for us to increase our exports of engineeing

goods.

Having said that I would like to come
closer to the particular subject under discus-
sion, namely, exports of automobile com-
ponents and products of automobile ancill-
ary industries. Out of the total exports of
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engineering goods of Rs. 85 crores which I
mentioned some time ago, our exports of
automobile components is only worth about
Rg. 1.5 crores. This again shows what scope
there is for increasing the exports of our
automobile goods. What our businessmen,
our Government and our planners failed to
foresec had to be told to us by a foreign
concern, the General Motors. Their people
were here recently and what they said indi-
cates once again that a red-hot market
exists in foreign countries for Indian pro-
ducts, specially for Indian automobile com-
ponents.

The General Motors people know their
business. Our Ministers should know—
many of us know—that the annual sales of
that Corporation is equal to the total Budget
of the Government of India. When they say
that a tremendous scope exists, they could
not possibly have been talking loosely, Accor-
ding to newspaper reports, the General
Motors representatives who were here said
that the General Motors buys components
worth  $10 billion annually from outside
manufacturers. That tcam also indicated
that even if they bought 1 per cent of their
total requirements from India, it would
mean export of goods worth more than $100
million annually. What would that mean ?
That would mean that our exports in a single
year can go up by Rs. 75 crores. Putting it
in another way, it would mean that there is
a possibility of a cent per cent increase in
our exports of engineering goods ; or, putting
it still in another way, it would mean that
our exports of automobile components can be
stepped up fifty times in a year or two or
as soon as the Government permits or as
fast as our industrialists can move.

As has been said, we only have news-
paper reports. That is why this discussion,
so that the Ministers can enlighten us more
about it.  But to achieve this, one does not
have to bat even an eyelid. Probably what
is needed is that the Government will have
to open its eyes. It has been said that the
scope exists. It has been shown by other
developing countries that the automobile
industry puts the egincering industry in a
developing country into high gear. This is
what lays down the foundation for further
expansion and the Government here should
take it seriously.

I understand that when the team visited
India to look into the various ancillary factg-
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ries and assess their capabilities, it come to
Delhi to meet the officials ; who are paid by
the people of India to stick to their jobs.
But just at that time the Commerce Minister
Mr. Dincsh Singh at the last momcnt can-
celled his appoitment with the team (. .d went
to Lucknow for some Congress party work.
1 do not know whether the people of India
expected him to look after the Congress
Party work or to take care of the exports of
the county.

If these projects come up and if the
Government give fillip to exports, it would
assist the industry itself and it will euable

full utilisation of the existing capacity ; there
is under-utilisation  at present. This will
create more job opportunities, besides crea-
ting component assembly and special assembly
units. All this will have as  snow-balling
effect creating more jobs and  more  poten-
tialities and more employment.

Having said that I shall now come to the

questions and since the Minister is no there,
probably the Dcputy Minister  will  answer.
We arc all young persons...

AN HON. MEMBIHR He is older
than you.

SHRI S. K. TAPURIAH : He may be

older than me but still he is young.

[ shall ask pointed questions and 1 pray
that instcad of making generalisations, he
will answer them so that doubts in the minds
of many people might be removed.

Firstly, what will be the policy of the
Government  with regard  to collaboration
agreements ? I the country is (0 make new
components, we must bear in mind that the
threc automobiles that we are making in
India are outdated in all the other countries.
If components arc to be exported, they
have to be for the models that are in  pro-
duction in various advanced countries. And
models change every year. Unless there is
collaboration agreement or some tie-up, they
will not be ablc to change so fast as their
models change.  Otherwisc our components
will be for models  which  had been
thrown out of production in all the countrics
twenty years before.

My sccond question is @ what will be the
policy of the Government with regard to the
permission for import of foreign engineers
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and technicians ? Since these goods will be
exported to countries thousands of miles
away, there is a  difficulty which will arise
If a thing is defective, if the buyer and seller
are here, the buyer can go to the manufac-
turer or the buyer can reject the goods or
accept them after secing them. What
happens if those goods are exported to
England or America and rejectected there ?
That is why there may be need for having
engineers or technicians so that goods can be
made according to their specification accord-
ing to their standards and inspected here.

My third question is : what will be the
policy of the Government with regard to the
import of machinery for making there cem-
ponents ? Suppose some specialised machi-
nery is required. What will they do ?

Fourthly, what will be the Government’s
policy with regard to industrial licences ? A
licence may not bec required to make com-
ponents and they may as well say that many
industrics had been de-licensed and many
componcents do not require licence  This isa
misnomer or hoodwinking and telling the
people the wrong thing. An industry may be
delicensed but still people have to knock at
the doors of the ministry to get collaboration
agreements  sanctioned,  foreign exchange
sanctioned for imporing machinery com-
ponents, etc. Delicensing is not as complete
as it appears.

There have been cases that because of
labour shortage in  those countries, those
manufacturers want complete components to
be made here and they can import them. If
that is the condition, there may be need for
licensing. What would be the policy of the
Government about modernising and increa-
sing the volume of production ? Lct the
Minister ask himself one question. Will he
do something with the things that the coun-
try produces but does not use up? If we
make things which we do not consume, will
those people trust in the validity, in the
quality and in the working adaptability of
those components ? So, there might be a
necessity of making those newer models and
making them in larger volumes. In that case,
1 want to know what will be the policy of
the Government of India.

Lastly, what will be your policy with
regard to further expansion. We have seen
in the case of Japan which was at the very
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bottom level of automobile production like
our couftry, in the last decade, there has

been such u tremendous ‘progress in Japan
‘that Japah today is No. 2 prodticér of 4atito-
mobilds 'in the world #nd th&se pedple have
taken over the mdrket 'in South-Ehst Asia.
‘We can testrict things ourselves ‘but we can-
fiot restrict in the other countries of the
‘world. It ‘Has been ‘indicated by the
General Motors that there may be a possi-
Wility of exporting 3 lakh ‘cars to South-East
Asia.  Will the Government allow it ? What
is the position of the offer that has been made
to them, what did they offer, what did they
discuss with the Commerce Ministry what are
the matters under the consideration of the
Government. In reply to the orginal Ques-
tion, you had said that the team had come,
they discussed it with the Commerce Minis-
try and that the matter was under considera-
tion. 1 want to know from the Minister
what did the team offer, what did they
discuss with the Commerce Ministry and
what are the matters that you are consider-
ing now.

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : Mr. Chairman, Sir,
at the outset, I would like to thank the hon.
Member for being a little charitable to the
Government for the first time in admitting
that there has been an increase in exports,
that agriculture has been good and for that
he has given us a better luck. 1 can assure
you I also wish them equally good luck.
But when it will come 1 do not know.

SHRI D. N. PATODIA (Jalore) ¢ It is

in the offing.

SHRI BHANU PRAKASH SINGH :
I hope this luck in the offing remains a good
hope like a carrot damgling befote you.
Regarding the exports that have gone up, he
has said it is due to luck. I would like to
mention one thing. As he himself is an
industrialist of some repute...

SHRI S. K. TAPURIAH: Am I ?

SHRI BHANU PRAKASH SINGH : If
you are not, I stand to correction. I would
like him to go back 21 yéars and see what
were the cxports then and what are the
exports now. That way, this country has
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definitely progressed in the industrial field,
probably, not to that extent where...

SHRI S. K. TAPURTAH : Let us not
have this type of an argument. This type
of argument has been thrown down our
necks so often that it is useless. In an
examination, if you get 1 mark in half-yearly
and you may get 7 marks in annual, you
may, of course, say that it is 700 per cent
increase but still you do not pass. So, if
you say in 21 years, it has gone up, still the
people are not satisfied.

SHRI BHANU PRAKASH SINGH : 1
am replying to what he said. Again, he said
that he wanted the components of the
automobi'es to be exported. 1 am very
happy that the components should be export-
ed. But I would like to know what is the
quality of the components of automobiles.
Please see the cars like the Fiat, the Herald
and the Hindustan. There is a general
public criticism. Are your compondents
worth exporting ? T would first like to ask
my friends, let these oompanies have better
components and then we can think of export-
ing them. Otherwise, if we export them
and have a bad name, our goodwill is lost.
I can assure you that the automobile com-
ponents can never be exported. You will
be surprised to know that in regard to all
the exports that we do in this country,
there is one unique thing and that is the
one item that we do not export is the cars.

SHRI S. K. TAPURIAH : You are
wrong. According to Government figures,
cars worth Rs. 1.05 crores were exported
last year. This is according to your Tariflf
Commission’s Report.

SHRI BHANU PRAKASH SINGH : 1
stand to correction. But that is what I
feel.

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Exported to Nepal.

SHRI BHANU PRAKASH SINGH :
Possibly. But the point is that we do not
have an export market for cars. Therefore,
1 would make an appeal that the quality of
these cars should be improved.

SHRI D. N. PATODIA He should
be able to tell us the reasons why export is
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not possible and there being no market for
it. Is it because the cost is high, produc-
tivity is low or there is very high taxation ?

General Motor:

SHRI BHANU PRAKASH SINGH : It
is for him to consider those things. He
must hear my reply first. Then 1 will
listen to him.

A team from General Motors had come
in January 1969. They had discussions
with the Commerce Ministry. There were
two representives from Vauxhall Motors, one
from the Overseas Division of General
Motors and one representative from the
Opal Division of General Motors and there
were representatives of Hindustan Motors
also present during the discussion with the
Commerce Ministry. Nobody from the
Ministry of Industrial Development was
present. The representatives had not met
the Minister of Industrial Development.

They had said that there is a good
market for Indian components and parts of
automobiles and they can be exported.
They said they were in a position to buy
from Hundustan Motors these parts. Dis-
cussions were held with the Commerce
Ministry. The Commerce Ministry asked
these representatives to submit a concrete
proposal. That has not yet come. So to
say anything now is premature because we
are awaiting their scheme which the Com-
merce Ministry had ashed them to send to
our Ministry regarding supply of parts and
components for Vauxhall, peripheral parts
for Opal and side castings etc. which need
testing of the facilities required. Detailed
proposals from the Hindustan Motors are
awaited by the Government of India.

Regarding Hindustan Motors, they had
a collaboration agreement  with Messrs.
Morris Ltd. of U. K. which expired in 1966
and thcy have a collaboration agreement
with Messrs.  Vauxhall Motors and General
Motors regarding trucks. Their manufacture
of passenger cars for the year has been
22,687 and that of commercial vehicles has

been 1,981.  Whereas their installed capacity
was 20,000, their production has been
22,687,

Regarding the question of policy, it is
well known to the hon. Member himself.

SHRI S. K. TAPURIAH: We want a

>|\cvilic answer, not a general one.
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SHRI BHANU PRAKASH SINGH :
Cases will be considered independently on
merits. The Government of India have
told these representatives that within their
policy, export-oriented industries and their
ancillaries will receive careful consideration
for encouragement of export. But merely
saying that so and so are experts and
Hindustan Motors saying that there is good
scope for export or that there is a substantial
market available for export will not suffice.

In conclusion, 1 can only say that when
Government receive some definite and con-
crete proposals from these representatives,
they will consider what to do.
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AT & AN FF@T L JWA FA FA-
frax 2 & AT o7& A awgd 91 3
gfTad @Y § 1 gwd = gfag" «v gar
fagaragrzar g f& & qu 7 ad
T & aagd @1 I Iaw fawr, sfea
afaery fast, & zaer awardt g Afew
Fag N ae g 5 Aoge s &e-
forga fqraardy ¥ A afeaq & w17 £
ey afe T a7 78 57 At a7 feverd
frast & ? & sraar wrgr e o AT
F1T M O R q A N A A=
@ 2 faed gart ozt o Y a7 A
Farfordy o=y 3y oI Iwr atr favey
¥ worwe w1 ?

At fakm & gk fu e
graeaw § | frafa sararc agrar o agg
e ) qg At W@ oaw @ owfe
g7 a2t avd wrfadt © 9 @9 g
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¢ fRfgdl N @ded & fag wisfwa
sT gz uF aga gu anw & f5 o
ordieT oY Y9 ARw qar Fwafqat
@ O garfaa & | § Wi g @l
agi I NAT ® GOET Mg ¥

qaafa AT : AT AT L qF |
NG 7 |

ot Ao e qwt . F SAAT "R
2 & faafa somz Y Mefegar 777 &
fam w7 g A1 Q@ AEEd T A
g o A ) R oarfe A snfad
aegt @Y o agardY fagey ¥ A g
AT ALY g AG) T & & sq Y
oqIOFT A9 T gwF § W WG IART |
T ag @ @E fF W g OF
T a1 1 @ & faew syrarfeat &
I I FIIA TGV Tgar |

st 7 wew fog : wrAAw g@aed
F Fnfadt &1 @ Iz1aT &1 AR agt
gy & S fager TR § ) sTEAe
d3z7 ot § W% ofems dwex W 1 wga
@ S wrgaT deex A aAdr
TAANE ITH TTYT F K q3T a6 A
F5ar § yaE w<l § 0 FAfAEr w2
FA2r ®Y fewrdens o € @Y 1 g
Y i 7 A ffew Ao @y
oAy A% & fqAr $ fear oy gwar
g TR W@ N wfew <@
Afea 78 IgT 8 ATEFIT 92 o finix
FIAT § | I3 WG XF AT T NI sy
Fafe AT R IT R 99y wsar
a1 foe a% |

SHRI SRADHAKAR  SUPAKAR
(Sambalpur) : We know that, although we
arc manufacturing 22,000 passenger cars per
year—Hindustan—we are still not in a
position to meet the demand and people
have to wait in the waiting list per years.
In that context, I want to know this. If we
permit these people to export these compo-

PHALGUNA 21, 1890 (SAKA)

Corperation U.S.A. 32
(H.A.H.Dig.)

nents, will supplying the demand not be
still further delayed and will the internal
prices of passenger cars not go up still
further ? These are my doubts and 1 hope,
the Minister will reply to these.

SHRI BHANU PRAKASH SINGH :
The hon. Member has expressed his doubts.
They may be true or may not be true. We
shall examine them and then inform him.

st fora wex W () @ ¥R EATH
agE: (1) madm ¥ ggar ax g
4, 4T Tg WX AT — W §E0 WT—
ars oY, a7 aXET A IWE! gerar «v ?
(2) 7=t & gAdE % sTNFIE & oR-
NE 6l 13 F aX § feqtd Y goee ¥
qg arz § WY, Afew gy graew
ot q ot a1 g€ §, ¥ 9% gqrwrc
qT g A B¢ veT xmar @ fw
fegar magAe femm oM Wk IR
FTER F1 gfaas T e feam WA
ngasa fadm ? tE amda # A
aTF & FOACE F) A GTEH WIHT oY
T & 7g gTew gEt genr & faed aret
T FTOACH ¥ NrEH & geae §
ferft & 7 (8) war xw arasfa ¥ ¥ A4
#r¢ qAifesa fegr o Tdw wT @ §,
faaaY aaz ¥ arrha & O sfe
AL (4) wE aw wmfaR W
ey §, A% 6 ¥ qE fawR wwe
femam d e oz ool 71 & ot o
forg gardt At wrqfw 1 s Wy
T W& e g e o daw
# faat gufaat §, ¥ M1z atx 9T va
R F IR AT A RA T g @
21 Xf5 g w1 wizd gErATT B,
safan gaer gfe ¥ Twd g war aoee
AEIMAIEA (T FT UK o
ar 1Y ], arfe g wnfadt owll @
ol zarer meEdE ot @ ok g
AN § FWRT FRA RgEA o g 7
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ot wy e Vag: (1) 3z Aw
FHT A fraxg Ay wd § (2)
w a% gy Rk & dve fedE 7w,
a9 a% gw vagald &Y A AT SEd
faey a1y FRF T F AR F ¥y
adl wg g &1 W FAE T gL
feal - 9 o wiw qe famre fea
wryr fr fradt gadeedie vy, Teamr
TFGEIE AT, FAT GRA FTAAIGT N,
fedt qasd MY, afig) =@ at #
oF Frar-ater fagcer Aar & 1 ag faavg
oM ¥ qe9iy & 17 g ¥ ¥ wE AT
avar 31 (3) % wadfy =1 B 5w
a8 wrar & 1 Afm SR m feqrd ag
Wi §, wafag @@ w78 af &) o
fodt #Tew & @ wrRaT o5 A & 0 (4)
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ot qNgEEr T TE WORR R
Fararrefta 7Y R 1 srax wfrer W @),
& wlY wz e

ot fre W W T W AIEE  MTHT
FT IR &, 98 gA% oI @7 & 9 AT
aTew & gErad ¥ fradft g ?

o} wrg e fag: it f@rd @
i€ & | gafae ot wif ey fasrada
& & 1 9T T Rl W, oY gw 38 9%
frare ®Th | e geeg o g &,
39 qT ot fawr< feay s

18.58 hrs.

The Lok Sabha then adjowrned till Eieven
of the Clock on Thuriday, March 13,
1969/ Phalguna 22, 1840 (Saka)
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